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LOK SABHA DEBATES 

LOK SA8HA 

... (InMnuptlonl) 

SHRI RAWI LAL SUMAN (FIroubad): Mr. Deputy 
Sp.aker, Sir, I have given an Adjournment Motion. 
Govemment have rejected the Mukherjef Commilelon'. 
report received by them. . .. (Inlrll'l1lptlon6) 

MR DEPUTY SPEAKER: Adjoumm.nt Motion given 
by you cannot be allowed. 

· .. (InM/'fUPIIoM) 

MR. DEPUTY SPEAKER: Firat pl .... liat.n to me. 

· .• (InMI'1Up/IfJM) 

MR. DEPUTY SPEAKER: Your .ubmlulon II not 
going on record. 

. .. (InlMuptlon6)-

[Eng/Ish} 

MR DEPUTY SPEAKER: Pie... liat.n to me. At 
this stage I cannot allow your Adjoumm.nt Motion. I 
disallow It. I will give you time to raI.. thle laaue during 
the 'Zero Hour'. 

· .. (IntsnuptlOl18) 

[Trllnslll/ion} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Deputy Speaker, Sir, this is a serloua matter. AdJoumment 
Motion should be allowed on it. Ita rejection by the 
Government Is very shameful and objectionable. It Is not 

eNot recorded. 

proper to reject a Commlealon'. entire report and throw 
It In the dustbin. ... (InMrrupllons) Till date Subhash 
Chand.r Boae's death remains to be a mystery, 
.. . (/~). This II objectionable. A dilcUIIlon should 
be held on It. Thle dlacuulon can not be complet.d 
during the 'Zero Hour'. . .. (InMrruptlonl) 

SHRI RAWI LAL SUMAN: Mr. D.puty Speaker, Sir, 
thl. II a Hrioua matter. This Commlulon w .. constituted 
to unravel the myat.ry surrounding the death of Subh .. h 
Chander Bo.e. ... (InMI'f'I.IpI/oM) Government do not have 
faith In that Com million'. report. The· Govemment have 
rejected It which Is not Justified at any rate . 
... (InlMupllon8) 

YOGI ADITYA NATH (Gorakhpur): The Congreu Party 
does not want the tNth to come out. ... (InMrrupllons) 

MR. DEPUTY SPEAKER: You give notlee. The hon. 
Speaker, will alto come on Monday. He will decide on 
thle whether time for dilcusslon has to be given or not. 

. .. (IntsnupllOl18) 

SHRI RAMJI LAL SUMAN: I have glv.n notice. The 
contention of the Govemment that w. reject this report II 
not proper. . .. (Inltmupllons) 

MR. DEPUTY SPEAKER: I will give you time In 'Zero 
Hour'. 

... (InltlnupUOI18) 

YOGI ADITYA NATH: The truth should come before 
the public. All this la being done to hide the truth. 
... (IntsnuptlOl18) 

/EI7(IIishJ 

MR. DEPUTY SPEAKER: Pleue lIaten to me now. 

{TrsnsIlltIon/ 

We will discuss It tor 10-15 minutes after the Question 
Hour and after laying of papers. 

SHRI MOHAN SINGH (Deoria): The leader of the 
House should make a statement on this. 

MR. DEPUTY SPEAKER: You can make your point 
during the 'Zero Hour'. 
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{English} 

Now. we will take up the Question Hour. 

11.01 hr •• 

ORAL ANSWERS TO QUESTIONS 

MR. DEPUTY SPEAKER: Q. No. 482-Shri Mohd. 
Mukeem. 

{TransI8/ion} 

Historical Worship PIRes 
+ 

*482. MOHO. MUKEEM: 
SHRI RATILAL KALiDAS VARMA: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether various historical worship places In the 
country are in a dilapidated condition; 

(b) if so. the details thereof, State-wise; 

(c) the steps taken by the Government to repair these 
historical worship places; 

(d) whether the Govemment has also received any 
proposals regarding inclusion of worship places of national 
importance in the list of protected monuments; 

(e) if so. the details thereof, State-wise; and 

(f) the action taken by the Govemment thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (f) A statement is laid 
on the Table of the House. 

(a) to (c) Archaeological Survey of India under the 
Department of Culture, maintains only those historical 
places of worship which are notified as monuments of 
national importance under the Ancient Monuments and 
Archaeological Sites and Remains Act, 1958. State-wise 
list of such protected historical places of worship is at 
Annexure-I. 

Conservation of these monuments i8' a continuous 
process. Measures for conservation and maintenance of 
these protected monuments are taken from time to time 
as per requirement and availability of resources. 

(d) to (1) Proposals for protection of 21 places of 
worship were received during the last three years and 
the same have been protected as monuments of national 
Importance under relevant provisions of the Ancient 
Monuments and Archaeological Sites and Remains Act. 
1958. A State-wise list is at Annexure-II. 

Annu~ I 

List of Centrslly ProttlCttld MonlHT1Bnts/SitBs Undtlr 
RBIigious USB under /htJ Control of Atr:ha.ologlcal 

SUMlY 01 India 

SI.No. Name of the State Total 
Circle 

2 3 4 

1. Agrs Uttar Pradesh 66 

2. Aurangabad Maharashtra 113 

3. Dehradun Uttaranchal 42 

4. Bangalore Karnataka 85 

5. Bhopal Madhya Pradesh 34 

6. Bhubaneshwar Orissa 57 

7. Raipur Chhattlsgarh 17 

8. Chandlgarh Haryana 2 

9. Chandigarh Punjab 1 

10. Shlmla Himachal Pradesh 29 

11. Chennal Tamil Nadu 74 

12. Deihl Deihl 12 

13. Dharwad Karnataka 108 

14. Goa Goa 3 

15. Guwahati Assam 12 

18. Hyderabad Andhra Pradesh 36 

17. Jaipur Rajasthan 45 
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2 3 4 2 3 4 

18. Kolkala West Bengal 31 23. Palna Uttar Pradesh 29 

19. Kolkata Sikkim 1 24. Thrissur Kerala 11 

20. Lucknow Uttar Pradesh 37 25. Thrissur Tamilnadu 4 

21. Patna Bihar 13 26. Vadodara Gujarat 89 

22. Ranchi Jharkhand 2 27. Srinagar Jammu & Kashmir 21 

Total 974 

AnntlxUle H 

List 01 monumtlfllslsilss 01 nl/igious USil protsclsd duling the Isst thtrHI ytMl'S 

SI.No. Name of Name of the Locality District 
the State MonumentslSltea 

2 3 4 5 

1. Assam Hayagrlva Mahadeva Temple Hazo Kamrup 

2. Assam Sri Kedar Temple Niz Hazo, Tehsil Hazo Kamrup 

3. Assam Sri Ganeah Temple Niz Hazo, Tehsll Hazo Kamrup 

4. Assam Sri Kameewar Temple Niz Hazo, Tehsil Hazo Kamrup 

5. Himachal Pradesh Champavati Temples Chamba Chamba 

6. Kamataka Virupaksha Temple and Bazar Hampi Bellary 

7. Orissa Chandrasekhar Temple Locality-Yogapltha Distt. 
(Group of Monuments and Kapllas Tehsil- Dhenkanal 
Ancient Steps) Gondia 

8. Orissa Annakoteswar Locality-Latadeipur Distt. 
Temple Tehsll-Gondia Dhenkanal 

9. Orissa Kannakeswar Mahadev Mauza-Kualo, Dlstt. 
Temples & Group of Sheet No.4, Tehsll Dhenkanal 
Tempt" Parajang 

10. Oriaaa Anant Sayi Vishnu Locallty-Saranga Distt. 
Tehsll-Parajanga Dhenkanal 

11. Orissa Kapileswar Mahadev At-Hatuari, T ehsil- Distt. 
Temple Kamakhyanagar Dhenkanal 

12. Rajasthan Peotection of Brahma Temple Pushkar Azmer 
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2 3 4 6 

13. Uttaranchal Patal Bhuvanelhwar Cav. Pithoragarh Didlhat, 
Pithoragarh 

14. Weat Bengal Magh.n David Synagoug. Ward No. 45 Kolkata 

15. Weat Bengal B.th·.I·,ynagoug. Pollock Street Kolkata 

16. Weat B.ngal Whit. Mosqu. Kella N.zamat Lalbag Murshldabad 

17. W'lt Bengal Vellow Mosque K.lla Nez.mat Lalbag Murshldabad 

18. We.t Beng.1 Dharmaraj T.mple 

19. West Bengal Sltala Temple, 

20. West Bengal Navratn. Temple Complex 

21. West Bengal 28 Siva Tempi. 

MOHO. MUKEEM: Mr. D.puty Speaker, Sir, 
Kapllvutu being the birthplace of Lord Gautam Buddha, 
devotees and tourists In large numbers from .n parts of 
the country and abroad visit this place. I would Ilk. to 
know from the hon'ble Mlnlst.r whether any .ctlon plan 
has been made for the dev.lopment of Kapllvaatu? If 10, 
the details thereof and if not, by when an action plan will 
be formulated to deveiop it. 

SHRIMATI AMBIKA SONI: Mr. D.puty Speak.r Sir, 
through you, I would like to ten the hon'bie Member that 
our Ministry has made sev.ral such plan. by which cities 
connected with Gautam Buddha have been dev.loped. 
We have specially paid att.ntlon towards developing the 
Buddhiat Circuit and have promoted It. Till now Bodh 
Gaya, Val.hall, RaJgir and Nalanda have been Included . 
... (InMrruplions) 

SHRI MOHAN SINGH: Pleas. state about 
Kushinagar? ... (InftJrruplions) 

[English} 

MR. DEPUTV SPEAKER: SII.nc. pl..... Pl •••• 
listen to her first. 

[Translation} 

SHRIMATI AMBIKA SONI: If you anow me to answer, 
then only I will be able to say about Kushinagar. I am 
explaining the circuits which we have taken up so far. 

Pathra Mldanapur 

Pathra Mldanapur 

Pathra Mldanapur 

Barrakora Khard.h DI'tt. North 24 
Parg.n .. 

We have ,lmllar plane to take up major lItH. Alongw/th 
It, I would IIlso like to .. y that th... matters b.lng In 
the concurrent lI,t, proposals are lubmltted by the State 
Gov.mments .nd the Union Govemment conlld.r them. 
They set prlorltl.. for thems.lves and th.n we try to 
provide th.m the resourc.s according to their prloritl ... 

MOHO. MUKEEM: Mr. Deputy Sp.aker, Sir, Hon'ble 
Mlnlater has said about many places. I would Ilk. to 
know wh.n Kapllvaatu will be Includ.d In It? Through my 
.econd qu .. tlon I would like to know from the hon·bl. 
Mlnllter the tim. by wh.n con,tructlon of an air strip will 
be commenced on the land acqulr.d for that purpose In 
vl.w of the fact that larg. number of tourl,ts from the 
country and abroad visit Kapllvaatu. 

MR. DEPUTY SPEAKER: This quHtlon II not related 
to this. 

SHRIMATI AMBIKA SONI: Sir, I would like to Inform 
the hon'ble M.mber that had it be.n upto our wishes w. 
would try to build airports at Hveral luch places of 
historical impoItance and at important monuments of world 
class. My Mlnlatry cannot take a decision In this regard. 
We are approaching the Ministry of Civil Aviation to 
provide flight ,ervic., at more and more places and 
regarding Kapilvaatu if you will get proposal submitted 
from your State Governments and from Parllam.nt we 
will definitely give it due consideration. 
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{English} 

MR. DEPUTY SPEAKER: Shri Ratilal Kalldas 
Varma-not preaent. 

SHRI N.S.V. CHITTHAN: Thank you Mr. Deputy 
Speaker, Sir. From the Statement laid on the Table of 
the House by the hon. Minister, I find that there are four 
places as protected monuments in Tamil Nadu. At 
Dindigul, the headquarters of my parliamentary 
constituency, at the centre of the city there is one 
Padmaglrishwarar Hill and there Is a temple at the top 
which are maintained by the Archaeological Department. 
Sir, through you, may I request the hon. and energetic 
Minister to take steps for the dally poo/II and lMlBhIIn at 
Padmagirishwarar temple which has got a very beautiful 
and well-built tower and 88nctum s8nctolZlm of century 
old? I have already written and spoken about this to the 
Director, Archaeological Department at Chennai. 

SHRIMATI AMBIKA SONI: I would like to inform the 
hon. Member that only those religious heritage &ites, which 
have been taken under the protection of the Central 
Govemment, that is, the ASI, which were live temples or 
live places of worship, are allowed to carry on. Those 
temples, which did not have the facility of offering worship 
and prayer, are not allowed under the rules and 
regulations which govern us. 

SHRI BRAHMANANDA PANDA: Hon. Deputy 
Speaker, Sir, I would like to know this from the hon. 
Tourism Minister. She is well aware that Konark, Purl 
and Lingaraj temp/es are places of historical worship 
having international importance in the tourism map of the 
world. I would like to know whether there is any proposal 
of declaring a special package for the maintenance of 
Konark, Puri and Lingaraj temples which have their unique 
importance in the tourism map of the world. The hon. 
Tourism Minister is also well aware that Konark Is one of 
the wonders of the world but due to lack of proper 
maintenance by the Archaeological Survey of India, this 
is now in a state of collapse. What steps the Government 
is taking to maintain and repair these historical places of 
worship haVing their unique importance in the world map 
of tourism? 

SHRIMATI AMBIKA SONI: Repair, renovation and 
maintenance of all these historical places of worship and 
others are ongoing and continuous process. The hon. 
Member will appreciate that the Archaeological Survey of 
India has limited resources and limited personnel. We 

are dllculslng with the Planning CommlSlion to get more 
relOurcea to Increue the number of trained people to 
reetore and upkeep these monumenta, But I would like 
to tell him that the Ministry of Tourism has special 
packages, and I can give him all the details after the 
Que.tlon Hour about Konark and other places of 
Importance in Orissa. I have all the details with me. I 
can give them to the hon. Member. 

SHRIMATI M.SK BHAVANI RAJENTHIRAN: Thank 
you hon. Deputy Speaker, Sir. Through you, I would like 
to know from the hon. Minister whether there I. any 
proposal with the Government of India to constitute 
regional committees for developing and promoting tourism 
by involving the local MP along with other experts in 
view of the fact that the MP of the locality would have 
intimate knowledge of the places of heritage Importance 
and about the places of worship in their region. 

I would like to know whether there Is any proposal 
to develop a massive heritage tourism network connecting 
Rameshwaram, the abode of National Integration, with 
Thiruppullani, the famous well-known Vaishnav shrine 
connected with the Ethic Ramayana and Thlru 
Utterkosamangal, the ancient and celebrated Salvalt place 
of worship, and Kalaiyar KOil, another histOrical place of 
worShip, which Is allo connected with the Indian 
Independence movement. 

MR. DEPUTY SPEAKER: This au_tion is mainly 
with regard to historical worship places. 

SHRIMATI AMBIKA SONI: Sir, even though this 
Question does not come from the original Question, I 
would like to answer It. The thing is that in 2003, we 
prepared a 20-year Perspective Plan for tourism. As I 
said already, implementation 

{English} 

of all the projects is decided on a priority basis with 
the State Governments. Funds are allocated, to some 
extent, by the Ministry of Tourism. The projects are taken 
on a regular basis. Every year we target three or four 
projects with every State. These 2o-year Perspective Plan 
take care of what the hon. Member has mentioned and 
have general guidelines to the State Governments. I can 
read them out. They also talk of preparing an Action 
Plan. This whole 2o-year Perspective Plan goes on to 
emphasize the importance of preparing an Action Plan 
for Implementing eight or nine projects which we have 
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specified. That implementation lie8 with the State 
Government. It is not for us to form any small group to 
develop tourism because we would be violating the 
Constitution. 

I have advised all my colleagues, the Members of 
Parliament, who have come to me with proposals of their 
constituencies, that they should take them up with the 
State Department of Tourism which will then bring it to 
us, and the MPs can always come to my Ministry and 
push their projects when we are discussing with the State 
Governments. 

{Translation/ 

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir, It Is 
2550th birthday of Gautam Buddha. It was decided that 
the Govemment of India would celebrate the 2550th 
birthday of Gautam Buddha at the Govemment level by 
constituting an all party committee. I want to know from 
the hon'ble Minister as to what preparations are being 
made to celebrate 2550th birthday of Gautam Buddha. 

Sir, the important places related to the birth and life 
of Gautam Buddha are in India. He was born at 
Kapilvastu. He aHained salvation at Kushinag~r. He 
aHained Boodhatwa (enligthenment) at Bodhgaya and he 
gave his first sermon at Samath. The four Important 
places related to his lHe are in India and the tourist 
across the world are likely to visit India. In these 
circumstances why the Govemment of India overtooked 
the development of Kushinagar? The most ambitious plan 
namely Matrayae project which was prepared for the 
extension of Kushinagar city, but because of car1ain ill 
will of Home Ministry, the project was not implemented 
in Uttar Pradesh. In these circumstances how the 
Government of India are planning to develop Kushinagar 
in the absence of funds through their own resources, I 
want to know this from the Hon'ble Minister? 

SHRIMATI AMBIKA SONI: Mr. Deputy Speaker, Sir, 
I want to tell the hon'ble Member that, it is a fact that 
the Government of India have decided to celebrate the 
2550th year of attainment of salvation of Mahatma 
Buddha. For this purpose a 40 Member committee has 
been constituted under the Chairmanship of the Prima 
Minister. A 15 member implementation Committee has 
also been constituted whose Members are associated with 
Buddhial religion and belong to academic fields. We have 
inaugurated this year with an inaugural funetIon on 13th 
of May. It was inaugurated by the hon'ble Prime Minister. 

People from all States gathered in It, we had Invited all 
Members to take part In It, but I am sorry to say that a 
few members were present there. Since the inaugural 
function has already been celebrated, we have formulated 
a plan that to hold an intemational level summit in the 
month of November, in which we have planned to hold 
an Intemational seminar in Bodh Gaye by inviting the 
fonowers of Buddhism from allover the world as well as 
academicians from our neighbouring country. The last 
function would be held in Kushinagar. All the three 
functions will be sponsored by the Ministry. Besides that 
we are also trying to organize small or large scale 
functions or a seminars in all parts of India, for it is the 
decision of our UPA Govemment as well as all of us 
that 2550th year be ceiebrat&d In a grand way. 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, the Important queetion Ie that the condition 
of all our religious places In poaseaelon of Archaeological 
Survey of India, which Is also responsible for their 
maintenance and operation are deteriorating day by day. 
The hon'ble Minister as well as thle House would also 
admit this fact. 

Mr. Deputy Speaker, Sir, this question is also related 
to tourism. As the hon. Minister has rightly said, we lack 
in resources and Archaeological Survey of India lacks In 
man power. Today we are in 21st Century and because 
of Giobalisatlon, tourism Ie emerging as an industry. But 
I am sorry to say that the Govemment are not paying 
the kind of attention towards It as It ought to have given. 

Mr. Deputy Speaker, Sir, many problems have arisen 
due to Globalisation, out of which, one Ie unemployment. 
In the entire world tourism Is such an industry which has 
huge potential for employment and revenue generation. 
Through you, I would like to know whether the 
Government propose to formulate a eeparate policy to 
attract tourists from all over the world keeping in view 
the restrtcttona Imposed by the ASI and also taking care 
of ita maintenance aspecta 10 as to provide more facllttles 
.. moat of theee religioue places are also places of tourist 
Importance. 

SHRIMATI AMBIKA SONI: Mr. Deputy Speaker, Sir, 
I totally agree with the hon'bla Member that this Ministry 
has not given due Impor1ance to thle lasue as it ought to 
have given In the last 6-n years. . .. (Inlrlnup//onsj. The 
present period 18 also included in It. I ~ould like to 
reepond to this IQue as I want it to come on record. All 
of us know that tourism Is a kind of sector In which 
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more the investment is made, the more employment can 
be generated. It has more potential than any other sectors 
which can benefit our poor and unemployed people a lot, 
If exploited properly. The 800ner we understand its 
benefits. the better it Is for all of us. I have also leamt 
the same in the last 3-4 months. what I mean to say Is 
that we need a kind of Infrastructure under which we 
can include our historical monuments within the tourism 
sector. We are trying for that. We have done It at certain 
places and we are trying to make such circuits in several 
other places. When we run promotional campaigns it 
induces curiosity in the people and to make reach at 
those places, If we are not able to construct hotels. 
SImilarly, if we are not able to connect those places with 
railway and airports, road transport and are not able to 
increase the connectivity of such places we shall not be 
able to fulfil our objective. For this purpose Dr. Manmohan 
Singh has formulated a core group In which my Ministry 
has also been Included. I am confident that If we make 
efforts collectively, be It the Issue of visa, be It the need 
of one lakh rooms for hotel Industry or be It a recently 
induced open sky policy under that be it an laaue of 
connectivity, or be it a issue of realization of tax Hrvices, 
aU theae issues would be paid due Importance. Some 
States have not given their consent to implement VAT, 
whereas tour operators wanted that VAT must be 
implemented uniformly throughout the country. I am happy 
that Rajasthan and Madhya Pradesh have Implemented 
it, this is also one of the issues raised by people. Until 
we grant Infrastructure status to hotel Industry, they will 
not provide us a room at reasonable rates after 
purchasing land fit 40 crore rupees per acre. These are 
certain issues to which we need pay attention to. 

Through you. I just would like to appeaJ that each 
and every Member while speaking in the budget session, 
should make a demand for more fund allocation for 
Tourism and Culture Ministry. 

SHRI RAGHUNATH JHA: Mr. Deputy Speaker, Sir, 
the role of the father of Nation Mahatma Gandhi in the 
freedom struggle of the country is known to all. When 
we were not independent, Mahatma Gandhi alongwith 
Kasturba Gandhi initiated and carried forward Satyagrah 
from Bhitiharwa Gandhi Ashram of West Champaran for 
years. We aU know that because of his efforts, India got 
freedom. But the Ashram and tourist centre there are In 

very pitiable condition. The same condition is of Mother 
Sila's birthplace Sltamarhi. Mother Sila was bom there 
and there Is a temple there in her name. Lakhs of people 
come there for worship every year. No concrete steps 
have been taken in this regard nor Is It Included In the 
Ministry's list. Sitamarhl Is also not included In the 
tourist map. The biggest Buddhist stupa Is found is 
Kesharia, Champaran, no maintenance is being done of 
it. . .. (Inltlnuption.s) 

MR. DEPUTY SPEAKER: You referring to Sita Mata 
Is all right. 

SHRI RAGHUNATH JHA: I would like to tell the hon. 
Mlnlater that theae three things should be taken care of 
by the Ministry and the workplace of Mahatma Gandhljl 
should be given such a shape thaf the woutd might be 
drawn towards It. 

{English} 

MR. DEPUTY SPEAKER: If you wish, you may reply, 
otherwise that does not relate to this Question. If you 
wish, you may reply. 

fTl'6I7SI8/ion} 

SHRIMATI AMBIKA SONI: Sir, he referred to 
Mahatma Gandhi. Last year, 75th anniversary of Dandi 
March was celebrated. . .. (In/tlrruplions) What should I 
say, the district-wise Issues he has mentioned concerns 
his own area. These come under State Govemment. We 
ean include these only when the proJacts and the new 
dlscu88l0n of the concerned area are Hnt to U8 through 
State Govemment by the Member of Partlament of the 
area. . .. (Interruptions) I would like to reply the question 
conceming Mahatma Gandhi that the 75th anniversary of 
the Dandi March was celebrated throughout the country 
last year. We made a complete circuit of the March. It 
should be developed as a tourist attraction so that people 
view It keeping In mind the freedom struggle. 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker. 
Sir, the question has taken half-an-hour. 

SHRIMATI AMBIKA SONI: All the documents will be 
kept and a whole library would be maintained at Dandl. 
We have decided to upgrade the birth place, and the 
home of Mahatma GandhI. ... (Inttmuplion.s) 



15 MAY 18,2008 18 

/English} 

MR. DEPUTY SPEAKER: Please maintain alienee In 
the House. Next supplementary to be asked by Shri C.K. 
Chandrappan. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shrl C.K. Chandrappan can 
put his supplementary, but only on the iaaue of religious 
places. 

... (IntsmJpIions) 

. SHRI C.K. CHANDRAPPAN: I would like to know 
from the hon. Minister whether her attention h .. been 
drawn· to the fact that in Kerala there are a number of 
very important Buddhist Centres. I can mention one of 
them, namely, Thirumullavaram, which has been destroyed 
by sea. It is situated near Qullon. Is the Govemment 
thinking of conducting marine archaeology there, 80 that 
more Information about that Centre would be available to 
us? 

Secondly, In Annexu ..... 1 of the replies to this 0UeetI0n 
it Is mentioned that there are 11 monuments In Thrlsaur, 
Kerala. and four monuments in Thrissur, Tamil Nadu. I 
would like to know this from the hon. Minister. Which are 
these protected monuments, namely, 11 monuments In 
Keraia and four monuments in Tamil Nadu protected by 
the Govemment? What is the stage of development and 
preservation work over there at present? 

SHRIMATI AMBIKA SONI: Sir, I had a list of 974 
monuments, which I have given to the hon. Membe .... 
The individual break-up of the lists Is available at my 
office, and I will supply it to the hon. Member as soon 
as I can. . .. (Intenuplions) 

SHRI P. MOHAN: Sir. the hon. Minister has not 
replied to the query whether the information given in 
Annexure-I is correct. The hon. Minister has not answered 
this point. There is no place called Thrlssur in Tamil 
Nadu also. 

{Translation} 

YOGI ADITYA NATH: Mr. Deputy Speaker, Sir, I 
would like to know from the hon. Minister about the 
historical worship places discussed here. There are three 
important worship places-Kashi Vishwanath temple in 

Kaahl, Krishna J.nm.bhuml In M.thur. and R.m 
Janmabhuml in Ayodhya. AU th ... three p\aoea a ... In • 
dilapidated condition, and the... .re rnemorlala of slavery 
there. I want to know about the etepI propoHd to be 
taken by the Government for their renovation. 

SHRIMATI AMBIKA SONI: Sir, I can reply about 
those monuments and places only which come under 
Archaeologlc.1 Survey of India. There are m.ny 
monuments and places where wOrlhlp Is performed but 
they do not come under Archaeological Survey of India. 
It II difficult to reply those queatlons . 

YOGI ADITYA NATH: All the .fo ..... 1d places come 
under ASI. ASI Itself has proved by excavating at Ayodhya 
that Ram Janmabhuml was very much there and 
presented proofs to the Ministry . ... (lntsmJplions) 

{English} 

MR. DEPUTY SPEAKER: Pie... lIIten to the reply 
of the hon. Mlnlst.r. 

{Tfllnsl6tion} 

YOGI ADITYA NATH: Sir, hon. Minister wlahes to 
repty my question. I asked a simple question whether atl 
theee three places come under Archaeological Survey of 
India. . .. (/nItmupIion8) 

MR. DEPUTY SPEAKER: I have called N.S.V. 
Chltthan from your party. 

YOGI ADITYA NATH: Hon. Minister wishes to reply. 
She has said that these do not come under ASI. So I 
would Uke to know this only from her ... (Infllrrupti0n8) 

MR. DEPUTY SPEAKER: I have given time to Shrl 
N.S.V. Chitthan of your party. 

{English} 

Please maintain silence In the House. Now, the last 
supplementary to be asked by Shri Sukhdev Singh 
Dhlndsa. 

. .. (IntBfT7.lPIions) 

MR. DEPUTY SPEAKER: No, please sit down. Last 
supplementary on this Question to be asked by Shri 
SukhcIev Singh Dhindsa. 

... (Intoflll(Jl/on6) 
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MR. DEPUTY SPEAKER: Please alt down. I have 
already given time to your party to put supplementary 
on this Question. 

(TIBnslalionj 

SHRIMATI AMBIKA SONI: Sir, so far as Ayodhya is 
concemed, it is not under Archaeological Survey of India, 
it was in 2003 that permission for some excavation was 
granted to them. Now, it has also be'en stopped. A survey 
is conducted every week. That survey team comprises 
two persons of ASI also who check whether the items 
excavated from the site are safe or not. Otherwise, ASI 
has nothing to do with Ayodhya. As far as other two 
temples of Mathura and Kashinath are concerned. 
... (Intsnuptions) As far as I know, these also do not 
come under the protection of ASI. When some monuments 
is to be protected, objections are invited for two months. 
Where there are live monuments, where worship is 
performed from dawn to dusk, it is not permitted there 
because there are certain rules for worship which conflict 
with ASI. That is why we do not protect them. If he has 
some other information he may provide it to me. I can 
talk about It. . .. (Inlsnuplions) 

SHRI SUKHDEV SINGH DHINDSA: Mr. Deputy 
Speaker, Sir, Sarhand, a place in Punjab, which is also 
known as Fahehgarh Sahab is a shrine of not one but 
two religions. It is a shrine of both the Sikhs and the 
Muslims. I would like to know from the hon. Minister 
whether her department is doing anything for this sacred 
place of two religions. 

SHRIMATI AMBIKA SONI: Sir, it is my pleasure to 
reply to Dhindsaji's question. We have started pilgrimized 
route particularly in Punjab this year by which we wish to 
bring all such places to world standard. We have made 
a special circuit for NRls particularly for those NRls who 
land at Amritsar. If he wishes to connect some routes or 
some historical towns to that other than the Circuit, he 
may give me in writing. I would be happy to connect that 
one. . .. (Inlt1nuplions) 

MR. DEPUTY SPEAKER: I would give you time later, 
Mr. Jha has been given time from your party. 

... (Inltlnuptions) 

SHRIMATI AMBIKA SONI: I would like to inform him 
that we are doing it from 2008 only. It is being done on 
a very large scale. . .. (Inlt1nuptions) 

MR. DEPUTY SPEAKER: Question No. 483, Shri 
Brajesh Pathak. 

. .. (/nltllTUplions) 

MR. DEPUTY SPEAKER: Please sit down. I will give 
time to you also. Next question has been atar1ed. 

Railway Prolecta 

+ 
·483. SHRI BRAJESH PATHAK: 

SHRI ASADUDDIN OWAISI: 

WUI the Minister of RAILWAYS be pleased to state: 

(a) whether Hveral ~lway projects worth thousands 
of crores of rupees have been grounded for decades 
and also placed on the 'non-priorlty' list 88 reported In 
the 'TImes of India' dated April 30, 2006; 

(b) If so, the details alongwith the reasons therefor; 

(c) the total cost of these projects and the amount 
spent thereon; 

(d) the details of the projects out of them which 
relate to the remote and backward areas of the country; 
and 

(e) the atep8 taken or being taken to take up these 
projects on priority? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) A Statement Is 
laid on the Table of the Sabha. 

(a) to (c) No, Sir. However, Railways have a huge 
throwforward of projects requiring over Rs. 53,946 Crore 
for completion. The funds are limited and projects are 
being progressed as per the availability of resources 
keeping in view the operational requirements and other 
considerations. The News item published in TifT1tlS of 1ndi6 
(Delhi Edition) on 30.04.06 mentioned about 84 projects 
reported to have been grounded for decades. The 
prioritisation of Railway Projects under New Line and 
Gauge Conversion was done by the Government in April, 
2005 in the following Categories: 

(i) Category (I)-Projects where progress Is more 
than 60% and throwforward is 1888 than As. 
100 Crore. 
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(iI) Category (II)-Viable/Operatlonally required 
projects. 

(iii) Category (!lI)-National Projects, Projects In 
Assam & North East Region, Coat Sharing with 
State Governments. Defence Funded Projectl 
and projects covered under Public Private 
Partnership. 

(iv) Category (IV)-Other ongoing projects not 
covered In Categories (I. II & III). 

As per the prloritieation, 84 projects were in Category 
(IV). The total anticipated cost of these projects Ie about 
Rs. 26000 Crore and the amount spent on these upto 
31.03.206 is about Rs. 5400 Crore. 

(d) Most of the New Line & Gauge Conversion 
project. except • few required on operational 
considerations are aimed to Improve connectivity to 
backward, tribal, remote & under developed area of the 
oountry 80 a to bring about socIo-economlc development 
of the regions through which the line puaee. The datalle 
of Category (IV) projects are given In Annexure enclosed. 

(e) A number of Initiatives have been taken to 
expedite completion of theae ongoing projects. Mlnlater 
of Railways have written to Chief Ministers' of the Stat .. 
to consider suitable cost sharing for the ongoing New 
Une and Gauge Conversion projects to the extent of 
50% or more. Efforts are alao being made to explore 
part funding of projects through 'National Rural 
Employment Guarantee Scheme' and other Poverty 
Alleviation Programmes of State/Central Government. 

CIIItIgoty (/V)--Othw OngoIng Proj«:Is 01 Nsw l.intltl and Ga~ eon .. tSIon 
not CoviH'sd in CIIMgoiW (I, /I and /II) 

SI.No. Project Plan KMS 

2 3 4 

1. Abohar-Fazilka NL 42.72 

2. Agra-Etawah via Fatehabad and Bah NL 114.1 

3. Ahmednagar-Beed-Parll Valjnath NL 261.25 

4. Ajmer-Pushkar NL 31.4 

5. Akola-Purna GC 210 

6. Amravatl-Narkher NL 138 

7. Angamali-Sabarimala NL 148 

8. Angul·Sukinda Road NL 90 

9. Ara-Sasaram NL 98 

10. Aunrihar-Jaunpur GC 58.68 

11. Azimganj (Nasipur)-Jiyaganj up to the Ghat Nl 3 

12. Bangalore-Satyamanglam Nl 260 

13. Bankura·Damodar River Project GC, Bowalchandi-
Khanna Nl. Rainagar-Chanchai Nl & Bankura-
Mukutmanipur Nl GC 198 

14. Baramati-lonad Nl ·54 
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1 2 3 4 

15. Beas to Dera Baba Jalmal Singh NL 6 

18. Bhlldl·Vlramgam GC 167 

17. Chandlgarh·Ludhiana NL 112 

18. Chhlndwara.Nagpur GC 148.62 

19. Dalllraiahara.Jagdalpur NL 235 

20. Dauea-Gan;apur City NL 92.87 

21. Deogarh-Sultanganj, Banka-Barahat and Banka-Bhltlah Road NL 149 

22. Dharmavaram-Pakala GC 227 

23. Etawah·Malnpuri NL eo 
24. Fatuha-Islampur Restoration and Shelkhpura to Neora 

via Daniawan NL 171.5 

25. Gadwal-Raichur NL 60 

26. Godhra-Indore & Dewu-Maksi NL 316 

27. Gonda-Bahralch-Sit8pur-Lucknow PH I GC 60 

28. Gonda-Gorakhpur Loop with Anand Nagar Nautanwa GC 260 

29. Gulbarga-Bldar NL 140 

30. HaJipur-Sagauli NL 148.3 

31. Hassan-Bangalore NL 166 

32. Hathua-Bhatni NL 79.6 

33. Howrah-Amta NL 75 

34. Jabalpur-Gondla Including Baiaghat-Katangl GC 285 

35. Jayanagar-Darbhanga-Narkatiaganj GC 268 

36. Jind-Sonipat NL 88.9 

37. Kadur-Chickmagalur-Sllkleshpur NL 93 

38. Kakinada·Pithapuram NL 21.5 

39. Kalka-Parvanoo NL 7 

40. Kanpur-Kasganj-Mathura-Bareilly include MM for extension 
from Bareilly to Lalkuan GC 545 

41. Kaptanganj-Thave-5iwan-Chhapra GC 233.5 

42. Karur-Salem NL 85 
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2 3 4 

43. Katlhar-Jogbani and Katihar-Barsol-Radhikapur GC 200 

44. Khagari..t<usheshwarsthan N~ 42.3 

45. Khurda Road-Bolangir NL 289 

46. Kichh.Khatima NL 57.7 

47. Kosi Bridge NL 21.85 

48. Kothapalli-Narsapur NL 58 

49. LaHtpUr-Satna & Rewa-Singrauli NL 541 

50. Lanjigarh RoachJunagarh NL 56 

51. Macherla-Nalgonda NL 92 

52. Madurai-Rameswaram GC 161 

53. Maharajganj-Masrakh NL 35.49 

54. Mansi-Saharsa & Saharsa-Dauram Madhepura-Pumla GC 142 

55. Mathura-Achnera GC 35 

56. Mirai-Latur GC 374 

57. Mudkhed-Adllabad GC 162 

58. Munger-rail-cum-road Bridge on river Ganga NL 19.8 

59. Munirabad-Mehbubnagar NL 246 

60. MuzaHarpur-Sitamarhl NL 64.5 

61. Mysore-Chamarajanagar (Ph-I) with extn. to Mettupalayam GC 148 

62. Nandyal-Yerraguntla NL 126 

63. Nangal Dam-Talwara & Taking over siding of Mukerian Talwara NL 83.74 

64. Patna-Ganga bridge with linking lines between Patna and Hajlpur NL 19 

65. Peddapaliy-Karimnagar-Nizamabad NL 1n 

66. Pipsr Road-Bilara (MM of PhuJera·Jodhpur guage conversion) GC 41.4 

67. Pratapnagar·Chhota Udepur GC 99.27 

68. Puntamba-Shirdi NL 17.8 

69. Quilon-Tirunelveli-Tiruchchendur & Tenkasi-Virudunagar GC 357 

70. Rajkot-Veraval, Wansjalia to Jetalsar with new line from 
Veraval to Somnath GC 281 
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2 3 4 

71. Ramganjmandi·Bhopal NL 262 

72. Rewari·Rohtak NL 81.26 

73. Rewari·Sadulpur including Sadulpur·Hissar GC 211 

74. Rupsa-BangriposJ GC 90 

75. Sakrj·Hassanpur NL 76 

76. Sriganganagar-Sarupsar GC 116 

n. Talcher-Bimlagarh NL 154 

78. Tanur (Kuttipuram)-Guruvayoor NL 50.23 

79. Tarakeshwar-Bishnupur with Ext. up to Kumarkundu NL 85 
Bypass connecting Howrah-Bardhman Chord 

80. Tarantaran-Goindwal NL 21 

81. Trichy-Manamadurai GC 150 

82. Villupuram-Katpadi GC 161 

83. Naupada-Gunupur GC 90 

84. Kottayam-Erumelio NL 

·Since dropped in 2006-07. 
NL-New Line, GC-Gauge Conversion, OL-Ooubling, MTP-Metropolltan Transport Project, RE-Rallway Electrification. 

(Trsnsllltion} 

SHRI BRAJESH PATHAK: Mr. Deputy Speaker, Sir, 
it is being exaggerated that the Railways have started 
earning profit since Lalu Ji became the Minister of 
Railways. Hon. Prime Minister has also appreciated the 
Minister of Railways along with the whole department for 
Tuming the Railways into a profit-eaming organisation. 

MR. DEPUTY SPEAKER: What is your question? 

SHRI BRAJESH PATHAK: Hon. Minister of Railways 
has accepted that due to scarcity of funds pending 
projects can not be completed in time. The grounds on 
which funds are being allocated on either operational 
considerations or on some other grounds. I would like to 
ask the Hon. Minister about the grounds which cannot 
be laid on the Table of the House? 

{English} 

SHRI R. VELU: The hon. Minister said that Railways 
were earning profit. It is an admitted fact that we have 

made better strides in the last two years and showed 
surplus in all accounts. The question put here Is why 
have 84 schemes been grounded. While on the one side, 
when we are saying that Vie have got so much of profit. 
On the other side, the hon. Member asked, why we are 
saying that there is no money for these projects. 

{Trsnslsfion} 

SHRI BRAJESH PATHAK: He has accepted that 
there is no money . ... (Inltlnuptions) 

(English} 

SHRI R. VELU: Let me complete. I am going to 
answer all the questions that you have asked. 

On 20th April, 2005 the Cabinet Committee on 
Economic Affairs went into the question of how to prioritise 
the schemes on the shelf and the projects were divided 
Into four categories. The first category speaks of those 
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schemes which have done 60 per cent prog ..... , .nd 
throw forward 1888 than As. 100 crore, which can be 
taken up and completed as the last·mlle projects In two· 
three ye.ra. The second c.tegory would be of tho.e 
projects which are operationally viable .nd which can be 
taken up and completed for operational reuon •. The third 
category would be of the n.tlon.1 projects In the North· 
Eastern region and Jammu and Kuhmlr. Then come the 
PPP schemes, defence·funded schemea .nd also 
schemes which are State· ••• lsted up to 50 to 66 per 
cent, which were put in category three. 

For the firat, aecond .nd third categories w. are 
• bIe to find re.ource. within the budget u w.1I u within 
our r .. oureu mentlon.d, and w •• r. going to complete 
them. Now com. the 84 projects of category four. Th. 
hon. M.mb.rs have been preuurlalng us. p.opIe h.v. 
their uplr.tiona which the Govemment hu to try and 
fulfil. So, w. w.nt to take the rail link to the molt 
backward, hilly, tribal and unconnected areu .0 th.t 
peopl. get b.nefited .nd .oclo-economic development 
takes place. All these 84 projects are unremun.r.tlve 
projects. 

In the A.ilw.y parlance,thoae projects which h.ve 
• 14 per c.nt retum on the discounted. ca.h flow m.thod 
alone can be tak.n up. W. n.ver .a1d th.t the .. projects 
would be grounded. Ev.n in the cal. of the lut project 
that m.y be a priority but unremun.ratlv., ev.n If the 
r.tum som.tlme Is minus to one, we assure the Houae 
that all the projects will be compl.ted In the cours. of 
time as and wh.n the funds are mobilised. 

The point you have raised Ie about the profit which 
we are now generating. In fact, for the flrat tim. the 
capital fund has been tak.n up out of which about Re. 
500 crore have been earmarked for dev.lopm.nt of th.ae 
proj.cts. So, I assure all the hon. M.mbers that a portion 
of the profits eam.d would be e.rmarked and It would 
be seen that the projects are taken up. I aIao say that 
none of them will be grounded. They will be taken up In 
the course of time and completed maybe In the COUrH 
of five years' time. 

/Translation} 

SHRI BRAJESH PATHAK: Mr. Deputy Spe.ker, Sir, 
I have a second supplementary question. In reply to the 
question a list of States haa been given showing the 
ongoing projects and the projects which the Department 
of Aailways proposes to take up. The length of railway 
line in kilometers under these projects has been shown 

but fundi have either not been .lIoc.ted tot h... projects 
or h.ve not been shown In thl. list. I want to alk the 
hon. Mlnllter why fundi h.ve not been .IIocated to them? 
I .lao w.nt to know the time by when Gond.·B.hralch· 
Sltapur·Lucknow gauge conver.lon I. likely to be 
completed .nd the .mount .IIoc.ted for It. 

/EngII$h} 

SHAI A. VELU: As I mentioned, for priority schem •• 
we h.ve allocated about As. 6,007 cror., both for n.w 
linea .nd for g.uge conversion. In .11 thee •• cheme. we 
h.ve only t.ken new linea and g.uge conversion. W. 
h.ve not t.ken doubling or electrification or .uch scheme • 
becau .. they .re not on priority. Doubling Ie not • priority 
for the dev.lopment of b.ckw.rd .r.... The b •• lc 
queation you h.ve ralaed Ie about the fund .llotment to 
Uttar Prade.h. I h.ve got t.n schamel of Utt.r Pr.de.h. 
If the hon. Member r.pe.ts the name of the achem., I 
can give inform.tlon on that. 

SHRI BAAJESH PATHAK: Pl •••• t.1I us about 
Gonda·B.hr.lch·Slt.pur·Lucknow g.ug. conver.lon 
project. 

/English} 

SHAI A. VELU: It I. a .cheme •• netloned. The 
Incurred exp.nditure I. A.. 4.27 crore. This year, only 
As. 1 crore has been allotted. In faet we have got • 
throw·forw.rd of A.. 69 crore. Th. project co.t is only 
about As. 73 crore. 

I have already Informed you th.t for Utt.r Prade.h 
alone, thle year, we h.ve .llotted about A •. en crore 
for .11 the projects put together; .nd the throw forw.rd 
amount i. As. 2,300 crore. H.nce, you cannot say th.t 
no fund Is allotted. For the said .cheme, A.. 1 erore has 
been allotted this y.ar. M.ybe, next year, you may get 
more funcia. 

SHAI ASADUDDIN OWAISI: Sir, in hi. reply, the 
hon. Mlnleter has stated that 'In due course of time' thue 
projects would be completed. These words 'in due eourae 
of time' have been mentioned In the Aallw.y Budget for 
the last 15 'y.ars. It Is a very subjective thing. What I 
would like to know from the hon. Minister Is thle. Can he 
set • reasonable time·frame for completion of theae 
projects becauae these projects stili require more than 
As. 50,000 crore? In his answ.r, he has ~entloned that 
many State Govemments have been approached. They 
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are approaching the Rural Development Mlnl.ter for 
financing 84 projectl. How many State Govemments heve 
come forward to fund the.e projects? Hu the Rural 
Development Mlnlatry agreed to fund theee projectl? What 
Is he going to do, especially about projects of new line. 
which are pending, namely, PeddapaUy-Karlmnagar-
Nizamabad; Mac:herla-Nalgoncla; Mudhked-AdUabacl and 
two other projects? Can he eet a reuonable time-frame? 
I mean, he cannot say that It would be completed In due 
course of time. It Is a responsibility. When he has 
mentioned In the Budget, In the august Houn, it Ie the 
re.pon.lblllty of the Ministry to complete then projecta. 
He has 8et a time-frame. Have any State Govemment 
come forward to fund these projects? Have the Rural 
Development Ministry come forward to fund the .. 
projects? 

MR. DEPUTY SPEAKER: Can you fix a time-frame? 

SHRI R. VELU: I am coming to that. Before coming 
to the fixing of the time-frame, I mUit explain u to how 
difficult It Is to give a commitment, In the senH, for five 
years or so. I would like to explain why I cannot give a 
commitment. ... (In.nupI/on8) 

DR. M. JAGANNATH: The Minister has said the 
Railways have earned a profit of Rs. 11,000 crore. Then, 
what happened to Karlmanagar-Nizamambad, Macherta-
Nalgonda, and other projects, which are located In 
backward Telengana area of A.P. 

MR. DEPUTY SPEAKER: Nothing Is going to be 
recorded. 

... (InMrruptions) • 

SHRI R. VELU: First of all, let me explain. In thl8 
country, there is great expectation. Asplratlonl of the 
people are high. Even if the hon. Member com .. with a 
proposal tomorrow, I cannot say 'no' to him. He would 
argue that I must sanction the project for hil constituency, 
irrespective of the fact as to whether It Ie going to be 
remunerative or not. Taking into account the aspiration. 
of the people, the need of the people, and the need of 
the area, we always say that we are obliging. A total of 
about 260 schemel amounting to RI. 63,976 crore Is on 
the roll. We have written to the State Chief Minllters 
asking them to come forward to participate In the schemes 
to the extent of 50 per cent. Many of the Statea-four of 
five States, namely, Karnataka, Tamil Nadu and Haryana 
etc. have come forward. We have already written to all 

"Not recorded. 

the Chief Mlnlaters. But 10 far W8 have not had any 
pOlltive r .. ponH. But I would lay that we are not going 
to leave at that stage. We are going to complete these 
projects and uk them to come and uslat us so that 
many scheme. can take off. 

There II a .cheme In the Rural Development 
Mlnlltry-NationaJ Rural Employment Guarantee Scheme-
through which a lot of funds have been given to the 
Stat... It Is meant for the labour-oriented achemes. 
ConItructIon of new lin.. In the Railways Ia mostly labour-
oriented job. Why not participate In the scheme.? That 
II how, at the Mlnlatry level, and at the Government of 
India level, we are approaching. 

Leave aJone that, we have also .tated, that we would 
go to the public-private partnership projects. For the first 
time, thle hu caught the Imagination of the country. Many 
people have come forward and participated In the railway 
projects. That being the cue, now we would definitely 
find relOurcel and ... that those projects, as I mentioned 
earlier, would be completed. I cannot definitely say that 
a particular scheme would be completed by a particular 
year. 'Due course of time' means It Is only about five 
yur's time beeaun the rate at which we are now funding, 
the.. projecta would take not le.1 than five years. 
However, as hon. Prime Minister hu already committed 
to find I'MOUI'C8I for Infrutructure of the country, he would 
be the flret pereon to come forward to .ee that It Is 
fulfilled. In fact, when the Railway Ministry approached 
the hon. Prime Minister, he said that he would find 
relources for Infrastructure. That way, 10 schemes of 
Andhra Pradesh would be taken up. 

This year, we have allocated Rs. 451 erore for these 
projects In Andhra Pradesh. That being the case, the 
hon. Member Ihould be happy. 

SHRI ASADUDDIN OWAISI: Sir, Andhra Pradesh hu 
not been given justice. . .. (In.rruptiof78) It has not been 
given Its share. ... (Inlsrruptiof78) 

SHRI R. VELU: Anyway, your point Is well taken. 
We would take It up. ... (InltJrrupliOl7$) 

SHRI L. RAJAGOPAL: Sir, in the past until late 
Eighties, the Railway projects used to be completed In a 
time-bound manner, and every plan used to attract 
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investment plan also. I am quite happy that at least now, 
the Ministry of Railways have come out with a plan and 
prioritised all the projects into four categories. 

Sir, in the reply, the hon. Minister has said that this 
year they have allotted Rs. 6,500 crore. So, I would like 
to know from him as to what Is the total category-wise 
investment; and how much he is going to invest in these 
four categories, year-wise. 

SHRI R. VElU: Sir, the hon. Member has raised a 
very good question. As I mentioned, Category (I) which 
is for last mile projects, is involving Rs. 348 crore. I 
would be completing eight projects under this scheme. In 
Category (II), there are four projects involving about Rs. 
4n crore. In Category (III), there are 24 projects involving 
national projects, projects in Assam and North-East region, 
projects of cost sharing with State Govemments, Defence 
funded projects and projects covered under public-private 
partnership. The national projects would involve an amount 
of Rs. 7,527 crore; projects in Assam and North-Eastem 
region would involve Rs. 3,762 crore; projects on cost 
sharing with States would involve an allocation of As. 
1,970 crore; Defence funded projects would involve As. 
399 crore; and projects covered under public-private 
partnership would amount to As. 1,2n crore. In all, there 
are 36 projects involving throw forward of As. 15.713 
crore. In Category (IV), there are other ongoing projects 
not covered in Categories I, II and III. The number of 
such projects is 84 which involves the cost of As. 26,000 
crore, of which we have already spent about Rs. 5,400 
crore. The balance of about Rs. 20,000 crore would be 
the throwforward. 

So, we would be requiring Rs. 35,000 crore for all 
120 projects under these categories. 

SHRIMATI MANEKA GANDHI: Sir, for the last so 
many years, I have been asking about the Terai area. 

As you know, Mr. Minister, I have repeatedly asked 
you-verbally and in writing-that this is the richest area 
in providing sugar, wheat and rice. But it has a chholi 
line, and hence the farmers are not able to take their 
food materials out. It is causing a great deal of stress to 
them, and this richest area is being under-utilised. I have 
asked you again and again whether it can be converted 
into broad gauge? 

I am sure, I am supported by other MPs in other 
parties who are al80 the MPs of the Terai area. Could 

you please tell us when would you sanction this? I am 
prepared personaNy to give my entire MPLAD Fund If It 
would help start construction. 

SHRI A. VELU: Sir, the hon. Member has raised 
this question more than once. I have also replied about 
this area. It Is for broad gauge conversion, especially of 
Bareilly-Pilibhit-Thanapur line. She had asked It last time, 
and I had answered it. 

Sir, we had sent this proposal to the Planning 
Commission, and she would be glad to know that the 
Planning Commission has given, In principle, approval; 
and we would process It further. I think. she should be 
happy now. 

/Translation} 

SHRIMATI NIVEDITA MANE: As the honourable 
Minister has said in his reply that incomplete project have 
been divided Into four categories. I would like to know 
from him about the incomplete projects In Maharashtra, 
the categories under which they have been covered and 
the time by which they are likely to be completed? 

{English} 

SHAI A. VELU: Sir, I would like to Inform the han. 
Member that there are nine projects in Maharashtra; and 
the throwforward would be about Rs. 1,765 crore. This 
year, for all the projects in Mahar.shtra under this 
scheme, we have allotted about As. 362.49 crore. 

The nine schemes that have been taken up under 
this are: Puntamba-Shirdi; Miraj-Latur; Mudkhed-Adilabad; 
Jabalpur-Gondia including Balaghat-Katangi; Ahmednagar-
Beed-Parli Vaijnath; Baramati-lonad; Amravatl-Narkher; 
Akola-Puma; and Chhindwara-Nagpur. 

/Translation} 

SHAI AAVI PRAKASH VEAMA: I went to draw your 
attention towards the issue raised by Shrimati Maneka 
Gandhi. I also want to raise question regarding Bareilly 
Pillbhit, Lakhimpur and Sitapur broadguage railwayline. 

{English} 

MR. DEPUTY SPEAKER: He has already given the 
reply that he would do this. 
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SHRI RAVI PRAKASH VERMA: It is very important. 

[Translation} 

It is a very important railway line. I want a positive 
reply in this regard. 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, Hon. Minister has stated in his reply that he has 
divided railway projects into two categories-;>rofitable and 
non-profitable. He has stated that 24 per cent railway 
lines have been categorized as profit-eamlng railway lines. 
Hence work regarding these projects is being undertaken 
on priority basis. When these schemes are approved they 
are also sent to the Planning Commission. At that time 
public interest is also kept in mind along with profit. The 
hon. Minister has started the schemes which are profitable 
but has excluded the schemes which would benefit the 
public. Hon. Minister has stated in his rely that 50 per 
cent of the amount is being sought from the States and 
he wants to complete these schemes through Employment 
Guarantee Scheme. Today Lalu Prasad Ji is the Minister 
of Railways. Previously both he and his wife have been 
Chief Minister. At that time they used to state that 
backward States will not be able to raise funds. So how 
can he expect to complete the schemes with the help of 
the funds contributed by the backward States I want to 
talk about any other area mentioned in the list other 
than the State to which the hon. Minister of Railways 
belongs. There is a mention of Kaptanganj Thave-Siwan-
Chapra railway line at serial no. 41 and Maharajganj to 
Masrakh railway line has also been mentioned in the 
written reply. At one place narrow gauge railway line is 
being converted into broad gauge and at another place 
a new railway line is being laid. The hon. Minister has 
started work at both the places. Whether the Govemment 
has written letter to the State Govemment to acquire 
land has Maharajganj-Masrakh railway line and whether 
money has been allocated for acquiring land? Similarly I 
would like to know in clear terms about the amount 
allocated for Kaptanganj-Chapra railway line and the 
targets and time limit fixed for completing the work 
regarding this line? 

(English} 

SHAI R. VELU: First of all, let me clarify that we 
have written to the State Govemment to see whether 
they could participate in the National Aural Employment 
Guarantee Scheme, which is a labour-oriented scheme 
where money is available, so that the Railways' new line 

projects could be _Ist.d. I am not going into whether 
Bihar Is a poor State or not. But the Chief Minister of 
Bihar has not come forward to MY that whether It is 
possible for them or not. It Is left to the Chief Minister 
whether they could participate in this scheme and on 
priority basis, what are the schemes that are to be taken 
up. We have yet to receive the response from the Chief 
Minister of Bihar. He has mentioned about two schemes. 
One is about Kaptanganj-Thave-Siwan-Chhapra. The cost 
of this project is As. 320 crore; the number of KMs. is 
233; the anticipated expenditure up to March 2006 is Rs. 
77.4 crore; and the throwforward is Rs. 242 crore. The 
second project is about Maharajganj-Masrakh; the coat of 
the project is As. 113 crore; the anticipated expenditure 
is onty Rs. 1.11 erore and the throwforward is Rs. 112 
erore So, next year, we may be allotting sufficient funds 
to these schemes. 

[Translation} 

SHRI PRABHUNATH SINGH: I asked whether a letter 
has been written to the State Government to acquire 
land or not and whether funds are being allocated for 
acquiring the land or not? The honourable. Minister is 
replying to all the questions, the honourable Minister of 
Railways has. 

(Eng/Ish} 

MR. DEPUTY SPEAKER: No, I will allow only one 
Supplementary. 

... (Infsnuplions) 

[TransIBtion} 

MR. DEPUTY SPEAKER: I have expunged that 
portion. 

(Eng/ish} 

SHAI R. VELU: I am sorry that the hon. Member 
has made such a remark. We have, in the Railways, 
taken everything seriously . ... (lnltlf'fvpHons) 

[Translalion} 

MR. DEPUTY SPEAKER: I have expunged that 
portion. 

... (Intsrrupfions)· 

"Not recorded. 
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fEng#6hJ 

MR. DEPUTY SPEAKER: That remark .. wrong. 

SHRI R. VELU: Today, the Railways have taken 
things very seriously, compared to what they have done . 
... (InMnuptIon$) 

SHRI RUPCHAND PAL: Sir, the remark Ia very 
Objectionable. . .. (1n./'f'UPfIOII8) 

{TIWl$/llIIonJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Sir, he Ulualty makes 
such remarks. It Is unbecoming of him. 

MR. DEPUTY SPEAKER: I have expunged It. 

..• (In~) 

fEngI/6/IJ 

MR. DEPUTY SPEAKER: Madam, I have already laid 
that It w.. expunged. 

· ., (InItImJp/It:Jn8) 

MR. DEPUTY SPEAKER: That has already been 
expunged. PIe .. e sit down. 

· .. (InItImJp/It:Jn8) 

MR. DEPUTY SPEAKER: I have expunged that 
portion. 

· .. (InMrrupIkJn$) 

SHRIMATI SURYAKANTA PATIL: Being a part of 
the Govemment is not a lin. . •. (InMrnqJt/0n8) 

MR. DEPUTY SPEAKER: Madam I have expunged 
that portion. 

... (InMnuptions) 

aHRI PRABHUNATH SINGH: What \I unparliamentary 
In the portion expunged by you? KIndly give a ruling on 
this. '" (Inl.rrupflDnl) I have asked a question. 
. .. (InMnuptIon$) 

MR. DEPUTY SPEAKER: I have allowed only one 
supplementary. 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I railed the queetlon with your permlallon. If that II 
unparliamentary, kindly give a ruling why Is It so. If It is 
unpartlamentary, then he would have to reveal whether 
any other work h .. been allotted or not. ... (In.rrup#DM) 

{EI7fI/I8hJ 

MR. DEPUTY SPEAKER: There lhall be no peraonal 
attacka . 

... (InMmlpl/Dn8) 

PROF. VIJAY KUMAR MALHOTRA: The Minister of 
State have not been allotted any work. They are not 
happy. . .. (InItImJp/It:Jn8) 

fEngll6hJ 

MR. DEPUTY SPEAKER: That Is their look out and 
that Ie their dlltrtbutlon of work . 

... (InMnupllon6) 

SHRI R. VELU: Sir, through you,' flrat of an let me 
clarify this. If the Railway Ministry Is not doing any work, 
how can the Railways show a profit of Rs. 1 1 ,000 crore 
this year? ... (In.nupllDn8) If the Railway Ministry Is not 
doing any work, how can the new projects come up In 
thll country? ... (InMnupIlDM) 

Further, I am really lurprtsed that the Deputy Leader 
of the Party Is allo saying the same thing. A 'Minister' 
include. the 'Minister of State' aIIo. It i. clarified more 
than once on the floor of the Partiament. But I am lorry 
to say that he also made that remark. 



37 VAISAKHA 28, 1928 (SlAar) 38 

AI regarde thOM lpeclflc caHI, I will definitely write 
to the hon. Member; we have already written to the State 
Govemment for the land acqullltlon; thll II for the kind 
Information of the hon. Member. 

I will r8queet the hon. Member to get back to the 
State and uk the Chief Mlnllt,r to Ie, that the !endi 
are acquired and placed at the dlapoaal of the RaHwaY'. 

I am very sorry to lay that IUch a comment hu 
come from the learned hon. Member and that too, the 
Deputy Leader of the Party . ... (lnltltrUpl/onl) 

MR. DEPUTY SPEAKER: That h .. - been deleted. 

SHRI R. VELU: Today the RailwaY' are having the 
Golden Period. . .. (InMlTtlpllon8) Why are they Hying that 
nothing Is being done In the RalfwaY'? ... (InltlmJpllons) 

DR. M. JAGANNATH: Sir, In Telangana area, there 
is one project. . .. (InMrrupti0n6) 

MR. DEPUTY SPEAKER: PIe ... 1ft down. I wfll give 
you a chance later. 

.. , (InMnflplIoM) 

SHRI N.N. KRISHNADAS: Sir, due to time conetralnts. 
am Itralghtway coming to my qUlllion. In the last 

Budget-tor the year 2oo5-06-hon. Railway Mlnllter hu 
declared that Ilx cement lleeper ooach factorill would 
be .et up. Fortunately or unfortunately, one of the Ilx 
would be in my constituency, Palghat. But till thll time, 
it has not ltarted. I Would like to know from the hon. 
Minister when they are going to be let up and when the 
work will start. Thll II the only qUlltlon that I want to 
alk the hon. Mlnllter. 

MR. DEPUTY SPEAKER: Thank you. The Quellion 
Hour Is over. 

WRITTEN ANSWERS TO QUESTIONS 

(Tf'lII1~lIonJ 

Indo-Iran Gal Pipeline Protect 

·484. SHRI HANSRAJ G. AHIR: 
SHAI K. SUBBARAYAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the prog ..... made 10 far on Indo-Iran gal pipeline 
project; 

(b) whether Iran and Paklltan have Ilgned an 
agreement to lay a gal pipeline with a higher offtake for 
Paklltan from an eartler propoHd ~.1 billion cubic feet 
per day (bcfd) to 2.8 bcfd In the 3.2 bcfd capacity of the 
Iran·Paklltan·lndla pipeline: and 

(c) If 10, the reaction of the Govemment on the 
pl'llent situation? 

THE MINISTER OF' PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) A. the domestic 
availability of gu II not adequate to meet the country'l 
demand, Govemment have been pUl'8ulng Import of gu, 
both al liquefied natural gal (LNG) and through 
trananatlonal pipelines. One of the pipeline projects under 
conalderatlon II the Iran·Pakl8tan·lndla pipeline project 
which envllages a pipeline of about 2000 kilometres 
length from AuaJuyeh In Iran to the Indla·Paklstan border. 
The Government II dllOuulng the detans of the project 
with the Governments of Iran and Pakistan at bilateral 
and trilateral levell. So far, three meetings each of the 
bilateral Joint working groups and one meeting of the 
trilateral working group have been held In which varioul 
technical, commercial, financial, legal and other project 
related ISlUes have been dllcuseed. The progre.. of 
dllOuSllons wu also reviewed by the Petroleum Mlnllters 
of the three countries In Doha In April, 2008 on the 
aldellnes of the Mlnlaterial meeting of the Intematlonal 
Energy Forum. The aecond trilateral working group 
meeting II acheduled to be held on 22·24 May, 2006 at 
lalamabad. 

(b) There were reports In lome sections of the media 
about lran·Pakiltan reaching an agreement for higher 
offtake of gal by Pakistan. However, Mr. M.H. Nejad 
Hoaaelnlan, Deputy Minister for Intematlonal Affalra. 
Ministry of Petroleum, Islamic Republic of Iran, during his 
recent vIIlt to New Deihl on 1·2 May, 2006 Informed that 
no auch agreement has been algned between Iran and 
Pakistan. 

(c) 0088 not arise in view of the reply to (b) above. 

Leaage of Cla •• lfled Information 

·485. SHAI AVTAR SINGH BHADANA: 
SHRI SAJJAN KUMAR: 

Will the Minister of DEFENCE be pleased to state: 
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(a) the progress made 80 far in regard to the 
investigation of leakage of classified information from 
Naval War Room; 

(b) the number of officials and other persons found 
involved therein and arrested so far in this ease; and 

(c) the steps taken by the Government to prevent 
such incidents in future? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The Central Bureau of Investigation 
(CBI) has registered a case on 20th March 2006 under 
Section 120·B of the Indian Penal Code read with 
Sections 3 (1) (c) and 5 of the Official Secrets Act, 1923. 
In the course of investigations, it has carried out raids, 
seizures and arrests in the case. 

(b) As CBI investigations are continuing details of 
persons involved cannot be indicated at this stage. 
However, six persons have been arrested in the case so 
far. 

(c) A number of policy letters and guidelines are 
already in place to ensure security of information stored 
in computers. To prevent such incidents in future, reo 
configuration of Local Area Network in the Directorate of 
Naval Operations has been undertaken to limit the number 
of users and to limit access by way of authorization and 
modification of access control passwords. Measures are 
also instituted to monitor the usage of the network by 
Naval personnel authorized to hold sensitive information. 
A comprehensive Indian Naval Book of Reference on 

Year Murder/ 
Attempt 
murder 

2004 In trains 70 

In premises 295 

2005 In trains 54 

In premiHe 244 

Further, there is a decrease in total number of cases 
of crimes during the period January to March 2006 in 
comparison to January to March 2005. HoweYer, there is 

"Technology Information Security" related IuueI has been 
promulgated. 

[English} 

Security of Rellway Pa .. e.,. 
*486. SHRI IQBAL AHMED SARADGI: 

SHRI GANESH SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there is a spurt in crimes in trains/stations 
including atrocities against women; 

(b) if so, the number of such incidents reported during 
2006 and the action taken in those cases; 

(c) the measures taken to check increasing crimes 
in railways; 

(d) whether the Railways propose to install close 
circuit television in compartments to check crimes there; 
and 

(e) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) and (b) No, Sir. There is a decrease in 
the total number of caees of crimes (Murder, Dacoity, 
Robbery, Crime against women passengers and theft of 
passengers' belongings) reported In trains and Railway 
premises during the year 2005 a8 evident from the table 
below: 

Dacoity Robbery Rape Theft 
passengers 

luggage 

107 224 9 7055 

25 183 33 4645 

95 174 8 6103 

31 151 29 4743 

an increase in the incidents of Dacoity and, Rape during 
the period Jlanuary to March 2006 in comparison to the 
corresponding period of the previous year. 
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Year 

2005 

(Upto 
March) 

2006 

(Upto 
March) 

In trains 

In premises 

In trains 

In premises 

Murderl 
Attempt 
murder 

14 

67 

5 

53 

All cases of crime on railways are reported to, 
registered and investigated by the concerned Govemment 
Railway Police (GRP) of the State Governments. 

(c) According to Entry No. 2 of the State List of the 
Constitution of India, 'Police' (including Railways and 
village Police), is a State subject. Prevention of crime, 
registration of cases, their Investigation and maintenance 
of law and order in Railway premises as well as on 
running trains are, therefore, the statutory responsibility 
of the State Police. The State Police have a separate 
wing called the Govemment Railway Police (GRP) for 
dealing with all matters relating to law and order on the 
Railways. Prevention and detection of crime Is the 
constitutional responsibility of the State Governments, and 
as such, Ministry of Railways has to depend largely on 
them for control of crime over Railways. 

To effectively supplement the efforts of the State 
Govemments in controlling crime on the Railways, the 
Railway Protection Force (RPF) staff are being deployed 
to escort many trains and also on access control duties 
in the passenger area to augment the efforts of the State 
Govemments. RPF has also been empowered to deal 
with the minor offences affecting the train operations such 
as alarm chain pulling, roof travel, touting, ticketless travel, 
unauthorized entry into coaches earmarked for ladles etc. 
(except Sabotage related offences under Sections 150 to 
152) with the amendment to the Railways Act, 1989 w.e.f. 
July 2004. The objective was to ensure that the State 
Police (Govemment Railway Police) get more man power 
and time to handle heinous offences such as Murder, 
Dacoity, Robbery, Rape etc. including Sabotage and Train 
Wrecking, under the provisions of Indian Penal Code, 
the Railways Act and other laws of the land. Close liaison 
with State authorities has been maintained and concemed 

Dacoity 

16 

5 

30 

8 

Robbery 

48 

49 

33 

47 

Rape 

o 
6 

3 

17 

Theft 
passengers 

luggage 

1631 

1297 

1384 

1104 

State authorities have been requested to sensitize the 
Government Railway Police personnel particularly about 
crime against women. State level co-ordination committees 
have been constituted in most of the States at the initiative 
of the Railway Board. These Committees comprise of 
Additional Director General of Police (Ranways), all the 
Chief Security CommlssionerslRPF, concemed heads of 
the Intelligence and Crime Branches of the State and 
they meet periodically. 

(d) No, Sir. 

(e) Does not arise. 

Competition between Public and Private Airline. 

·487. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the occupancy rate in the public sector 
airlines has come down recently; 

(b) if so, the reasons therefor; 

(c) whether some of the private airlines are offering 
competitively low fare for the tickets booked in advance; 

(d) If so, whether the public sector airlines also extend 
such concessions to attract passengers; 

(e) if so, the details thereof; and 

(f) the manner in which the public airlines propose 
to meet the chaHenges posed by the private airlines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 



43 MAY 18, 2008 

Indian Alrllnea: 

The seat factor of Indian Alrlln.. has Improved from 
54.9% In 2003 to 64.8% at end of March, 2006. 

Air India: 

The seat factor of Air India hu marginally declined 
from 70.5% In 2003-04 to 67.2% (provisional Including 
Air India Express) In 2005-06. The decline is 
predominantly due to heavy capacity induction by Air India 
in recent past. It Is estimated that capacity offered by Air 
India in 2005--06 increased by nearly 50% over 2003-04. 

(c) to (e) Private scheduled airlines ..,z. Air Deccan, 
Kingfisher Airlines, Splcejet, Go Air, etc. offer dynamic 
fare system based on demand for seat. Other scheduled 
airlines viz. Indian Airlines, Jet Airways and Sahara 
Airlines offer APEX fares and Check Fares which are 
discounted than the normal fares. 

(f) Both the airlines constantly endeavour to take 
measures to improve their product and remain competitive 
in the market. These airlines are in the process of 
acquiring modem aircraft in order to revamp their fleet. 
The Government has already accorded approval for 
acquisition of new aircraft by Air India and Indian Airlines. 
Further, both the airlines are proactively adjusting their 
pricing based on market demand and competition. 
Besides, Air India has launched low cost airline ..,z. Air 
India Express in April, 2005 to cater to price sensitive 
markets and to retain its market share on routes such as 
to Gulf. Indian Airlines offers competitive market fares 
through various promotional schemes to compete with 
low fares offered by Low Cost Carriers viz. 'Easy Fares' 
and 'Unchecked fares' Schemes. 

Tourlam Maater Plan 

·488. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether the Government has prepared Tourism 
Master Pian with emphasis on strategic planning for long 
term tourism development with focus on Infrastructure; 

(b) if so, the details thereof; and 

(c) the stepI takenlpropoaed to be taken to Implement 
the Slid Plan? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBlKA SONI): (a) During the years 2002 
and 2003, the Mlnletry of Tourllm had comml .. loned 20-
Year Perapectlve Plans for the StatealUT., with the 
objective of development of tourlam In the State. In a 
systematic manner on .hort-term and long-term baala. 

(b) The broad objectlv .. of the 20 Years Perspective 
Plans were to: 

(I) assess the existing tourism scenario in the 
States; 

(II) review the status of exi.tlng developmentl 
Inveetment plans; 

(Iii) evaluate the existing and potential tourist 
destinations; 

(Iv) develop sustainable tourism In a time period of 
20 years; 

(v) identify the existing as well al new tourism 
projects that have potential for development; 

(vi) give plans with short term and long term targets; 

(vii) Indicate the likely Investment on infrastructure 
development under different heads; and 

(viII) prepare an action plan for implementation of 
Identified potential schemea/projects, and for 
development of Infrastructure. 

The plans, intsr-Mill, evaluated the existing schemes 
of the States, existing tourist destinations/circuits, analysed 
traffic flows to major destinations, Identified likely 
infrastructure requirements, asseased the institutional 
mechanism for tourism development In the States, and 
identified exiating and new tourism products. Besides 
evaluating the existing tourism Infrastructure, etc., the 
Perspective Plans have given an action plan for 
development of tourism in the States in the short and 
long term. 

(c) As the development and promotion of tourist spots! 
places In StateslUTs Is primarily the responsibility of the 
State/UT Governments concerned, the 20 Years 
Perspective Plans were forwarded to them for planning 
and development of tourism in the StateslUTs in 
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accordance with the action plan and priorltle. laid out In 
the Perspective Plan. 

Anti-Fog Technique. In A.llwy. 

·489. SHRI AJIT JOGI: 
SHRI JOACHIM BAXLA: 

Will the Minister of RAILWAYS be pleaeed to atate: 

(a) the extent of 1088 suffered by Railways due to 
fog conditions each year; 

(b) whether the Railways are contemplating to 
implement the anti-fog technlqu88; 

(c) if 80, the expenditure likely to be incurred thereon; 
and 

(d) the time by which the said techniques are likely 
to be implemented? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Due to limited visibility during foggy 
conditione, trains get &lowed down and lUffer detentions. 
To make space for important trains to keep running aome 
le88 important trains have to be cancelled. The delay 
and the cancellation varies from day to day depending 
on the extent and severity of fog. As such, It Ie not 
feasible to work out the 108888 suffered by Railways during 
foggy conditions and such a data Ie not maintained. 

(b) No, Sir. At present no anti fog technique Ie 
available and therefore question of Implementing the same 
does not arise. 

(c) and (d) In view of (b) above does not arlee. 

Export of Petroleum Product. 

*490. SHRI MOHAN RAWALE: 
DR. CHINTA MOHAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the export of petroleum products during 
2005·06 is more than 2004-05; 

(b) if so, the details thereof; 

(c) the countriee to which petroleum productl were 
exported during the uid period; 

(d) the aha,. of the pubIIo and private HCtora In 
export during 2004-06 and 2006-06; 

(e) the actual export eamlngs during 2005-06 In 
comparison to 2004-05; and 

(f) the stepa taken to boost export of petroleum 
products? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) Yea, Sir. 

(b) The detalia of the export of petroleum products 
during 2004-05 and 2005-06 Ie as follows: 

2004-05 

2005-06 

18.2 MMT 

21.5 MMT 

(c) The name of countries to which petroleum 
products were exported during 2004-05 and 2005-06 Is 
given in the enclosed Statement. 

(d) Share of the public and private sector export 
quantity during 2004-05 and 2005-08 II .. follows: 

Public Sector Undertaking 

Private Sector 

(FIgures In %0) 

2004-06 2005-08 

43.8 

56.2 

49.6 

50.4 

(e) Detaile of export eamlng during 2004-05 and 
2005-06 are as follows: 

2004-05 

2005-06 

(As. Crore) 

29.928 

48,785 

(f) Whh the deneenslng of the refinery &ector since 
June, 1998, more Petroleum infrutructure including 
domestic refineries have been set up In the country. We 
have now become net exporters of petroleum products. 
Further capacity addition is being planned in the country 
both by public and private sector companies which Is 
expected to boost the export of petroleum products. 
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Major Osstinstion Countriss of Expon 

SI.No. Country 

2 

1. Argentina 

2. Bahrain 

3. Bangladesh 

4. Belgium 

5. Brazil 

6. China 

7. Egypt 

8. France 

9. Germany 

10. Greece 

11. Hongkong 

12. Indonesia 

13. Iran 

14. Italy 

15. Japan 

16. Kenya 

17. Korea 

18. Kuwait 

19. Mauritius 

20. Netherlands 

21. Newzealand 

22. Nigeria 

23. Philippines 

24. Republic of Benin 

25. S. Korea 

26. Singapore 

MAY 18,2006 
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27. South Africa 

28. Sri Lanka 

29. Thailand 

30. Turkey 

31. U.A.E. 

32. U.S.A. 

33. United Kingdom 

34. Vietnam 

35. Yemen 

MNCa In Food Proceaalng Sector 

·491. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) whether several mUlti-national companies are 
engaged in the food processing activities and have been 
granted penniselon therefor by the Govemment; 

(b) If so, the details thereof; 

(c) whether the small scale and cottage industries 
engaged in food processing are getting dI8couraged due 
to the presence of these multi-national companies in this 
sector; and 

(d) if so, the reaction of the Government thereto and 
the remedial measures taken by the Government to 
protect the Interests of domestic industry? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) Several muttinatlonal companies 
are engaged in the food processing activities. In 
accordance with guidelines issued by the Ministry of 
Commerce & Industry, FDI is permitted up to 100"10 on 
the automatic route In food processing sector subject to 
sectoral rules/regulations. 

The Government has not received representation from 
food processing industries/associatione in SSI sector that 
these units are being discouraged or are suffering due to 
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presence of multinational companies In the country. The 
growth rate of unregistered manufacturing .ector, of food 
products has been quite robUlt as compared to the 
registered sector. 

Assistance is provided under the plan schemes of 
this Ministry to the food processing Industries. AIIlstance 
II provided for technical civil works and plant and 
machineries 0 25% 8ubject to a limit of As. 50 lakh In 
general areas and 33.33% with a cap of As. 75 lakh In 
difficult areas for technology upgradatlon, modemlzation 
and establishment of food processing Industries. 
Assistance as per the approved pattem of uaistance Is 
also provided for Infrastructure development, human 
resource development, Quality Assurance and A&D and 
Strengthening of Institutions. 

Outatandlng Duea agalnat Private Airline. 

·493. SHAI BHUVANESHWAA PRASAD MEHTA: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the revenue earned by the Airports AuthOrity of 
India (AAI) from the Deihl and Mumbai airporta separately 
during each of the last three years; 

(b) whether all the private airlines operating in those 
airports have not paid their dues to the AAI; 

(c) if so, the details thereof; and 

(d) the steps being taken by the AAI to recover the 
dues from the private airlines before the proposed 
restructuring of these airports are implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The 
revenue earned (Rs. in crores) by the Airports Authority 
of India (AAI) from Delhi Airport during 2003-04, 2004-05 
and 2005-06 are Rs. 407.81, Rs. 489.33 and As. 667.53 
and from Mumbai Airport are Rs. 436.38. Rs. 488.51 
and As. 681.56 respectively. 

(b) and (c) No. Sir. Details of outstanding dues of 
private airlines as on 31st March, 2006 in respect of 
Delhi Airport IIZz: Jet Airways. Sahara Airlines, Air Deccan, 
Spice Jet, Kingfisher Airlines, East West Airlines, NEPC 
Airlines, Skyline NEPC, Archana Airlways, Elbee Air. 

Continental Aviation and Jagaon AIrlines are (Re. In lace) 
687.40,221.24,223.61,32.81, 79.36, 32.82, 7.89, 14.72, 
39.82, 11.86, 0.1 and 131.26 respectively. Outetendlng. 
ctues in reepect of Mumbal Airport viz. Jet Airways, Sahara 
Airlines, Air Deccan, Klngfisher Airlines, Go Airlln .. , East 
West Airlines, NEPC Airlines, Skyline NEPC and 
Continental Aviation are (Rs. in lacs) 90.50, 12.52, 164.67, 
98.20, 14.86. 407.43, 8.98, 34.94 and 18.45 respectively. 

(d) Dues are monitored regularly by AAI. Wherever 
necessary, action Is taken through legaVarbltrattonlPubl1c 
Premises Eviction Act. Besides, interest is levied for over 
due period on defaulting airlines and they are put on 
operation on cuh and carry basis. The security deposri 
is alao increased suitably based on operations. 

Kls .. n Seva Kendra 

·494. SHRI BIR SINGH MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of retail outlets opened under the 
name 'Klaaan Seva Kendra' in the rural areas during 
2005-D06, State-wise; 

(b) the intended objectives behind setting up of such 
outlets; 

(c) the number of such retail outlets proposed to be 
opened during 2006-07, State-wise; 

(d) whether any assessment ha6 been made about 
the efficacy of 6uch outlets; and 

(e) if 60, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (c) During the year 
2005-06, Indian Oil Corporation Limited (IOC) opened 557 
Kissn Seva Kendras (KSKs), the Company's low-cost retail 
outlets in the rural areas, In the country. IDC proposes 
to set up 694 more such outlets during the current year, 
I.e., 2006-07. However. opening of such outlets during 
the current year will depend on various factors like 
availability of land, viability of locations, obtaining statutory 
approvals, etc. State/Union Territory-wise break-up of these 
numbers Is given In the enclosed Statement. 
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(b) The Intended abjectlv .. behind Nttlng up luch 
outletl Include making dleMl .. well .. the allied agrl-
tacHitieallteml required by the farme,. available to them 
under one roof at their doorstepl, providing gainful 
employment opportunity to rural people, etc. 

(d) and (e) Yes, Sir. Taking Into account the low 
level of. investments made in KSKs, It II expected that 
the likely sales volume in the second year will make 
these KSKt profitable. During 2004-05, IOC had 
commissioned 23 KSKs, which are running profitably. 
Similarly, KSKs comrnlaaionad In 2005-06 are Ukely to be 
fully operational during 2006-07 and thut expected to be 
~rofltable thereafter. Such retail outlets .... economically 
viable if their monthly throughput is at laut 26 Kilolitrea. 
As against this, the average throughput per KSK 
commissioned during 2004-05 was 62 Kilolltres during 
March, 2006. 

Nu,",,-r of KINn Stlv. KtNldl1ls opMtId Bnd propostHi 
/r) b6 optII1«/ In IhtI country by IncIWI 01/ CotpOl"llllon 

Limiltld during 2005-06 Bnd 2006-07 IWpIIC/iIIfIIy 

SI.No. StIItAJnioi1 T .nilory tUnber 01 KiIIn 8M KInrhI 
Opened in PIopoeed III be 

2005-06 opened in 2Q06.()7 

2 3 4 

State. 

1. Andhra Pradesh 36 40 

2. Arunachal Pradesh 0 01 

3. Assam 12 09 

4. Bihar 42 60 

5. Chhattlsgarh 04 15 

6. Goa 0 01 

7. Gujarat 36 39 

8. Haryana 12 35 

9. Himachal Pradesh 02 05 

10. Jammu & Kashmir 07 10 

11. Jharkhand 08 15 

12. Kamataka 57 40 

2 

13. Kerala 

14. Madhya Pradelh 

15. Maharuhtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Orl ... 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Uttaranchal 

24. Uttar Pradesh 

26. West Bengal 

Union Terrltorl_ 

26. Dadra & Nagar Havell 

27. Pondlcherry 

Total 

3 4 

51 60 

23 35 

09 19 

01 02 

02 01 

0 01 

22 35 

49 75 

60 60 

51 46 

02 05 

70 95 

06 30 

o 01 

03 04 

557 694 

Development of Hletorlcal HarItagH 

·495. DR. LAXMINARAYAN PANDEY: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of TOURISM AND CULTURE be 
pleased to &tate: 

(a) whether the Govemment has prepared a scheme 
to develop the historical heritages and mythological holy 
places to attract the domestic and foreign tourists as 
reported In the 'Rashtriya Sahara' dated April 21, 2006; 

(b) if so, the details of the historical heritages and 
mythological holy places identified for this purpose, State-
wise: 

(c) the estimated expenditure likely to be incurred 
thereon; and 

(d) the action taken by the Govemment In the matter? 
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THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Development of tourist 
plac... Including plac.e of hlatorlcal and mythological 
importance, Ie primarily the reaponelbtllty of the concemed 
StatelUT Government The Department of Tourllm extendl 
central financial asailtanca to StateslUT Governments for 
development of tourlat pIac... including placee of historical 
and mythological Importance after prioritllatlon of such 
projecte In coneultatlon with th.m, subject to Int.r· .. • 
priority and availability of funds. 

SI.No. Stale Destination 

2 3 

(b) A lilt of projects of historical, holy· plac.. and 
heritage prlorftlee which hal been prior/tiled In consultation 
with the Stat./UT Governmente for c.ntral financial 
aaslstance during the current year II encloaed aa 
Statement. 

(c) and (d) Re. 439.00 crore h.. been .armarked 
during the current year for Productllnfra'ltructure 
Developm.nt for Destinations and Clrculte. Including 
developm.nt of places of historical and heritage 
Importance. 

Circuit 

4 

1. Andhra PradeIh 1. Hyderabad including Chairminar & Golconda Buddhist circuit 

2. Arunachal Pradeth 

3. Aasam 

4. Bihar 

5. Chhattiagarh 

6. Goa 

7. Gujarat 

8, Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

10. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradeah 

15. Mahar.lhtra 

2. Warangsl 

1. Amenities at Parsuramkund Lohit District. 
2. Reetoration & PfII8rvation of 

Heritage Site (Stone Rampart) at Dambuk. 

1. Kamlkhaya 
2. SatellIte Pilgrimage Township of Hazo. 

Mandeshwari Temple 

Rajim 

1. Champaner 
2. Gir 
3. Dwa!U 

Oharamshala 

l.eh and Kargil 

Parasnath 

Hampi 

Padnabhapurm Palace 

Mandu 

1. Omkeshwar 

" 

Bodhgaya·Nalanda·Rajgir 

Jagdalpur circuit 

1. North Goa Circuit 
2. South Goa Circuit 

1. Junagarh-VeravaJ.Porbandar 

1. KurukShetra 

Pilgrim circuit 

Development of Tourist Circuit at Kargil 

1. Bijapur·Biddar·Gulbarga 

1. Amarkantak·Mandla-Dindol 
2. Hasangabad-Maheswar· 

OnkanIshwar-Ba1Wlfli 

1. Buddhi&t circuit including Elephants 
2. Fort Circuit 
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2 3 4 

16. Orissa 1. Bhubanelwar·Puri·Konar1< 

17. Punjab 1. Fatehgarh Sahib 
(Including Aim Khas Bagh with SEL show) 

1. Freedom Struggle Circuit 
Delhi·Amritear 

2. Kapurthala 

18. Rajasthan 1. Ajmer Sharif 
2. Jaisalmer 

19. Sikkim 

20. Tam" Nadu Madural Thanjavur Kaniyakumari 

21. Tripura 1. Chaturduhl Devta Bari 

22. Uttar Pradesh 

23. Uttaranchal Yamnotri 

24. West Bengal Plassey 

Refining Coet of Crude 011 

"496. SHRI RAJIV RANJAN SINGH -LALAN-: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the estimated cost of crude oil refining in the 
public sector oil companies at present; 

(b) whether the cost of crude 011 refining in the public 
sector oil companies is mpre than the private sector oil 
companies; 

(c) if so, the details in this regard; and 

(d) the steps taken to reduce the refining cost of 
crude oil in the public sector oil companies? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) The average refining 
cost of crude oil excluding fuel and loss and entry taxes 
etc.. during 2005-06 in respect of Public Sector Oil 
Companies is estimated at As. 604 per metric tonne. 

(b) and (c) The cost of crude oil refining depends on 
the complexity of refineries and other operating factors. 

2. Pilgrim CircuH 

1. Floodlighting of monuments 

1. Pilgrim Circuit at Sorang. 

1. Mahabalipuram mega festival 

1. Agra·Fatehpur Sikri·Mathura 
2. Varanaal-Samath 
3. Brajbhoomi-Vrindavan 

1. Rishlkesh-Haridwar (Mega Project) 

1. Freedom CircuH 

Some of the factors are type of crude 011 processed. 
capacity, proce&8 configuration and technology employed, 
product 'paclflcatlons, environmental stipulations, product 
alate, age, gao political location and conditions. 

Private Sector refineries do not publish refining cost. 
However, Reliance Industries Limited, a private sector 
refinery, has reported on 27.4.2006 that the gross refining 
margin of their Jamnagar refinery is 10.3$Jbbl. 

(d) Some of the steps taken by Public Sector 
Undertaking refineries to reduce refining cost are: 

(i) Thrust on energy conservation and to reduce 
fuel and 10SS88. 

(ii) Adherence to preventive maintenance schedule 
to achieve the optimum maintenance cost. 

(iii) Control on overheads. 

(Iv) Technical audit for control of chemicals and 
catalysts consumption. 

(v) Instaliatlon of variable speed drives for selective 
MV and L T motors. 

(vi) Implementation of flare gas recovery system to 
recover gas from flare and sending back to 
heaters. 
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(vii) Yield maximization of value added products 
(LPG, Motor Spirit, Aviation Turbine Fuel etc.) 

Delay In Supply of LPG 

*497. SHRI S.K. KHARVENTHAN: 
SHRI PRABODH PANDA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(8) whether there had been several complalntl In 
the recent past about delay in receipt of LPG supply by 
the consumers; 

(b) If so, the reasons therefor; 

(c) whether the quota of the g.s agencies has been 
curtailed; 

(d) If BO, the details thereof; end 

(e) the action proposed to be taken by the 
Government to ensure timely supply of LPG to the 
consumers? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a), (b) and (e) There Is no 
shortage of bulk LPG In the country. However, due to 
some shortage of LPG cylinders In Bome States, mainly 
because of inadequate supply of these cylinders by 
cylinder manufacturers, a wait list for new LPG 
connections has emerged recently in these StateB. The 
State-wise details are given in the enclosed Statement-I. 
The Public Sector Oil Marketing Companies (OMCs) have 
informed that this wait list is expected to be liquidated in 
a month's time. Further, the OMCs have informed that a 
temporary refill backlog ranging from 2 to 5 days has 
emerged in Manipur, Assam and Bihar on account of 
certain local administrative and operational reasons. The 
details are given In the enclosed Statement-II. 

(c) and (d) OMes have informed that no quota has 
been fixed with regard to the supply of filled cylinders to 
their distributors. The refill supplies of domestic LPG are 
being made by the OMCs as per genuine requirements 
of the customers. 

"'- rltai. tJf SM ... w.mng list with 0MC8 •• on 
01.06.2006 18 lIS undm' 

State Waiting Ust with OMCs 

Andhra Pradesh 85791 

Arunachal Pradesh 364 

Assam 8410 

Bihar 8000 

Chhattlegarh 0 

Deihl 13674 

Goa 0 

Gujarat 0 

Haryana 7646 

Himachal Pradaeh a 
Jammu & Kashmir a 
Jharlchand 0 

Kernataka 3882 

Kerala 54383 

Madhya Pradesh a 
Maharashtra a 
Manlpur 899 

MeghaJaya 851 

Mlzoram 226 

Nagaland 2415 

Orissa a 
Punjab 0 

Rajasthan 0 

Sikkim 0 

Tamil Nadu 46218 

Tripura 1803 

Uttar Pradesh 5146 

Uttaranchal 0 

West Bengal 1150 

All India 238438 
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TIIII I'H$DnS 10, IM7po,.'Y MIIII Nclrlog in u.nipu" 
Asum .nd Bill., WtI .s undflr. 

Manlpur: 

Backlog of 5 days [338 Metric Tonnea (MTs» Ie due 
to (I) disruption In supplies owing to blockade from 
01.04.2006 to 17.04.2006 by 'Kuki Students Organisation 
and Zealiang Rong Students Union' demanding 
development of road between Senapati and Tamenglong 
In Manlpur and (II) Strike by LPG Bulk and filled cylinder 
transporters at Gopanarl Bottling Plant supplying filled 
cylinders to Manipur on account of action by the Police 
against certain transporters who were found to be 
indulging in theft. 

Backlog of 2-3 days (405 Mrs) due to strike by LPG 
Bulk and filled cylinder transporters at Gopanarl Bottling 
Plant supplying filled cylinders to Manipur. 

Bihar: 

AaUWlya Network 

'499. SHRI AoHALRAO PATIL SHIVAJIRAO: Will the 
Mintater of RAILWAYS be pleased to state: 

<a) the estimated annual .har. of railwaY' In the 
country'. economic growth; 

(b) whether the network of the railway. have 
expanded at a very slow pace; 

(c) If so, the reaeona therefor; and 

(d) the steps being taken by the railways to Increase 
Itl network? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Economic Growth II ulually measure by 
the growth of GrolS oOmeltic Product (GOP) at factor 
COlt at constant prices. The table below shoWl country's 
total GOP at factor cost at 1999·2000 constant prices 
from 1999-2000 to 2004-05 alongwlth the contribution of 
Railways in it as obtained from Central Statistical 
Organisation, Ministry of Statistics and Programme 
Implementation. 

<Rs. In crore) 
Backlog of 3-4 days (700 MTs) due to shutdown of 

Baraunl Bottling Plant of 10C for maintenance work during Y- ToIII GOP GOP 01 AI/IwayI PtrCIIIIIge 
28.04.2006 to 09.05.2006 and repair work on Kollbar road 
bridge which affected supplies ex-Gldha Bottling Plant. 

Expansion of Minority Communltl.s 

·498. SHAI SUKHoEV SINGH oHINoSA: 
SHAI A. SAl PAATHAP: 

Will the Minister of MINORITY AFFAIRS be pl .... d 
to .tate: 

(a) whether the Government proposel to expand the 
scope of definition of minOrity communities under the 
relevant provision in the National Commission for 
Minorities Act, 1992 to bring more linguistic and religious 
groups under Itl purview; 

(b) If so, the details thereof; and 

(c) the progress made in this regard 10 far? 

THE MINISTER OF MINOAITY AFFAIRS (SHRI A.R. 
ANTULA V): (a) No final decision has yet been taken. 

(b) and (c) Do not arise. 

1999·2000 

2000-01 

2001·02 

2002·03 

2003·04 

2004-06 

at factor COlI 
a\ 1999-2000 

COIlIIant pricee 

1792292 

1870387 

1978056 

2052586 

2226041 

2393671 

at factor COlI ConIIfIMIon 01 
at 1999-2000 Railways 

conIIInI priola 

19604 1.09 

20310 1.09 

21811 1.10 

23133 1.13 

24287 1.09 

28046 1.09 

It may be seen from the table above that percentage 
contribution of Railways in total GOP remained 1.09 per 
cent from 1999-2000 to 2004·05 except for 2001·02 and 
2002·03 when the contribution increased to 1.10 per cent 
and 1.13 per cent respectively. 

(b) and (c) The increase in Route Kilo Metres, 
Originating Passenger, Passenger Kilo Metre, Originating 
Tonnage (Revenue), Net Tonne Kilo Metres (Revenue), 
from 1950-51 to 2004·05 has been as under: 
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Unit 

Broad Gauge Route Kma 

M.tr. Gauge Route Kms 

Narrow Gauge Route Kma 

Total Route Kma 

Originating P .... ng.r Million 

P .... ng.r kilo M.tr. MIllion 

Originating Tonnage MIIUon 
(Revenue) 

N.t Tonne Kilo MIllion 
Metree (R.venue) 

It may be obaerved from the tabl. that the Increase 
in Broad Gauge (B.G.) Route Kilo Metres from 1950-51 
to 2004-05 Is 89.05 per cent, wh.reas M.tre Gauge 
(M.G.) and Narrow Ga~ge (N.G.) d8creued by 47.86 
per c.nt and 28.46 per cent respectively, .. ov.r the 
p.rlod more and more M.G. and N.G. sectionl were 
conv.rt.d to B.G. which facllltat.d strength.nlng of the 
network. Th. ov.rall Incr.... in Rout. Kilo-m.tres w .. 
18.41 per cent from 1960-51 to 2004-05. The Originating 
Passenger has Increased by 318.85 per cent, P .... nger 
Kilo Metre by 765.50 per cent, Originating Tonn.s 
(R.venu.) by 722.54 per cent and Net Tonne Kilo Metre 
(Revenue) by 984.51 per c.nt from 1950-61 to 2004-05. 

The expansion of network Is being carried out .. 
per the traffic needl over the years In the form of n.w 
lines, double/multiple lines, gauge converaion and 
electrification of the lines. The total Track Kilo Metres 
have incr .... d to 1,OB,805 In 2004-05 compared to 
59,315 In 1960-51. Track renewal Is continuous proceea; 
upgractation of track is al80 don. along with the track 
renewals. Since 1951-52 to 2004-06, nearly 1,08,157 Kilo-
metres track ren.wals has been carrl.d out. Further, In 
order to str.ngth.n the network, outdated signalling 
systems are being upgraded by providing modern 
signalling systems. 

(d) A large number of new line, gauge conv.rsion 
and doubling projects are In progrel8 throughout the 

. country. The completion of new Hnea would add about 

1960-51 2004-05 Percentage 
Incre ... 

25258 4n49 89.06 

24186 12862 -47.85 

4163 3054 -28.48 

53696 83485 1B.41 

1284 5378 318.B6 

86617 676702 786.50 

73.2 802.1 722.64 

!l7666 407398 984.51 

7800 Kilo Metres of BG IIn.a to the railway n.twork. A 
number of Inltlatlv.. have been taken In the past few 
yeara for generation of additional reloure.. through 
tpeClflc funding for National ProjectI, funding from Ministry 
of Defence, Public Private Partnerahlp and non-budgetary 
Inltlatlv.. for NatIonal Rail VIku Yojana. R.mote Area 
Rail Sempark Yojena has a/ao been announced which 
.nvleagea Inv8ltment of RI. 20,000 crore In 5 years on 
projectl which have been tak.n up on eocio-economic 
conslderationa for developm.nt of backward, remote and 
under-developed areas. 

Apart from thl., It has been decld.d to build a 
Dedicated Freight Corridor (DFC) on W .. tem and Eastem 
Rout.. capable of running heavier trains with 
comput.rlzed control syst.m. The approximate length of 
Dedlcat.d Fr.lght Corrldora will be about 2700 Kilo 
m.ters. 

Discovery by OHGC and OIL 

-500. SHRI KIREN RIJIJU: Will the Mlnlater of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Oil and Natural Gas Corporation Ltd. 
(OHGC) and Oil India Limited (OIL) have largely failed to 
discover new oils d"pite holding significant acreages; 

(b) H so, wheth.r any concrete steps have been 
taken to IntenaHy the drilling activities by ONGC and OIL 
particularly In the North-Eastem States; 
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(c) If 80, the details thereof; 

(d) the performance record of ONGC and OIL In 
comparison to other exploration and production companies 
with regard to hydro carbon discoveries; 

(e) whether the Govemment Is taking any steps to 
restrict the public sector 011 companies to their present 
holdings 80 that they can concentrate in increasing the 
productivity from their existing holdings; and 

(f) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) In 2005-06, 011 and 
Natural Gas Corporation Limited (ONGC) have made 10 
011 and gas discoveries. Out of 10 discoveries, 7 gas 
dlscoverlel are In the on land & offshore arees of Krishna 
Godavari Basin, 2 oil discoveries are In Mumbai offshore 
and one oil discovery Is in Assam. 011 India Limited (OIL) 
have made S 011 and gas discoveries in Assam during 
the year. 

As on 1.4.2006, ONGC have carried out 9,27,12~ 

Kilometre of 20 seiamic survey, 1,01,046 Sq. Km. of 3D 
seismic survey and drilled 4,977 exploratory wells In Ita 
operational are... As a re.u/t of these exploratory efforts, 
ONGC have since thair Inception established 8,252 Million 
Metric Tonne of 011 Equivalent (MMTOE) of In-place oil 
and gas reserves. 

As on 1.4.2006, Oil have carried out 65,358 
Kilometre of 20 seismic survey, 6938 Sq. Km. of 3D 
seismic survey and drilled 343 exploratory wells In its 
operational areas. As a result of these exploratory efforts, 
OIL have similarly established 939 MMTOE of In-place 
oil and gas reservea. 

(b) and (c) During the first four years (2002-08) of X 
Five Year Plan, ONGC have drilled 75 exploration wells 
in North-Eastern States I.e. S9 wells In Assam and 16 
wells in Tripura. During the corresponding period, OIL 
have drilled 38 exploratory wells in Assam. 

In 2006-07, ONGC and Oil plan to drill 21 and 20 
exploratory wells in the North·Eastern region respectively. 

(d) The performance of ONGC and Oil in comparison 
to other Private/E&P companies with regard to reserves 
accretion through new hydrocarbons discoveries during 
the last 5 years (2000-05) is as under: 

Company 

ONGC 

OIL 

PrivatelJV Companies 

In-place res.rv.. accretion 
through new discovert .. 

(MMTOE) In 2000-05 

173.760 

34.00 

504.920 

R •• erv.. accretion for 2005-06 I. under evaluation by ONGC, 
OIL and PrivatelJV companies. 

(e) and (f) Government of India Is not restricting any 
company for participation In hydrocarbon exploration. 
Under the alxth round of NELP, Government of India 
have offered SS exploration blocks In onland, offshore 
and deepwater areaB. 7 exploration blocks are failing in 
the States of Auam and Mlzoram. These exploration 
blocks are to be awarded through International competitive 
bidding, wherein, bidding terms are unlformally applicable 
for public sector, private and foreign companies. 

Upkeep and Reatoratlon of Monuments 

*SOl. SHRI M. SREENIVASULU REDDY: Will the 
Minister of TOURISM AND CULTURE be pleased to atate: 

(a) whether any agreements have been Signed with 
the Corporates for upkeep and restoration of monuments; 

(b) If so, the details thereof; 

(c) the funds received from the Corporates for this 
purpose and spent thereon during the last two years; 
and 

(d) the further steps taken by the Government for 
improving upkeep and restoration of the monuments? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Yes, Sir. The 
Central Government has signed four agreements with 
corporates under National Culture Fund for which an 
amount of Rs. 2733.43 lakhe has been received, the 
details of which are given in the enclosed Statement. 

(d) The Archaeological Survey of India is taking steps 
on a continuous basis for structural conservation, chemical 
preservation and environmental development of the 
centrally protected monuments. Measures are also 
undertaken to provide tourist-related am'enities, like 
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provilion of drinking wa'.r, toilet b1ooka, pathwaY'. Plan RI. 6041.00 latchl 
Ilgnagel, Information centrea, etc. Durtng the year 2008-

Non Plan Rs. 8820.00 lakhI 07 the foNGwlng amount hu been allocated under Budget 
Head 'Conl.rvation of Ancient Monumenta'. 

SIll.",.", 

Ost.l/8 01 MOIJ wIIh COIf)(nM 6«:/ors lor upkMlp .nd tu/D,.1ion of the mtJI1ulTNlnlS "nd Funds trJC6IvtK/ 

SI.No. Corporatea Name of the 
Monument 

1. Indian 011 (a) Qutub Minar. (New Deihl) 
Corporation (b) Hampl Group of 

Monumentl 
(Kamataka) 

(c) Sun Temple. 
Konark (011888) 

(d) Kanhel1 Cavea 
(Maharuhtra) 

(e) Khajuraho Group 
of Monuments 

(f) Warangal Fort 
(Andhra Pradesh) 

2. Apeejay Jantar Mantar. New Deihl 
Surendra 
Hotels 

3. Indian Taj Mahal. Agra 
Hotels (U.P.) 
Company 
Ltd. (Tata 
Group) 

4. Steel Protected 
Authority of Monuments, Lodl 
Indian Ltd. Garden 

Fake Killing of Terrorl... by Army OftIcere 

4063. SHRI PRALHAD JOSHI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether it has come to the notice of the 
Government that systematic attempts are being made by 
the Army Officers to create fake killings of terrorists and 
other insurgents during the last three to four years for 
winning gallantry awards; 

Amount Amount apent Date of 
received during last two Ilgnlng of 
(Rupeea) yearB (Rupeea) MOU 

25,00,00,000 The amount of 30.3.2001 
RI. 28,00.00.000 
only received 
from Indian 011 

1.00,00,000 Corporation by 
NCF which II 
transferred to 
Indian Oil 
Foundation. 

3.61.000 1,03,020 11.10.2000 

104.91,750 96,16,677 21.6.2001 

25,00.000 Nil 10.1.2006 

(b) if so, the details of such cases reported during 
the said period and the action taken thereon; 

(c) whether the Government has withdrawn the 
gallantry awards presented to the Army officers who were 
found Involved In such cases; 

(d) if so, the details thereof; and 

(e> if not, the reasons therefor? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) No, Sir. However, two Incldenll 
of fake encounters In the year 2003 had come to notice. 
The Army Officers Involved in the Mid Ineldenll have 
been court martlalled. 

(c) to (e) No awarde were given to any of the 
acculld office .... 

Safety and Security Cove,.ge to EmploytlM 

4064. SHRI SURAVARAM SUDHAKAR REDDY: Will 
the Mlnilter of PETROLEUM AND NATURAl. GAS be 
pleued to Itate: 

(a) wh.ther employ ... of 011 and Natural Gu 
Corporation ltd. (ONGC) deployed at offIhore drilUng 
operation at Mumbai High are being provided ufety and 
lICurity coverage; 

(b) If not, wheth.r the Gov.rnment propoa .. to 
amend the .,dltlng reguiationalNieI In order to provide 
lafely cover to the empioyeea of ONGC wortdng beyond 
territorial wate ... ; and 

(c) if 10, the time by which It Ie likely to be finalIZed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The Coat Guard, Indian Navy and Air Force 
are reaponaible for protecting the EEZ In which ONOO 
Installatione are located. ONGC h.. Informed that they 
have alao taken the following meaeure. to lICure Ita 
vital assets and manpow.r. 

(I) Regular patrolling of the offshore araa by armed 
patrol vessels; 

(iI) Monitoring of v .... lalalrcrafts through redars 
located on some .. Ieet offlhore platforms. 

(iii) Thorough screening of men & materials going 
to Mumbai high. 

(Iv) To str.ngthen surveillance In the area ONGC Is 
alao procuring state-of-art V81811 and Air Traffic 
Management System (VATMS) and high-speed 
patrol veaaels. 

(b) and (c) Does not arise in view of the above (a). 

....... r of MIAIL with MUL 

4066. SHR1MA TI ARCHANA NA YAK: WJII the Mlnilter 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be plHeed to state: 

(a) whether the Governm.nt propos.. to purchase 
the MaNti Suzuki Automobile India limited (MSAIL) and 
merge It with MaNti Udyog Limited (MUL); 

(b) If 10, the detalil thereof; 

(c) whether a flv. member panel hll been constituted 
to evaluate the price of Suzuki stake In MSAIL; and 

(d) if 10, the amount of Invlltment Involved In the 
MSAIL deal? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) MaNti Udyog ltd. (MUL) II 
a non-govemment company with 10.27% government 
ahare holding and the management control I, with Mis. 
Suzuki Motor Corporation (SMC), Japan. The Board of 
Directors of MUL, at a mlltlng on 13.04.2006, had 
decided to merge MaNti Suzuki Automobile India limited 
(MSAIL) with MUL. 

(c) and (d) Ye" Sir. MUL Board had approv.d 
conatltutlon of a panel of five Dlrectol'l for the purpOie 
of valuation of .hares of MSAll. The five member panel 
hll recommended purch .. e of 1,200,000 number of 
MSAll Iham from SMC at the rate of R.. 100 per 
ahare (at par) aggregating RI. 12 crore. Thll has been 
approved by the MUl Board In their meeting on 
26.04.2006. 

Railway Unk tMtween Tutlcortn Port end Mec:lu,.1 

4088. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Mlnilter of RAILWAYS be pleuecl to ltate: 

(a) whether the Railways have received any proposal 
to connect Tuticorin Port to Madural via ANppukottal by 
rell; 

(b) If 10, the detalla thereof; and 

(c) the action taken by the RaHways thereon? 



VAISAKHA 21, 1 .. (~ 10 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (&HRI R. VELU): (a) to (e) y .. , Sir. RequHt 
have been received for new Nne from Madura! to TutIoorin 
via AruppukkoUai. A' eurvey for new Nne from Madurai to 
Tutlcorin Port via Aruppukkottai wu completed during 
2002-03 .. per which the coat of thie 144 luna. long line 
w.. ...... .. Re. 314.40 erore with negative rate of 
retum. In view of heavy throwforward of ongoing projlCtl 
and aoutl eonatralnt of r .. ouroee, the propoeal could not 
be eoneidered. 

U .. of Recycled 8cl1lp 

4087. SHRI RANEN BARMAN: Will the Mlnlater of 
RAILWAYS be pt .... d to etate: 

(a) whether the RailwaY' had cIIcIdId to use the 
scrap which is generated every year for manufacturing of 
wheels by recycling it; 

(b) " eo, whether thl RailwaY' havi Ioet crom of 
rupe .. over delay In ualng recycled acrap to manufacture 
whHle; 

(c) if so, the details thereof; and 

(d) the corrective &tepa being taken by the R.llwaY' 
to use the acrap for manufacturing the wh .. la? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) YIS, Sir. 

SI. No. Narne of Project Km. 

1. Anupgarh-Blkaner 166 

2. Phalodi·Balotra via Sherg.rh, 166 
Shaltr.w. & Dechhu 

3. POkaran-Barrner 131 

4. Rewari-Bhlwadi 27 

5. Dahod·Banewara 120 

B. R.tlam-Banewara via Dungarpur 176 

7. Jaisalmer-K.ndla 662 

(c) and (d) Survey for new line between Bllar.-Bar 
was included in the Budget 2004-06. Survey has been 
taken up and further consideration of the project would 

(b) No, Sir. 

(c) and (d) Do not arlle. 

rr,.,.tIonj 

4068. SHRI JASWANT SINGH BISHNOI: Will the 
Mlnlater of RAILWAYS be pleued to etate: 

(a) the detalli of the projecta for which lurvey hal 
been carried out for expansion of railway lin.. In 
Rajasthan; 

(b) the time by which the construction work thereon 
Is likely to commence; 

(c) whether the conetruotlon work for Bllada Bar 
railway line, for which the IUrvey hal bien completed, II 
likely to oommenee In the ourrent y .. r: and 

(d) If not, the reuone therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) .nd (b) The detall8 of 
survey for new lin.. f.lllng partlylfully ·'n Raja,than 
completed during the lut three years are given as under: 

Status 

In view of large throwforward of ongoing 
project., acute constraint of resoure., and 
unremuner.tlve n.ture of the linea. it w.. not 
considered fe .. ,ble to take up the.. works. 

The survey has been completed and report is 
under process. 

depend upon the results of the eurvey, once the survey 
report becomes available. 
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Cyber CIIfH at RaliMY ItIIttona 2 

4069. SHRI HARISHCHANDRA CHAVAN: 
SHRIMATI KIRAN MAHESHWARI: 13. Guwahatl 

14. Kharagpur 
Will the Minister of RAILWAYS be ple.ad to ltate: 

15. Tata Nagar 
(a) the details of the railway ltatlons where cyber 

1e. Ranchl cafes have been Ht up 80 far; and 

17. Rourkela 
(b) the detalll of the railway statione where luch 

cyber cafes are propoHd to be let up during 2008-077 18. Ralpur 

THE MINISTER OF STATE IN THE MINISTRY OF 19. Bllupur 

RAILWAYS (SHRI R. VELU): (a) Only one cyber caf. at 20. Bareilly 
platform No. 12 at New Deihl Railway Station has been 
eet up so far. 21. Lucknow (N.E.R.) 

(b) The details of 82 railway etations where tenders 22. Gorakhpur 

for setting up of cyber cafes have been finalized are 23. Varanael 
given in the encloaed Statement. It Is expected that cyber 
cafes at these stations would become operational during 24. Amrltear 
2006-07. 

25. Jalandhar 

smMlnMlt 26. Ludhlana 
List 01 82 Stations 27. Ambala 

SI.No. Name of the Statlone 28. Jammu Tawl 

2 29. Lucknow (N.R.) 

1. Howrah 30. Chandigarh 

2. Sealdah 31. Moradabad 

3. Asansol 32. Saharanpur 

4. Patna 
33. Haridwar 

34. Dehradoon 
5. Gaya 

35. Shimla 
6. Dhanbad 

36. Kanpur Central 
7. Mughalsarai 

37. Agra Cantt. 
8. Bhubneswar 

38. Jhansi 
9. Cuttack 

39. Mathura 
10. Puri 

40. Gwalior 
11. Vishakhapatnam 

41. Allahabad 
12. Sambalpur 

42. Aligarh 
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43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

2 

Jalpur 

Jodhpur 

Abu Road 

Ajmer 

Secunderabad 

Hyderabad 

Vllayawade 

Tirupatl 

Guntur 

Bangalore 

Mysore 

54. Hubli 

55. Chennai 

56. Chennai Egmore 

57. Calicut 

58. Coimbatore 

59. Madurai 

60. Tiruchchlrappalli 

61. Emakulam 

62. Trivandrum 

63. Palghat 

64. Lonavala 

65. Nagpur 

66. Dadar 

67. Pune 

68. Bombay Central 

69. Vapi 

70. Bandra 

71. Surat 
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72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

{English} 

Indore 

UHain 

Vallad 

2 

Ahmedabad 

Kota 

Vadodara 

Borfvlll 

Bolsar 

Churchgate 

Bhopal 

Jabalpur 

Recruitment of Woman Pilote In Alrforca 
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4070. SHRI MANORANJAN BHAKTA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment has formulated any 
scheme to recruit the women students directly from the 
university level for joining the Indian Airforce as women 
pilots; 

(b) H so, the response to this effect; and 

(c) the Govemment's 88888Sment in this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. The scheme for inducting 
women students directly from University level is in vogue 
since Jute 1993. 

(b) and (c) Jhe response from women students to 
join Indian Air Force as pilots has shown an increasing 
trend. However due to stringent selection procedure there 
has been a shortfall In the number of women Inductees 
compared to the vacancies. 

Seizure of Consignment by RPF 

4071. SHRI HITEN BARMAN: WiH the Minister of 
RAILWAYS be pleased to state: 
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(a) whether the RaIlway Protection Force (RPF) hal 
recently .. Ized sHver and gold worth oro... of rupees 
from Kolkata and Murnbal Rajdhanl Expr811 trainl; 

(b) If so, the details thereof; 

(c) whether similar types of conalgnments we,. 
detected by R.P.F. earlier also; 

(d) if so, the details thereof during the last two yeara; 
and 

(e) the action taken against the persons found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) 07 cases of carrying of gold, sliver and 
currency, misdeclaring them as general goods were 
noticed in Ashram Express, Andhra Pradesh Exprasa, 
Mumbal Rajdhani Express, Ahmedabad Mall and Grand 
Trunk Express. 

1. On 03.3.2004 on an information received from 
Army Intelligence, the leased front brake van 
of 2916 Ashram Express was checked at Deihl 
Main Station and 886 Kilograms (Kgs.) of Sliver, 
7.3 Kilograms (Kgs.) of gold and As. 55,03,25S1-
in cash (Total worth Rs. 1.77 Crore. approx.) 
were seized by Delhi Police Special Branch with 
the assistance of Railway Protection Force. The 
case was handed over to Delhi Police for further 
inquiry. They have referred the case to the 
Income Tax Department. 

2. In the 2nd case on 03.4.2004, a team of Railway 
Protection Force and Railway Vigilance staH 
detected 614 Kgs. of silver valued approximately 
Rs. 1 (one) crore, booked as general goods 
and was to be loaded in the rear brake van of 
train No. 2724 Andhra Pradesh Exprasa at New 
Delhi Railway Station. The patties aHected had 
flied the case in the Delhi High Court and the 
goods are being released to the parties after 
imposing appropriate finea under the Railways 
Act, after clearance from the Income Tax 
Department. 

3. In the 3rd case, on 02.7.2004, on an information 
received by the Railway Vigilance, euspected 

packagee were unloaded from the front brake 
van of train No. 291 e Ashram Expreu at DelhI 
Main Station and eoo K1lograma of sHver. 11 
Kilograms of gold, Rs. 41,88,3301·ln cash and 
precious atones worth RI. 85,0001·, totally valued 
at Rs 1.6 crore were Hlzed. The cue WII 
handed over to Government Railway PollcelOelhl 
Main who have registered a cue vide crime 
No. 38104 under HCtlons 420, 406, 34 of the 
Indian Penal Code and Section 163 of the 
Railways Act, 1969 with the arrest of one 
accused. The caH Is under trial. 

4. In the 4th cue, on 01.8.2004 the Leased brake 
van of 2952 Mumhal Rajdhanl Expt. was 
checked by Railway Protection ForceINew Deihl 
and gold and sliver weighing 605 Kga. and 
currency Notes of RI. 1000 denominations totally 
valued Rs. 1 (one) crore was Hlzed. From the 
same train, on 02.8.2004, on arrival at Mumbai 
Central, 02 more packages containing 
approximately 250 Kilograms of Illver, valued 
approximately Rs. 12,10,OOO/·was seized. All 
these valuable Items were declared 88 general 
goods. C.... under the Railways Act, 1989 
were registered against 03 accused at New DeIhl 
station and they were convicted with flnea. Cue 
against 02 accused registered under the 
Railways Act In Mumbai Is under trial. 

5. On 18.9.2004, RPFlDelhl Main seized Gold and 
Sliver jewellery valued As. 3,90,OOOI·from leased 
front SlR of train No. 9105 Ahmedabad Mail at 
Deihl Station and arrested one lease holder and 
his five 888OCiates. In this connection, RPFlDelhl 
Main registered a case vide crime No. 59/04 
U/S 163 Railways Act dated 19.9.2004 against 
the above accused pel'8Ons. The five asaoclates 
were fined Rs. 5OOI-each and the seized property 
was handed over to the owner on 5.11.2004 as 
per order of the Court. The case is under trial. 

6. On 18.12.2004, RPF/New Delhi seized 212 Kgs. 
Gold and Sliver jewellery valued Rs. 15,00,0001 
-from leaded rear SlR of train No. 2724 A.P. 
Express at New Deihl Station and arrested one 
lease holder and his two associates. In this 
connection, RPF/New Deihl registered a case 
vide crime No. 297/04 U/S 163 -Railway Act 
dated 18.12.2004 against the above accused 
persons. The case is under trial. 
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7. On 19.12.2005, RPFlNew DeIhl aeIzed 286 Kge. 
Gold and Sliver jewellery valued Re. 45,00,0001 
from a I .... d rear SLR of train No. 2615 G.T. 
Expreu at New Deihl Station and arreated the 
I.aa. holder. In thle connection, RPFIN.w Delhi 
regi.tered a cu. vide crim. No. 1029/05 UIS 
163 Railways Act datect 19.12.2005 agaln.t an 
accu.ed pereon. The cu. Ie under trial. 

/Tr8ns18tionj 

Eatllbllahment of Regional Culture Centre In Bihar 

4072. SHRI KAILASH BAITHA: Will the Minister of 
TOURISM AND CULTURE be pleased to atate: 

(a) the procedure adopted for setting up a Regional 
Cultural C.ntr.; 

(b) the main functlona of the Regional Cultural Centre; 

(c) whether the Union Govemment ia contemplating 
to set up a Regional Cultural Centre In Bihar; 

(d) if so, the d.taila thereof; and 

(e) if not. the r.88OM th.refor? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): <a) and (b) Th. Govemment 
has not s.t up any Regional Cultural Centre. The 
Department has however, aet up seven Zonal Cultural 
Centrea in the mid '80s. These 7 C.ntres are set up, 
encompassing all the States and Union Territories of the 
country to extend support to artists especially the folk 
and traditional artists. 

(c) to (e) There Ie no ~al for Htting up any 
Zonal Cultural Centre In Bihar .. the State fa already 
being looked after by the Eut Zone Cultural Centre at 
KoIkata and the North C.ntral Zone Cultural Centre at 
Allahabad. 

Promotfon of CuHure 

4073. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of TOURISM AND CULTURE be pIeUId to Itate: 

(a) whether the Union Government h .. taken any 
ups for the protection and promotion of the cutture In 
Anethra Pradeah; 

(b) if so, the details thereof and the amount spent 
th.reon during each of the last three yeare; 

(c) If not, the reasona therefor; and 

(d) the steps taken by the Union Government to 
protect and promote culture in Andhra Pradesh? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Ye., Sir. 

(b) The details of programme. and expenditure 
Incurred for the protection and promotion of culture In 
the State of Andhra Pradesh by various institutions of 
the Department of Culture are given in the enclo.ed 
Statement. 

(c) Does not arise. 

(d) Details are given in Statement to part (b). 

sw.m.nl 
Th8 dB/8lls 01 tIXptIndilurs incul7t!Jd lor IhB prolBClion snd PlTNTlOtion 01 

1118 cuhurs in Andhm PmdBsh 8rs 8S under. 

2003-04 2004-05 

South Zone Cultul'IIl Centre, ThlinJavur 

(for organizing festivals, seminars etc.) 7.11 12.70 

Sangeet Natak Aksdeml, New Deihl 

(i) Cultural institutions/Puppet Group 1.80 3.55 

(ii) Sangeet Swaran, Hyderabad 

(iii) Training programme in Bhamakalpam etc. 1.74 1.74 

(Rs. in lakhs) 

200S..()6 

8.02 

3.50 

1S.4O 
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2003-04 2004-05 2005-08 

(iv) Special Training Programme In Andhra Laya Tradition 1.06 1.08 

(V) Publication 

Title NART ARNAM, Hyderabad 

ABHINA YA, Hyderabad 

Sehltya Aademl, Haw Delhi 

Promotion of books on Telugu language and Ilteratur. 

Centre tor Culturel Reaourc.. • Trelnl"O. New DeIhl 

(i) Teacher Training Programme 

(ii) Culture Talent Search scholarships 

National School of Drama, New Deihl 

Theatre Training Workshopsl 
Children PlayslFestlval of plays 

ArchHOloglcel Survey of India, New Deihl 

Maintained 137 centrally protected monuments in 
Andhra Pradesh and take up regular maintenance, 
conservation, preservation, chemical conservation 
and environmental development 

Indira Gandhi Ra.htrlya Manav Sangrat.laya, Bhopal 

Collection/documentation of 300 ethnographic Artifacts of 
Andhra Pradesh 

National Archlv.. of India, New D.lhl 

Preservation of manuscripts/rare books 

0.08 0.08 0.56 

0.05 

Ra 16.25 lakhs In the last 3 years 

28.16 22.56 36.96 

4.43 3.87 3.60 

1.19 4.90 

402.80 397.17 546.66 

Rs. 10.00 lakhs In three years. 

Rs. 4.65 lakhs in three years. 

Assistance to Repositories, Government Libraries and Museums 7.70 

142.19 

10.30 

122.49 Grants In NGOsllndlvlduall, Fellowlhlp, Schol .... hlp provided 
by Department under various Scheme. 

166.24 

{English} 

Implementation of Ground Handling Rulel 

4074. SHRI KULDEEP BISHNOI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

<a) whether the Govemment is aware that certain 
private airlines are flouting ground handling rules and are 
hiring services of sister private airlines Instead of 
infrastructure of public sector companies; 

(b) if so. the reasons therefor: and 

(c) the steps taken/proposed to be taken by the 
Govemment for strict implementation of gjound handling 
rules and to restrict the number of players in ground 
handling at each airport? 

THE MINISTER OF STATE OF THE ~INISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) No Sir. 

(b) Does not arise. 
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(c) The laue of number of players providing IUCh 
ground handling .ervle.. I. under cOMlderation .nd 
review in the Civil Aviation Polley. 

I •• ue of Metel P ..... 

4075. SHRI SUBRATA BOSE: Will the Minister of 
RAILWAYS be pleased to .tate: 

(a) whether any syatem of Issuing metal passes to 
Members of the Railway Board or others In vogue In the 
Railways; 

(b) If 80, since when the .yatem Is In existence In 
the Railways and the criteria fixed for laaulng luch paaaea; 

(c) the number of such paases Issued during 2005-
06; 

(d) whether such passes are also issued to the 
families of the Railway Board Members; 

(e) if 80, on what terms and conditions and 
justification therefor; 

(f) the difference between metal and other free 
passes; 

(9) whether these passes remain valid even after 
their retirement; and 

(h) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes Sir. Issue of passes 
including metal passes to railway employees are govemed 
in terms of provisions contained in Railway Servants 
(Pass) Rules, 1986 (Second Edition, 1993). 

(b) The system of issuing metal passes is in existence 
since the inception of Railways in India. Metal passes 
are issued to those officers whose nature of duty involves 
frequent joumey on Indian Railway. 

(c) A total number of 122 metal passes have been 
issued during the year 2005-06. 

(d) Chairman and Members of Railway Board 
including the Financial Commissioner are issued metal 
passes (Gold passes) which are to be used by these 
officers while on duty. Metal passes are not issued 
independently to families of Railway officers. However, 

they ant entitled to accompany the railway officer while 
on duty. 

(e) Does not arise. 

(f) The basic difference between metal and free 
pea... Is that metal paues are minted and are luued 
to very .emor Railway Offlcera for uee while on duty 
whenNla the other ..... paaaea are in form of card puaea 
or cheque passes which are issued to other railway 
employee •. 

(g) The metal passes are not valid after retirement 
of the officers. 

(h) Does not arise. 

Conce •• lon. to Mentally Ch.llenged Perlon. 

4076. SHRI AVINASH RAI KHANNA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Govemment Is providing concessions 
to the mentally challenged persons at par with the 
Persons with Disabilities under the Persons with 
Disabilities Act, 1995; 

(b) if not, the reasons therefor; and 

(c) the steps taken by the Govemment to eliminate 
the discrimination between mentally challenged Persons 
and Persons with Disabilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SU88ULAKSHMI JAGADEESAN): (a) to (c) Mentally 
challenged persons are provided all the concessions at 
par with other persons with disabilities under the Persons 
with Disabilities Act, 1995 except reservation In 
employment under the Govemment establishments. The 
concessions to persons with disabilities have been 
provided in accordance with their requirement and 
suitability. 

Adventure and Culture Tour1am 

4077. SHRI K.S. RAO: Will the Minister of TOURISM 
AND CULTURE be pleased to state: 

(a) whether the Union Govemment has received any 
proposals from the North Eastem States to promote 
adventure and culture tourism; 
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(b) If 10, the detalll thereof, State-wIN: and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Development and 
promotion of tourlam Ie primarily the reepor'lllblilty of the 
respective State GovemmentlUT Admlnlltratlon. However, 

the Department of Tourtem, Govemment of India provldel 
ttnanotal ..... nce for tourtlm ~ profectI which .re 
prlorltlled/ldentlfled In conlultatlon with the State 
GovemmentlUT Admlnletratlon. The propoNle priorltlaedl 
ldentlfli.d to promote adventure and culture tourlam In 
North-E .... m StateI for the financial year 2005-08, detaIII 
of the propolall Stat.-wll' and amount .anctlonedl 
releued by Department of Tourlem, Govemrnent of India 
are given In the encloaed Statement. 

sr. .. wt. 0..//$ 01 II» Pfr1POM/6 ~ IfDm ",. NOIIII EMIWn SM_ to PtrJmDIfI AdIMnIu,. .nd CulluM 
Tou""" .nd II» Amount s.nt:tIon«:VR ___ by Do r, Gow. of Int:IM during 2(J()6.(J6 

SI.No. Name of the Project 

2 

Arunachal Prade.h 

1. 

2. 

AnIIm 

1. 

2. 

3. 

4. 

5. 

Celebration of Brahmaputra Darehan Event 

Celebration of Festival of Arunachal-2006 

Proposal for Development of Adventure Tourlam In Kaziranga 

Celebration of Rangoll Blhu Futival 

Celebration of Dehing-Patkal Feetival 

Kaziranga Featival 11 th to 14th Feb., 2006 

Celebration of the Tea Tourism Festival, 2005 

Meghalaya 

1. 

Mizoram 

1. 

2. 

3. 

Celebration of Nongkrem Festival 

Celebration of Anthurium Festival, 2008 

Celebration of Chapchar Kut Feetival, 2006 

Celebration of Thalfavang Kut Festival, 2005 

Nagaland 

1. 

2. 

Celebration of Tsungremmong Festival at Lungkhum 

Celebration of Ahuna Festival at Sataka 

Amount 
Sanctioned 

3 

15.00 

10.00 

44.95 

10.00 

5.00 

5.00 

5.00 

5.00 

10.00 

5.00 

5.00 

5.00 

5.00 

(RI. In lakh) 

Amount 
Releued 

4 

12.00 

OS.OO 

35.90 

8.00 

4.00 

4.00 

5.00 

4.00 

8.00 

4.00 

4.00 

4.00 

4.00 
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2 

SllckIm 

, . C.lebratlon of Khangchendzonga F .. t1val 

2. Namchl FeatlYai 

3. Vukaum Bu. Camp Project--conatructlon of Tourtlt 
ComplexITrekklng Camp at Vukaum 

4. Construction of Rafting/Angling Hull at Mamrlng 

6. Tourilt Trekking Trails and other Tourlam 
Infrutructure under Sang·Martam In Eat Slkkim 

6. Annual tourism Festival on local food art, craft and 
culture at Gangtok, Slkkim from 9th to 12th Dec., 06 

Uanlpur 

-Nil· 

Trlpul'll 

·NII· 

Renovation of Legendary Forts 

4078. SHRI MILIND DEORA: WnJ the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
sought the help of France to renovate the legendary forts 
at Jagtyal, Nirmal Khammam; 

(b) if so. the reasons therefor; 

(c) whether there is any other State In India where 
forts were built by France; 

(d) if so, the names of those States; 

(e) whether the Govemment is working· on a tourism 
project connecting the forts; and 

(f) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The Government of 
Andhra Pradesh has informed that no help is sought 
from France to renovate the forests at Jagtyal, Nirmal 
Khammam. 

3 4 .' 

15.00 15.00 

0.00 4.00 

39.00 19.60 

8.00 3.60 

418.42 334.73 

6.00 4.00 

Cb) Doe. not arise. 

(c) No, Sir. 

(d) to (f) DOH not arise. 

Central Railway Employ... Colony at AJanl 

4079. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAVS be pleased to state: 

Ca) the expenditure incurred by the Railways on 
drinking water, road construction, electrlolty and other 
amenities in the Central Railway Employe.. Colony at 
AJani in Nagpur; and 

Cb) the steps being taken during each of the last 
three years for proper maintenance of railway quarters? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS CSHRI R. VELU): (a) Approximate expenditure 
incurred for the last three years in maintenance of Ajni 
Railway Colony Is given below: 

Year 2003-04-Expendlture-Rs. 10.70 lakh 

Year 2004-05-Expenditure-Rs. 40.13 lakh 

Year 2005-~xpenditure-Rs. 62.80 lakh 
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(b) The minor maintenance of the quarters Is done 
through departmental staff. Further major repairs to the 
quarters, roads, water supply are done through zonal and 
special repair contact. The following repair and 
maintenance work and replacement of work has been 
done In last three years: 

Vear 2003-04-The urgent work of replacement of 
pipe line for improvement to water supply In the colony 
has been done along with repiacement of grounds sewer 
line in affected patches. Some roofs of the leaking 
quarters have also been attended. One electrochlorinator 
plant has been installed for supply of potable water to 
colony. 

Vear 2004-05-ln this year apart from white washing, 
colour washing and painting of quarters, repairs to the 
drains and repairs to the floor and roof in some quarters 
has also been taken up. Part of the road, have also 
been repaired. 

Vear 20OS'()6-This year also some small work of 
replacement of pipes, drain repairs, road improvement 
and normal repair to the quarter including roof and broken 
floors have been taken up through contract, apart from 
normal departmental maintenance work. 

Centralised Railway Sooklng Counter 

4080. SHRI M.K. SUSSA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is no Centralized Railway Booking 
Counter for the general public in and around the Central 
Secretariat, New Delhi; 

(b) if so, whether any proposals for setting up such 
a counter in or around Rail Bhawan is under the 
consideration; and 

(c) the time by which the decision is likely to be 
taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI A. VELU): (a) No Sir. A Computerised 
Railway Reservation Centre with two counters is already 
functional in the complex of Press Club of India at a 
distance of approximately 2 k.m. from Central Secretariat, 
having access to general public as per policy. 

(b) and (c) Do not arise. 

Con...".tlon 0' Monument. 

4081. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Mintater of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Archaeological Survey of India hu 
formulated any conllrvation programme for the protected 
monuments and heritage buildings in Gujarat; 

(b) if so, the details thereof; 

(c) whether any funds has been allocated for 
structural repairs/chemical conservation of these 
monuments during the last three ye811 and current year; 
and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Conservation of 
protected monuments is a continuous process. Under the 
annual conservation programme, the Archaeological 
Survey of India undertakes conservation, preservation, 
environmental development and provision of tourist 
facilities in the centrally protected monuments in Gujarat 
subject to availability of budgetary provisions. In addition 
to the above, structural repairs of special nature are 
undertaken wherever required. 

(c) and (d) Yes, Sir. The details of funds allocated 
for structl.lral repairs/chemical conservation In Gujarat 
during the last three years and the current year are as 
under: 

SI.No. Year Amount allocated 
(Rs. in lakhs) 

1. 2003-04 200.22 

2. 2004-05 201.92 

3. 2005-06 235.85 

4. 2006-07 317.00 

{Trans/ation/ 

Grant. to Voluntary Cultural a,.anllBtlon. 

4082. SHRI KAILASH MEGHWAL: Will the Minister 
of TOURISM AND CULTURE be pleased to atate: 
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(a) whether the Govemment provide, MBullding and 
apparatus grant to voluntary cultural organizations" under 
the welfare scheme; and 

(b) if so, detail. of grants provided to the.e 
organisation, during each of the last three years, State-
wise? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRtMATI AMBIKA SONI): (a) and (b) Vee, Sir. The 

details of the grants provided to organisation Ire given In 

the enclOHd Statement. 

0.1.'/$ of GMIIf6 PtrJlIidIKI ID Otg8niuh""S Outing L.sI ThfrNJ YNm 

SI.No. Name of the State Grants Grants Grants 
Recommended Recommended Recommended 
During 2003-04 During 2004-05 During 2005-06 

2 3 4 5 

1. Assam Rs. 18,00,0001- R •. 3,10,000/- Rs. 60,00,000/-

2. Bihar Rs. 13,00,0001- Rs. 18,90,0001- Rs. 22,25,000/-

3. Delhi Rs. 7,00,000/- Rs. 44,10,000/- Rs. 18,50,0001-

4. Gujarat Rs. 6,00,0001- Rs. 6,50,0001- Rs. 1,00,0001-

5. Haryana Rs. 5,50,0001- Rs. 14,75,000/- Rs. 45,25,000/-

6. Kamataka Rs. 45,00,000/- Rs. 61,75,000/- Rs. 1,15,00,0001-

7. Kerala Rs. 7,19,0001- Rs. 31,50,000/- Rs. 28,25,000/-

8. Madhya Pradesh Rs. 30,00,0001- Rs. 11,64,000/- Rs. 20,75,000/-

9. Maharashtra Rs. 23,50,000/- Rs. 13,50,000/- Rs. 41,54,000/-

10. Manipur Rs. 3,00,0001- Rs. 70,30,0001- Rs. 1,10,30,0001-

11. Nagaland Rs. 87,00,0001- Rs. 178,00,000/- Rs. 3,66,00,0001-

12. Orissa Rs. 60.75,000/- Rs. 69,56,0001- Rs. 80,00,0001-

13. Punjab Rs. 5,00,0001-

14. Rajasthan Re. 13,50,0001- Rs. 34,00,000/- Rs. 45,50,000/-

15. Uttar Pradesh Rs. 53,25,0001- Rs. 23,00,0001- Rs. 8i7,25,000/-

16. West Bengal Rs. 24,67,0001- Rs. 47,25,000/- Rs. 43,25,0001-

17. Andhra Pradesh Rs. 28,40,0001- Rs. 10,00,000/- Rs. 29,75,000/-

18. Arunachal Pradesh Rs. 5,00,0001- Rs. 26,50,0001-

• 
19. Chandigarh Rs. 80,000/- Rs. 2,50,000/- Rs. 2,50,0001-

20. Goa Rs. 2,00,000/-
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2 3 

21. Himachal P,.dMh As. 2,00,0001-

22. Meghalaya R.. 6,00,0001-

23. Tamil Nadu RI. 17,50,0001-

24. Trlpura RI. 7,00,0001-

25. Uttaranchal RI. 13,75,0001-

26. Chhattlagarh RI. 80,0001-

27. Slkklm 

28. Mizoram 

/Engli8hJ 

Construction of Railway Statlonl 

4083. SHRI SANAT KUMAR MANDAL: Will the 
Mlnlatlr of 'RAILWAYS be pl .... d to state: 

(a) the namea of the new railway etatlonl conatructed 
In the country during the lut three ye""; 

(b) the total amount apent on the malntlnance 0' 
varioUi stations In West Bengal during the above period; 

(c) wheth.r there la any proposal to construct any 
new railway atationa particularly In Weat B.ngal, In the 
near futurl; and 

(d) If 80. the d.tail, th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The Information 
Is being collected and will be laid on the Table of the 
Sabha. 

IntlrNltlonai Fllghtl from Madural Airport 

4084. SHRI A.K. MOORTHY: Will the Mlnilter of 
CIVIL AVIATION be pleased to stat.: 

(8) whether there h .. been dernanda from varioUi 
quarters to improve intematlonal flights from Madural 
airport; 

(b) If so. the detalll th.reof; and 

4 

RI. 8,00,0001-

RI. 17,50,0001-

RI. 28,75,0001-

RI. 40,0001-

RI. 38,00,0001-

6 

As. 3,60,0001-

RI. 28,00,000/-

RI. 10,60,0001-

RI. 11,50,0001-

As. 39,00,000/-

RI. 20,00,0001-

RI. 4,50,0001-

(c) thl action tak.n by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Requeata have been received for operation of flights from 
Madural to Gulf and South Ea,t Countrll.. Actual 
operatlonl by alrllnll from any particular point iI guided 
by thllr comm.rclal judgem.nt. Air India and Indian 
Alrltnea have no planl at present to Introduce flights from 
Madura!. 

Subllety on LPG 

4085. SHRIMATI JAYABEN B. THAKKAR: Will the 
Mlnilter of PETROLEUM AND NATURAL GAS be plealed 
to atat.: 

(a) wh.th., the Union Gov.mment hu lought the 
viewa of the State Gov.mm.nta on restricting the IUbaldy 
on domestic LIquefIed Petroleum G .. (LPG) to the families 
living below the poverty line; and 

(b) If 10, relponle. of the Stat. Governmenta 
th.reto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Thl8 Ministry had uked for the view8 
of the State Govemments on the 8uggeatlon of restricting 
the suppllel of IUbIIdized dom8ltic LPG to only the Below 
Poverty Line (BPL) famili.l. Thil matt.r was allo 
lubHquently dlacuued In a meeting h.ld In thia Ministry 
In Dec.mber, 2005 with the repreaentatlvea of the State 
Gov.mments. and the view that emerged In the meeting 
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WII thlt lublldlzed dom.ltlc LPG II u •• d to I 
contidlrabll .xtent by Above Poverty LIne (APL) 'ImUIa 
1110 Ind thUi r .. trlctlng It to only BPL flmUI .. mey not 
lerve any purpoae. 

Nlltu ... 1 CIa. " ... IWI 

4088. SHRI G.M. SIDDESWARA: Will the Mlnllt.r of 
PETROLEUM AND NATURAL GAS be plellld to Itate: 

<a) the .. tlmatld quantity of natural gu rIHrv .. In 
the country u on date, State-wi .. ; and 

(b) the quantity of naturll gu being lupplled to 
Karnatalea annually? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The rellrv .. pOiltlon State-wile .. tabUlhld 
u on 1.4.2005 In the country II given In the enclo .. d 
Statement. 

(b) Natural gas II not being lupplled to Kern.taka 
by ONGC, OIL, GAIL and Private/Joint Venture Co~IeI. 

SI.M-wIN ,..".. ptJII/IDn ~ In 1M ctJunhy 
(M on 161 ~ 2005) 

Stat .. 

Andhr. Pradeah 

Arunachal Pradeah 

Allam 

Gujarlt 

Nagaland 

R.jathln 

Tamil Nadu 

Tripura 

Total Oniand 

Eat Cout 

We.t Cout 

Total Offshore 

Grand Total 

011 
(MMT) 

4.72 

5.21 

183.88 

173.99 

2.69 

11.10 

8.17 

389.56 

32.63 

338.68 

371.21 

74O.n 

Doubling 0' Jhan.I-Kanpur ... llway Une 

4087. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of RAILWAYS be pleand to .tate: 

RIHrve. (MMT) 

Gu O+OEG 
(BCM) 

42.28 47.00 

2.88 8.09 

141.82 305.30 

89.49 283.48 

0.12 2.81 

4.12 15.22 

29.57 37.74 

27.83 27.83 

337.91 707.47 

372.25 404.78 

381.68 700.38 

733.93 1105.14 

1071.85 1812.82 

<a) whether the RailwaY' have received any proposal 
from the Jhansl DIvI8ion regarding doubling of Jhan81· 
Kanpur rail line; and 

(b) If 80, the details thereof and the action taken 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 
However, 'irepresentations have been received for doubling 
of Jhansi-Kanpur section. Doubling of slngl. line sections 
is taken up when their carrying capacity Is saturated. 
The traffic on Jhansl-Kanpur section has not yet reached 
the level to justify Its doubling. Doubling of this section 
will be considered once the traffic warrants the same, 
subject to availability of resources. 

[English} 

Railway Project. tor Eaat Coalt Zone 

4088. SHRI GIRIDHAR GAMANG: Will the Minister 
of RAILWAYS be pleased to state: 

SI.No. Project Plan 

2 3 

1. Daltari-Banspani New Une 

2. Lanjlgam Road-Junagam New Une 

3. Khurda Road-Bolangir New Une 

4. Haridaspur-Paradeep New Une 

5. Angul-Sukinda Road (Suppl.) New Line 

6. Talcher-Bimlagam (Suppl.) New Une 

(a) the datalla of the ongoing raflway proJectI and 
the newly approved projeota for Eat Cout Railway Zone, 
division-wi .. ; 

(b) the reasons for delay In execution of work and 
inclusion of propoaala for approval and execution, proJect-
wise; and 

(c) the funda provided to thI. Zone for railway projectl 
during each of the last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The details of 
ongoing railway projects and new works on East Coast 
Railway Zone are as under, Projects are Identified Railway 
Zone wila and not Division wise: 

(Ra. in eror.) 

KMS Cost Anticipated Outlay 
06-07 Exp. upto 06-07 

Mar. 06 

4 5 6 7 

155 850.89 590:6 155.85 

56 119.29 29.32 19.00 

289 700 46.55 23.00 

82 594.34 49.51 44.00 

90 344 0.88 20.00 

154 726.96 5 10.00 

7. Naupada-Gunupur Gauge Conversion 90 91.3 33.47 34.00 

8. Talcher-Cuttack-Paradeep (2nd Doubling 3 109.56 49.43 39.90 
bridges on Mahanadi & Birupa) 

9. Titlagam-Lanjigarh Doubling 47 134.73 108.93 15.00 

10. Nergundi-Cuttack-Raghunathpur Doubling 43 172.8 157.48 10.00 

11. Rajatgarh-Barang Doubling 20 178.98 31.36 72.70 

12 .. Khurda Road-Puri PH-I Doubling 15 52.02 42.02 10.00 

13. Sambalpur-Rengali Doubling 22.7 70.36 15.5 20.00 

14. Cuttack-Barang Doubling 12 178.68 30 40.15 

15. Khurda Road-Barang 3rd line Doubling 35 133.41 30 46.60 
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2 3 4 5 e 7 

16. Jharsuguda-Rengall Doubling 26.98 56.68 2 10.00 

17. Sambalpur-Tltlagam Doubling 182 474.25 0 5.00 

18. Kharagpur-Bhubaneewar Railway 540 408.61 359.86 36.00 
Including Talcher-Paradeep Electrification 

The .. wortca are progruelng .. per .~ of I'IIOIJI'CeI on annual buls. 

(c) DetaJle for the Eut Coat Railway II .. under: 

Outlay 2006-07 Anticipated Expenditure 05-08 Expenditure 2004-05 Expenditure 03-04 

Rs. 619.5 Cr.- Rs. 287.89 Cr. Rs. 255.43 Cr. Rs. 186.22 Cr. 

-This Include Rs. 454.2 Cror. provided through RaIl Vlku Nigam Umlted. 

AetIIU Outlet Network 

4089. SHRI E.G. SUGAVANAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment owned 011 companies 
have proposed to expand its retail outlet network; 

(b) If so, the details thereof; and 

(c) the time by which the expansion programme will 
come into effect? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) The public sector 011 marketing 
companies (OMCs) are free to expand their retail outlet 
network in the country as per their business plans and 
policy guidelines, subject to the conditions that they set 
up new retail outlets at locations which are found to be 
commercially viable after conducting feasibility study. Four 
such OMCs, viz., Indian Oil Corporation Limited, Bharat 
Petroleum Corporation Limited, Hlndustan Petroleum 
Corporation Limited and IBP Co. limited have plans to 
set up 3,222 new ROs in the country during the current 
year, i.e., 2006-07. However, It Is not possible to indicate 
the tlmeframe within which the new outlets will be set up 
as the exercise involves various steps like advertisement, 
selection of dealer, procurement of suitable site, obtaining 
various approvals, explosive licence, clearances from the 
National Highways Authority of India, etc. 

ExpIormIon In ....... dI Bnln 

4090. SHRt TATHAGATA SATPATHV: Will the 
Mlnilter of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the progress made so far regarding 011 exploration 
work in the Mahanadl basin in Orissa; 

(b) whether the Govemment has decided to award 
more areas to the private parties for on exploration work; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) In the Mahanadi Basin 13 exploration blocks 
are being operated by ONGC, OIL and Private/Joint 
Venture companies. Exploration Companies have carried 
out 16,410 Kilometers of 20 seismic survey, 10,444 
Square Kilometers of 30 seismic survey and drilled 7 
exploratory wells in this area. 

Six gas discoveries have been made by Reliance 
Industries limited In the shallow water block NEC-OSN-
9712. 

(b) and (c) Govemment of India has offered six block 
in Mahanadi Basin (offshore areas) in the New Exploration 
Licensing Policy (NELP) VI round through International 
Competitive Bidding on 23rd February, 2006. The details 
of the blocks are as under: 
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Name of the bIocka Area (Sq. KM) 

MN-DWN-200411 9886 

MN-DWN-200412 11813 

MN-DWN-2OQ4I3 11318 

MN-DWN-200414 8822 

MN-DWN-200416 10464 

NEC-DWN-200411 7780 

NEC-DWN-200412 8708 

Th. bid cloalng date for thea. bloCM la 15th 
S.pt.mber, 2008. 

Dllcontlnuance of Agl'Hment with 
Mil. Smart Chip Ltd. 

4091. SHRI J.M. AARON RASHID: WHI the Mlnleter 
of DEFENCE be pleased to atat.: 

(a) whether the Govemment hu engaged the prlvat. 
company Mia. Smart Chip Ltd. for maintaining Smart Card 
Enrolment and laeuance databaH of Indian Anny; 

(b) If 80, wheth.r Mis. Smart Chip Ltd. has signed 
Non-dlacloaur. Agreement with the Gov.mment regarding 
the security of ·Databue and Correapondlng Infonnation-, 
which's being made available to Mis. Smart Chip Ud. 
from s.rv.... of Indian Anny; 

(e) If so, the datalle thereof; 

(d) whether the Govemment propoeea to dlecontlnue 
the Smart Card Agreement in vi.w of recent leakag' of 
secret infonnatlon; 

(e) If 10, the datalle thereof; and 

(f) if not, the re8lOns therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (f) The Anny Headquarters awarded 
a contract regarding implementation of Cant .. n Inventory 
Management System (CIMS) Software Interfaced with Smart 
Carda to Mis Smart Chip Limited on 15th April, 2004. 

The contract agr .. ment signed by Mia Smart Chip 
Limited has the following safeguards for the security and 
integrity of data: 

(I) Employm.nt of Indiana only. 

(II) Conducting background check of the p .... ona 
before appointment to the project and fumlahlng 
the background d.talle of the petWonI to the 
Anny aI,o. 

(III) Eannarklng of eepara. premll .. for the project 
and entry to the preml,., rlltrlct.d to 
employ.. who are working on the project. 

(Iv) Securing of .ntry to the prem... by way of 
po,ltlv. authentication Including blo-metrlc 
control. 

(v) Signing of confld.ntlallty and non-dllcloaur. 
undertaking between the flnn and the employeu. 

(vi) ISIU. of Identity Carda to all the pe ... ona working 
In the Cant .. n Itte. 

(vII) Movement of all In and out-bound applications 
atrlctly through Anny Poatal Service. 

At Prll.nt, there Is no propouJ to dlacontlnu. the 
Smart Card agreement Iinc. no leeret data are being 
made avallabl. to Mis Smart Chip Umlted. 

rr,.".lIonj 

Inoome Tax ex.mptlon to Indu.trle. Employing 
Phylloally Chillenged Peraon. 

4092. SHRI VISHNU DEO SAl: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pl .... d to 
ltate: 

(a) wh.th.r there Is a provlalon of Incom. tax 
.x.mptlon for the Industrlea which provld. employment 
to the phyalc:ally chall.nged personl and preference 18 
accorded to the productl of auch Induetrlel In the matter 
of the Gov.mment purch .... ; 

(b) If ao, the detalle of the Induatrl .. which are 
enjoying the benefits of the uld facility; 

(c) whether the provision of preference for the 
Government purchue being given to the products of these 
industries holds true for the State Governments 88 well; 
and ' 

(d) if so, the detail. thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE ANO EMPOWERMENT (8HRIMATI 
SUBBULAKSHMI JAGAOEESAN): (a) No, Sir. 

(b) to (d) OOM not arl ... 

Kota Airport 

4093. SHRI RAGHUVEER SINGH KOSHAL: WHI the 
Mlnlater of CIVIL AVIATION be pleaHd to .tat.: 

(a) whether the Kota Airport hu been declared 
·Uncontrolled VFR AIrfield" by the Government u reported 
In the 'Rajuthan Patrlka' dated April 20, 2006; 

(b) If 10, the facta thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ye., Sir. 

(b) and (c) At pr .. ent, there la no echeduled fllghta 
operating tolfrom Kota airport and hence the airport hu 
been notified as uncontrolled VFR airport w.e.f. 20th April, 
2006. 

In order to utilize the available ",ouree, manpower 
and other resource. have b .. n redeployed to other 
operational airporta. Further declaration of this airport .. 
controlled airport 18 .ubJect to propoaal of scheduled flight 
operations tolfrom this airport. 

Pay SeIIle of Ma.ter-C,.ttaman 

4094. SHRI RAKESH SINGH: Will the Mlnleter of 
OEFENCE be ple .. ed to atate: 

(a) whether the pay ecale of maater-crafteman working 
in Defence Organisations I. I... than that of other 
departmenta; 

(b) If 80, the r.asons therefor; 

(c) whether the Government would consider to remove 
this discrepancy; and 

(d) If so, the time by which the said discrepancy is 
likely to be remov.d? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Y.s, Sir. The 5th Central Pay 

Commlalon (V CPC) recommended the scale of Pay 
of R.. 4500·126·7000 for the grade of Ma.ter 
CraftIman (MCM). After implementation of the V CPC 
recommendations, Ma.ter Craftsman In Ministry of 
RailwaY' have been given higher scale of pay of R •. 
6000-160-8000 to maintain parity with head clerks In 
RailwaY' whe..... In Mlniatry of Oefence the pay sclle 
of Muter Craftlman hu been retained at R •. 4600·125· 
7000. In the Mlnlatry of Oefence, higher Inter grlde ratio 
hu been granted to compen.ate for the lower scale of 
pay In compartaon to Mlnl.try of Railway.. In Mlnlatry of 
Defence, , 3.75 percent of Artisan eta" have been given 
MCM grade whereat In Ministry of RallwlY' only 5% 
(now reviled to 8%) have been granted MCM grade. 

(c) Staff .Ide h .. ral8ed the luue In the Oepartmental 
council of JCM. A committee h.. been constituted to 
look Into the leaue and .ubmlt Ita report within three 
months. 

(d) No time frame can be Indlcat.d at this .tage. 

{Ellfll/ShJ 

RelmburHment of Demand Draft Charge. 

4095. SHRI AOHIR CHOWOHURY: Will the Mlnlater 
of PETROLEUM AND NATURAL GAS be pl .... d to 
state: 

(a) the objective of relmbursem.nt of demand draft 
making charg.. to the d.al.rs; 

(b) the total amount reimbursed by the 011 companies 
during each of the lut three years on this count; 

(0) whether the Govemment propoaea to dlacontlnue 
the reimbursement of demand draft making charges to 
the deal.rs; and 

(d) If 10, the detaUs th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Considering the competitlv, sc.nario and 
the fact that most banks were found to waive d.mand 
draft charges owing to introduction of Electronic Fund 
Transfer facilities, a decision was taken by the public 
sector Oil Marketing Companies (OMCs) VIZ. Indian Oil 
Corporation Ltd. (IOCL), Bharat Petroleum Corporation Ltd. 
(BPCl), Hlndustan Petroleum Corporation Ltd. (HPCL) and 
IBP Co. Ltd. to discontinue reimbursement of demand 
draft making charges, effective 11-12109/05. However, on 
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account of .. rloua objeclIon8 I'Ued by the Federation of 
All India Petroleum Trade,. (FAIPT). the OMCI are 
reimbursing demal1d draft making eha.... at ectuaII. 
subject to a ceiling. against production of proof of luch 
incidence like bankel'l charge Ilip. 

(b) The amount reirnbul'Md by lOCl. BPCL, HPCl 
and IBP Co. Ltd. during each of the lat three yeal'l on 
thle count Is given below: 

(Ra. In crorea) 

Name of the oil compm1Y 2003-04 2004-05 2005-06 

IOCL 

BPCl 

HPCl 

IBP Co. ltd. 

(c) No, Sir. 

37.43 

39.25 

28.00 

11.87 

39.70 

50.88 

27.00 

12.81 

(d) 0088 not arlae in view of (c) above. 

27.42 

23.38 

23.00 

10.59 

Cloaure of Public SectorlPrtvate Com....... In 
Maharaahtra 

4098. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) the number of public sactor/prlvate companies 
which have been closed in Maharashtra during the last 
three years and thereafter till March, 2006 and how many 
of them have been referrad to Board for Industrial and 
Financial Reconetruction (BIFR); and 

(b) the steps taken or proposed to be taken for revival 
of these industries? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
(a) As per Public Enterprises Survey 2004-05, there were 
26 Central Public Sector Enterprises (CPSEs) as on 
31.3.2005 having their registered offices in the State of 
Maharashtra. Out of these 26 CPSEs, 6 have been 
referred to Board for Industrial and Financial 
Reconstruction (BIFR) (as on 31.12.2005) namely 
Hindustan Antibiotics Ltd., Hindustan Organic Chemicals 
Limited, Maharashtra Ekrktrosment Ltd., NTC (Maharashtra 

North) Ltd., NTC (South Maharuhtra) Ltd. and Rlchan:tIon 
& CruddM (1972) Ltd. 

The e.tabllahment of one company namely 
Maharuhtra Ant/biota and Pharmaceutlcale Ltd. wu 
cloaed during 2004-05 baaed on the recommendatlona of 
BIFR for Ita winding up on 4.7.2000. 

(b) Enterprl.e Ipeclflc mealure. for revlvall 
restructuring of CPSEa are taken by the concerned 
admlnl.tratlve Mini.trlea/Departments and management 
from time to time on cue-to caee bu •. The Govemment 
in December, 2004 al.o ha. .et up a Board for 
Reconatruction of Public Sector Enterprlaes (BRPSE) for 
consideration of Inr.r-sHs restructuring/revival of .ick and 
1088 making CPSEs. Concerned admlnistraUve Ministries! 
Departments prepare enterprise specific revival packages 
for con.,deratlon of BRPSE. Based on the 
recommendation of BRPSE, the Government has 
approved revival packages for NTC including its 
subsidiaries, Hlndustan Antibiotics Ltd. and Hindustan 
Organl~ Chemicals Ltd. Government has also accorded 
'in-principal' approval for exploring the options for revival 
or Richardson & Cruddas (1972) Ltd. through a joint 
venture. 

Extortion Notice from ULFA 

4097. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 
SHRI M. RAJA MOHAN REDDY: 

Will the Miniater of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation Ltd. 
(ONGC) has received an extortion notice from ULFA 
militant outfits; 

(b) if 80, the facta and details thereof; 

(c) whether the lives of personnel and property of 
ONGC in Aaaam is completely unsafe and ULFA militants 
are threatening to face consequences; and 

(d) if 80, the steps taken by ONGC in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) A letter dated 01.01.2006 addressed 
to the Asset Manager, Assam Asset purportedly written 
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by ULFA demanding RI. 600 Cro.... wu recetv.d by 
ONGC. 

(c) The IIv .. of the peraonnel and the property of 
ONGC In AI8am do not appear to be In dlnger. However, 
there have been 4 dllruptlv8 Incld.nts by militanta 
resulting in minor damage to the property of ONGC In 
the recent past. 

(d) ONGC has taken the following steps: 

(i) Patrolling and checking of security in vulnerable 
areas has been Intensified. 

(II) Apart from sensitislng the security personnel 
deployed In ONGC installations In Assam in view 
of the Increasing threat by milltanta, Security 
concerns have also been taken up In the 
Onshore Security Coordination Committee 
meetings being held from time to time by the 
011 companies Including ONGC. 

(ill) ED (Security) personally visited Assam Asset on 
January 10, and after reviewing the security 
arrangements, issued several instructions for 
strengthening the same. 

(iv) In view of the increasing threats to ONGC assets 
C & MD along with DG-CISF, Director (HR) and 
ED (Security), ONGC have reviewed the security 
arrangements in consultation with the CISF, 
CRPF and District authorities. 

Hiring of Conlultantl by ONGC 

4098. SHRI G.V. HARSHA KUMAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Oil and Natural Gas Corporation Ltd. 
hire consultants for its projects; 

(b) if so, the purposes for which they are hired; and 

(c) the details of the projects for which the consultants 
have been hired during the last three years and the 
payment made to them during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes Sir. 

(b) ONGC engages consultantl to supplement 118 
exploration and production acttvItIea. The broad area 
where consultantl are engaged by ONGC rei.... to 
engineering, procurement and conltructlon activities; 
planning and deelgnlng of drtlllng weill; data reproceaIng 
Ind Interpretation; ,..rvoIr modelling and atudIeI; ~ 
of geolcl.ntlflc data; safety of structur .. ; acreage 
appraleal and other type of petl'o1'hYllcal studies etc. 

(c) Information is being collected. 

Application for Retail Outleta In RaJuthM 

4099. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeued 
to reter to the reply given to Unstarred Queetlon No. 
1669 on December 9, 2004 regarding ~Ilcatlons for 
dealerahlpa retail outlets In RajaIthan and ltate: 

(a) whether the Indian 011 Corporation Ltd. (IOC) 
Jalpur, Rajasthan had cancelled all the 1207 appIfcatlonl 
received for 47 locations reHrved for Scheduled Cut .. 
(SCs) and asked the applicants to submit fr.sh 
applications lor the said locations according to a booklet 
dated November 1, 2004 provided by 10C; 

(b) if so, the number of applications received again 
by the 10C, Jalpur during September, 2005 against each 
of the 47 locatlona reserved for SOS; 

(c) whelher the 10C, Jalpur has further cancelled all 
the applications received from SC applicants; 

(d) if so, the reasons therefor; and 

(e) the action taken or being taken by 10C for 
allotment of dealerships of these 47 locations reserved 
for SCs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRt DINSHA 
PATEL): (a) No, Sir. Indian 011 Corporation Um/ted (ICC) 
had not cancelled all the 1,207 applications received for 
the 47 locations reserved for Scheduled Caste (SC) 
category. Till November, 2004, interviews were conducted 
for 32 locations out of the 47 locations in question. In 
order to make the process of selection of dealers more • 
transparent, the Company had brought out a booklet, 
w.e.f. 1.11.2004, for information of the candidates for 
dealership of retail outlets. The booklet provided, among 
others, detailed marking system on each of the qualifying 
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parametera. Beeaun of thll, the appllcantl for the 
remaining 115 locatlone were provided with the booklet 
and new application tOnTII, uklng them to apply af!Wh. 

(b) A total of 213 applleatlone were received by 100 
in respect of the remaining 115 locationa for which the 
applicants were a.ked to apply afrelh. Seleotlon proceu 
waa completed tor one of the Iocatlonl for which freeh 
applications were received. 

(e) and (d) In November, 2005, the Govemment 
advised the OMOs • revised IVitem of evaluation of the 
candidatea eligible tor benefltl under Corpua Fund 
Scheme. which Includ.. the candldat.. applying for 
dealel'lhlpe nt .. rved tor Scheduled Cut ... It wu advIIed 
that such candldat.. ahould not be evaluated on the 
parametera -capability to provide land and Infrastructure! 
facilities- and "capability to provide flnance-. In view of 
thia revised marking system, 10C decided to cancel the 
aelectl:>n proeHl of the pending locationl In qUlltlon, 
and, therefore, no further action wu taken on the ... 
submitted applications. 10C has Initiated action to cancel 
the procHs In respect of the balance locations. 

(e) One of the pending locations h .. been dropped 
due to economic unviabillty. In line with the reviaed 
guidelines. advertlaements are being released by 10C for 
procurement of land for the remaining 13 locations, and, 
on completion of the land procurement, these locations 
are propoaed to be re-advertlsed for dealerships. 

(Translstion} 

Bokaro Airport 

4100. SHRI TEK LAL MAHTO: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the number of flights which take off from Bokaro 
Airport in a week at present: 

(b) whether there is any proposal for expanalon and 
modemisation of Bokaro Airport in view of the industrial 
importance of Bokaro: 

(c) if so, the details thereof; and 

(d) the time by which It is likely to be modernised? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) At preaent, 

no ICheduIed operator " operating any lCheduied Ilr 
.. rvlce toi'from Bokaro. 

(b) to (d) BoIcaro airport II a private airport which 
belonge to 8tH! Authority of India Limited (SAIL). SAIL 
hu no propoul for expaneIon and modernllatlon of thle 
airport. 

/Eng/.h} 

"epalrlng of Helloopter 

4101. SHRI PRABHUNATH SINGH: Will the Mlnlater 
of DEFENCE be pleaecl to Itate: 

(a) whether Indian Air Foree hu extended the 
calendar life of a hefIoopter without authortty and without 
appropriate technical documentl; 

(b) if 80, whether the I8Id helicopter wu collapeed 
within the period of extended life cauelng an avoidable 
expenditure of Rs. 3.49 cro.... on Ita repalra; 

(c) If 10, whether any Inquiry hu been conducted In 
the metter; 

(d) if 10, the findings thereof; and 

(e) the follow-up action taken thereon? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The IAF haa both Infrutructure and 
expertise for granting calendar life extenelon on both TBO 
(TIme Between Overhaul) and TTL (Total Technical Life) 
of Mi-aerles helicopters. This is undertaken in coneultation 
with varloue technical agenclll by carrying out detailed 
checks on each of the proceuel. 

(b) A helicopter of IAF collapsed within the period of 
extended life but the coIIapee was not due to the extended 
calendar life but due to failure of a part of the aircraft. 

(c) Yes, Sir. 

(d) The Court of Inquiry attributed the collapse to 
faults In one of the parts of the aircraft which was 
replaced by the Original Equipment Manufacturer In order 
helicopters. 

<e) As recommended by the Court of Inquiry, ohecks 
were carried out on the other three MI-26 helicopters 
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and lim liar defecta In .trut. were found. The Itruta on 
theae helicopter. were replaced by the original equipment 
manufacturer (OEM). 

Service Tax on Mobile c.terIng .. m •• 

4102. DR. M. JAGANNATH: Will the Mlnl.ter of 
RAILWAYS be ple .. ed to st.te: 

(a) whether the Rallwaya propoae to Introduce HrvIce 
tax on Mobile catering Hrvlc .. ; 

(b) If so, the details thereof; 

(c) the time by which It II likely to be Introduced; 
and 

(d) the .. tlmated quantum of amount the Railway Is 
expected to collect by Imposition of the said tax? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) In compliance to 
Ministry of Finance, Department of Revenue notification 
No. 212006-Services Tax dated 01.03.2006, instruction for 
levying of Service Tax on Mobile Catering Services of 
Indian Railways, at the prescribed rate and the manner 
contained In the said notification, has been laaued. Indian 
Railway Catering and Tourism Corporation and Its 
licensees of on-board catering services, have been 
instructed to collect the Service Tax as fixed by Ministry 
of Finance and pass on the whole amount collected from 
the passengers, to the authorities concerned under the 
Ministry of Finance, Department of Revenue. 

Electrification of Railway line 

4103. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to electrify railway 
line from Jamnagar to Ahmedabad; 

(b) if so, the details thereof and the time by which 
it is likely to be electrified; and 

(C) if not, the reasons therefor? 

THE MINISTER OF STATE IN TI:fE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Doe to relative prtortty for electrlfIcIIlIon of other 
high denllty rout .. , there il at pr .. ent, no propoaI to 
electrify Ahmedabacf.Jamnagar MOtIon. 

Indo-Iuropun Union Coopermlon In 
Hydroarbon ,"tor 

41a... SHRI JUAL ORAM: Will the Mlnleter of 
PETROLEUM AND NATURAL GAS be ple8Hd to ltate: 

(a) whether the India and European Union have any 
plan for joint cooperation In hydrocarbona lector; 

(b) If 10, the detaUI thereof; 

(c) the amount likely to be Inve.ted on the 
hydrocarbonl exploration; and 

(d) the progre .. made 10 far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The Govemment of India hal lupated a 
few poulble ar... of cooperation between India and 
European Union (EU) In the hydrocarbon Hctor, to the 
Joint Working Groups .. t up under Indo-EU Energy Panel 
to explore the possibility of StrategiC Collaboration with 
F.U In energy sector. 

(b) to (d) No proposal/plan haa been flnaUeed. 

(Tf1Insl6lionj 

Property of Waqf Boardl 

4106. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of MINORITY AFFAIRS be pleaaect to atate: 

(a) the detalla of the property of Waqf Boards as on 
date, State-wise; 

(b) the detaUs of the maintenance of these property 
and the financial accounts maintained In respect of these 
property during the last three years; 

(C) the total amount received from the Waqf property 
during the said period; and 

(d) the amount utilised in the development of the 
country so far? 



111 MAY 18, 2008 112 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): <a) to (c) As per Section 13 (1) of the Wakf 
Act 1995 (hereinafter referred to .. the 'Act'), State Wald 
Boards are established by the State Government 
concerned. As per Section 32 of the Act, the general 
superintendence of all Wakfa In a State shall vest In the 
Board established for the State and detaIls regarding 
income and expenditure of the Walds is to be maintained 
by Wakf Boards. As per available reports, 3,09,307 Wakfa 
were registered with State Wakf Boards in December, 
204 (details at Statement). A fresh survey of Wakfs is 
being conducted by 26 State Govemments. 

(d) Wakf properties 18 well 18 income from Wald 
properties are used for religiOUS, pious and charitable 
purposes such 18 schools, musafir-khan .. , charitable 
dispensaries, pension to widows, &eholarship to students, 
etc which certainly contribute to the development of the 
country. 

SI.No. Name 01 StatalU.T. 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Jharkhand 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

No. 01 Waql EstateII 
Institutions' Properties 

registerad with 
Wald Boards 

3 

Approx. 38,000 Institullons 

166 

Survey not yet completed 

Survey not yet completed 

SUMy not yet oompIetad 

Nil 

12,000 

11,929 

546 

26,096 

7.241 

14.601 

22,000 

326 

2 3 

15. Meghalaya 30 

16. 0rIuI 3,729 

17. 
p. 

24.258 

18. Rajasthan 18,718 

19. TamI Nadu 7,057 

20. Trlpura 803 

21, UtIaIanchll 1,804 

22. Uttar PrIdeeh 1,09,nO 

23. Wilt Bengal 8,052 

24. Andaman and Nicobar Islands 30 

25. Chandlgarh 11 

26. Dadra and Nagar Haveli 15 

'D. Delhi un 
28. LakIhadweep 311 

29. Pondic:herry 39 

{English} 

Cakkunal Tample. In Kamataka 

4106. SHRI M. SHIVANNA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether it has come to the notice of the Union 
Government that the 800 years old Cakkunai Temples in 
Gadag district of Karnataka whose sculptures are 
compared with Halebedu and Belur have been completely 
ignored by Archaeological Survey of India (ASI); 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Union Government for the 
development of these temples as tourist centre? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) There is no place 
Cakkunei in Gadag district, and the refefence may be to 
Lakkundl of Gadag district where 7 temples have been 
protected as monuments of national importance and are 
conserved by the Archaeological Survey of India. In 
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respect of two monument8 namely Kumbareehwara and 
Naganatha temples, a court case is pending for evacuation 
of persons to whom compensation has already been paid 
through the State Revenue Department. All the other five 
monuments are well maintained and conserved as per 
archaeological norms. 

(c) Apart from regular conservation, preservation and 
development of environs, the centrally protected 
monuments are provided with tourist facilities like toilets, 
drinking water, wheel chair for physically handicapped 
persons, guide books, cultural notice boards, etc. 

Conversion of RCF, Kapurthala Into PSU 

4107. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of RAilWAYS be pleased to state: 

(a) whether the Railways propose to convert Rail 
Coach Factory (RCF), Kapurthala into a Public Sector 
Undertaking (PSU); 

(b) if so, the details thereof; 

(c) whether RCF employees have protested against 
the move; and 

(d) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Hon'ble Minister 
for Railways, during his Railway Budget 2006-07 speech 
has announced that the suggestion to declare Rail Coach 
Factory (RCF), Kapurthala a wholly owned Public Sector 
Undertaking (PSU) under Ministry of Railways is being 
considered and a decision will be taken after discussions 
with the factory staff and all other stakehoiders. 

(c) Yes, Sir. 

(d) The Hon'ble Minister for Railways Budget speech 
clearly Indicated that the decision on the issue would be 
taken after discussions with factory workers and aU other 
stakeholders. Since the stakeholders are not In favour of 
the subject proposal, it has been decided by the Ministry 
of Railway that the suggestion to corporatlse RCF, 
Kapurthala shall not be pursued further. 

Gauge Converalon Project 

4108. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 

Will the Minister of RAilWAYS be pleased to state: 

(a) the progress 80 far made on the Gandhidham-
Palanpur gauge conversion project; 

(b) the expenditure incurred on the project till March 
31, 2006; and 

(c) the time by which the work on the project is 
scheduled to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Palanpur-Samakhlali 
section (248 kms) has been completed, and opened for 
goods traffic. On Samakhiali-Gandhidham section (51 
kms), 14% earthwork has been completed and bridgework 
& ballast collection are progressing. 

(b) The likely expenditure upto March, 2006 is Rs. 
351.309 crore. 

(c) During 2006-07. 

tTrsnslstionj 

Survey for Bairampur-Khalllabad Railway Line 

4109. SHRI BHAl CHANDRA YADAV: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways had conducted any survey 
for laying a railway line from Balrampur to Khalilabad via 
Bansl and Vakhiya in Uttar Pradesh; 

(b) if so, the details and the outcome thereof; and 

(c) the further action/decision taken by the Railways 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWA YS (SHRI R. VELU): (a) and (b) Yes, Sir. A 
survey for construction of a new line from Khalllabad to 
Balrampur via Uttraula, Bansi & Mehdawal (145.23 Krns) 
was completed in the year 1979. In view of 
unremunerative nature of the project, heavy throwforward 
of ongoing projects and acute constraint of resources, 
the proposal could not be taken up. 
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(c) Does not arise. 

Reservation Charges on Return Tlcketa 

4110. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI PANKAJ CHOWDHARY: 
SHRI A.V. BELLARMIN: 
SHRI M. APPADURAI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have increased reservation 
charges on purchase of return tickets; 

(b) If so, the details thereof and the reasons therefor; 

(c) the estimated additional income to be earned by 
the Railways as a result thereof; 

(d) whether the Railways propose to withdraw lueh 
increase in reservation charges and restore the old 
system; 

(e) if not, whether such an increase in reservation 
charges is not an indirect increase in the railway fare; 
and 

(f) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) From 1.4.2006, the Reservation Fee for tickets 
booked for journeys originating from other than the ticket 
booking station have been increased. The increase is 
(i) As. 10/-in second and lleeper class and As. 15/-in 
other elas&e8 of Passenger, Mail and Express trains, 
(Ii) Rs. 201-in all classes of Ra;dhani and Shatabcli Express 
trains and (iii) Rs. 15/-in Second class and Rs. 20/-in AC 
Chair Car of Jan Shatabdi Express trains. 

(c) The additional earnings of approximately Rs. 80 
crores per year is expected from this increase. 

(d) No, Sir. The basic fare has not been increased. 
This has been done to recover the additional expenditure 
involved in maintenance and continuous upgradation of a 
networked system. 

(e) Yes, Sir. 

(f) There is no proposal to revert the Increase. 

Inc ...... In Fare. of Shatabdl and Ra)dhanl 
Express Trains 

4111. SHRI MOHAN SINGH: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI KAILASH BAITHA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the fares of Shatabdi and Rajdhani 
Express trains have been increased after the Railway 
Budget was passed; 

(b) If la, the details thereof and the reasons therefor; 

(c) the annual income from operation of Shatabdi 
and Rajdhani Express trains and the extent to which it is 
higher or lesser than the cost of operation of the said 
trains; 

(d) whether such increase in fares Is Hkely to become 
effective in other trains also; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Train-wise separate figurel are not maintained. 

(d) and (e) Do not arise. 

{English} 

Incr .... In Entry F .. 

4112. SHRI M. APPADURAI: 
SHRI MANJUNATH KUNNUR: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRIMATI KIRAN MAHESHWARI: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether the tourist inflow ~n the country has been 
increasing immensely in the recent years; 
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(b) if so. the details thereof during the last three 
years; 

(c) whether, in order to protect the tourist sites and 
to made It more restrictive for Indians, the Govenrment 
is considering to increase the entry fee; and 

(d) if so, the rationale behind thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) Yes, Sir. 

(b) Foreign tourist arrivals to India during 2003, 2004 
and 2005 (provisional) have been 2.73 million, 3.46 
million and 3.92 million respectively, showing an increase 
ot 14.3%, 26.8% and 13.2% respectively over the previous 
years. 

(c) There is no proposal at present pending with the 
Ministry for enhancement of entry fee for Centrally 
Protected Monuments. 

(d) Does not arise. 

[Tf'III1SIslion/ 

Loan Facility to OBC. for Higher Education 

4113. SHRI SUNIL KUMAR MAHATO: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Govemment is providing loan facility 
to the Other Backward Classes students for pursuing for 
higher education through National Backward Classes 
Finance and Development Corporation (NBCFDC); 

(b) if so, the details thereof; 

(c) the number of students r,ranted loans by NBCFDC 
during 2005-06 and to be provided during 2006-07. Statel 
UT-wise; 

(d) the normc being followed for selecting the students 
for such assistance; 

(e) the number of applications received in this regard, 
State/UT -wise; and 

(f) the number of applications sanctioned so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Yee Sir. 
National Backward Classes Finance and Development 
Corporation (NBCFDC). through State Channelising 
Agencies (SCAs). extends loans to OBC students whose 
annual family income is below double the poverty line for 
pursuing Profe88ionaVTechnlcal cou .... at graduate or 
higher level under its Education loan scheme. The 
maximum loan limit per beneficiary under this scheme is 
Rs. 75,OOO/-per annum or Rs. 3.00 lakh for the entire 
course. 

(c) Details regarding number of students granted loans 
by NBCFDC during 2005-06 State/UT-wise are given in 
the enclosed Statement. For 2006-07. the funds will be 
released to the SCAs on the basis of their demand. 

(d) The students, who have obtained admission in 
professional institutes recognized by concerned 
Government, may apply for loan to SCAs. They should 
belong to the Backward Classes as notified by State! 
Central Government and their annual famUy Income should 
be below double the poverty line I.e. Rs. 40,OOO/-p.a. in 
rural areas and Rs. 55,OOO/-p.a. In urban areas. 

<e) and (f) The NBCFDC Schemes are implemented 
by SCAs and the Corporation does not invite applications 
from the beneficiaries. 

Nslion8/ BllclrwsM C/sS$t18 Finance & 
0e1ltl/opfMn1 CotpOrslion 

Otllllil of Assisl8nctl pmvidtld by SCA:SO undtJr 
NBCFDC EdUC8lion LOIln Sc/1t1fT1(J 

(During 2005-06) 

Name of StateslUTs No. of beneficiaries 

Bihar 10 

Haryana 

Kerala 187 

Maharashtra 419 

Pondicherry (UT) 58 

Sikkim 2 

Uttar Pradesh 85 

West Bengal 13 

Total ns 
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Railway Project. 

4114. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of the on-going railway projects In 
Uttaranchal during the last three years and the targets 
fixed for completion of these projects; 

(b) the amount released and spent on these projects 
so far; 

SI.No. Name of the projects Anticipated 
Cost 

1. New line from Klchha 165.67 
to Khatima (57.70 Krns.) 

2. Gauge conversion of 661.72 
Bareiliy to Lalkua 
section (80 Kms.) as a 
part of Kanpur-Kasganj-Mathura & 
Kasganj-Bareilly-
Lalkua (544.50 Kms.) 

3. Aailway Electrification 246.46 
of Ambala-Moradabad 
section (274 Kms.) 

(c) and (d) The projects are taken up on national 
perspective to meet traffic and other requirements and 
are not guided by geographical boundaries of District! 
State. 

/English} 

Construction of Dr. Ambedkar National Ubrary 

4115. SHAI BAGUN SUMBAUI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWEAMENT be pleased to 
state: 

(c) whether eeveral dlatr1ctl In the country particularly 
Uttar Pradesh and Uttaranchal are deprived of railway 
lines; and 

(d) If 80, the details thereof and the steps being 
taken by the Railways In this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AAILWAYS (SHAI R. VELU): (a~ and (b) The details of 
on-going railway projects failing fully/partly In Uttaranchal 
alongwith anticipated cost, anticipated expenditure, outlay 
2006-07 and target wherever fixed are as under: 

(A.. In cront) 

Anticipated Outlay Target wherever fixed 
Expenditure 2006-07 

upto 
31.03.2006 

0.14 5 Not fixed 

283.55 61.98 Kanpur-Farrukhabad 
section has been 
completed 

227.64 18.10 Ambala-Nazibabad 
(188 AKM) section 
has been completed. 
Work on Nazlbabad-
Moradabad (95 AKM) 
section Ie targeted for 
completion by March, 
2007. 

(a) whether the Govemment is planning to construct 
Dr. ArnbecIulr National Library at Janpath, New Deihl; 

(b) if so, the progress made in this regard so far; 

(c) the funds sanctioned for the construction of the 

said Library; and 

(d) the time frame fixed for completion of the said 
project? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Yes Sir. 
Five Bungalows had been allocated to Dr. Ambedkar 
Foundation for the project. So far possession of two 
bungalows has been received by the Foundation. 

(c) Rs. 5.5 crores have 80 far been received by the 
Foundation. 

(d) No time frame can be given for the completion 
of this project. 

Revival of AAI 

4116. SHRI SUNIL KHAN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the employees of Airports Authority of 
India (MI) has submitted any proposal for revival of 
Airport Authority; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

Bharueh-DaheJ Gauge Converalon Project 

4117. SHRI HARISINH CHAVDA: Will the Minister of 
RAILWAYS be pleased to state: 

(Il) whether the Railways have approved the Bharuch-
Dahej gauge conversion project; 

(b) if so, the time by which the construction work is 

likely to start; and 

(c) if not, the reasons therefor and the time by which 
the approval is expected to be accorded to the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The project has been transferred to Rail Vikas 
Nigam Umited (RVNL), a Public Sector Undertaking (PSU) 
under the Ministry of Railways, for execution. It has been 
Included In the Railway Budget 2006-07 only. Final 

Location Survey of the project has been completed. The 
project specific Special Purpose Vehicle (SPV) which will 
include RVNL and other stakeholders and which will 
execute the project is under finalization. An Amount of 

Rs. 10 crore has been provided for the project during 
the year 2006-07. The work will start only after formation 
of SPY and financial arrangement Is achieved after Signing 
of the ,hareholder's agreement. 

(e) Does not arise. 

{Translation} 

Threat to HI,torieal Heritages 

4118. SHRI CHANDRA MANI TRIPATHI: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether the Government is aware that mining 
work in some States of the country has posed a threat 
to the World famous historical heritages; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to stop mining 
work at such places? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI): (a) and (b) Yes, Sir. Mining 
operations have been reported near some of the protected 
monuments, the details of which are given in the enclosed 
Statement. 

(c) The district authorities, civic agencies and the 
State police have been requested to intervene in such 

cases, and show cause notices have been Issued, under 

the provisions of Ancient Monuments and Archaeological 
Sites and Remains Act, 1958 and Rules 1959. 
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The detsils ~rtaining to mining ItWlt' IhIIt h8S postKIlI thlUt to the csnlTlllly pro/tICIsd monunIl/lflts 

SI.No. Name of Monument 

1. 

2. 

3. 

Sculptures of various Hindu deities carved on 
boulders of Kauvadol hill at Kuri Sarai in 
Gaya Distt of Bihar 

Garhi Padaoli and Group of temples Batesar 
District Morena 

Megalithic sites, Kulathur Talul<, Pukukkottai 
District 

/English} 

Air Service between Mumbal and Naelk 

4119. SHRI DEVIDAS PINGLE: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Indian Air1ines is contemplating to 
introduce a morning flight from Nasik to Mumbai and an 
evening flight frorn Murnbal to Naslk; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) In Indian Air1ines' estimate, the traffic potential tol 
from Nasik is not sutticient to sustain commercially viable 
operations with the jet type of aircraft in IA fleet. 
Moreover, all the present resources available with Indian 
Air1ines are fully deployed and there is no spare capacity 
available with Indian Air1ines. 

Kannur Airport 

4120. SHRI P. KARUNAKARAN: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of CIVIL AVIATION be pleased to 
refer to reply to Unstarred Question No. 3490 on 
Decernber 15, 2005 regarding 'Construction of Airport at 
Kannur' and state: 

Details of the threat posed to centrally 
protected monuments 

Threat due to mining 
operation carried out by 
local people 

Mining of stone in the 
prohibited area 

Unauthorized mining works 
reported in the regulated areas. 

(a> whether the Union Government has examined 
the feasibility report submitted by the Government of 
Kerala on construction of airport at Kannur; 

(b) if so, the details thereof; 

(c) the follow-up action taken thereon; and 

(d) the time by which the final decision Is likely to 
be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The 
feasibility report submitted by the Government of Kerala 
has been examined and they were advised to work out 
the land requirement for parallel runway for effective 
International operations. 

(b) The proposal consists of construction of runway, 
terminal building and associated facilities for operation of 
wide bodied aircraft. 

(c) and (d) The subsequent report received frorn the 
State Government is being examined to see whether it Is 
in conformity with the policy for greenfield airports. No 
time frame can be given for the decision. 

{TrlJnsllltion} 

Survey for laying New Railway W.,.. 

4121. SHRI SRICHANO KRIPLANI: 
SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHAOEORAO SHIWANKAR: 
SHRI MAHAVIR BHAGORA: 
SHRI MOHO. TAHIR: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of RAILWAYS be pleased to state: 
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(a) the number of new railway line. for which 
proposals were included in the Railway Budget 2005-06 
and 2006·07 for the survey work; 

(b) the time limit set for the completion of survey 
wort< of those lines; and 

(c) the norms prescribed for approval of new railway 
lines after completion of survey wort<? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU):(a) and (b) A total of 40 
and 22 surveys for new linea were included in the Railway 
Budgets 2005-06 and 2006-07 respectively. Out of 40 
surveys included in the Railway Budget 2005-06, 8 have 
been completed. The surveys are normally planned for 
completion within 2·3 yealS depending upon the avaIlabiHty 
of manpower and resources. 

(c) The policy for taking up new line projects was 
enunciated by the National Transport Policy Committee 
in 1980. This policy states that new lines would be taken 
up on the following criteria: 

(i) Project oriented lines to serve new industries 
for taping mineral and other resources. 

(ii) Missing links for completing altemative routes. 

(iii) Lines required for strategic reasons; and 

(iv) Lines for establishment of new growth centres 
or giving access to remote areas. 

Apart from this, the financial viability of the project is 
also taken into consideration. As per extant norms, a 
project is considered financially Justified if it yields a retum 
of not less than 14% under Discounted Cash Flow 
Method. 

/English} 

Inere •• e In Frequency of Dethl-Srln.g.r Plight 

4122. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Indian Airtines is considering any 
proposal to increase the frequency of Delhi-Srinagar flight 
keeping in view the increase in tourists inflow to Srinagar; 

(b) if so, the details thereof; and 

(c) the time by which the deciSion Is likely to be 
taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Indian 
Alrtines does not have any plans to increase the frequency 
of flights to/from Srinagar on a scheduled basis as it 
does not have any spare aircraft capacity to do so. Indian 
Airtines is presently operating 15 flights per week between 
Delhi and Srinagar. It also operates ad-hoc additional 
flights on the basis of traffic demand and availability of 
resources. 

MI.utlllutlonIDlversion of Funda rnnnt 
for se. Welfare 

4123. SHRI RAMDAS ATHAWALE: 
DR. K. DHANARAJU: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether some States failed to utilize the funds 
sanctioned under the schemes for the development of 
Scheduled Castes during the last three years; 

(b) If so, the names of those States thereof; 

(c) whether some States have diverted the funds 
sanctioned under welfare schemes for SCs during the 
said period; 

(d) if so, the details thereof; 

(e) the action taken by the Union Govemment against 
the States which have misutilisedldlverted the sanctioned 
funds; and 

(f) the measures taken by the Union Govemment to 
check the mlsutllisation and diversion of funds by the 
States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) State 
Govemments of Kerala, Punjab, Jharkhand & Bihar did 
not fully utilize Special Central Assistance to Special 
Component Plan funds during the last three years. 
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(c) No such instance has been reported. 

(d) to (f) Do not arise. 

[English} 

Refurbishment of Railway Stations 

4124. SHRt N. JANARDHANA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have decided to refurbish 
335 railway stations across the country; 

(b) if so, the criteria for selection of those stations; 

(c) the services which are proposed to be taken up 
on priority basis and the time-frame within which these 
are proposed to be completed; 

(d) the machinery for keeping a constant watch on 
those services so that they are not neglected in future; 

(e) whether the Railways propose to have a special 
drive for revamping the railway stations In the metropolitan 
cities and State capitals; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (f) RaHwaya have 
been advised to select 5 stations, on each Division (there 
are 67 Divisions on Indian Railways) out of the declared 
model station or important stations including stations tailing 
in Metropolitan cities and State Capitals for effecting 
modernization and giving facelift. 

Some of the areas which are to be given adequate 
attention in this regard are as under: 

(i) Improvements in the fa~ade of the station 
building, 

(Ii) Improvement in the circulating area so as to 
ensure proper entry and exit of vehicles etc., 

(iii) Installation of a lighting tower at an appropriate 
place for proper illumination, 

(iv) Improved, modern, cost effective lighting 
arrangements at the platforms, concourse etc., 

(v) Renovated water booths, 

(vi) Renovated, modem, Pay & use tOilets, 

(vii) Good waiting and retiring room with modem 
furniture, 

(viii) Good passenger guidance system including 
signages and coach indication boards, 

(ix) Improvement to the platfonn surface, 

(x) Improvement of booking office and enquiry 
offices to· give them a faealift, and 

(xi) Lighting of booking office, the queuing area In 
front of booking windows. 

Planning and execution of above works shall be 
monitored at suffiCiently higher level i.e. at the level of 
Divisional Railway Manager In Division and General 
Manager on Zonal Railways. The progress is also being 
monitored at apex level In Railway Board. 

These works are targeted for completlon by February, 
2007. 

[Trans/awn} 

Subsidy Burden on 011 PSUs 

4125. SHRI HEMLAL MURMU: 
SHRI RAJIV RANJAN SINGH uLALAN-: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI RAMJI LAL SUMAN: 
SHRI MANORANJAN BHAKTA: 
SHRI SHRINIWAS DADASAHEB PATIL: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether public sector oil marketing companies 
are suffering huge losses due to subsidy on petroleum 
products; 

(b) if so, the details alongwith the total loss suffered 
as a resuft thereof during each of the last three years, 
company-wise; and 

(c) the steps taken by the Govemment in this regard 
without hurting the interest of consumers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The proftta of public sector Oil Marketing 
Companies (OMCs) viz. Indian Oil Corporation ltd. (IOCl), 
Bharat Petroleum Corporation Ltd. (BPCl), Hindustan 
Petroleum Corporation Ltd. (HPCl) and IBP Co. Ltd. have 
declined substantially due to 8ub8idy on petroleum 
products. However, theee companies would have Incurred 
heavy IOS8e8 but for the 8ubsidy sharing mechanism 
implemented by the Government by which the subsidies 
are shared by the upstream companies and the 
Govemment. 

(b) The profit after tax reported by IOCl, SPCl, 
HPCl and IBP Co. Ltd. for the financial years 2003-04, 
2004-05 and for the period April-Dec'05 is tabulated below: 

(Rs. in crore) 

Name of Oil Company 2003-04 2004-05 April-
Dec'05 

10Cl 

BPCL 

HPCl 

7005 

1694 

1904 

4891 890 

966 (1659) 

12n (1608) 

IBP Co. 215 59 (521) 

(c) The following steps have been taken by the 
Govemrnent in this regard without hut1lng the interest of 
consumers: 

• Roll back in excise duty on petrol from 26% to 
23% and on diesel from 11 % to 8% from 
19.8.2004 coupled with reduction In the customs 
duty on petrol and diesel from 20% to 15%. 
Similarly, excise duty on PDS kerosene was 
scaled down from 16% to 12% and customs 
duty on LPG and Kerosene from 10% to 5%. 

• Customs and excise duty on PDS Kerosene and 
LPG packed domestic has been made nil from 
1.3.2005. This has been done to reduce the 
under recoveries of oil companies on these 
products. 

• The customs duty on petrol and diesel has been 
reduced from 15% to 10%. The customs duty 
on ATF, FO (for general use), lSHS (for general 
use) and Bitumen has been reduced from 20% 
to 10% from 1.3.2005. Simultaneously, the 

customs duty on crude has been reduced from 
10% to 5%. The excise duty on petrol has been 
reviaed from 23% plus Rs. 7.50 per litre to 8% 
plus Rs. 13.00 per litre and on diesel from 8% 
plus As. 1.50 per litre to 8% plus As. 325 per litre. 

• Sharing of losses of the 0MCs on domestic 
LPG and PDS kerosene with the upstream 
companies namely ONGC, Oil and GAIL. 

• In the Union Budget 2006-07, the Govemment 
categorised domestic LPG as 'declared goods' 
under Sales Tax Act. This will reduce the sales 
taxNAT levied by States to 4%. This is also 
expected to marginally reduce the under-
recoveries of oil marketing companies without 
increasing retail seiling prices of domestic LPG. 

• In view of losses/under-recoveries suffered by 
Oil Marketing Companies (OMCs) In marketing 
LPG (domestic) and PDS Kerosene, during the 
financial year 2005-06, tha Govemment has 
issued Bonds worth Rs. 11,500 crores to OMCs. 

(English} 

Refining Process Outsourcing 

4126. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government proposes to start 
Refining Process Outsourcing (RPO) in the country; 

(b) if so, whether the Govemment has received any 
proposal in this regard; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) There is no such proposal. 

(b) No, Sir. 

(c) and (d) Does not anse. 
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Working of Retail 0Ut1eta 

4127. SHRI DUSHVANT SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has a proposal to 
revamp the working of the retail outlets; 

(b) If so. the details thereof; 

(c) whether any direction has been given by the 
Govemment to the oil marketing companies in that regard 
particularly to ensure the quality fuel supply and to prevent 
adulteration of petroleum products; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) Minister for Petroleum and Natural 
Gas held a meeting with the Public Sector 011 Marketing 
Companies (OMCs) on 19.03.2006 at Mumbai and 
reviewed the existing practices being followed by the 
OMCs to combat adulteration with the objective of drawing 
a blue-print for preventing this menace. This meeting was 
followed by another meeting taken by the Secretary 
(P&NG) on 12.04.2006. During these meetings, the OMCs 
were infsr slia asked to take the following steps: 

(i) OMCs to have third party certification of all the 
retail outlets seiling more than 100 KL per 
month. 

(iI) OMCs to monitor the movement of all Tank 
Trucks viz. Company ownedlDealer owned! 
Contractor tank trucks through Global Positioning 
System (GPS) based vehicle tracking system. 

(iii) OMCs to introduce marking of potential 
adulterants at refineries/manufacturing units and 
import locations allover the country. 

(iv) OMCs to identify and suggest the names of 
reputed agencieslNGOs who could be entrusted 
with the drawal/testing of MSlHSD samples from 
retail outlets. 

(v) OMCs to undertake automation of all their retail 
outlets selling more than 200 KL per month. 

Deput8tlon of Air Force Pilote 

4128. SHRI SUBHASH MAHARIA: 
SHRI O.K. AUDIKESAVULU: 

WUI the Minister of DEFENCE be pleased to state: 

(a) the number of Indian Air Force pilots deputed to 
the Central Government Organizations and State 
Govemments during the period from 2002 to 2005; 

(b) whether the Govemment has received ay requests 
from public sector airlines for deputation of Indian Air 
Force Pilots; 

(c) if so, the details thereof and the action being 
taken thereon; and 

(d) the steps taken by the Govemment to ensure 
that there would not be any shortage of IAF Pilots after 
going on deputation to the public sector airlines? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The number of pilots who have 
proceeded on deputation to various Government 
organizations during the years 2002-2005 is 143. 

(b) to (d) The requests received for deputation to 
varioUl Govemment organizations Including State owned 
Airlines are considered individually on merits after ensuring 
that such deputations do not affect the operational 
preparedneSl of the Indian Air Force. 

Human Reaource Development In FPI 

4129. PROF. M. RAMADASS: WIN the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government is implementing a 
scheme of Human Resource Development in Food 
Proc8S8lng Industry; 

(b) if 80, the details thereof; 

(c) whether the Government proposes to set up the 
National Institute of Food Technology and 
Entrepreneurship and Management: and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
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KANT SAHAY): (a) and (b) The Min_try of Food 
Processing Industry is implementing a scheme for Human 
Resource Development In food proceaalng. Under the 
scheme, the Ministry provides financial assistance for 
setting up of Food Processing & Training Centres, creation 
of infrastructure facilities for running degree/diploma 
courses, conduct of Training programmes & 
Entrepreneurship Development programmes in food 
processing. 

(c) and (d) The objective of National Institute of Food 
Technology, Entrepreneurship & Management (NIFTEM) 
is to produce world class technologists, entrepreneurs and 
managers, undertake research in frontier areas, offer 
business Incubation services, provide global level business 
consultancy so as to gain rightful share of global trade 
opportunities. 

Special Booking Countera tor Physically 
Handicapped at My.ore Railway Station 

4130. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether any proposal for opening of a special 
booking counter for physically handicapped at Mysore 
Railway station is pending with the Railways; 

(b) If so, the reasons for pendency; and 

(c) the time by which it Is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) A separate booking 
counter for physically handicapped persons has been 
made operational at Mysore rallway station. 

(b) and (c) Do not arise. 

/TfWISI81ionJ 

Funds under Mahlla Samrlddhl YoJan8 

4131. SHRI BAPU HARI CHAURE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the details of funds allocated and released under 
Mahila Samriddhi Yojana during 2005-06 and 2006-07, 
StateJUT-wise; 

(b) the detalis of the funds actually utilized under the 
scheme during 2005-06 alongwith the number of 
beneficiaries, StatefUT-wise; and 

(c) the measures taken by the Govemment for proper 
utilization of funds under the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) No State-
wise allocation is being made by the Apex Finance 
Corporations of the Ministry under the °Mahlla Samridhi 
Yojana-. However, funds are sanctioned and released 
depending on the proposals received from the State 
Channelizing AgencieS/Non·Government Organizations. 
The State-wise details of funds released during the years 
2005·06 & 2006·07 and number of beneficiaries for the 
year 2005-06 are given in the enclosed Statement. 

(c) To ensure proper utlHzation of funds, officials of 
the Central and State Governments undertake sample 
verification of beneficiaries. Also, evaluation studies are 
conducted from to time to monitor the utilization of funds. 

Thtl funds trI/tIlIStId during thtI ytNIlS 2005.fJ6 & 2006-07 lind numbtlr of btlntlficillritls during the YtIIIr 2005-06 undtlr 
the SchtImtI of "Mllhllll SlImridhi Yoj8nll- btling imp/tlmtmltld by Ihtl Minislly of Socilll Juslictl & Empowtlm7tlnt 

SI.No. StatelUT 

2 

1. Andhra Pradesh 

2. Assam 

Amount released 
during 2005-06 
(Rs. in lakhs) 

3 

2091.57 

Amount released 
during 2006·07 
(Rs. in iakhs) 

4 

No. of beneficiaries 
during the year 

2005·06 

5 

17143 

30 
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1 2 3 4 5 

3. Bihar 9 

4. C~ndigarh 3.88 169 

5. Chhattiagarh 142.23 470 

6. Delhi 4.50 603 

7. Goa 0.95 41 

8. Gujarat 194.13 146.25 1667 

9. Himachal Pradesh 180.10 382 

10. Haryana 285.41 3246 

11. Jammu & Kashmir 132.40 19.44 10 

12. Jhartchand 25.88 

13. Kamataka 408.56 4279 

14. KaraJa 196.66 1383 

15. Madhya Pradesh 319.18 2795 

16. Manlpur 1288.30 31 

17. Mizoram 

18. Maharashtra 29.60 4511 

19. Meghalaya 

20. Nagaland 1.00 601 

21. Orissa 2076 

22. Punjab 3.01 4.00 164 

23. Rajasthan 2880.50 2882 

24. Sikkim 15.00 

25. Tamil Nadu 1114.47 1.90 25150 

26. Tripura 27.00 84 

27. Uttar Pradesh 13.30 488.30 1029 

28. Uttaranchal 17.71 5.25 145 

29. West Bengal 589.68 9448 

30. Lakshadweep 13.54 41 

31. Pondicherry 49.11 969 
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Railway CommunlCMltlon Syet8m 

4132. SHAI MOHO. TAHIA: 
SHAI ANANTA NAYAK: 
PAOF. MAHADEOAAO SHIWANKAA: 
SHAI ASHOK KUMAR RAWAT: 
SHAI KAILASH NATH SINGH YADAV: 

Will the Minister of AAILWAYS be pleased to state: 

(a) whether private sector operator has recently 
hacked the Railway Communication System as reported 
in o.inik JIIg8M17 dated April, 02, 2006; 

(b) if so, the facts and the details thereof; 

(c) whether the Railways have conducted any 
investigation in this regard; 

(d) if BO, the outcome thereof; 

(e) the action taken by the Railways against the 
peraonB found Involved therein; and 

(f) the steps taken by the Railways to check 
recurrence of such Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 
However, In West Bengal Telecom Service area some 
interference was being caused by a private telecom 
service operator in the frequencies meant for railway 
working and the private sector operator providing mobile 
telecom services has been directed not to use the 
frequency spots earmarked to Ministry of Railways for 
their Railway Communication System. 

(c) The matter was reported to Wireless Planning & 
Co-ordination Wing (WPC) of the Ministry of 
Communications & Information Technology, when Railways 
found interference in its frequency during pre-
commiSSioning trials and recordings. 

(d) and (e) Wireless Planning & Coordination Wing 
(WPC) has directed the private cellular operator not to 
use the frequency spectrum earmarked for Railway. 

(f) The position regarding extent of interference Is 
being constantly monitored In various sections, In 
coordination with the Wireless Planning & Coordination 
Wing (WPC) of Ministry of Communications & Information 
Technology. 

/EI1fJIIshJ 

4133. SHRI K. VIRUPAKSHAPPA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the preeent status of construction of new broad 
gauge railway line from Munlrabad to Mehaboob Nagar; 

(b) the amount spent on the said project. till date; 
and 

(c) the time schedule fixed for completton of the 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Munlrabad· 
Mahbubnagar new line (246 krns) project hu 230 km. of 
new line and 16 km. of doubling. Yeramaraa-Yadalapur 
(14.5 km.) doubling has been completed and 
commissioned. Land acquisition, earthwork and bridge 
works have been taken up. An amount of As. 31.9 crore 
has been spent on this project upto 31.03.2006. No target 
date has been fixed for the project. The work will be 
completed In the coming years as per the availability of 
resources. 

Indo-lren LNG 0.1 

4134. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI DHANUSKODI R. ATHITHAN: 
SHRI RAVI PRAKASH VERMA: 

WIll the MInister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) whether India and Iran have signed a $22 billion 
LNG deal In June, 2005; 

(b) If so, whether Iran has now backtracked from the 
said deal as reported in the HinduslBn TifT16S dated May 
3, 2006; 

(c) If so, the reasons therefor; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) A Sale Purchase Agreement (SPA) 
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for the purchase of 5 million metric tonnes per annum 
(MMTPA) of LNG was signed between GAIL (India) 
Limited (GAIL)/lndian Oil Corporation (IOC)/Bharat 
Petroleum Corporation Umited (BPCL) and National Iranian 
Gas Export Company (NIGEC), on 13th June, 2005 in 
Tehran. The contract period is 25 years, beginning from 
the last quarter of 2009. The pricing of LNG has been 
negotiated on commercial considerations and is linked to 
Brent crude prices with floor and ceiling. 

Through a side letter, dated 13.06.2005, to the LNG 
SPA, NIGEC conveyed that they needed to obtain the 
approval of their parent company, National Iranian 011 
Company (NIOC), for the SPA to become effective. 

It is understood that Iranian internal procedures 
required to be completed for the approval of the SPA 
have not yet been finalized. 

Incident. of Sexual A ... ult on Forwlgn Tourtata 

4135. SHRI B. MAHTAB: 
SHRI ASADUDDIN OWAISI: 
SHRI ADHIR CHOWDHURY: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether there has been an increase in the 
incidents of sexual assault on foreign tourists in the 
country in the recent past; 

(b) if so, the number of such incidents reported from 
various States during the current year, State-wise; 

(c) whether the Union Government has Issued any 
directions to the State Governments in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (d) Law and Order is 
a State subject and data pertaining to mistreatment or 
harassment to tourists is not complied by the Department 
of Tourism. However, in order to curb illegal activities 
and to ensure safety and security, the Department of 
Tourism has advised all the State Govemments/Union 
Territories to deploy Tourist Police at important tourist 
centres. The State Governments of Andhra Pradesh, 
Karnataka, Goa, Kerala. Maharashtra, Himachal Pradesh, 
Rajasthan, Jammu and Kashmir, Uttar Pradesh. Delhi, 
etc. have deployed Tourist Police in one form or another. 

FlnMoial AMi..". to indigent ArtI •• 

4136. SHRI ANANTA NAY AK: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the allocation made for providing financial 
assistance to indigent artlat. for 2005-08 and 2006-07; 

(b) the number of artists benefited from the scheme 
during 2005-06; 

(c) whether the Govemment propoaee to introduce 
any new policy for providing financial as.lstance to 
Indigent artists; and 

(d) If so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) to (d) The Budget 
allocations made under the scheme of financial assistance 
to indigent artists for 2005-06 was Rs. 3 crores and for 
2006-07 Is Rs. 3.95 crores. A total number of 1460 artists 
benefited from the scheme during 2006-06. There " no 
proposal at present to Introduce any new polley for 
providing financial a •• I.tance to artl.t. In Indigent 
circumstances. 

Railway Unn from Oola Ookrlln Ntlth to 
Mohammadl 

4137. SHRI ILYAS AZMI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any survey for laying a new railway line 
from Gola Gokran Nath to Mohammadl via ShahJahanpur 
was conducted; 

(b) if 80, the details and the outcome thereof; and 

(c) the follow-up action taken by the Railways 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) Yes, Sir. An 
updating survey for construction of a new line from Gola 
Gokran Nath to Shahjahanpur via MOOamd! (67 Kms) 
was conducted in the year 2004-06. AS per the survey 
report, the cost of construction was assessed as Rs. 172 
crores with rate of return of (-) 14.924'~. In view of 
unremunerative nature of the project, heavy throwforward 
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of ongoing projects and acute constraint of resources, 
the proposal could not be taken up. 

(c) Does not arise. 

[English/ 

Setting up of Reflnerle. by ONGC 

4138. SHRI KISHANBHAI V. PATEL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the present status regarding setting up of refineries 
in Kakinada (Andhra Pradesh) and Rajasthan by 011 and 
Natural Gas Corporation ltd. (ONGC); 

(b) the details of estimated cost of each of these 
projects; and 

(c) the time by which these projects are likely to be 
executed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Oil and Natural Gas Corporation Ltd (ONGC), 
through Its subsidiary; Mangalore Refinery and 
Petrochemical Ltd. (MRPL) have initiated efforts to 
consider setting up the following projects: 

(i) An export-oriented refinery in the coastal belt of 
Andhra Pradesh near Kakinada, for which MRPL 
has entered into a Memorandum of 
Understanding (MOU) with the Govemment of 
Andhra Pradesh, Infrastructure leasing and 
Financial Services Ltd. (Il & FS) and Kaklnada 
Sea Ports Ltd. (KSPl), and incorporated a 
Special Purpose Vehicle (SPV) called KKakinada 
Refinery and Petrochemicals Ltd." (KRPL) on 
6.9.2005 at Hyderabad. 

(ii) A well-head refinery at Barmer In Rajasthan, for 
processing the crude 011 discovered by the Joint 
Venture of Cairn and ONGC. 

(b) and (c) The financial outlays and time-lines for 
these projects can be worked out only after completion 
of detailed techno-economic feasibility studies. 

Improvement In P •• aangar Amenltle. 

4139. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are aware of the non-
existent of passenger amenities in all the stations In 
Barasat-Hasnabad section under the Eastem Railways; 

(b) If so, whether the Railways are taking any steps 
to Improve the passenger amenities at these stations; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU): (a) to (c) Barasat-Hasnabad 
section compri8es of 16 stations, 8 stations each are 'C' 
and 'F' category. According to norms and their category 
aU the minimum essential amenities have been provided 
.t these stations. However, several Improvement works 
in this section have further been carried outltaken on 
hand as follows: 

(i) Improvement of appro.ch road at Sulrhat, 
Tak/road, Champapukur, Malatlpur, Madhyampur 
and Haanabad. 

(II) Foot over bridge In croaslng stations at Sondalla, 
Harua Road, Basirhat and Champapukur with 
cover. 

(III) foot over Sridge at Hasnabad. 

(iv) Improvement of platform surface at Hunabad, 
Sondalia and Harua road. 

(v) Hand tube well provided at Kanknara Mlrzanagar, 
Kazlpara, Bhayna halt, Sondalia, labutala, 
Bhaslla, Harua Road, Champapukur, Baslrhat, 
Tak/road and Hunabad. 

(vi) New station works at Kazipara and Matlnla 
Anantapur. 

(vii) Improvement of model station at Baslrhat. 

(viii) Platform shed at Harua road and Champapukur. 

rrmnslstion/ 

Promotion of Tourl.", In Collaboration 
with Private Sector 

4140. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment proposes to collaborate 
with private sector to promote tourism In the country; 
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(b) if so, the details thereof; and 

(c) the steps being taken by the Government In this 
regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Public and Private sector 
collaboration for promotion of tourism in the country is 

• an ongoing process. 

(b) and (c) Government, due to limitation of funds 
under its disposal, involves the private aector In the are .. 
ot product, Infrastructure development and tourtem 
promotion/marketing. Joint promotional activities are 
undertaken In cooperation with Tour OperatoralTravel 
Agents, Hotela, Airlines and other stakeholders of the 
industry. Private aector is also actively Involved in 
development and promotion ot new schemes such as 
medical tourism, rural tourism, cruise tourism, golf tourism 
and large revenue generating schemes. 

R ... rved Poets for SC.tSTalOBC. 

4141. SHRI LALMANI PRASAD: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the quota of posts reserved for SCslSTs 
and OBCs in the Ministry of Tourism and Culture has 
been filled; 

(b) if not. the reasons therefor; and 

(c) the steps taken to fill up vacant posts? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Filling up of posts 
reserved for SCs/STs and OBCs Is a continuous proceu. 
The vacant posts reserved for SCslSTs and OBCs are 
reported to the concemed Recruitment Agencies from time 
to time for filling up accordingly to the provisions of the 
Recruitment Rules. 

/Eng/ish! 

Schemes for Disabled Person. 

4142. SHRI BRAJA KISHORE TRIPATHY: 
SHRI E.G. SUGAVANAM: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the details of fundi afIocated and released under 
the schemes Implemented for disabled persona during 
2005-06 and 2006-07, StatefUnlon Territory-win and 
scheme-wise; 

(b) whether the funds allocated under the said. 
scheme have been properly utilized during each of the 
last three years; 

(c) if so, the details of funds utilized by each Statel 
Union Territory during the said period, scheme-wise; 

(d) the number of peraons benefited by such 
schemes, StatelUT -wise; 

(e) whether some complaints have been received 
regarding rnIautiIi8atIon of funda by the State Governmental 
UTa; 

(f) if so, the details thereof and the action taken 
thereon; and 

(g) the meuurel taken by the Govemment for the 
proper utilization of funds meant for disabled persona? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Funds are not 
allocated to State Governments/Union Territory 
Administrations under any scheme for the persons with 
disabilities. However, in the year 2005-08, a sum of RI. 
73.80 lakhs had been released to five State Governments 
as per the details at Statement-I under the Scheme of 
Implementation of PWD Act. Statement-II indicating 
scheme-wise RE for 2005-06, BE for 2006-07 and 
releases made during 2005-06 and 2006-07 Is enclosed. 

(b) Information is being collected. 

(c) Utilization certificates for the releases made to 
State GovernmentsiUT Administrations in 2005-06 are not 
yet due. 

(d) There are two major schemes where benefits are 
given directly to persons with disabilities, namely, ADIP 
scheme and Oeendayal DlsabJed Rehabilitation Scheme 
(DDRS). State/UT-wlse information Ol,"t number of 
beneficiaries under ADIP scheme is not maintained. Statal 
UT -wise information on number of beneficiaries under 
DDRS is at Statement-III. 
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(e) and (f) Fundi were releued to State Govemmenll 
In 2005·06. No complalntl In this regard have been 
received so far. 

(g) Proper utilization of funds is being enlured 

through audit of accounts for the projecta sanctioned and 
IMpectionl carried out annually. In cue of projects run 
through NGOI, fund. are releBled ba •• d on the 
recommendations of the State Governments/UT 
Administrations. 

Funds rsltMS«I 10 St.,. Go.,.""".",.;r AdmIn/$ntions untltlr 1M St:IImM 01 
Itrtp/tlfMnM/Ion 01 PWD Act duting 1M yur 2005-06 

(RI. In lakha) 

SI.No. State Amount Purpoae 

1. Chhattlsgarh 16.00 For making provla/on of hydraulic lifts In 
State Secretariat 

2. Himachal Pradesh 16.00 ·do-

3. Orissa 16.00 -do-

4. Punjab 9.80 -do-

5. Uttaranchal 16.00 ·do· 

Total 73.80 

ShlmmMlt II 

(Rs. In crore) 

SI.No. Name of the Scheme 2005-06 2006-07 

Funds Amount Funds Amount 
allocated released allocated released 

(RE) (BE) (As on 
14.05.2006) 

2 3 4 5 6 

1. National Institute for thod Orthopaedically 4.00 2.50 4.00 0.00 
Handicapped (NIOH), Kolkata 

2. National Institute for the Visually Handicapped 5.00 3.45 5.00 0.00 
(NIVH), Oehradun 

3. Ali Yavar Jung National Institute for the Hearing 7.50 6.15 6.50 0.00 
Handicapped (NIHH), Mumbai 

4. National Institute for Rehabilitation Training and 6.25 7.23 7.00 0.00 
Research (NIRTAR), Cultack 
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2 3 4 5 

5. Pandit Deen Dayal Upadhyay Institute for the 0.75 1.00 1.00 
Physically Handicapped (IPH), New Deihl 

6. National Institute for the Mentally Handicapped 10.00 10.99 10.00 
(NIMH), Secunderabad 

7. National Institute for Empowerment of Persons 6.50 7.49 6.50 
with Multiple Handicapped (NIEMPD) 

8. Indian Spinal Injury Centre (ISIC) 3.50 2.98 3.50 

9. Rehabilitation Council of India (RCI) 3.00 2.86 3.00 

10. Implementation of the Persons with DisabItIty 13.57 ·13.57 11.00 
(PWD) Act 

11. S& T Projects in Mission Mode 2.00 0.62 2.00 

12. Deendayal Disabled Rehabilitation Scheme (DDRS) 72.00 66.80 81.00 

13. Scheme of Assistance to Disabled Persons for 59.00 57.91 63.90 
Purchase/Fitting of Aids and Appliances (ADIP) 

Total 193.07 183.55 204.40 

"This includes Rs. 73.80 lakhs released to the State Governments .. per Statement-I. 

St6,.",.", III 

NumiHJr 01 ptlfSOl7$ btlnBlit«I undsr OHndsyal 0i8llblfJd Rshsbillts/ion SchBmtl 
duting the yesr 2005-06 and 2006-07 

SI.No. Name of the StatelUT Number of beneficiaries 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chandigarh 

5. Chhattisgarh 

6. Dadra & Nagar Haveli 

7. Daman and Diu 

8. Delhi 

2005-06 

3 

13305 

1035 

2259 

1505 

1485 

2481 

143 

5817 

2006-07 
(As on 14.05.06) 

4 

661 

84 

o 
o 

10 

o 

o 
o 

148 

6 

0.00 

0.00 

0.00 

0.00 

0.00 

0.43 

0.00 

1.87 

0.12 

2.42 
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2 3 4 

9. Goa 203 0 

10. Gularat 8562 26 

11. Haryana 1113 0 

12. Himachal Pradesh S899 0 

13. Jammu & Kashmir 93 0 

14. Jharkhand 220 0 

16. Karnataka 13480 136 

16. Kerala 4387 0 

17. Madhya Pradesh 2228 107 

18. Maharashtra 6540 0 

19. Manipur 809 0 

20. Meghalaya 662 0 

21. Mizoram 162 0 

22. Orissa 16246 126 

23. Pondicherry 89 0 

24. Punjab 7262 0 

25. Rajasthan 1439 134 

26. Tamil Nadu 35958 288 

27. Tripura 66 0 

28. Uttar Pradesh 32380 60 

29. Uttaranchal 786 118 

30. West Bengal 20665 0 

Total 187268 1717 

Note: Under the ADIP Scheme, the state-wlae number of beneflclarl .. II not melm.Jned. Durtng the year 2005-06, about 2.65 Iekhe 
persons with disabilities were covered under this ICheme In whole of the country. 

ElactrlflC8tlon of Railway U.,.. In South Central 
Railway Zone 

4143. SHAI DHANUSKODI R. ATHITHAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether railways have accorded approval for 

electrification of any railway lines In the South Central 
Railway Zone; 

(b) H so, the details thereof; and 

(c) If not, the reasons therefor? 



151 WtilllJn AMWtlfS MAV 18,2006 152 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The details of 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Name of Route 

Nandalur·Guntakal 

Guntakal·Wadl 

Lingampalli-Wadl 

Tirupati·Pakala·t<atpadi 

Karepalli-
Bhadrachalam-
Monuguru 

(c) Does not arise. 

Route Estimated 
Kilometres cost 

(Rs In crore) 

222 152 

228 163 

161 95 

105 41 

88 41 

Amendment to Aircraft Act, 1939 

4144. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment has any proposal to 
exempt foreign airlines. operating to and from India and 
also passing through the country, from payment of all 
levies and duties on upliftment of petrol and other 
lubricants in India; 

(b) if so, whether the Govemment is considering to 
amend Aircraft Act, 1939 to make this effective; and 

(c) if 50, the details thereof and the time by which 
a final decision is likely to be taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Vide 
notification dated 18th November, 2002 issued under the 
Foreign Aircraft (Exemption from Taxes and Duties on 
Fuel and Lubricants) Act, 2002, foreign airlines operating 
scheduled or non-scheduled Intemational air services to/ 
from India are exempted from levy of all taxes and duties 
on the fuel and lubricant uplifted by such airlines In India. 

approvedlaanctloned railway routes for electrification In 
South Central Railway are as under: 

Status 

Electrification work is being taken up by Rail Vlkas 
Nigam Limited .. 

Part of Guntakal·Wadi·Pune project for which 
bankablllty report along with doubling has been 
submitted by Rail Vlkaa Nigam Umited. Anal decision 
will be taken after appraisal of the report. 

Included In Rail Budget 2006-07 with an outlay of 
Rs. 5 crore. 

Electrification work Is in progr .... 

Preparatory works In hand. 

No separate amendment in the Aircraft Act 18 therefore 
required. 

rrrBnSl8tionj 

Supply of Oa. to GAIL from PMT 

4145. SHRI MITRASEN YADAV: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the three companies Reliance, ONGC 
and British Gas India engaged in production of natural 
gas from Panna-Mukta-Taptl (PMT) fields, have agreed 
to supply gas to GAIL (India) Ltd.; 

(b) if so, the quantity of gas In cubic metre likely to 
be supplied to GAIL (India) Ltd. by these companies; 
and 

(c) the amount to be paid to them for per MBTU 
(Metric British Thermal Unit) and the mode of payment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Ves Sir. PMT Joint Venture (JV) 
partners namely BG Exploration & Production India Ltd. 
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(BGEPIL), 011 & Natural Gu Corporation Ltd. (ONGC) 
ancl Reliance Induatrles Ltd. (RIL) have agreed to sell all 
gas in excess of 4.8 Million Standard Cubic Metre per 
day (MMSCMO) from Its existing surface facilities for a 
period of 2 yeara w.e.f. 1st April, 2006. The actual 
average gas supply to GAIL during April, 2006 was 
5.33 MMSCMO. 

(c) The gas price for supply to GAIL is at US$ 4.75 
per Million British Thennal Unit (MMBTU). The Indian 
companies namely ONGC and RIL are paid in equivalent 
rupees and BGEPIL is paid in US$. 

/English} 

Opening of Fa.. Food Stalls at Stations 

4146. SHRI SURESH ANGADI: 
SHRI DUSHYANT SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether Indian Railway Catering and Tourism 
Corporation limited (IRCTC) is planning to tie up with 
branded food and beverage manufacturers to open stalls 
at railway stations/platforms across the country; 

(b) if so, the details thereof alongwlth the names of 
companies which are ready to open their stalls; 

SI.No. Issue 

1. Immediately start the work on Tanur-
Guruvayur new rail line 

2. Provision of ladies toilet and re-
construction of waiting room at Tanur 
Railway station 

3. Immediately complete the second 
ra~way line at Tanur Railway station. 

4. Extension of foot over bridge (FOB) to 
both $des-at Tanur railway station 

5. Construction of foot over bridge (FOB) 
and over bridge at Parappanangadi 
Railway Station. 

(c) the tenns and conditions to open such stalla; and 

(d) the railway stations selected for this purpose 
during 2006"()7, zone-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Indian Railway 
Catering and Tourism Corporation has been mandated to 
install Automatic Vending Machines at all categories of 
stations and on trains through reputed companies selected 
by 2-packet open tender system for dispensing beverages 
and snacks. 

Conatructlon of Tanur-Guruvayoor Railway Line 

4147. SHRI C.K. CHANORAPPAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a> whether the Government has received any 
memorandum from the Tanur-Guruvayoor Coastal Railway 
Coordination Action Committee regarding construction of 
Tanur-Garuvayoor railway line and also developments of 
the Tanur and other railway stations; 

(b) if so, the details thereof; and 

(c) the action taken by the railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) Position on Tanur-Guruvayur new line 
project and the issues pertaining to development of Tanur 
and other railway stations is as under: 

Action Taken 

In view of the resistance of people of the 
area and non-availability of land for this project, the 
matter is being pursued with the State Government. 

Minimum essential amenities Including ladies toilets 
already exists at Tanur Railway station. 

Doubling of rail line passing through Tanur Railway 
station has already been completed. 

T anur is a 'E' category station which is not eligible 
for proviSion of foot over bridge (FOB). However, 
one FOB connecting the platforms is already 
available and there is no proposal to extend this 
FOB on either side. 

Parappanangadl is a '0' category station which 
Is not eligible for provision of FOB. There is no 
proposal to provide FOB at this station. 
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Self Sufficiency In 011 

4148. SHRI REWATI RAMAN SINGH: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a) whether only 30 per cent 0' petroleum is 
indigenously produced; 

(b) if 80. whether country's mal8lve dependence on 
imports to meet its total energy needs has led to a 
vulnerability that India faces on account of global 011 price 
fluctuations; 

(c) if so, whether the experts have suggested some 
ways to raise seH-eufficiency in the oil field; and 

(d) if so, the details thereof and the response 0' the 
Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) About One-Fourth of the national demand 
for crude 011 in terms 0' refinery through-put is made 
from the domestic production. 

(b) Yes, Sir. 

(c) and (d) From time to time, experts have 
recommended various measures to enhance domestic 
hydrocarbon reserves for increaaed oil gas production and 
thus raising self-sufficiency in the sector. These include 
the following: 

(i) Exponentially Increased exploration in domestic 
acreages, including Improved and Enhanced 011 
Recovery rates. 

(ii) Exploration of non-conventional fuels like Coal 
Bed Methane, underground coal gas and gas 
hydrates. 

(iii) Creation of strategic reserves. 

(iv) Acquisition of overseas oil and gas reserves 
through equity or participating interest. 

Various measures are being taken to substantially 
accelerate the exploretory activities for enhancing domestic 
oil and gas production. These measuree Include the 
following: 

(I) increuing exploration efforts through the New 
Exploration Llcemslng Policy (NELP); Undef' 
NELP, 110 exploration blocks have been 
awarded to National Oil Companies, foreign 
companies and privataljolnt venture compenl .. 
through International Competitive Bidding 
process. This includes 20 Exploration Blocks 
recently awarded in the fifth round of NELP. 
Another 55 blocks have now been offered under 
NELP-VI. 

(iI) improving the recovery factor from existing major 
fields by implementing Enhanced OJI Recovery 
(EOR)/Improved 011 Recovery (lOR) schemee-
In particular. 011 and Natural Gas Corporation 
Ltd. (ONGC) have taken up 15 fields for this 
purpose at an estimated investment of Rs. 
10,972 crore, which would also help In 
accelerating oil production from these fields; 

(iii) exploring new areas, especially in deep waters 
and difficult frontier areas, as also the deeper 
layers of already producing fields; and 

(iv) developing newly discovered fields speedily and 
stepping up the use of new technologies for 
seismic surveys, work over, stimulation 
operations, drilling of wells etc. In producing 
areu. 

(v) 16 contracts have been signed so far for 
exploration of Coal Bed Methane (CBM). Another 
10 CBM blocks have been offered in the third 
round. 

(vi) ONGC Videsh Ltd. (OVL) has already acquired 
Participating Interest (PI) in variotls exploration 
and development blocks in 13 countries. To 
extend support to the efforts of oil companies in 
acquiring equity 011 and gas abroad, the 
Govemment have permitted 011 India Limited 
(OIL) to form project specHic Special Purpose 
Vehicles (SPVs) with Indian 011 Corporation 
Limited (IOC) to undertake overseas projects 
beyond Its financial powers. In the event, 10C 
is not interested, OIL can join hands with any 
other Navaratna downstream oil PSU. All such 
proposals for Exploration & Production (E&P) 
projects jointly to be undertaken by OIL and the 
Navaratna downstream oil Public Sector 
Undertakings (PSUs) would be brought for 
consideration before the Empowered committee 
of Secretaries (ECS), under the Same fast track 
mechanism 88 avallable to ONGC VIdesh Limited 
(OVL). 
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Sundar. and Norma In AI 

4149. SHRI TAPIR GAO: 
SHRI ASADUDDIN OWAISI: 
SHRI PRALHAD JOSHI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Intemational Federation of Air Line 
Pilot's Association (IPALPA) in a representation to the 
Prime Minister has expressed deep concem about the 
current situation in Air India (AI) and also the standards 
and norms being followed In AI 88 reported in the Times 
of India dated April 16, 2006; 

(b) if so, the details thereof; 

(c) the main issues pin-pointed by the IFALPA; 

(d) whether a Committee has been constituted to 
look into the issues raised by the IFALPA; 

(e) if so, the details thereof; and 

(f) the steps taken or proposed to be taken by the 
Government to ensure that standards and norms are 
followed in AI? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yes, 
Sir. The President of IFALAP has sent a representation 
to the Hon'ble Prime Minister alleging that the Air India 
was (i) Ignoring minimum requirement for Instructors; (II) 
Violating Flight & Duty time limitations; (Iii) Management 
Pilots failing to report ahitude violations; (iv) DGCA seem 
not to be dealing with the issue. 

(d) and (e) The allegations were examined by a 
Review Committee of Air India which found that these 
were unsubstantiated and were made without verifying 
the facts from Air India. The Committee also found that 
Air India was not violating rules & safety norms. A few 
flight Duty Time violations were reported/detected which 
were investigated and necessary action against concerned 
pilots was taken. Air India follows rules for training pilots 
as stipulated in their approved training manual Further, 
one incident of ahitude violation has been reported in 
recent past, which has already been investigated and 
corrective action taken. 

(f) DGCA Is carrying out regular Safety Audits to 
ensure that Safety Standards are maintained and 
Regulations adhered to. 100% monitoring of Flight data 
recorders is being carried out for exceedence and CVR 
monitoring Is done regularly. 

Purchaae of Helicopter. 

4150. PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government propos .. to procure MI-
17 helicopters for Armed Forces as reported in the O8lnlk 
JSgBf7Jn dated April 20, 2006; 

(b) If so, the number of such helicopters proposed to 
be procured along with the estimated cost thereof; 

(c) the names of the companies from which these 
are likely to be procured; and 

(d) the time by which these are likely to be procured? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Govemment constantly reviews 
the security environment and accordingly decides to induct 
appropriate equipment and to make arrangements for 
adequate defence preparedness. The purchase of 
helicopters for the Air Force is made in accordance with 
the established Defence Procurement Procedure. This 
procedure envisages a time frame of 2-3 years for 
conclusion of contract in such major purchases. It would 
not be in the interest of national security to give further 
details. 

{Eng/Ish} 

Revlv.1 of Bum Stand.rd Company Ltd. 

4151. SHRI A.V. BELLARMIN: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether any proposal to revive Bum Standard 
Company Limited (BSCL) including Salem unit is under 
consideration of the Govemment; and 
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(b) if so, the present status of the proposal and the 
time by which the revival package is likely to be 
announced by the Government? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) BSCL has been a sick 
company and therefore, was referred to the Board for 
Industrial & Financial Reconstruction (BIFR). BIFR has 
appointed Industrial Investment Bank of India Ltd. (IIBI) 
as operating agency (OA) to finalize a revival scheme for 
BSCL. IIBI recently had a meeting with concerned 
stakeholders on 10.05.2006 to finalize the draft revival 
scheme for BSCL. 

exclusion of C ..... from BC. Ust 

4152. SHRI MOHAN JENA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government is aware of social 
movement launched by the 'Aspruahya Dallt Sarankshyana 
Surakshaya Samiti' in Orissa for the exclusion of Dewarl 
DhibarlKentaiKaibowta from the Scheduled Castes list of 
Orissa; 

(b) if so, whether any representation in this regard 
has also been received by the Union Government; and 

(c) if so, the action taken by the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) and (c) No such representation has been received 
in this Ministry during 2005-06. Further, Dhibar, Kenta 
and Kaibowta are not included in the list of Scheduled 
Castes in Orissa. 

Constitution of Autonomous Rail safety 
Commission 

4153. SHRI CHENGARA SURENDRAN: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government propoHl to conltltute 
an Autonomous Rail Safety Commllllon; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be conatltuted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) With 
a view to make the Comrnillion of RaIlway Safety an 
autonomous statutory body, Ministry of Civil Aviation 
proposes to pilot a Bill namely 'The CommllSion for 
Railway Safety Bill', which is under inter-Ministerial 
consultation. 

Hike In F .... ght Charges 

4154. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the railways have increased the freight 
chargee for all parcel movement including Agro and Aqua 
products specifically for 'P' Scale; 

(b) If so, whether several weHa,.. asaociationa have 
sought exemption in freight charges for perishable items 
being produced by the farmers; 

(c) If so, the details thereof; and 

(d) the action takenlbelng taken by the Railways In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) Andhra Fruit Growers & Merchants 
Association, Nuzvld and The Andhra Pradesh Fruit, 
Lemon, Fish etc., Growers and Exporters Welfare 
Association, Vilayawada have requested to exempt fruits, 
seasonal mango, lemon, vegetables, fish, eggs & betel 
leaves from increase in parcel rates. 

(d) In view of the increaae in operational cost and 
losses in parcel services, it Is not possible to exempt 
Agro and Aqua products from increase in parcel rates. 

{Trsnsl8tlonJ 

Railway Recruitment Boa~ 

4155. SHRI PUNNU LAL MOHALE: Will the Minister 
of RAILWAYS be pleased to state: 
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(a> whether there II any proposal to create a separate 
Railway Recruitment Board for Chhattlegarh State; 

(b) if so, the details thereof; and 

(c) the time by which it 18 likely to be created? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Does not arlee. 

[English} 

Development and Malntwnance of Protected 
Monuments In Orl ... 

4156. SHRI BIKRAM KESHARI DeO: WiH the MInister 
of TOURISM AND CULTURE be pleased to state: 

(a> the funds provided for development and 
maintenance of protected monuments in Orissa during 
each of the last three years and current year; 

(b) whether there is any proposal to undertake 
horticultural activities at Keoll Baikunta and Nalladharl 
Upabana inside the Jaganath Temple at Purl; and 

(c) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The details of funds 
provided for conservation, preservation and environmental 
development of centrally protected monuments in OrIssa 
during the last three years and the current year are as 
under: 

SI.No. Year Funds provided 
(Rs. in lakhs) 

1. 2003-04 266.47 

2. 2004-05 487.36 

3. 2005-06 428.09 

4. 2006-07 412.50 

(b) and (c) The authorities of Lord Jagannath Temple 
have approached the Paradip Port Trust for renovation 0' Keoli Baikunta and Nlladhari Upabana inside the temple 
complex. Archaeological Survey of India has requested 

the temple authorities to submit a detailed proposal for 
Its consideration. 

Cancellation of Flight. In HE Region 

4167. SHRI MANI CHARENAMEI: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the names of places/cities In the North Eastem 
Region where Indian Airlines and Alliance Air are 
operating Its flights; 

(b) whether flights of the Indian Airline. and Alliance 
Air have been frequently cancelled during the last one 
year; 

(c) If so, the reasons therefor; 

(d) whether some of the Private A1r11nes are operating 
ita flights in the North Eastem Region; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Indian 
Airlines and Alliance Air are operating flights to AgartaJa, 
Aizwal, Dimapur, Dibrugarh, Guwahati, Imphal, Jomat, 
Lilabarl, Shillong, Silchar and Tezpur in the North East 
Region. 

(b) and (c) During the year 2005-06, 9.84% of the 
flights out of a total of 6573 flights in North-East were 
cancelled due to unavoidable reasons. This includes 
3.51% of the flights cancelled due to reasons within the 
purview of Indian Airlines, 1.93% of the flights for reasons 
not under the purview of Indian Airlines and the remaining 
4.40% for consequential reasons. 

(d) and (e) Private airlines like Jet Airlines, Sahara 
Airlines, Air Deccan and Kingfisher Airlines are operating 
their flights to Guwahatl, Dlbrugarh, Jorhat, Tezpur. 
Dimapur, Imphal, Agartala, Silchar, Ulaberl, Alzwal and 
Shiliong in the North East Region. 

Delay of Delhl-Hyclerabad flights 

4158. SHRI O.K. AUDIKESAVULU: Will the Minister 
of CIVIL AVIATION be pleased to state: 
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(a) whether It Is a fact that all evening flights of 
Indian Airlines from Delhi to Hyderabad have been 
delayed by a minimum of two hours every day during 
the last three months; and 

(b) if so, the corrective measures takenlpropoeed to 
be taken by the Indian Airlines In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) During the 
last three months 22.47% of the evening flights 1C-839 
(Delhl-Hyderabad) were delayed by more than two hours. 
This includes 5.62% of the flights delayed due to reasons 
within the purview of Indian Airlines. Remaining 16.85% 
were delayed due to consequential reasons beyond the 
control of Indian Airlines. 

(b) All technical delays and cancellations are 
investigated and remedial action taken immediately. A 
meeting of representatives of operating departments at 
the regional level is held daily. At the base atation, delays 
and cancellations are analysed to identify repetitive snags 
and special maintenance action is immediately taken. At 
the Headquarters level, the punctuality of services Is 
monitored on a daily basis. Regular meetings are also 
held with the vendors or manufacturers for brinlng in 
improvement in the product and systems. 

Scheme for Repertory Theatre Groupe 

4159. DR. BABU RAO MEDIYAM: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether there is any scheme for supporting the 
repertory theatre groups in the country; 

(b) if so, the number of repertory theatre groups 
which are being supported under this scheme; 

(c) whether it is a fact that some of the leading 
theatre groups have not been receMng the grant for the 
last two years; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (e) Yes, Sir. Ministry 
of Tourtsm and Culture, Department of Culture is running 
schemes for supporting repertory theatre groups (i) 
Financial Assiatance to Professional Groups and 

Individuals for Specified Performing Art projects, and (U) 
Scheme of BuIlding Grant to Cultural Organisations. A 
total of 239 repertory theatre groupe were supported under 
these schemes In the year 2005-08. 

All theatre groupe selected for receiving grants are 
being given financial assistance regularly and there has 
been no change In this position In the last two years. 

/T,..".lIonj 

PrWPoat Metric Scholarahlp Scheme. 

4160. SHRI VIJOY KRISHNA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleued to 
state: 

(a) the financial assistance allocated and released 
by the Govemment under Pre and Post-metric scholarship 
schemes for sea and OBCs students during 2005-06 
and 2006-07, StatelUT -wise; 

(b) the utiUzation of funds under the schenlts during 
2005-06, StatelUT-wise; 

(c) the number of students benefitedlto be benefited 
during 2005-06 and 2006-07, StateslUT-wise; 

(d) whether scholarship being given to SCs and OBCs 
students Is adequate; and 

(e) if not, the remedial measures taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (e) StatelUT-wise 
details of Central assistance released and number of 
students benefltedlto be benefited during the year 2005-
06 and 2006-07 under the Centrally Sponsored Scheme 
of (i) Post Matric Scholarship to the students belonging 
to Scheduled Castes (ii) Pre-Matric Scholarship Scheme 
to the Children of those engaged in unclean occupations 
(iii) Post Matric Scholarship for OBCs, and (Iv) Pre-Matric 
Scholarship for OBCs are given in the enclosed 
Statement-I and II. No central assistance has been 
released in the current year. 

The details of utilization of funds relE!ased during a 
year is generally received from States/UTs by the month 
of September of the following year. 

(d) and (e) Yes Sir. 
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...".", I 

~ dul'ing 2005-06 

SI.No. Name alb P\lII MIIIric ~ Scheme lor SC IludInII Pr8-MIIric ~ to 1he diIdren 
SllleWUTI aI .... engaged In IIICUI ~ 

AIIIa8 BnIciIrIII ReIeaed BenaIiciaries 
(AI. In I11III) (AnIicipIIId) (Ra. In 1IIch) (AnIIcipIIed) 

2 3 4 5 6 

1. Andhra Pradesh 9435.46 399960 262.37 28578 

2. Assam d490.41 21600 2.10 NA 

3. Bihar 1100.00 37425 Nil 4593 

4. Chhatlisgarh 526.00 46356 49.06 24587 

6. Goa 3.00 104 1.56 360 

6. Gujarat 940.12 80141 354.03 226271 

7. Haryana 456.00 18812 Nil NA 

8. Himachal Pradelh 143.87 5593 Nil NA 

9. Jammu & Kashmtr 136.31 12834 Nil 3260 

10. Jhar1chand Nil 13740 Nil NA 

11. Kamataka 2652.00 189690 Nil NA 

12. K.rata 3n1.00 88452 Nil 1788 

13. Madhya Pradesh 3084.10 89496 10.50 5894 

14. Maharaahtra 8490.i6 334441 215.62 74225 

15. Manipur 128.43 3719 

16. Meghalaya 8.33 1554 

17. Orissa Nil NA Nil NA 

18. Punjab Nil 43370 Nil 8488 

19. Rajasthan 1508.34 120328 31.94 39276 

20. Sikkim NIl NA Nil NA 

21. Tamil Nadu 6982.18 253803 86.47 45216 

22. Tripura 222.39 9040 7.57 4480 

23. Uttar Pradesh 11087.00 511122 44.16 62853 

24. Uttaranchal 298.13 30608 4.78 1080 
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2 3 4 5 6 

25. Weat Bengal 3279.00 203710 Nil 3201 

26. Daman II Diu O.SO NA 

27. Oadra & Nagar Haven Nil NA 

28. Delhi Nil 443 

29. Pondicherry 90.00 2519 10.00 2046 

Total 54809.62 2498859 1080.16 688895 

St61wnM1 H 

RBItMstJs f1IIIds chrlng 2005-06 
(Rs. In lakha) 

SI.No. StateJUT Pre-Matric Scholarships Post Matric Scholarship 
for CBCs Budget for CBCs Budget 
Allocation 1800.00 allocation 2340.00 

Relea8ed Physical Released Physical 
Achievement Achievement 

1. Andhra Pradesh 457.86 100234 299.02 15454 

2. Bihar 6.56 

3. Delhi 5.00 55 

4. Goa 13.89 460 

5. Gujarat 456.65 91000 344.12 13600 

6. Himachal Pradesh 16.50 3500 

7. Jammu & Kashmir 61.27 35820 224.24 12812 

8. Manipur 50.00 25000 183.35 11073 

9. Maharashtra 56.56 1725 

10. Punjab 100.00 24360 138.42 22990 

11. Rajasthan 235.34 9597 

12. Tamil Nadu 400.00 60000 290.25 2590 

13. Tripura 121.02 55050 111.13 8357 

14. Uttar Pradesh 296.12 901830 640.22 64248 

15. Uttaranchal 11.58 32083 72.63 326 

Total 1970.99 13288n 2620.63 163288 
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Allotment of Petrol Pump. to Kin to u.rtyrw 

4161. SHRI RASHEED MASOOD: Will the Mlnilter 
of PETROLEUM AND NATURAL GAS be pleued-,o 
state: 

(a) whether despite assurance given by the 
Government the petrol pumps have not been allotted to 
the kin of the martyrs In the Parliament attack cue u 
reported in 'Dainlk Jagafan' dated December 12, 2005; 

(b) if so, the reasons therefor; and 

(c) the time by which the petrol pumps are likely to 
be allotted to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) The Government had approved. in 
December, 2002. under the discretionary quota scheme. 
allotment of 9 retail outlet dealership. (petrol pumpa) to 
the dependants of the persons killed in the terrorist attack 
on the Parliament House in December, 2001. Bued on 
Government's approval. the public sector 011 marketing 
companies (OMCs) had issued Letters of Intent (LOiS) to 
the allottees. Out of 9 allotments, 4 retail outlets have 
since been commissioned. Commissioning of the 
remaining 5 outlets is held up owing to reasons, like 
non-availability of suitable landlland as per choice of the 
allottee, non-receipt of 'No Objection Certificate', non-
receipt of approval from the Forest Department/National 
Highways Authority of India, refusal by allottee to accept 
company-owned-company-operated retail outlets offered by 
OMCs, etc. OMCs are making efforts to expedite 
commissioning of these dealerships. 

{English/ 

establishment of Airport at KokraJhar 

4162. SHRI SANSUMA KHUNGGUR BWlSWMUTHIAAY: 
Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to establish 
an Airport at Kokrajhar and also to revive the erstwhile 
abandoned Rupsl Airport; 

(b) if so, the steps taken In this regard so far; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Airports Authority of India (MI) hu made an Inspection 
of KokraJhar area to Identify a suitable site for construction 
of Civil airport in 2002, which wu not approved by 
Ministry of Environment and Forests. Finalization of 
altemate alte is subject to identification of alte by BodoIand 
Territorial Council (BTC). 

There is no firm commitment from any airlines to 
operate from Rupsl airport. Operatlonallzatlon of Rupil 
airport is subject to firm commitment from airlines operator 
tolfrom this airport and availability of funds. 

Development of Site. and Place. Depicting Indian 
Culture and Civilization 

4163. SHRI DALPAT SINGH PARSTE; Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government has formulated any 
scheme for the development of sites and places deplottng 
Indian culture and civilization; 

(b) If so, the details thereof; and 

(c) the financial aaaistance provided to the State 
Govemments/UTs under the above scheme during each 
of the lut three years, StateIUT -wise? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (8) to (c) Under the Ancient 
Monuments and Archaeological Sites and Remains Act, 
1958, the Archaeological Survey of India looks after the 
maintenance and preservation of protected monuments, 
which are 3667 in number at preeent and depict Indian 
culture and civilization. Besides, a National Mission for 
Monuments and Antiquities Is aleo being set up, which 
will undertake steps for better management of unprotected 
heritage sites and antiquities. 

/Tl'lIns/lltion/ 

Jan-KeroHne ParlyoJana 

4164. SHRI HANSRAJ G. AHIR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Nagpur bench of Hon'ble High Court 
has stayed the implementation of 'Jan-Kerosene 
Pariyojana'; 
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(b) if 80, the detalla thereof and the I'8MOfl8 therefor; 
and 

(c) the steps taken by the Govemment in thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) No Sir. However, in a writ petition 
filed by Kerosene Oil Agent Association, Nagpur and 
others in the High Court of Maharashtra, Nagpur Bench, 
the Hon'ble Court has directed the State Govemment not 
to finalize the appointment of sub-wholesalers until further 
orders, if not already appointed. 

Further, in the light of diagnostic study conducted by 
the National Council of Applied Economic Research on 
the Jan Kerosene Pariyojana (JKP) and repreeentationa 
received from various State Govemments on appointment 
of sub-wholesalers, as envisaged under the scheme, the 
matter has been reviewed and this Ministry has adviaed 
the Public Sector Oil Marketing Companies (OMCs)/State 
Govemments in April 2006 to not to lnelet upon the 
appointment of sub-wholesalers for distribution of SKO 
under the JKP, in those States where It has not been 
possible to appoint them till now. 

[English/ 

Salnlk School. 

4165. SHRI S.K. KHARVENTHAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) the criteria laid down for admission of children in 
the Sainik Schools; 

(b) whether Salnlk Schools are functioning In an the 
States of the country; 

(c) if so, the details thereof, State-wise; 

(d) if not, whether the Govemment proposes to open 
Sainik Schools in .those States where no such school is 
functioning; 

(e> if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Salnlk Schools admit boys in cl ..... 
VI and IX on the basis of merit in an Entrance 
Examination held once a year. From the academic year 
2006-2007. admissions would also be made in Class XI 
based on Class X Boards results. 

(b) and (c) Twenty Salnlk SchooIe are functioning In 
the country. The details are given in the enclosed 
Statement. 

(d) to (f) Sainlk Schools are established on receipt 
of a specific request from a State GovemmentlUnlon 
Territory Administration, agreeing to provide the buIc 
infrastructure, equipment, and facilities. 'In-principle' 
approval of Ministry of Defence hal been accorded to 
the opening of a Salnlk School each In ,the States of 
NagaJand (Punglwa) and Mizoram (Chhlngchhip). 

Salnik School, 
Korukonda, 
Andhra Pradesh 

Salnik School, 
GoaIpara. 
Aeeam 

SaInIk Sci'lool, 
NaIMda.. 
Bihar 

SaInIk School, 
Gopalganj, 
Bihar 

Salnik School, 
Balachadl, 
Gujarat 

SainIk School, 
Sujanpur Tn, 
Himachal Pradesh 

Salnlk School, 
Kunjpura, 
Haryana 

Salnlk School, 
Tllaiya, 
Jharkhand 

Salnlk School, 
Nagrota, 
Jammu (J&K) 

SaInIk School, 
Bijapur, 
Kamataka 
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Salnik School, 
Kazhakootam, 
Kerala 

Sainik School, 
Satara. 
Maharashtra 

Sainik School, 
Imphal, 
Manipur 

Sainlk School, 
Rewa, 
Madhya Pradesh 

Sainik School. 
Bhubaneshwar, 
Orissa 

Sainik School, 
Kapurthala, 
Punjab 

Sainik School, 
Chhittorgarh, 
Rajasthan 

Salnlk School, 
Amaravathinagar, 
Tamii Nadu 

Nature of 
Expenditure 

Actual 
Expenditure 

Salnlk School, 
Ghorakhal 
UttaranchaJ 

SalnIk School, 
Purul, .. 
West Bengal 

{Tl'8I1$/8tion} 

CllnlCIII 8ervlca 

4168. SHRI HARISHCHANDRA CHAVAN: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of DEFENCE be pleased to atate: 

(a) the expenditure Incurred on the health serv1ce8 
of soldiers during each of the last three years and funds 
allocated for 2006-2007 for the purpose; 

(b) whether the Government propoees to fonnulate a 
scheme to provide standard treatment and clinical services 
to aoIdIers; and 

(c) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) The details of expenditure 
incurred for procurement of medical stores and equipment 
for Anned Forces Medical Services during the lut three 
years and fund allocated for 2006-2007 are 88 under: 

Actual Actual Budget 
Expenditure Expenditure E8t1matea for 

in 2Q03.2004 In 2004-2005 in 2005·2006 2006-2007 

Revenue 258.86 
(Rs. in Crores) 

Capital 82.22 
(Rs. in Crores) 

The Armed Forces Medical Services provide 
comprehensive medical care to the soldiers at aUocations. 

(English} 

Settlement of Railway Claim. 

4167. SHRI SUBRATA BOSE: Will the Minister of 
RAILWAYS be pleased to state: 

284.87 309.12 330.50 

121.00 90.82 110.00 

(a) the time period prescribed to settle the claims by 
the Railway Claim Department; 

(b) the number of cases regi8tered with the Northern 
Railway Claims Office during each of the last three years; 
and 

(c) the number of cases decided during the said 
period and the number of cases pending as on date? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The time period 
prescribed to settle different types of claim cuea Ie as 
under: 

(I) Claims for non-dellvery of 
wagons/complet. consignments: 

e monthe. 

(II) Partial non-dellvery of complete 
packag .. : 

(III) Shortageldamagelbreakage etc. 

4 months. 

3 monthe. 

(b) and (c) Th. details of the claims caaes dealt 
with in Northem Railway claims office during the lut 
th.... years are as under: 

Period Opening No. of claims No. of claims No. of cues 
Balance reglatered Including decided pending 

reopened cues 

2003-04 965 8857 

2004-05 769 7037 

2005-06 1003 7398 

The total number of C8888 pending as on 12.5.06 is 
550. 

Con.ructlon In Prohibited A..... of Protected 
Monument. 

4168. SHRI ASADUDDIN OWAISI: Will the Minister 
of TOURISM AND CULTURE be pI .... d to state: 

(a) whether It Is a fact that as per the notification 
Issued in 1992 under Ancient Monuments and 
Archaeological Sites and Remains Act, 1958 and RuIn 
1959 the construction in the prohibited areas of the 
Central protected monuments is not permissible; 

(b) if so, whether the judgement of Delhi High Court 
in regard to notification of 16.06.1992 has be.n reviewed 
by the Government; 

(c) if so, the details thereof; and 

(d) the further action taken by the Govemment in 
the matter? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) yes, Sir. Under the 
provision of Ancient Monuments and Archeological Sites 
and Remains Act, 1958, Rules 1959 and the notHication 
published in the Official Gazett. of India 5.0. No. 1764 
of 16th June, 1992, no construction is permissible in the 
prohibited area. 

9053 769 

7039 767 

7358 1043 

(b) and (c) The High Court of Deihl In Ita judgement 
dated 23.7.2004 passed In FAO (OS) No. 414 of 2002 
and W.P. (C) No. 2635 of 2002 directed the Central 
Government to review the notHlcation dated ,8th June, 
1992 within a period of six months from the date of the 
order. 

(d) On 2.9.2004, the Hon'ble Supreme Court of India 
while hearing Fatehpur Sikri matter in W.P. (C) 853 of 
1994, in Ahmed Sayeed vIs Union of India obe.rv.d that 
there is no need to change the limit of prohlblted'raguIated 
areas. Th. SlP (CC) No. 1803-1604/2005 filed before 
the Hon'b!e Supreme Court of India In the matter of 
Archaeolglcal Survey of India vIs Narender Anand and 
others was heard on 18.2.2005 wher.ln the Hon'ble 
Supreme Court has granted stay of operation of the 
impugned part of the judgement and order of the Hon'ble 
High Court. 

Railway Unk Between Bhlwanl and LohIIru 

4169. SHRI KULDEEP BISHNOI: Will the Minister of 
RAILWAYS be pI .... d to state: 

(a) whether the Railways are aware that there is no 
railway link between Bhlwani and loharu in Haryana; and 

(b) if so, the steps taken by the Railways to provide 
a railway link between Bmwanl and Loharu" for the benefit 
of the people of Loharu and neighbouring Rajasthan 
State? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. there Is no 
direct rail link between Bhlwani and Leharu. 

(b) A survey for new line between Loharu and 
Bhiwanl (65 lems.) has been Included in the Budget 2006· 
07. 

[Tl"Ilnslslion} 

Beautltlcmlon of Temp'" 

4170. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of TOURISM AND CULTURE be pleased 
to state: 

(8) whether the Govemment of Orissa has submitted 
any proposals to the Union Govemment to enhance the 
beauty of Temples; 

(b) If 80, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) No specific proposal 
has been received from the Govemment of Orissa, 80 
far. In a meeting taken by the Minister for Tourism, IT 

and Energy of the Govemment of Orissa on 17.05.2006 
which was attended among others by the Superintending 
Archaeologist, Archaeological Survey of India of 
Bhubaneswar Circle, the beautification of heritage sites 
of Bhuban88War including illumination, fencing etc. was 
discussed. 

[English} 

exp.n.'on and AugmMtatlon Plan for NFR Zona 

4171. SHRI M.K. SUBBA: Will the Minister of 
RAILWAYS be pleaeed to state: 

(a) whether keeping in view that the North·east 
Frontier Railway (NFR) Zone has registered a growth of 
21 percent during 20Q5.06, the Railways have any plans 
for expansion and augmentation of goods transhipment 
and handUng capacity for NFR Zone; 

(b) if 80, the details alongwlth the coat of project; 
and 

(c) the progresa made 80 far in thle regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) The detalle are given In the 'Statement'. 

ExpRnsion of AlJgI77tIfttllhon of Goods Tl"Iln8hPtMnI lind HIIndling FllCiliIiIIs on Nofth-tNlSl Ftonlitlr RIli/wIlY 

Wont"s in PITJgfrISS 

SI.No. Division Name of works Cost Prog. Target 
(in Rs.) % 

2 3 4 5 6 

1. Katlhar Oalkhola·Proposed Extension of Shunting 29 l.ac8 40 Mar.Q7 
neck (BG) 

2. Katihar Jalpaiguri·Extension of full rake 8iding to 29 Lacs 50 Mar·07 
handle FCI food grain rake 

3. Allpurduar New Allpurduar-lmprovement of goods 28 Lacs 60 Mar-07 . 
Circulating area 

4. Rangiya Azara: Improvement of coal loading area 49 Lacs 20 Mar-07 
and approach road 
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2 3 

5. Rangiya Goa/para: Improvement of coal loading 
area and approach road Including lighting 
arrangement 

6. Lumdlng Lanka-Development of full rake facility 
siding & stacking area 

7. Lumding Dimapur-Renovation of surface of goods 
circulating area with provision of draina 

8. Lumding Karimganj-Provislon of yard lighting 
arrangement 

9. Lumding New Guwahati: Improvement of yard 
lighting arrangement 

10. Tinsukia New Tlnsukia-Improvement of circulating 
area & lighting arrangement 

11. Katiher Katihar-2 goods shed lines with 
circulating area and approach road 
Including yard remodelling 

12. Lumdlng New Guwaheti-Extenslon of shunting 
neck of FCI siding upto Guwaheti 

13. Lumding New Guwahatl-Goods shed-Improvement 
of circulating ar.a and approach road. 

14. Rangiya Changsari-Converalon of line No. 3 from 
MG to BG 

4 

46 Lacs 

9.25 Lacs 

28 Lacs 

6.35 Lacs 

23 Lacs 

29 Lacs 

8.60 
Cro .... 

3.62 
Crorea 

3.59 
Crores 

to QutIS/IoM 180 

5 6 

40 Mar-07 

20 Mar-07 

50 Dec-06 

57 Nov-06 

90 July-06 

70 Aug-06 

30 Mar-08 

70 Aug-06 

50 Sept-06 

4 Sept-07 

/Tmnsmtion} (b) and (c) Do not ari8e. 

FaclllUH at Amr." Railway Stiltion 

4172. SHRI V.K. THUMMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway station at Amr.U district in 
Gujars' lacks basic facilities; 

(b) if so, the details In this regard; and 

(c) the steps taken by the Govemment to make the 
railway station clean and to provide basic facUlties thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. Amreli is an 'E' 
category station. All the minimum essential amenities like 
waiting hall, shelter, taps. lavatories & urinals and seats 
etc. have already been provided as per norms at this 
station. 

{English} 

Bifurcation of LPG Agenc'" 

4173. SHRI DAHYABHAI VALLABHBHAI PATEL: WI. 
the Minletar of PETROLEUM AND NATURAL GAS be 
pIeaaad to etate: 

<a) the details of LPG distributonshlp commissioned 
In DGR and Non-DGR categories allowed to bifurcate on 
compassionate grounds to by the Indian Oil Corporation 
during the lut two ~; and 

(b) the detaIIII 01 LPG agencies which have applied 
for bifurcation on compuaionate grounds during the said 
period? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) During the last two years, no LPG 
distributorship commissioned in Directorate General of 
Resettlement <DGR) and Non-DGR categories have been 
bifurcated on compassionate grounds by Indian Oil 
Corporation Umited (IOCl), since the existing policy does 
not permit such bifurcation. 

(b) 10CL had received one request trom Mis 
Aggarwal Gas Service, Jalandhar, Punjab, for bifurcation 
during the above period. However, the request could not 
be acceded in view of the extant poUcy. 

[Tl'llnslgfion/ 

New Scheme. for SCI 

4174. SHRI KAILASH MEGHWAL: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the details of the new schemea/programme. 
introduced for the welta,. of Scheduled CUtes (SCs) 
during the lut one year; 

(b) whether the Government propose. to Introduce 
more new schem.. for development of Sea; 

(c) if so, the detaill of echemes which are under 
conslderatlonlprep&ratlon in this regard; and 

(d) the time by which these schemes are Ukely to be 
implemented? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) A new 
Scheme of Rajiv Gandhi National Fellowship (RGNF) for 
Scheduled Caste students has been introduced in the 
last financial year. A total of 1333 fellowships are to be 
provided to students belonging to Scheduled Cut.. to 
pursue higher studies leading to award of M. Phil and 
Ph. D degree. 

(b) Yes, Sir. 

(c) Name of Schemes are 88 under. 

(I) Top class education for Scheduled Castes. 

(N) Self-employment scheme for Rehabilitation of 
ManU81 Scavengers. 

(iii) Establishment of Residential School for 
Scheduled Castes Students. 

(iv) Assistance to Meritorious students belonging to 
Scheduled Castes for pursuing studle. In 
Residential Schools. 

Details of the schemes are being finalized. 

(d) Since several procedural formalities are involved 
it Is difficult to Indicate a time frame. 

Setting up of Alrforee Station at Madural 

4175. SHRI A.K. MOORTHY: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there is any propol8l to set up Air Force 
Station at Madura!; and 

(b) If 10, the detaila thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. there is no such propoaal 
under conalderatlon of the Govemment. 

(b) Does not arlle. 

[T"""tIon/ 

Development of Kalpl ••• Tourl.t Spot 

4178. SHRI BHANU PRATAP SINGH VERMA: win 
the Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether any proposal has been received by the 
Union Govemment from the Government of Uttar Prade8h 
for development of Kalpi Tehsll, the birth place of 
Maharahl Ved Vyu, in the Jalaun District, as 8 tourist 
spot; and 

(b) if so, the action taken by the Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): <a) No, Sir. 

(b) Does not arise. 
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{English} 

Promotion of Machine Tool Industry 

4177. SHRI E.G. SUGAVANAM: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) the number of machine tool manufacturing centres 
in the country, State-wise; 

(b) the estimated production and import/export of 
machine tools during the last three years and the current 
year; 

(c) the position of HMT in machine tool industry; and 

(d) the initiatives taken by the Government to further 
promote the machine tool industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRV OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) Major machine tool manufacturing 
centres in the country are as under: 

1. Tamil Nadu-Colmbatore & Chennai 

2. Kamataka-Bangalore, HublVDharward 

3. Andhra Pradeah-Hyderabad 

4. Maharashtra-Mumbal, Pune 

5. Gujarat-RajkotlSurendranagar 

6. Uttar Pradesh-Ghaziabad 

7. Haryana--Farldabad 

8. Punjab-Ludlana/8atalalJallandhar 

9. Deihl-Delhi. 

(b) The estimated production and import/export of 
machine tools during the last three years and the current 
year (estimated) are as under: 

Year 

2002-03 

2003·04 

2004-05 

2005·06 (E) 

Production -
549 

797 

1089 

1400 

(Value in Rs. Crore) 

Import 

451 

965 

1821 

3000 

Export 

36 

55 

52 

60 

(c) HMT Machine Tools Ltd., Bangalore continues to 
be the largest machine tool manufacturing company in 
India. They account for approximately 20% of the 
production of machine tools in the country. 

(d) Initiatives taken by Government of India to 
promote machine tool industry include inter·alia: 

(i) Government has set up the National 
Manufacturing Competitive Council (NMCC) 
which is reviewing and recommending initiatives 
for enhancing the competitiveness of 
manufacturing, Including the capital goods sector 
which includes machine tools. 

(ii) Department of Heavy Industry is in regular 
consultation and Interaction with the Industry 
Association through Development Council, which 
discuss and disseminate various problems faced 
by the industry and highlight them at the 
appropriate forum for redressal. 

(id) On baha" of the Department of Heavy Industry, 
CII is conducting a Study on Capital Goods 
Sector to suggest steps for its development, 
which include machine tool sector also. 

Indian National Defence Unlveralty 

4178. SHRI SUKHDEV SINGH DHINDSA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment has taken any decision 
to set up an indian National Defence University; 

(b) if so, the details along with the location identified, 
therefor, and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF DEFENCE (SHAI PRANAB 
MUKHERJEE): (a) The Committee on National Defence 
University has recommended the establishment of an 
Indian National Defence University. This will include 
existing institutes namely National Defence College (Delhi), 
National Defence Academy (Pune), Institute of Defence 
Management (Secundrabad) and Defence Services Staff 
College (Wellington) and new institutes namely National 
Institute of StrategiC Studies, College of /'4atlonal Security 
Policy, Institute for Advanced Technology Studies 
(Bangaiore). 
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(b) No final decision on location of the proposed 
university has been taken. 

(c) The time by which the Indian National Defence 
University is likely to be set up cannot be indicated at 
this stage. 

Legislation on Food Safety Standard 

4179. SHRI J.M. AARON RASHID: Will the Mlnl8ler 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Govemment proposes to bring a 
comprehensive legislation on Food Safety Standard; 

(b) if so, the details thereof; and 

(c) the main points/aspects likely to be covered 
thereunder? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) Govemment has Introduced a 
Food Safety and Standards Bill, 2005 In the Lok Sabha 
on 25.8.2005. The main objectives of the Bill Is to 
consolidate the laws relating to food and to establish the 
Food Safety and Standards Authority of India for laying 
down science based standards for articles of food and to 
regulate their manufacture, storage, distribution sale and 
import, to ensure availability of safe and wholesome food 
for human consumption. 

(Trsnslllfion} 

U .. of WDP and WOO Engl .... 

4180. SHRI RAKESH SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of WOP and WDG engines in West 
Central Railway Zones; 

(b) whether these engines are being run on the 
electrified routes; and 

(c) if so, the reasons for not using theM fuel efficient 
engines so far on unelectrified route like ltarai-Jabalpur-
Allahabad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) An diesel locomotives 

working in Indian Railways on Broad Gauge are WOP, 
WDG or WDM type (W denotes Broad Gauge, 0 
standards for Diesel and P, G & M denote type of service 
viz. Passenger, Goods & Mixed respectively). Weft Central 
Railway has a holding of 105 WOG and 235 WDM locos. 
However, West Central Railway does not hold any WOP 
loco. 

(b) and (c) These diesel locos are being used on 
both electrified and non-electrifled sections Including routes 
like Itarsi-Jabalpur-Allahabad as per the operational 
requirement. 

(English} 

Retail OUtlet. to Reserved Categorle. In RaJaethan 

4181. SHRI SANAT KUMAR MANDAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to atate: 

(a) the number of retail outlets of the public sector 
oil companies functioning in Rajasthan as on date, 
company-wise; 

(b) the number out of them are allotted to the 
reserved categories SCs, STs and OBCs category-wise; 

(c) whether all the oil companies have advertised for 
allotment of retail outlet dealerships to reserved category 
candidates during the last two years to complete the 
reserved quota for SCa, STs and OBCs; 

(d) if so, the details thereof and the number of 
reserved vacancies of retail outlet dealerships for SCa, 
STa and OBCa as on date, company-wise; and 

(e) the action taken/proposed to be taken by the oil 
companies to complete the reserved quota for SCslSTs 
in allotment of retail outlets dealerships particularly in 
Rajasthan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) As on 31.3.2006, the public sector 
oil marketing companies (OMCs), viz., Indian 011 
Corporation limited (IOC), Bharat Petroleum CorporatIOn, 
Limited (BPC), Hlndustan Petroleum Corporation Limited 
(HPC) and IBP Co. Limited (IBP), had 1.931 retail outlet 
(RO) dealerships In the State of Rajasthan. While there 
is no reservation of dealerships for persons belonging to 
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'Other Backward Classes' category, OMC-wise break-up 
of number of RO dealerships and allotment to the 
categories reserved for Scheduled Caste (SC) and 
Scheduled Tribes (ST) is as under. 

OMC Total number (no.l of ROs In Rajasthan 
Tolal No. allotted. 10 No. allotted \0 
No. se calegory ST calegory 

10C 787 62 46 

BPC 453 32 6 

HPC 565 34 36 

IBP 126 5 12 

Total 1,931 133 100 

(c) to (e) During preparation of the 'marketing plans' 
of the OMCs, locations are earmarked in each Statel 
Union Territory (UT) for various categories, including SCI 
ST category, as per the percentage of reservation 
stipulated in the guidelines of the OMCs for selection of 
dealerships/distributorships. As per these guidelines, 25% 
of the dealerships/distributorships are reserved for persons 
belonging to SCIST category. The reservation prescribed 
for various categories is ensured in the Marketing Plans 
as per a 100-Point Roster for each StatetUT. Thereafter, 
retail outlets are allotted by the OMCs in each StatetUT, 
including the State of Rajasthan, on the basis of such 
marketing Plans. 

During the last two years, I.e., 2004-05 and 2005-
06, the OMCs advertised 630 locations in the State of 
Rajasthan for setting up RO dealerships reserved for SCI 
ST category. OMC-wise position is as under. 

OMC 

10C 

BPC 

HPC 

IBP 

Total 

No. of locations No. of locations 
advertised for SC advertised for ST 

category category 

144 

51 

122 

6 

323 

185 

26 

91 

5 

301 

Del. about the number ot reserved vacancies ot 
RO, etc., In the State of Rajasthan are available with the 
Directors (Marketing) of the OMCs concemed. 

O.ale ... CommlMion 

4182. SHRI ADHIR CHOWDHURY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pIeued to refer 
to the reply given to Unstarred Question No. 4345 dated 
December 22, 2005 regarding commission to Petrol Pump 
Dealers and state: 

(a) whether the Indian Institute of Management 11M), 
Ahmedabad which has been engaged to conduct a study 
to examine the expenditure by oil marketing companies 
on the marketing set-up and dealers commission has 
submitted its report to the Govemment; 

(b) if so, the details of the salient features of the 
recommendations made in this regard; 

(c) the follow-up action taken by the Government 
thereon; and 

(d) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) 011 Marketing Companies (OMCs) have 
received a report from Indian Institute of Management 
(11M), Ahmedabad on 'Study on Dealers Commission & 
Marketing Expresses'. They have been asked to examine 
the report and furnish their recommendations. 

No Fly Zon •• 

4183. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the details of 'No Fly Zones' in the country at 
present; 

(b) whether there is any proposal to declare some 
places as 'No Fly Zone' areas; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a> There are 
five prohibited areas (No Fly Zones) in the country at 
present which are notified in schedule 1 of the Aircraft 
Rules, 1937. 

(b) No, Sir. 

(e) Does not arise. 
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Proceulng Unite for Quality hcIcagIng 

4184. SHRt K.S. RAO: Will the MInIster of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) the details of facilities available for processing 
and packaging of perishable commodities for domestic 
and export market; 

(b) whether the Government proposes to set up more 
processing units for quality packaging of perishable 
commodities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) The Ministry of Food Processing 
Industries, under Its plan schemes, provides financial 
assistance for overall development of the Food Processing 
industry including for setting up of packaging centers. 
The financial 888istance under Plan schemes is In the 
fann of Grant in aid and is upto 25% in general areas 
and upto 33.33% in difficult areas subject to a maximum 
of Rs. 4.00 cro,.. in case of Food Par1<8; Rs. 2.00 erore 
in case of Packaging Centres; Rs. 75 lakhs in case of 
Cold Chait facUlties; As. 4.00 erore in case of Modernized 
Abattoirs. The Ministry does not set up projects on Its 
own. 

Black Marlwtlng of Kero .... 

4185. SHRI PRABHUNATH SINGH: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment is aware that 39 per 
cent of kerosene oil meant for poor people through public 
distribution system (PDS) is being sold in black market; 

(b) if so, the number of cases of black marketing of 
kerosene 011 came to the notice of the Govemment during 
the last three years and the action taken against the 
persons found guilty; 

(c) the quantum of kerosene oil seized from black 
market during the laat three years; and 

(d) the stape taken to check black marketing of 
keroaene oil? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) WIth a view to assessing the genuine demand 
requirement of kerosene in different StateS/UTs, the 
Govemment commissioned in December 2004 the fim-
ever comprehensive study of the subject through the 
National Council for Applied economic Research (NCAER). 
NCAER in its report has estimated the total leakage! 
diversion of kerosene meant for distribution under Public 
Distribution System (PDS) as 38.6%. 

(b) and (c) Allocation of PDS kerosene Is made by 
the Government of India to different States/Union 
Territories (UTs) on a quarterly basis for distribution under 
Public Distribution system (PDS). Further distribution within 
the States/UTs through their PDS network is the 
responsibility of the concerned States/UTs. The 011 
Marketing Companies (OMCs) undertake regular and 
surprise inspections of their SKO dealers and take action 
against the defaulters under Marketing Discipline 
Guidelines. 

(d) In order to check the black marketing of Public 
Distribution System (PDS) kerosene, the Central 
Government have made provisions in the Kerosene 
(Restriction on Use and Fixation of Ceiling Price) Order, 
1993, issued under the Essential Commodities Act, 1955, 
that dealers cannot sell PDS kerosene at a price higher 
than the price fixed by the Government or 011 Marketing 
Companies (OMCs) and that the PDS kerosene dealers 
should prominently display stock-cum-prlce board at the 
place of business Including the place of store at a 
conspicuous place. 

Govemment have also approved a pilot project for 
radically revamping the PDS kerosene distribution network 
with the primary objective of ensuring that this heavily 
subsidized product is actually made available in the 
required quantities at subsidized prices to the intended 
beneficiaries; and secondly, to this cap reverse and 
eventually eliminate the diversion of PDS kerosene for 
adulteration. One of the salient features of this scheme 
is that supplies to the sub-wholesale points will be made·' , 
under the direct supervision and responsibility of the 
OMCs. The scheme has been launched on a pilot basis 
in 413 blocks In the country from 2nd October, 2005. 
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With • view to checking diversion/pilferage of 
SUb81dlzed kerosene and in order to monitor the 
movement of Tank Trucks transporting kerosene under 
the Jan Kerosene Pariyojna (JKP), the Govemment have 
advised the OMCs for Installing Global Positioning System 
(GPS) baaed vehicle tracking system on the tank trucks 
carrying kerosene under JKP in phased manner. The 
essential features of the system Is that the vehicle carrying 
PDS SKO is fitted with a device and can be tracked on 
real time basis from the time it leaves the supply location 
and till It reaches the deatlnation. 

Rail Freight CorrIdor 

4186. SHRI PRABODH PANDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received any request 
from the Chief Minister of West Bengal for setting up of 
rail freight corridor from Delhi to Kolkata; 

(b) If 80, the details thereof; and 

(c) the reaction of the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes. Sir. 

(b) A request has been received for extending the 
Freight Corridor to Howrah. 

(c) In view of the representation from the Govemment 
of West Bengal and also considering the possibility of 
increase in freight traffic on account of proposed deep 
sea port, It has been decided to extend Eastem Corridor 
to this proposed port In Kolkata area. 

[Trsn!IMlkJnj 

Utlll..tlon of Funda under Scheme 
of HoateIl for SCI 

4187. MOHO. MUKEEM: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state: 

(a) whether the funds released under scheme of 
hostels for those belonging to scheduled Castes have 
been fuRy utilized by the reapecttve State Govemments 
during 2004-05 and 2005-06; 

(b) If so. the details of utilization of funds by the 
State Govemments under the said scheme particularly 
Delhi. Uttar Pradesh and Uttaranchal; 

(c) the number of hostels constructed and the pending 
plans of construction of hostels during the said period. 
StatelUnlon territory-wise; and 

(d) If not, the reason8 therefor and the action taken 
by the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): <a) to (d) Under the 
Centrally Sponsored Schemes of Hostels for SC Girls 
and BoYS. Central assistance is released to provide hostel 
facilities to SC Boys and Girls studying In middle schools. 
higher secondary schools, colleges and Universities. A 
statement showing Central aS8istance released and 
number of hostels sanctioned to State GovemmentlUT 
Administrations under the schemes during 2004-05 and 
2005-06 is enclosed. 

The Scheme envlaages that the hostels will be 
completed within a period of 5 years from the date of 
release of Central assistance. 

$16,.",,,,, 
CenlrB/ sssislsnctl rsltNlstKI IIfId numlHlr of hoslsls ssnctionBd to SfIIfB GOVfJmmllfltsIUT AdminisffBtions unrklr 1h6 

SCMmtJ of HosltIIs for SC Girls snd Boys during 2004-05 and 2005-06 

(As. in lakha) 

Boys Holle! GIIte HCIIIII 
aNo. StIIIAJT ~ 2005-0II 2Q04.05 2005-08 

CA FIIIIMtd No. 01 HaIIIIs CA RaIaI.cI No. 01 HaIIIIs CA ReIeuad No. 01 HoeIIII CA AII..cI No. 01 HaIIIII 

2 3 4 5 6 7 8 9, 10 

1. Andhra Pradesh 25.00 2 516.2029 44 675.00 54 125.00 10 

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Bihar 

Jammu & KeIhmir 

Mizorarn 

Rajuthan 

SIIddm 

Tamil Nadu 

Tripura 

3 

o 
o 

171.8 

o 
o 
o 
o 
o 

103.47 

447 .• 

14.00 

o 
o 
o 
o 
o 

o 

o 
o 
o 
o 

1275.75 

100.00 

Uttar PradIIh 0 
"'\' 

UItarInchII 95.81 

West BIngIJ 0 

AndamIn and NicobIr IIIIndI 0 

ChIndigafh 0 

Dadra and NIgIr HMIi 0 

VAiSAKHA 28, 1_ (~ 

4 s 

o 0 

o 0 

4 2~.875 

o 0 

o o 
o 0 

o 951.1281 

o 8.39 

8 111.441 

24 0 

o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

80 

o 
108.00 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

151.88 

o 118.575 

3 0 

o 0 

o 0 

o 0 

o 0 

I 

o 
o 

12 

o 
o 

7 

o 
o 

26.30 

o 
o 

o 0 

12 0 

8 103.47 

o 150.1525 

o 
4 

o 
o 
o 
o 

o 

o 
o 
o 
o 
o 

3 

o 
o 
o 
o 
o 

128.21 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 
o 

78.835 

o 
o 
o 
o 
o 
o 

8 

o 
o 
2 

o 
o 

9 

o 
o 

88.90 

o 
80.00 

o 0 

o 955.7005 

o 0 

6 111.441 

9 0 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 
o 

o 
153.12 

o 
o 
o 
o 
o 
o 
o 

88.76 

o 
o 
o 

228.10 

o 
o 
o 
o 
o 

10 

o 
o 
4 

o 

o 
15 

o 
9 

o 
o 
8 

o 
o 
o 
o 
o 
o 
o 
3 

o 
o 
o 
4 

o 
o 
o 
o 
o 
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2 3 4 5 

32. Daman Ind Diu 0 0 0 

33. Delhi 0 0 0 

34. lIkah1dweep 0 0 0 

36. Pondicheny 0 0 0 

T otII (SlaIllUT) 2243.31 121 2258.00 

CA-Cenlral Assistance 

AIIOC8tlon of Funde under Minority Wei,.,. 
ProgruMMa 

4188. SHRI BRAJESH PATHAK: Wltl the Minister of 
MINORITY AFFAIRS be pleued to atate: 

(a) the financial auiatance provided by the Union 
Govemment to States tor Area lmanalve Programmes 
under minorities welfare programmes during each of the 
last three years; and 

(b) the detaila of achievements made under the 
scheme during the said period Stat.wI .. ? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTUlAY): (a) The Area Intenalve & Madaraa 
Modemizatlon Programme (AIMMP) la being implemented 
by the Ministry of Human R880urce Development. The 
details of financial aaalatance provided by the Union 
Govemment to the States under this programme during 
the last three years are given in the enclosed atatement. 

(b) As reported by the Ministry of Human Resource 
Development the achievements under the area Intenalve 
scheme is as below: 

II 7 8 9 10 

0 0 0 0 0 

0 0 0 0 0 

0 0 0 0 0 

0 50.00 Amllr 242.52 Arrear 

85 1191.97 73 2067.53 52 

FulVpart grants given tor opening/construction of 
buildings for 3010 Primary/Upper Primary/Secondary 
schools; 

Seven residential Higher Secondary SchOOls for GIrlS. 

Construction of additional 3972 Clau rooms. 

Up-gradation of 79 Primary schools to Upper Primary 
Schools and High Schools to Higher Secondary Schools. 

Construction of 31 Hostel buildings for Girls Higher 
Secondary Schools. 

ConstNctlon of ToiletalUrinaia In 2540 schools. 

Provision of teaching-learning-material In 1303 
Prlmary/Upper Primary Schools and provision of library 
books, almiraha and fumlture etc. in 849 Primary/Upper 
PrimarylSecondary Schools. Provision of drinking water 
In 113 PrimarylUpper Primary Schools. Electrification of 
1230 PrirnaryJUpper PrimarylSecondary Schools. Provision 
of Science rooms/laboratories In 102 Primary/Upper 
Primary Schools and provision of 214 computers. 

DetaIls of Madarsa Modemisation Programme are not 
maintained by the Central Govemment. 

SIll.",.", 

0tJ1IIII8 ,.1fIIng AnM In~ " MaIU MotItIminIion ProgfllmlTlB (AIMMP) 

Amount Released (Rs. in Lakhs) 

Name of the State 2003-2004 2004-2005 2005-2006 

2 3 4 

A. InfrutNcture Dewlopment 

Andhra Pradesh 958.00 100b.00 

Haryana 998.62 450.00 
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1 2 

Madhya Pradesh 

uttar Pradesh 270.90 

B. Mad8ru Moclemiution 

Andhra Pradesh 

Blhar 

Chandlgarh 

Jammu & Kashmir 

Orissa 

Madhya Pradesh 

Maharuhtra 

Tamil Nadu 

Uttar Pradesh 

Tripura 

Total (A+B) 

[English} 

Export Statue to ATF 

68.04 

79.92 

81.68 

168.00 

246.68 

48.~ 

2900.00 

4189. SHRI IQBAl AHMED SARADGI: 
SHRI RAVI PRAKASH VERMA: 
SHRr ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether the Governr1*1t ~ to treat Aviation 
Turbine Fuel (ATF) supplies to long distance ftIghta of 
intemational carriers .. exports; 

(b) If 80. the details thereof; 

(c) the time by which the decIIion 18 likely to be 

taken In the maner; and 

(d) the beneftts likely to be aocrued to the Indian 011 
Companies? 

3 4 

57.28 

1229.72 634.87 

35.20 

79.92 

00.72 

168.96 

421.56 384.00 

3.16 

00.72 

235.23 

46.72 45.72 

2206.72 2&46.12 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) The 011 companies supply ATF, FO. 
LOO, HSD etc. to torwlgn going alrcrafts and foreign going 
veeaels at various airports and .. a ports for which foreign 
convertible currenciea/repartiable rupee are received. As 
such, these sypplies represent sales to foreign customers. 
By definition, such supplies are deemed exports. 011 
companle8 are already claiming duty drawbac:tc on such 
auppIiee under Customs Act. They have now requested 
for advance licence benefit for such supplies. The Ministry 
has recommended the proposal of oil companies to DGFT 
for appropriate amendments In Foreign Trade policy. 

Amendment to Indian RalIw.y Act 

4190. SHRI SUBODH MOHITE: WOI the Minister of 
RAILWAYS will be pleased to state: 

(a) whether the Railways propose to make 
amendrnellta In the Indian Railways Act to aoIve • large 

number of theft cues pending In the courts; 
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(b) if ao, the details thereof; end 

(c) the time by which the amendments are likely to 
be made in the said Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No Sir. 

(b) Nil. 

(c) Does not arise. 

/Tmnsllllion/ 

PIant-L.8ve1 Advleory Commltt .. 

4191. SHRI AJIT JOGI: WUI the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to atate: 

(a) whether plant Level advisory Committee h81 been 
constituted for the development of ancillaries for the 
Central Public Sector Undertakings In Chhattlsgarh; and 

(b) the clates on which meetings of IBP Company 
Limited, took place and the purchase orders placed during 
the last three years alongwith the amount Involved In 
each purchase order? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN OEV): 
(a) and (b) The Infonnallon Is being coUected and will be 
laid on the Table of the Hol*t. 

/English} 

Special Train. 

4192. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI HEMLAL MURMU: 
SHRI CHANDRAKANT KHAIRE: 
SHRI HITEN BARMAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways run Special Trains during 
summer se8l0n and other festive occasions; 

(b) if so, whether the Railways propose to introduce 
special trains during this summer season to cater to the 
needs of passengers; 

(c) If so, the details alongwith the originating and 
terminating stations thereof; and 

(d) the steps taken by the Railways to give due 
publicity of these special trains for the convenience of 
general public? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) A statement is attached. 

(d) Adequate and wide publicity is given to the 
traveling public about the summer special traina through 
electronic and print media. Besides, a summer special 
time table is also published every year which contains 
the details i.e. train no., destinations, stoppages enroute, 
accommodation, frequency etc. to facilitate the traveling 
public. Further, regular announcements are also made at 
stations about these trains. 

SlJlta'nMI 

The detalll of Summer special running during this summers are 81 under: 

SI.No. Train No. Destination Frequency Period Total trips 

2 3 4 5 6 

1. 0971/0972 Ahmedabad-Mumbal Central- Tri-weekly 9.5.2006 to 66 
Ahmedabad 16.6.06 

2. 4846A14848A Ahmedabad-Bandra (T). Trl-Weekly 10.04.06 to 70 
Ahmedabad 29.06.06 

3. 094910950 Ahmedabad-Dhanbad- Weekly 15.04.06 to 22 
Ahmedabad Superfast 26.06.06 

4. 0965/0966 A~V.""""'" Weekly 21.04.06 to 22 
Ahmedabad 02.07.06 
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2 3 4 5 6 

5. 090510906 Bandra (T -Jammu Taw!- Weekly 01.04.06 to 26 
Bandra (T) 25.06.06 

6. 0919/0920 Ahmedabad-Bandra (T)-Jalpur- Tri-weeldy 10.4.06 to 
Bandra (T) 29.6.08 

7. 097510976 Bandra (T}-Okha-Bandra (T) Weekly 17.04.06 to 14 
06.06.06 

8. 098410985 Porbandra-Bandra (T)-Porbander Weekly 17.04.06 to 16 
06.06.06 

9. 096510966 Bandra (T}-Jodhpur-Bandra en Weekly 12.04.06 to 24 
29.06.06 

10. 09791980 Bandra (T)-Ajmer-Bandra (T) Weekly 14.04.06 to 24 
01.07.06 

11. 0637/0638 Bangalore-Emakulam-Bangalore Tri-weekly 16.04.06 to 60 
01.07.06 

12. 068910690 Bangalore CIty-HublI-Bangalore Weekly 07.04.06 to 24 
City 02.07.06 

13. 0647/0648 Bangalore City-Nagercoll- Tri-weeldy 16.04.06 to 28 
Bangalore CIty 20.06.06 

14. 068410683 Bangalore City-Chenna!- Weekly 14.04.06 to 10 
Bangalore City 25.06.06 

15. 227A1228A Bhubaneawar-Chennal Central- Weekly 04.05.06 to 12 
Bhubaneahwar 23.06.06 

16. 0635/0636 Chennal Central-Trlvandrum- Dally 01.04.06 to 142 
Chennal Central 11.06.06 

17. 0601/0602 Chennai Central-Mangalont- Weekly 07.04.06 to 142 
Chennal Central 11.06.06 

18. 0657/0658 Chennai Central-Dadar (T)- Weekly 01.04.06 to 26 
Chennal Central 26.06.06 

19. 0639/0640 Chennal Central-Ajmar-Chennal Weekly 07.04.06 to 22 
Central 24.06.06 

20. 065310654 Chennal Central-Jodhpur- Weekly 24.04.06 to 20 
Channai Central 28.06.06 

21. 0605/0606 Chennai Egmore-Nagercoll- BI-weekly 03.04.06 to 52 
Chennal Egmore 30.06.06 

22. 061310614 Chennai Egmore-Madurai- 8I-weekly D2.0tI.06 to 60 
ChaMal Egmore 24.06.06 
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2 3 4 6 6 

23. 060310604 Chennai Egmore-TutIcorin· Weekly 04.04.06 to 26 

Chennai Egmore 28.06.06 

24. 139/140 Dadar (T)-Varanul-Dadar (T) DaNy 25.06.06 to 174 
01.07.06 

25. 165/166 oadar (T)·Emakulam-oadar (T) Weekly 01.04.06 to 28 
02.07.06 

26. 1671168 Dadar (T)-Manga\ore-Daclar (T) Weekly 06.04.06 to 26 
29.06.06 

27. 2051 AI2052A Dadar (T)-Mangalore-oadar (T) Weekly 19.04.06 to 23 
29.06.06 

28. 041610415 Deihl Saral RohlUa- DaDy 16.04.06 to 152 
Rajendranagar·oelhl Sara! 01.07.06 
Rohilia 

29. 064110642 Emakulam-Bangalore- 61-weekly 03.04.06 to 52 
Emakulam 29.06.06 

30. 065910960 Gandhldham-Mumbal Central- Tn-weekly 11.04.06 to 68 
Gandhidham 16.06.08 

31. 524.523 Gorakhpur-Lolananya Tllak (T)- Dally 02.04.06 to 208 
Gorakhpur 16.07.06 

32. 5261525 Gorakhpur-Ahmedabad- Weekly 17.04.06 to 22 
Gorakhpur 12.07.08 

33. 2041203 Guwahatl-Mumbal CST· Weekly 14.04.06 to 22 
Guwahatl 27.06.06 

34. 2021201 Guwahatl-BangaJore City- Weekly 02.04.06 to 26 
Guwahatl 28.06.06 

35. 023110232 Howrah·New oelhl-Howrah Trt-weekIy 01.06.06 to 40 
18.06.08 

36. 023310234 Howrah-Dehradun-Howrah WHk/y 05.05.06 to 12 
18.08.08 

37. 033710338 Howrah-Bikaner·Howrah Weekly 02.05.08 to 12 
18.06.08 

38. 0349/0350 Howrah-G~r·Howrah 8i-weekly 04.05.08 to 24 
18.08.08 

39. 2860AI2859A Howrah-Mumbal CST -Howrah Weeldy 07.04.08 to 28 
02.07.08 
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2 3 4 5 6 

40. 745.746 Howrah-Hyderabad-Howrah Weekly 17.04.06 to 18 
14.06.06 

41. 7481747 Hyderabad-Vlahakhapatnam- Weekly 15.04.06 to 18 
Hyderabad 18.06.06 

42. 7891790 Hyderabad-SangaJore- Weekly 24.04.06 to 14 
Hyderabad 10.06.06 

43. 099210991 Indore-Sandra (T)·lndore Bi·weeldy 09.04.06 to 48 
28.06.06 

44. 098810987 Jalpur·Pune-J.r Weekly 09.04.08 to 28 
03.07.06 

45. 0401/0402 Kathgodam·Dehradun- Weekly 15.04.06 to 22 
Kathgodam 30.06.06 

46. 1491150 Kolhapur·Nagpur·KoIhapur Weekly 08.04.06 to 24 
25.06.06 

47. 020810207 Kolkata·Guwah .... Kolkata Weekly 19.04.06 to 14 
30.05.06 

41. 1431144 Lokmanya TI\ak (T)·Varanasl- Trf..weelcly 01.04.06 to eo 
Lokmanya Tllak (T) 03.07.06 

49. 157/158 Lokmanya TIIak (T). Weekly 04.04.06 to 28 
Muzaffarpur·Lokmanya THak (T) 29.06.06 

50. 1591160 Lokmanya TIIak (T)-DlUbhange- Weekly 07.04.06 to 28 
Lokmanya TIIak (T) 02.07.06 

51. 109/110 Mumbai CST·Katwar·Mumbal Dally 01.04.06 to 182 
CST 01.07.06 

52. 0403A10404A New Delhi-Jammu Tawl-New Trt-weeIdy 18.04.06 to 
Delhi 05.07.06 

53. 1531154 Pune-Gorakhpur·Pune Weekly 04.04.06 to 28 
29.06.06 

54. 019611095 Puna-Ahmadabad-Puna Weekly 06.04.06 to 26 
30.06.06 

55. 041210411A Puri-Howrah·Puri Weekly 04.05.06 to 18 
23.06.06 

56. 0414A10413A Purl-Howrah-Puri Weekly 07.05.06 to 18 
28.06.06 

57. 024310444 Sealdah·New Jaipalguri·Sealdah SI.weekIy 03.05.06 yo 24 
17.06.06 
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2 3 4 5 8 

58. 7171718 Secunderabad-Rajkot- WMtdy 19.04.08 to 18 
Secunderabad 19.08.08 

59. 7191720 Secunderabad-BlUner- Weekly 16.04.08 to 18 
Secudnerbaad 15.06.08 

60. 7911792 Secunderebad-P .... WMtdy 22.04.06 to 16 
Secunderabad 12.06.06 

61. 088910690 Tata-Yashvantpur-Tata Weekly 21.04.08 to 22 
03.07.08 

62. 0711/0712 TINpatl-Vlahakhllpelnam- WMkIy 16.04.08 18 
TiNpati 12.06.08 

63. 0997/0998 Valaad-Patna-Valud Weekly 12.04.06 to 24 
30.06.06 

64. 091110912 Vailad-Gorakhpur·Valead 15.04.06 to 44 
27.08.08 

66. 091310914 V.Iaad-MangaIo .... Vaiead Weekly 13.04.08 to 24 
02.07.08 

68. 225A1226A Vlshakhatatnam·NIzamabad- WMIIity 02.05.08 to 16 
Vi8hakhapatnam 21.08.06 

67. 067410673 Yashvantpur-Ajrner· Weekly 02.04.08 to 24 
Yaahvantpur 28.08.08 

68. 1551156 Lokmanya Tllak (T)-Gorakhpur Weekly 24 
GS epedaI 

69. 169/170 AIlahebad-Lokrnany. TIIak (T) Weekly 24 
GSepecIaI 

70. 2071A12072A Madgaon-Mangalore-Madgaon WMkIy 13.04.08 to 23 
29.06.06 

Grand Total 

CeIling Co8t on Hoatela tor sea (c) the preeent conetructIon cost of hoeleIa In Madhy. 
Pradeeh; 

4193. SHRI DALPAT SINGH PARSTE: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be (d) whether the GoYemment pr~ to review the 
pleased to state: 

ceiling cost in view of the high cost of construction and 

<a) whether any ceiling has been fixed on the cost building material and the difficultlea of undertaking 

of construction of hoateIa for Scheduled CUtes under consh'uctlon work in the far flung regions of Madhya 
the centrally sponsored scheme; Prade8h; and 

(b) if so, the details thereof; <e) if so, the detaBa thereof? 
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THE MINISTER OF STATE IN THE MtNtSTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not arise. 

(c) The cost of construction of hostels is worked out 
on the basis of State PWD/CPWD schedule of rates. 

(d) No. Sir. 

(e) Does not arise. 

KIIrlpur Airport 

4194. SHRI P. KARUNAKARAN: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government has accorded the 
national status to Karipur Airport In Kerala; 

(b) if so, the details of facilities proposed to be 
provided at this airport; 

(c) whether considering the heavy traHlc from the 
Gulf countries, the Government would consider to 
Introduce more flights to Karlpur Airport; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The airport 
at Calicut (Karipur) has already been given status of 
international airport. 

(b) Expansion and modification of international and 
domestic terminal buildings works are in progress at an 
estimated cost of Rs. 89 crores and likely to be completed 
during 2006-07. 

(c) and (d) Government has laid down route dispersal 
guidelines with a view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different regions of the country. It 
Is, however, upto the airlines to provide air services to 
specific places depending upon the traHic demand and 
commercial viability. As such, the airlines are free to 
operate anywhere in the country subject to compliance 
of route dispersal guidelines issued by the Government. 

, 
Recommendation, of Krl,hnamurthy CommlttH 

4195. SHRI G.V. HARSHA KUMAR: Will the Miniater 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the recommendations of the 
Krlshnamurthy Committee on 'Synergy on Energy' have 
been examined by the Govemment; 

(b) If so, the details of the recommendations which 
have been accepted by the Govemment; 

(c) the recommendations which have not been 
accepted by the Government alongwith the reasons 
therefor; and 

(d) the time by which the accepted recommendations 
are likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) The recommendationa are under 
consideration of the Govemment. 

Electrification and Doubling of Rall_y Line, 

4196. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the railway lines under the Westem railway for 
which survey for electrification and doubling of railway 
lines have been completed; and 

(b) the time by which electrification and doubling of 
railway lines works would be executed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (8) Survey for doubling and 
electrification of Udhna-Jalgaon section has been 
completed. However, existing single line of the section is 
already electrified. 

(b) No time frame can be given at this atage 88 

work is not approved. 

Road,howa for Auction of 011 Blocks 

4197. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether a high level Government delegation has 
made road shows In London, Houston and Perth for 
auction of oil blocks; 

(b) if so, the achievements made by the said 
delegation during their such visits; and 

(c) the details of the buslne88 expected by the 
Government from such auction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes Sir. A high level Government delegation 
led by Minister of Petroleum & Natural Gas to London 
and Houston and another led by Minister of State of 
Petroleum & Natural Gas to Perth visited these locations 
to hold road shows to promote 66 blocks offered by the 
Government under the sixth round of New exploration 
Licensing Policy (NELP·VI). The maln objective of the 
promotional road show for NELP-VI was to create Interest 
amongst exploration & Production companies and other 
potential Investors by highlighting the geology of the blocks 
and attractive contract and fiscal terms offered by the 
Govemment under NELP·VI, persuade them to visit data 
rooms for data review and finally participate In the bidding 
process. One-on-one meetings achieved the objective of 
clarifying queries of the companies to convince them, 
particularly E&P companies, to bid in NELP-VI. 

(b) The road shows at London, Houston and Perth 
attracted a very encouraging response from expioratlon 
and production companies and other potential Investors. 
Many 011 majors partiCipated In the road show and held 
one-on·one meetings with the delegations and expressed 
their Interest in participating in NELP-VI bidding round. 
Some of the major companies which participated In road 
shows andlor held one-on-one meeting with the 
delegations were Exxon Mobil, Shell, BP, Chevron, 
Petrobras, BHP, ENI, Conoco Phillips, BG, Total, Statoll, 
Maersk, Encana, Repsol, Woodside etc. 

(c) As a result of Interest generated amongst 
prospective bidders, as on date, data of about Rs. 39.61 
crores for NELP-VI have been sold. This figure will further 
increase by the bid closing date of 15.9.2006. 

Earnings from Panna, Mulda and Tapti Ga. Field. 

4198. SHRI DUSHYANT SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a> whether the exploration works on Panna, Mukta 
and Tapti gas fields are going on as per expectations; 

(b) If so, the total amount of revenues earned by the 
Gas Authority of india Ltd. (GAIL) and joint venture 
partners from Panna, Mukta and Tapti gas fields since 
the joint venture project started commercial production, 
year-wise; 

(c) If not, the reasons therefor; and 

(d) the measures taken/being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROL.EUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) exploration programme committed In Panna, 
Mukta and Tapti fields Production Sharing Contracts 
(PSCs) have already been completed. 

(b) GAIL Is not a party tot he PSCs for Panna, 
Mukta and Tapti fields (PMT) and hence does not eam 
any revenue under the pSCa. Gross revenue flow to the 
PMT Joint Venture since Inception under the PSCs are 
given at Annex-I. 

(c) and (d) Does not arise. 

Commercial Production of 011 In Barme, Basin 

4199. SHRI SUBHASH MAHARIA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Union Govemment has recently given 
its clearance to MIs. Calm for executing its Field 
Development Plan (FOP) In the highly prospective 
Rajasthan basin (block ~J-ON-90/1); 

(b) If so, the details thereof; 

(c) the likely Production of olVnaturai gas per day 
therefrom; and 

(d) the time by which the company will start 
commercial production of oil In Barmar basin? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) In the block RJ-ON-9011 located In 
the Barmer district of Rajasthan, Cairn Energy India Ply. 
Ltd., the operator, has submitted Field Development Plan 



213 wnttsn AnswslB VAISAKHA 28, 1928 (S8k.9) 10 OIlflSIIons 214 

(FOP) In respect of four commercial dIacoveries namely 
Mangala, Alshwarlya, Saraswatl and Raageahwarl. The 
FOP is yet to be approved. 

(c) The FOP submitted by the operator envisages 
peak oil production 0 approximately 112,000 Barrels per 
day and gas production at approximately 19 MMSCFO. 
The gas produced would be consumed for Intemal use. 

(d) The commercial production from Banner basin is 
likely to start by late 2008. 

Indo-Ulbeklatan Coopratlon In Hydrocarbon Sector 

4200. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether India and UJbeklstan have signed any 
agreement for cooperation In hydrocarbon eector; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes, Sir. A Memorandum of Understanding 
for Cooperation In the field of 011 and natural gas between 
Ministry of Petroleum & Natural Gas and the National 
holding company, UZBEKNEFTEGAZ of Republic of 
Uzbekistan was signed on 26th April, 2006. 

(b) The details are given in the enclosed Statement. 

The areas of cooperation envisaged in the 
Memorandum of Cooperation entered into between the 
Ministry of Petroleum & Natural Gas and Uzbeknettegaz 
are as follows: 

(i) promote cooperatior. between the Indian and 
Uzbek companies In undertaking E&P Initiatives 
with subsequent deveropment of newly 
discovered oil and gas fields and production of 
petrochemical products in Uzbekistan and bidding 
by Uzbek companies in various NELP rounds 
for participation in the Indian E&P sector; 

(Ii) encourage bilateral cooperation for undertaking 
joint exploration and production initiatives for oil 
and natural gas resources In third countries; 

(ill) encourage execution of large engineering and 
construction contracts Including 011 and gas 
pipeline projects by Uzbek and Indian 
companies; 

(Iv) encourage taking up of LPG and LNG Refinery 
projects by Uzbek and Indian companlel In 
Uzbekistan, India and third countries; 

(v) encourage cooperation on basic and applied 
R&D; 

(vi) encourage designing, construction commiIsIonlng 
operation and maintenance as well a. 
engineering and management In the area of 011 
and gas related Industries; 

(vII) encourage cooperation for manufacture, 
upgrading and supply of drilling rigs and 
petrochemicals proceeslng units; 

(vIII) encourage training of apeclallsts, sharing of 
expertise and technical asslstal'lce; 

(Ix) exchange environmental protection Including 011 
spill emergency response systems. 

The memorandum provides for the setting of a Joint 
Working Group at official level to identify and pursue 
th... areas of cooperation. 

H.aHh Cara facllltl •• to AallWllY EmployHe 

4201. SHRI HITEN BARMAN: WIll the Minister of 
RAILWAYS be pl.ased to state: 

(a) the details of health care facilities aveNabie to 
Railway employees In West Bengal; 

(b) the details of places In the State where health 
care units like hospitals, dispensaries etc are proposed 
to be set up during the Tenth Five Ye.r Plan; and 

(c) the steps being taken by the Railway. In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Comprehensive Health 
Care facilities are being provided to Railway Employees 
of the State of West Bengal, both serving and retired 
(only those who join Retired Employees Uberalised Health 
Scheme), and their family members through thirteen (13 
Railway Hospitals lliz. Two (2) well equipped Zonal Head 
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Quarter (Central) Hospitals. Six (6) Divisional Hospitals, 
Two (2) Sub-divisional Hospitals, One (10 Production Unit 
Hospital, Two (2) workshop based Hoapitala and Seventy-
Four (74) Railway Health Units located all over the State. 
Multi-speciality facilities are available at the Zonal Head 
Quarter Hospitals. Help is also taken from State 
Govemment hospitals. Railways have also recognised 
three (3) specialised private hospitals for providing medical 
treatment to the railway employees. 

(b) At pr\,sent there 18 no proposal for setting up of 
more RaHway Hospitals and Health Units during the Tenth 
Five Year Plan in the State of West Bengal. However, 
there Is a proposal for major upgradation of B.A. Singh 
Hospital, Eastem Railway, Kolkata. 

(c) Railway Hospitall and Health Unltl are set up on 
need balis as an ongoing process. 

R.habUlt.lon of Ou .... 

4202. SHRI JUAL ORAM: Will the Minister of 
DEFENCE be pleased to state: 

(a) the number of people displaced follOwing the 
establishment of the Badamal Ordnance Factory in 0ri88a; 

(b) whether those displaced persons have been 
rehabilitated; 

(c) if not, the reasons for delay; 

(d) the steps taken by the Govemment to rehabilitate 
the displaced persons; and 

(e) the time by which they are likely to be 
rehabilitated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) 1030 families 
were displaced following setting up of Badmal Ordnance 
Factory in Orissa. 

(b) to (e) The Displaced Families have been provided 
with free land for residential accommodation with house 
building assistance. Ten colonies have been constructed 
with facilities like Tube wells, Tank, Village roads, Primary 
School, Middle School, High School, Community Center, 
Health Center etc. Further, 994 persons have been given 
employment. 

Employment could not be oHered to balance 36 
persona due to the foilowlng reasonl: 

(I) Non-availability of documentary evidence as per 
the report of the Collector, Bolangir (22 c .... ). 

(Ii) Non-acceptance adoption cases (7 c .... ). 

(iii) No claimants (3 ,cases). 

(iv) No bonafide claimants (4 cues). 

{TrlInslalion/ 

Backlog of Re .. rved Po.tI 

4203. SHRI BAPUHARI CHAURE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there 18 a backlog of reserved posta of 
Scheduled Castes, Scheduled Tribes and Other Backward 
CI88888 in the Ministry of Petroleum and Natural Gas; 

(b) If so, the details thereof, category-wise; 

(c) whether any special drive has been l8unched to 
fill the reserved posts; 

(d) If so, the details thereof; and 

(e) the steps taken to fill the reserved posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No, Sir. 

(b) to (e) Does not arise in view of reply to (a) 
above. 

Requirement of Crude 011 by all Companle. 

4204. DR. CHINTA MOHAN: 
SHRI RAW I LAL SUMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the annual requirement of cruct, 011 by the Public 
and Private Sector Oil Companies, sector-Wise; 

(b) the details of the requirement fulfilled through 
indigenous production and import; and 
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(c) the average value of cNde oil ...... ed during 
the year 2oo5-2006? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The actual quantity of crude oil 
processed by the oil refineries during 2005-06 and the 
details of Its fulfillment, sector-wise, was as under: 

Crude Oil Mode of fulfiUment 
Processed Indigenous Import 

Public Sector 

Private Sector 

96.5 

30.5 

29% 

Nil 

71% 

100% 

(c) The average price of eNde oil (Indian basket) 
during the year 2005-06 was US$ 55. 72/barrel. 

/English} 

Acqulaltlon of Land for Pre..."atlon of Monum.nw 

4205. SHRI K. VI RUPAKSHAPPA: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether any land Is being acquired by 
AchaeOIogicaI Survey of India (ASI) in Karnataka for better 
preservation of monuments; 

(b) if 80, whether any time limit has been fixed to 
complete the land acquisition process; and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 233.27 Acres 
of land is being acquired by Archaeological Survey of 
India at Hempi for better preservation of monuments. 

(b) and (c) The land is being acquired through the 
Land Acquisition Officer, Hospet under the Kemataka 
State Land Acquisition Act. The acquisition proceedings 
are underway. 

[Tf'IInmlllion} 

Withdrawal of 1st and lind AC Coaches from trains 

4206. SHRI KAILASH NATH SINGH YADAV: 
SHRI MOHO. TAHIR: 
SHRI ASHOK KUMAR RAWAT: 

WIN the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to withdraw 1st AC 
and lind AC coach .. from the trains as reported In the 
Dalnlk Jagran dated March 23, 2006; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether any assessment has been made In regard 
to decrease In the eamlngs from these coaches; 

(d) if so, the details thereof; and 

(e) the action being taken by the Railways in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not arise. 

/English} 

Heritage Tourism 

4207. SHRI B. MAHTAB: 
SHRI ANANTA NAYAK: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) the financial aaaiatance provided to the State 
Govemments for development of herttage tourism during 
each of the last three years and the current year; 

(b) whether 80me State Govemments have sent 
proposaia to the Union Govemment to develop heritage 
tourism in their respective States; 

(c) if so, the details thereof, State-wise; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (d) Development of 
tourism Is a continuous process and Is primarily the 
responsibility of the StateJUT Governments. The 
Department of Tourism priorltlses tourism projects, 
including heritage tourism projects, in consultation with 
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StatelUT Govemments and central financial uaiatanc:e is statement showing the financial assistance provided to 
extended to them for implementation of these projects. StateslUTs for heritage tourism projects during the lut 
subject to InlBr-ss priority and availability of funda. A three years and the current year Is enclosed. 

SII"""nl 

Slllhl-wiss HBrIt6gs Tourism ProjfICts S6nc1ion«1 during IhtJ 1681 thfStl )'fNIfS and thtJ cufTtlf1l YfNIr 

(Rs. in lakhs) 

2003-04 2004-05 2005-06 2006-07 

SI.No. State/UT Amount Amount Amount Amount Amount Amount Amount Amount 
Sancd. Released Sancd. Released Sancd. Released Sancd. Released 

1. Andhra Pradesh BOO.OO BOO.OO 797.47 637.98 800.00 BOO.OO 0.00 0.00 

2. Assam 151.27 151.27 0.00 0.00 0.00 0.00 0.00 0.00 

3. Bihar 954.42 861.89 304.17 249.91 768.12 614.50 0.00 0.00 

4. Chattisgarh 0.00 0.00 397.91 318.33 0.00 0.00 0.00 0.00 

5. Gujarat 0.00 0.00 0.00 0.00 708.81 692.81 0.00 0.00 

6. Haryana 801.56 717.56 485.06 387.65 0.00 0.00 0.00 0.00 

7. Himachal Pradeeh 0.00 0.00 500.00 400.00 00.00 0.00 0.00 0.00 

8. Jammu and Kashmir 736.00 735.00 752.91 640.00 1283.95 1027.15 0.00 0.00 

9. Kamataka 1027.12 720.20 1598.60 1278.80 332.71 268.17 0.00 0.00 

10. Kerala 0.00 0.00 0.00 0.00 BOO.OO 640.00 0.00 0.00 

11. Madhya Pradesh 199.80 199.64 1213.12 950.19 2908.23 2326.22 0.00 0.00 

12. Maharashtra 784.33 784.25 537.26 429.80 2000.72 1600.54 0.00 0.00 

13. Nagaland .300.00 240.00 0.00 0.00 0.00 0.00 0.00 0.00 

14. Orissa 0.00 0.00 1229.18 957.43 0.00 0.00 0.00 0.00 

15. Punjab 81.00 23.30 290.58 245.99 943.09 754.47 0.00 0.00 

16. Rajasthan 1122.74 1044.66 1059.43 746.66 2576.87 2074.40 558.39 446.70 

17. Tamil Nadu 795.92 645.60 437.91 350.92 2510.39 1917.71 0.00 0.00 

18. Uttar Pradesh 614.22 545.41 760.18 598.94 1756.67 1404.60 0.00 0.00 

19. West Bengal 295.06 276.50 0.00 0.00 500.00 400.00 0.00 0.00 

20. Delhi 2000.48 1972.86 0.00 0.00 0.00 0.00 0.00 0.00 
\ 

21. Daman and Diu 265.07 239.00 0.00 0.00 0.00 0.00 0.00 0.00 

Total 10927.99 9957.14 10363.69 8192.80 17889.58 14518.57 558 •• 448.70 
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Army Help to Counter Nuallam 

4208. SHRI ANANTA NAYAK: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the army is providing advice and training 
to counter the rapidly growing naxalism menace as 
reported in Times 01 ImRs, dated April 21, 2006; 

(b) If so, the details thereof; 

(c) whether some States have opened counter 
terrorism schools with the help of Army; and 

(d) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) As reported in the Times of 
India dated the 21st April 2006, the Army is providing 
aid to civil authority to counter the naxalite menace. This 
Includes training of Central Reserve Police Force (CRPF), 
Jharkhand Police and Chhattisgarh Police personnel in 
basic tactics and various facets of counter naxel 
operations as well as advice on procurement of specialist 
counter Improvised Explosive Device (lED) equipment. The 
Army is also assisting the States in acquiring the services 
of retired Service personnel for counter naxal operations. 
The Chhattlsgarh State has opened Counter Terrorism 
and Jungle Warfare College, Kanker, with the help of 
Army. Qualified Army Officers and Junior Commissioned 
Officers (JCOs) were attached for providing assistance in 
raising of the institute. This Institute Is headed by a retired 
Brigadier of the Indian Army. 

Jamnager Airport 

4209. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government proposes to upgrade 
Jamnagar Airport 88 an International Airport; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be upgraded as 
an International Airport? 

THE MIN.STER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

Conversion of Old Planes for cargo U .. 

4210. SHRI KISHANBHAI V. PATEL: WiH the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Indian Airtlnes (IA) proposes to 
convert its old planes for cargo use; 

(b) if so, the details In this regard; 

(c) the expenditure likely to be incurred by IA In 
conversion of these planes; 

(d) the extent to which it is likely to benefit the IA 
in handling cargo; and 

(e) the time by which IA is likely to start Its cargo 
service in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRt PRAFUL PATEL): (a) to (c) Yes, 
Sir. Indian Airtines proposes to convert five B·737 aircraft, 
at present operated by Alliance Air to freighter aircraft at 
an average conversion cost of approximately USD 1.5 
million per aircraft. Indian Airtines plans to operate these 
freighter services with Nagpur as a hub and Deihl, 
Mumbai, Kolkata and Chennai (via Bangalore & 
Hyderabad) as Originating stations. 

(d) With the operation of freighters, Indian Airlines 
would be able to expand its cargo business and also 
offer dedicated cargo service during the night time. 

(e) No definite time frame for start of the cargo 
service has so far been finalised. 

Modemlaatlon of Hyder.bad Airport 

4211. SHRI M. ANJAN KUMAR YADAV: 
SHRI O.K. AUDIKESAVULU: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Union Government has chalked out 
the modernization plan of Hyderabad International Airport 
with the Joint-Venture partnership of the Private 
Companies, Airports Authority of India and the 
Government of Andhra Pradesh as reported in The 
Hlndustan Times, dated March 30, 2006; 
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(b) if so, the details thereof; 

(c) the estimated expenditure expected to be incurred 
on the said project; and 

(d) the time by which the said project is Hkely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Airports 
Authority of India (AAI) has no plan at present to 
modernise existing Hyderabad International Akport. 
However, the Govemment has approved a proposal of 
the State Government of Andhra Pradesh to set up a 
Greenfield Intemational Airport at Shamshabad near 
Hyderabad through Joint Venture Route with Public Private 
Partnership. 

(b) The Greenfield airport at Shamshabad near 
Hyderabad is being developed with Public Private 
Participation (PPP), as a Joint Venture (JV) project 
wherein AAI has committed an equity contribution of 13%, 
which has been capped at Rs. 50 crores. Based on a 
competitive bidding process, consortium led by Mis GMR 
Infrastructure Limited with Malaysian Airport Holding 
Barhard (MAHB) have been selected as the strategic joint 
venture parties holding 74% equity in the JVC and 13% 
equity is being held by Govemment of Andhra Pradesh. 

The following project agreements have been 
executed: 

(i) Concession Agreement (ii) State Support 
Agreement (iii) Land Lease Agreement (iv) CNs/ATM 
Agreement (v) Airport Operation & Management 
Agreement (vi) Financing Agreement, and (vii) EPC 
Agreements. 

(c) The estimated expenditure expected to be incurred 
on the project is to the tune of Rs. 1761 crores. 

(d) The completion time for the Project is 36 months 
from the date of Financial Close (FC). FC has been 
achieved on 22nd August 2005. 

/Translation} 

Circuit Development Scheme 

4212. SHRI GANESH SINGH: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Union Govemmenthas received any 
proposal for circuit development scheme from the 
Government of Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINiSTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Identification of 
places of tourist interestispots is primarily the responsibility 
of the State Government concerned. However, the 
Department of Tourism provides funds on the basis of 
project proposals prioritized for grant of central financial 
assistance every year for tourism Infrastructure 
development after detailed consultation with the State 
GovemmentslUT Administrations and subject to availability 
of funds under the respective head during a specific year. 

During the 10th Plan period, the following amounts 
have been sanctioned for development of tourism projects 
in the State of Madhya Pradesh: 

Year Amount sanctioned 
(Rs. in lakh) 

2002-03 801.23 

2003-04 670.06 

2004-05 1547.19 

2005-06 3047.39 

/English} 

AI Expre .. 

4213. SHRI BRAJA KISHORE TRIPATHY: Will the 
Mlnl8ter of CIVIL AVIATION be pleased to state: 

(a) whether the objectives of setting up of Air India 
Express have been achieved; 

(b) if not, the steps taken by the Govemment to 
achieve the objectives thereof; and 

(0) the details of the fleet strength of ,AI Express at 
preeent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Air India 
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Expreae w.. introduced primarily to cater to the price 
senettlve mar1ceta and aIIo to take adllanIIIge of being 
the first mover before the entry of other low coat carriers 
Into the Indian Market. Air India Expre88 has been 
received favourably by the travelling public and has 
achieved a seat factor of BO% approx. during the previous 
financial year. 

(b) Does not artse. 

(c) Air India Expre88, presently, has a fleet of 5 
aircraft. 

4214. SHAI AAVICHANORAN SIPPIPARAI: 
SHAI JUAl ORAM: 
SHAIMATI NIVEDITA MANE: 
SHAI EKNATH MAHAOEO GAIKWAO: 
SHAI KIATI VAADHAN SINGH: 
SHAI SANJAY DHOTAE: 
SHAI MOHO. TAHIR: 
SHAI BAPU HAAI CHAUAE: 
SHAI MAOHU GOUD YAKSHI: 

Will the Minister of RAILWAYS will be pleased to 
state: 

(a) whether there has been an increase In the 
naxalite attacks on the trains, railway atatione and other 
railway property particularly in the naxallte prone atatea 
in the recent months; 

(b) if so, the number of cases reported during the 
current year; 

(c) the loss of IIvea and property due to naxaJlte 
attacks during the said period; and 

(d) the .. eps taken to strengthen the HCurity In trains 
and to protect railway property from such attacks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes Sir. 

(b) 21 cases have been reported during the current 
year. 

(c) Due to naxallte attacks, 5 lives were lost and 
property worth As. 1,85,00,600 was damaged. 

(d) According to Entry No. 2 of the State LIIIt of the 
Conlltitutton of India, 'Police' (including Aallways and 
village Police), is a State subject. Prevention of crime, 
reglatratlon of cases, their Investigation and maintenance 
of law and order in Railway State Police. The State Police 
have a separate wing called the Govemment Aailway 
Police (GAP) for dealing with all matters relating to law 
and order on the Railway. Prevention and detection of 
crime is the constitutional responsibility of the State 
Govemments, and as such, Ministry of Aailways has to 
depend largely on them for control of crime over Aallways. 

The Govemment Railway Police (under the Statel 
Union Territory. Govemments) co-ordinate the security 
arrangements as per the requirements and levels of 
security threats, their nature etc. The Railways actively 
assist In aspects pertaining to the Aallways In order to 
facilitate smooth train operations and transportation of 
passengers, parcels and goods In such situations. 
However, the Ministry of Railways have taken following 
steps to strengthen the security In trains and to protect 
railway property from such attacks: 

Railway Protection Force Is providing on average 
1,217 escort parties In affected trains In vulnerable areas, 
In co-ordlnatlon with the State Govemments, for which 
an average of 3,712 staff are deployed. 480 atations on 
the average are also given additional security by Railway 
Protection Force with deployment of 2,706 personnel dally. 
These deployments are In addition to the Govemment 
Railway Police personnel deployed on trains and the 
railway premises, In order to further strengthen the 
security. The offenderl apprehended by RPF staff are 
forwarded to the concemed Govemment Aallway Police 
with detailed report regarding the offence for registration 
of cues and further legal action. 

The Railways have also taken steps to modemize 
the Railway Protection Force (RPF) who have been 
equipped with additional road vehicles numbering 48 
BuIes, 152 Jeeps and 119 Motor Cycles, communication 
equipments numbering 3142 (5 Watt Walkie Talkies, 123 
25 Watt VHF and 2500 Bullet Proof Jackets and an equal 
number of Bullet Proof Helmets). Besides compact & 
effective weapons (5.56 mm INSAS rifles numbering 1000, 
carbines numbering 7336 and pistols numbering 17236 
have been provided. 

Valuation of A ... t. of AAI 

4215. SHRI OHANUSKOOI R. ATHITHAN: Will the 
Minister of CIVIL AVIATION be pleaaed to state: 
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(a) the total valuation of asaets of the Airports 
Authority of India (AAI) as on April 1, 2005; 

(b) total valuation of 888eta of Deihl and Mumbai 
Airports; 

(c) whether such valuation is based on the report of 
any official agency; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The value 
of the gross block of Airports Authority of India (AAI) 81 
on 1 st April, 2005 was As. 5265.35 crores. 

(b) The value of the gro88 block of Delhi Airport as 
on 1.4.2005 was Rs. 847.22 crores for Delhi Airport and 
Rs. 911.47 crores for Mumbal Airport. 

(c) and (d) No, Sir. The value stated above Is as 
per the books of accounts of AAI. 

{Tf'IInsJalion} 

Discovery of Gas by GSPC 

4216. SHRI MITRASEN VADAV: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Gujarat State Petroleum Corporation 
(GSPC) has struck gas In its Tarapur 011 block In Anand 
district; 

(b) if so, the anticipated reserves therein; 

(c) whether some foreign 011 companies have shown 
interest in developing the said gas block; 

(d) if so, the details thereof; and 

(e) the time by which gas production is likely to start 
from the said block? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Yes Sir, MIs. GSPC has made a 
gas discovery in a pre-NELP block CB-ON/2. The 
discovery is under appraisal. 

(c) and (d) Mis. GSPC has proposed to offer 20% 
participating Interest in the block CB~ONI2 to MIs. 
GeoGlobal Re80urces-Barbados, a foreign company. 

(e) The discovery Is under app"lsal and thereafter 
only the commercial potential will be known. 

/English} 

Fire Incidents at Airport. 

4217. SHRI SURESH ANGADI: 
SHRI K.C. PALANISAMV: 

Will the Minister of CIVIL AVIATION be pleased to 
slate: 

(a) whether there has been some fire incidents at 
Deihl and other Airports in the recent past; 

(b) if so. the details of the fire incidents reported 
during the current year alongwlth the causes thereof; 

(c) the details of losses incurred on each incident 
thereof; and 

(d) the steps taken to ensure that such incidents do 
not recur In future? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes. Sir. There have been three incidents of fire at Indira 
Gandhi International (IGI) Airport. Deihl and one Incident 
at Chhatrapati Shivaji International (CSI) Airport. Mumbai. 
The above incidents occurred at IGI Airport on 22.1.2006. 
2.2.2006 and 24.4.2006 due to electrical-sparklshort-circuit. 
The incident at CSI Airport occurred on 27.4.2006 due to 
welding. 

(c) The loss due to fire on 22.1.2006 was Rs. 10 
lacs approximately. on 2.2.2006 was Rs. 0.50 lacs 
approximately and on 24.4.2006 was Rs. 20.50 lacs 
approximately. However. there was no 1088 in the fire 
incident at the Chhatrapati ShivaJI International Airport on 
27.4.2006. 

(d) The following steps are taken from time to time 
to ensure that such incidents do not recur: 

(i) Monthly inspection of various types of fire 
extinguishers placed in aU terminals and offices. 

(ii) Quarterty inspection of fixed fire irllstaJlation and 
fire alarm detection system. 

(iii) Fire dampers In AlC ducts are checked once In 
every quarter. 
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(iv) Random inspection to check the use of 
unauthorised appliances and other fire hazards, 
if any, in the offices of the airlines/agencies. 

(v) Fire officials keep monitoring the welding work. 

(vi) Familiarization of the terminal building of all fire 
staff is done periodically to enable them to have 
easy access to the various terminal building 
areas and to reach the sources of the fire 
promptly. 

Railway Projects 

4218. SHRI NIKHIL KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the railway projects which were acheduIed 
for completion in 2007 have not been sanctioned so far; 

(b) if so, the details alongwlth the reasons therefor; 
and 

(c) the steps taken by the Railways to sanction! 
complete railway projects without any further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) The targeted works are being monitored regularly 
for the progress and necessary funds are being provided. 

Recovering of Training Coat from Pilote In AI 

4219. SHRI TAPIR GAO: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the training cost i6 being recovered from 
the new pilots in Air India (AI); 

(b) if so, the reasons therefor; and 

(c) the corrective steps proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) No, 
Sir. However, Air India and Air India Express are 
accepting post dated cheques of Rs. 25 lakhs and Rs. 
16 lakha, respectively, from the pilots joining these airtines, 
which will be encaahed in case the pilot does not serve 
the alrtlne for a period of five years. 

Grants to MU811m Minority Educational Inatltut •• 

4220. SHRI MANORANJAN BHAKTA: Will the 
Minilter of MINORITY AFFAIRS be pleased to state: 

(a) whether the Union Govemment has received 
representations from various MusHm minority educational 
institutes from Aligarh In Uttar Pradesh for grant-in-aid 
under Maulana Azad ~ducation Foundation; 

(b) if so, the details and names of such educational 
institutes; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) Maulena AzadEducation Foundation 
(MAEF), an autonomous organization, has received 
applications for financial a •• istance from minority 
educational institutions of Aligarh. 

(b) and (c) Details of action taken by MAEF given in 
the enclosed statement. 

Detaile of action taken by Maulana Azad Education Foundation (MAEF), on applications for financial assistance 
received from educational institutions in AJigarh are 81 follows: 

SI.No. 

1. 

Name of Organisation 

2 

Shabbir Memorial Education Society, 
Dhoerra, Aligarh 

Sanctioned 

3 

6.00 

(Rs. in lakhs) 

Grant-in-Aid 

Releaaed 

4 

6.00 
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2 

2. Anjuman Tameer-e-Millat. 
Dodhpur, Allgarh 

3. Kulsoom Educational Society, 
Dodhpur. Aligarh 

4. Iqra Educational Foundation, 
Aligarh 

5. Shabbir Memorial Educational Society. 
Dhoerra, Aligarh 

6. Nadir Education Society, 
Atrauli, Aligarh 

7. AII-Barkat Educational Society. 
Jamalpur, Aligarh 

8. Rafl Educational Development 
Society, Aligarh 

9. All India Muslims & Rehabilitation 
Education Society. Anoopshahar 
Road, Allgarh 

10. 

11. 

12. 

13. 

Alig Education Scientific and 
WeHare Soceity, Jamalpur, 
Aligarh 

Habib Memorial Public School 
Shiksha Samltl, Barta, Aligarh 

Crescent Charitable Trust, 
Dodhpur, Allgarh 

Alwaha Educational Society. 
Diggi Road, Aligarh 

(Trsnsl8tionJ 

Expenditure on Railway Projects 

4221. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the railway have made any .......".nt 
regarding the expenditure to be incurred on the on-golng 
and pending railway projects; 

(b) if so. the details alongwlth the cost escalation 
therefor; and 

3 4 

15.00 15.00 

0.20 0.20 

30.00 30.00 

15.00 15.00 

5.00 2.50 

20.00 14.00 

Declined 

Declined 

Declined 

No decision taken. 

No decision taken. 

No decision taken. 

(c) the concrete steps taken/proposed to be taken 
for timely completion of projecta In order to avoid cost-
and-time overrun? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. As on 
1.4.2006 the throw forward of ongoing projects under the 
Plan heads New Line, Gauge Conversion. Doubling, 
Railway Electrification and Metropolitan projects is about 
Rs. 53946 crores. Ongoing railway projects, undergo cost 
escalation on account of various reasons like change in 
the standards in the absence of assured availability of 
matching funds at the time of taking up of a project, time 
and cost overrun is not feasible to be evaluated. 
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(c) A number of initiatives have been Wk.n to 
generate additional resources to expedite completion of 
the ongoing projects. These included funding through 
National Projects, Defence funding, Public Private 
Partnership, State sharing and Rail Vikas Nigam limited. 
For the early completion of new line and gauge conversion 
projects taken up on soclo-economic considerations, 
Remote Area Rail Sampark Yojana has been announced. 
With these initiatives, it Is expected that the ongoing 
projects would get completed In a period of about 6 years. 

R.I.... of Spectrum 

4222. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI SUGRIB SINGH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether spectrum is released by the Defence 
Services for the use of Cellular operators thus 
compromising with the security of the country; 

(b) if so, the details thereof aIongwlth Ita Impact on 
the security of the country; and 

(c) the steps taken by the Govemment to ensure 
that the requirements of Defence Servicea .nd security 
aspects are not affected adversely? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) The spectrum Is releued by 
the Defence Services for use of cellular operators on 
case to case basis keeping in view the requirements of 
Defence Services and also the needs of the Telecom 
Industry without adversely affecting the security aspects 
of the country. 

[English} 

Rock cave Painting. 

4223. SHRI BIKRAM KESHARI DeO: WIU the Minister 
of TOURISM AND CULTURE be pleued to state: 

(a) whether the Archaeological Survey of India 
proposes excavation and preservation of the Rock Cave 
Paintings, findings of the Muragurta Valley Civilization, 
the Chousat Yolini Temple, the'Rahipur.Jharioi Group of 
Temples and Jumlagarh Fort in Kalahandi and Naupada 
districts of Ori8sa for cultural prosperity; 

(b) If so, the details thereof; 

(c) whether the Union Govemment proposes to 
undertake excavation, restoration and preservation of 
unearthed artifacts found at various archaeological .Ites 
along the Mahanadi and T.lvalley In K.I.h.ndl .nd 
Naupada districts In on8l8: and 

(d) if so, the detaUs thereof alongwlth the funds 
allocated therefor durtng 2006-200n 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) The 
Archaeological Survey of India has no propoaal for 
excavation at any of these sites In the current field 
season. Of the above sites, the Chouulh Yogin; temple, 
District Bolangir (Orissa) is a centrally protected monument 
which Is preserved and maintained 88 per archaeological 
norms. 

(c) There is no such proposal at present. 

(d) Question does not arise. 

Package tor Revlvtll of HUT Ltd. 

4224. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI KRISHANBHAI V. PATEL: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleued to state: 

(a) whether the Govemment has cleared a R.. 836 
crore package for the revival of five units of HMT Limited 
in BangaJore; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to ensure the 
higher levels of performance by theee units? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANT I SINGH): (a) No, Sir. The Govemment has not • 
taken a final decision on the proposed revival package 
of HMT (Machine Tool) Ltd. 

(b) Does not arlee. 
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(c) An MoO shall be signed with the company after 
approval of its revival package to monitor the desired 
level of performance. 

Upgradlltlon of Infotech Syatem 

4225. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI SUGRIB SINGH: 

Will the Minister of DEFENCE be pleued to state: 

(a) whether the MlHtary Engineer Services (MES) has 
sought assistance of the 011 and Natural Gu Corporation 
limited to upgrade Its Infotech System Infrutructure; 

(b) if so, the details thereof; 

(c) whether any agreement hu been signed in this 
regard; 

(d) if so, the details thereof; and 

(e) the estimated expenditure likely to be Incurred 
thereon? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) Military Engineer Servlc .. (MES) 
is in the process of establlahlng a Wide Area Network 
(WAN) for all It. Chief Engineer., Command Works 
Engineers and Garrison Engineers spread all over the 
country. The Oil and Natural Gas Corporation Limited 
(ONGC) was requested to assist In the upgradatlon of 
Infotech System infrastructure of MES by providing 
technical expertise and initial start up services. In this 
regard a Memorandum of Understanding (MOU) has been 
signed between the ONGC and the MES on 26th April 
2006. As per the MOU, the ONGC shall provide the 
following services to MES for their Enterprise Resource 
Planning (ERP) implementation. 

(i) Project Management Services for SAP (System 
Application and Products for data pl'OC888ing) 
solution based ERP implementation In MES. 

(iI) Hosting Services in their existing Data Centre 
for MES Development Landscape ERP solution. 

(Iii) Post ImplementatloniHelpdesk Support for the 
ERP system. 

These consultancy services are being provided by 
ONGC free of cost. 

Doubling of Guwahlltl· Tlnlukle Bl'OIId OIIuge Una 

4226. SHRI O.K. AUDIKESAVULU: Will the Mlnl.r 
of RAILWAYS be pleased to state: 

(a) whether the Railways have taken any declaion 
on doubling the Tuwahati-Tlnsukla broad gauge line and 
also think In terms of railway electrification; 

(b) If 80, the details thereof; and 

(c) the progress achieved so far regarding the 
conversion of the hili section's Lumdlng-Badarpur (Barak 
Valley) meter gauge Into broad gauge? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(e) Lumdlng-Badarpur gauge conversion Is part of 
Lumdlng-Sllehar.Jlrlbam and Badarpur-Baralgram gauge 
conversion project. On this project, land acquisition, 
earthwork, brlc1ge8 and tunneling works are In various 
stag.. of prog..... and the overall physical progreaa Ia 
about 34%. 

BaJpe Airport 

4227. SHRI M. SHIVANNA: Will the Minister of CIVIL 
AVIATION be pleued to state: 

(a) whether the Union Government has declared 
BaJpe airport In Kamataka as a customs airport; 

(b) If so, whether this airport will be able to handle 
flights to international destinations; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (e) Whenever any airlines plan to operate 
International flight, they can operate their International 
flights from BaJpe airport. So far, no airlines has filled 
the schedule to operate International flight from this airport. 

Ag ....... nt with USA 

4228. SHRI BASU DEB ACHARIA: wm the Minister 
of CIVIL AVIATION be pleased to state: 
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(a) whether the Union Government has approved a 
Memorandum of Agreement (MoA) with United Stat .. of 
America (USA) in Civil aviation sector u reported In the 
Statesman dated May 4, 2006. 

(b) if so, the details thereof; and 

(c) the extent to which India is likely to be benefited 
by such agreement? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yea, Sir. 

(b) and (c) This Agreement will provide the framework 
for seeking aaaistance of the Federal Aviation Authority 
(FAA) in developing the civil aviation infrastructure In 
managerial, operational and technical areu, .. and when 
required. 

Thal .... ry-My.o... Railway Line 

4229. SHRI C.K. CHANDRAPPAN: 
SHRI PANIAN RAVINDRAN: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of RAILWAYS be pleued to state: 

(a) whether the Railway. have received any 
Memorandum from the members of Partlament demanding 
a new Thalasaery-Mysore railway lin. under the Southern 
Railway: 

(b) if so, the details thereof; and 

(c) the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) A survey for new line from Myaore to 
Tellicherry (Thalasaery) was completed during 1997-98. 
For this proposed line, two alternatives palling through 
Coorg and Kanjikode & Waynad were also studied. The 
survey report had revealed that the route length of the 
proposed line via Coorg would be about 298 kma. 
including 138 kma in Ghat section and would cOlt As. 
864 crore while the altematlve line via Waynad would be 
about 241 kms and would cost Rs. 754.28 crore. The 
Rate of Return (ROR) in both cases would be negative 
being (-) 3.66% via Coorg and (-) 3.43% via Waynad. In 
view of unremunerative nature of the line and acute 

resource conatratnt with the RaHwaya, the propoeaI could 
not be considered. 

GoM on Modernlaatlon of DeIhl 
.nd Mumbal Airport. 

4230. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of CIVIL AVIATION be pleaaed to Itate: 

Ca) whether Empowered Group of Ministers headed 
by Defence Mlnl.ter have decided about biddIng for 
upgrading Delhi and Mumbal alrportl; 

(b) If '0, whether thII empowered Group hal given 
Itt final decialon to re-examine the entire proceu; 

(e) If 80, whether any delay In thle regard Ie likely to 
.ffect the development of the above .Irportl; and 

(d) If so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) Yea, Sir. 

(b) No, Sir. 

(c) and (d) Do not artae. 

Acqul.ltlon of Com pan ... by BHIL 

4231. SHRI BALASHOWRY VALLABHANENI: WUI the 
Mlnl.ter of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to atate: 

(a) whether Bharat Heavy EIectrtcaIa Umlted propoeu 
to explore opportunity to acquire companies both in India 
and abroad; 

(b) If so, the details of the proposals mooted and 
the amount proposed to be invested therein; and 

(c) the time by which a final decilion Is likely to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANT I SINGH): (a) Yea, Sir. 

(b) and (c:) So far Sharat Heavy Electricala Umlted 
(BHEL) has not finalized any proposal for Government 
approval. 
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Reward In Averttng ReU Aacldenta 

4232. SHRI DEVIDAS PINGLE: Will the Minister of 
RAILWAYS be pleased to atate: 

(a) whether there is any policy in the Railways to 
reward the person who helped In averting rail accident; 

(b) if so, the details thereof; 

(c) the number of rail accidents averted due to public 
alertness during the last three years; and 

(d) the reward given to the peraons who helped in 
averting these accidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Any 
outSider, who helps in averting rail accident Is suitably 
awarded by the Zonal Railway as per the extant policy. 

(c) and (d) During the year 2003-04, 2004-05 and 
2005-06, 23 persons have been awarded cash amount 
ranging up to Rs. 5000 for helping to avert 21 accidents. 

Clean Train Station System 

4233. SHRI M. SREENIVASULU REDDY: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the names of the stations where 'Clean Train 
Station System' has been implemented in the country; 
and 

(b) the names of the stations identified where this 
system is likely to be implemented during the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The name of the stations 
where ·Clean Train Station System" has been 
Implemented are: 

(i) BhusavallCentrai Railway; 

(ii) AsansoVEastern Railway; 

(iii) VishakapatnamlEaat Coast Railway; 

(Iv) New JalpalgurilNortheast Frontier Railway; 

(v) GuwahalllNortheaat Frontier RaHway; 

(vi) JhansIINorth Central Railway; 

(vii) RatlamlWestem Railway; 

(viii) Ahmedabac:UWeatem Railway. 

(b) This system Is planned to be provided at the 
following 17 stations during the current year (2006-07): 

Railway 

Central 

East Central 

East CoaIt 

Northern 

North Eutem 

Notth Western 

Southern 

South Central 

South Eaatam 

South East Central 

South WIItIm 

West Central 

Station 

ShoIapur 

MughaIurai, Baraunl 

Bubane8hwar 

New Delhi, Moradabad, Lucknow 

Gorakhpur, Chhapra 

Jalpur 

Erode 

Vljayawada 

Rourkeia, Kharagpur 

Billlpur 

HubIi 

ltarsi 

Total 

No. of 
Stallone 

2 

3 

2 

2 

17 

Idlntfftcatlon of FracturH on RaIlway Tracka 

4234. SHRI RANEN BARMAN: 
SHRI HITEN BARMAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the North Frontier Railway Is HI-equipped 
to search and Identify fractures on the railway tracks; 

(b) If so, whether modern equipments are not 
available with the Railways for this purpose; 

(c) If 80, the details thereof; and 

(d) the steps taken by the Railways to provide 
modem eq~ to the North Frontier RaIlway and North 
Bengal for identiIIcatIon of f1'8CIura8 on the railway tracks? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. Ultruonic Aaw 
Detection (USFD) equipment for testing of rail tracks Is 
available with Northeast Frontier Railway in adequate 
numbers. 

(b) and (c) Does not arise. 

(d) During January, 2005, Northeast Frontier Railway 
was given approval for procurement of two Nos. of 
ultrasonic Rail Flaw Detector with advance technology 
and data logger as a pilot project to identify inherent 
flaws In rail as preventive measure for rail fracture. The 
purchase order for aforesaid equipment has already issued 
on 3.3.2006 by Northeast Frontier Railway. With this 
arrangement ultrasonic testing potential of ralls on 
Northeast Frontier Railway will be enhanced even further. 

fTrsnsIationJ 

FacilitIes to PilgrIms at Valshno Devl 

4235. SHRI RAMDAS ATHAWALE: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) the number of pilgrims visited Vaishno Devi during 
each of the last three years; and 

(b) the financial assistance provided by the 
Government for further development and providing more 
facilities to the pilgrims visiting Valshno Devl? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The number of tourists 
visiting Vaishno Devi for the last three years ia as follows: 

Year 

2003 

2004 

2005 

Total ArrIvals 

5400296 

6109895 

6451998 

(b) Identification of places of tourist interests/spots is 
primarily the responsibility of the State Government 
concerned. However the Department of Tourism 
Government of India, provides funds on the basis of 
project proposals prioritized for grants of Central Ananclal 
Assistance every year for tourism infrastructure 
development after detailed consultations with State 
GovernmentslUT Administrations and subject to availability 
of funds under the respective head during a specific year. 

The Department of Tourism has sanctioned Rs. 
125.00 lakh for Constructlonllmprovement of Drainage In 
Katra during 2003-04. 

/Engllsh} 

ImpiementaUon of PWD Act, 1995 

4236. DR. M. JAGANNATH: Will the Miniater of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the dIaabIed persona are being Ignored 
and discriminated In the matter of their bulc needs, 
education and job opportunities deepIte the implementation 
of the Persons with Disabilities Act. 1995; 

(b) If so, the fact thereof; 

(c) whether all Stat .. have Implemented the basic 
provision of the Act; 

(d) If not, the namea of thoee States which. have not 
Implemented the basic provlslona of the Act; 

(e) the reaction of the Union Government thereto; 
and 

(f) the initiatives being taken by the Govemrnent for 
ensuring wider coverage and holistic rehablUtatlon of 
persons with disabilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): Ca) to (e) No, Sir. The 
basic provisions of the persons with Disabilities Act, 1995 
are under Implementation In all the StatesJUnion 
Territories. 

(f) The following initiatives have been taken for 
rehabilitation of persons with disabilities: 

(1) District Disability Rehabilitation Centres (DDRCs) 
have been set up in 128 districts for providing 
comprehensive rehabilitation services. 

(2) Public institutions and voluntary organizatlona are 
being provided financial assistance, technical and 
admlni8trative support to extend rehabilitation 
aervices to persons with disabilities throughout 
the country. 
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Prle.. of Food Item. In TralnalStatlon. 

4237. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are aware that prices of 
food items available in trains and at stations Is very high; 

(b) if so, the details thereof and the reasons therefor; 

(c) the criteria adopted for fixing the prices of food 
items; and 

(d) the measures taken by the Railways for availability 
of food Items at affordable prices, not under weight and 
supply of good quality food items in trains and at stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The tariff of Teal 
Coffee, Breakfut and Standard meals fixed by the Ministry 
of Railways Is considered reasonable. While fixing the 
same, Ministry of Railways takes into consideration the 
cost of various Inputs like, raw materials, fuel, staff cost, 
packaging etc. 

(d) Indian Railway Catering and Tourism Corporation 
and Zonal Railways conduct Inspections and surprise 
checks at stations and on trains with a view to ensure 
that good quality food is supplied through Railway Catering 
Services. Efforts are also made that licensees do not 
overcharge for food and do not serve underweight food 
to the passengers. Measures like, Imposition of fine, 
issuing warning and even termination of contract, are 
taken in the event of licensees found at fault. 

Child Sex Tourism 

4238. SHRI CHENGARA SURENDRAN: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment Is aware that Child Sex 
Tourism is being encouraged at various tourist centres in 
the country; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment to curb 
it? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Law and order Is 
a subject which falls under the purview of the concemed 

State Govemment/Unlon Territory. The Department of 
Tourism hu not received any complaints regarding child 
sex tourism. However, in order to curb illegal activities 
and to ensure safety and security, the Department of 
Tourism has advised all the State GovemmentalUnion 
Territories to deploy Tourist Police at Important tourist 
centers. The State Govemments of Andhra Pradesh, 
Kamataka, Goa, Kerala, Maharashtra, Himachal Pradesh, 
Rajuthan, Jammu and Kashmir, Uttar Pradesh, Delhi, 
etc. have deployed Tourist Police in one form or another. 

Special CommlsslonaiCommltt .. s 
on Rail Accident. 

4239. SHRI SUBRATA BOSE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have set up special 
Commissions/Committees to find out the reasons/causes 
of rail accidents; 

(b) If 80, the details of such Commissions/Committees 
set up by the railways during the last three years; 

(c) the recommendations given by such Commissional 
Committees and implementation status of their 
recommendations; 

(d) the Commissions/Committees which are yet to 
submit their reports; and 

(e) the time by which these CommiasionslCommlttes 
are likely to submit their reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. During 
the last three years, only one High Level Committee was 
constituted on 4.9.2004, under the Chairmanship of Justice 
UC Banerjee, Retired Judge, Supreme Court of India, to 
Inquire into the Incident of fire in train No. 9166 Sabarmati 
Express on 27.2.2002 at Godhra station under Westem 
Railway. 

(c) The Committee has submitted its final report on 
3rd March, 2006 and the further action on the report of 
the Committee ~has been stayed by Hon'ble High Court 
of Gujarat. 

(d) and (e) Do not arise. 
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Development of Statlone of Aa .. m 

4240. SHRI M.K. SUBBA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposals for developing 
Kamakhya Station and other stations in Assam and in 
other North-Eastern States, especially those of special 
tourist interest, into Model Stations; 

(b) if so, the details thereof; and 

(c) the progress in implementation thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) With a view to 
provide upgraded passenger amenities, 14 stations in the 
State of Assam and other North-Eastern States have been 
nominated as model stations. These are Dibrugarh, 
Gasaigaon. Guwahati, Jorhat Town, Kamakhya, KokraJhar, 
Lumding, New Bongaigaon, New Tinsukia, Rangiya In., 
SUchar, Srlrampur, Dimapur and Dharmanagar. 

(c) Out of the 14 stations, one atation GuwahatJ has 
been fully developed as Model Station. Remaining 13 
stations are targeted for development by March 2008 as 
per norms. 

/Translil/ionj 

Motlbagh Narrow Gauge Worklhop 

4241. SHRI HANS RAJ G. AHIR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to convert Motlbagh 
Narrow Gauge Workshop, Nagpur into Broad Gauge 
Workshop due to increase in gauge conversion works; 

(b) If so. the details thereof; and 

(c) the time by which it is likely to be converted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) N'o, Sir. 

(b) and (c) Do not arise. 

[Englishj 

Complimentary Railway Card Pa •••• 

4242. SHRI G. KARUNAKARA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of Complimentary Railway Card 
Passes issued 88 on April 1. 2006, category-wise and 
State-wise; 

(b) whether such card passes have been issued for 
life or are subject to renewal at a specified Interval or 
subject to check against misuse; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Information Is being 
collected and will be laid on the table of the Sabha. 

(b) and (c) To check against possibility of misuse, 
complimentary card passes are issued to various 
categories with validity of one year or a maximum of two 
years at a time to be renewed thereafter. In case of 
complimentary card passes Issued to ex-Mlnl.ter of 
Railways, ex-Minister of State for Railways, ex-Deputy 
Minister of Railways, Bharat Ratna Awardees, Rasoolen 
Blbl, widow of Late Abdul Hamid Param Veer Chakra 
Awardee and Shrl Ustad Ghulam Mustafa Khan, Padarn 
Shree, the validity is for life time. 

Splrttual Tourt.m 

4243. SHRI E.G. SUGAVANAM: Will the Minister of 
TOURISM AND CULTURE be pleaeed to state: 

(a) whether the Government Is aware of the 
increasing awareness among the public on 'Spiritual 
Tourism'; 

(b) if so, whether the Government has taken any 
steps to boost spiritual Tourism In the country; and 

(c) if so. the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Development of 
tourism including SpirltuaVPilgrimage T ouriam is primarily 
the responsibility of the StatelUT Governments concerned. 
Department of Tourism extends central financial assistance 
to the StateslUTs for implementation of tourism schemes, 
including Spiritual/Pilgrimage Tourism, based on 
prioritization of such projects in consultation with them, 
subject to inter-sa priority and availability of funds. 
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Foreign Tourl ... 

4244. SHRI S.K. KHARVENTHAN: Will the Minister 
ot TOURISM AND CULTURE be pleased to state: 

(a) the number of foreign tourists visited various 
Southem and North Eastem States during each of the 
last three years; 

(b) the amount sanctioned by the Union Govemment 
for various projects for development of tourism in those 
States; and 

(c) the steps taken by the Govemment to further 
boost tourism in these States? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Statement-I showing the 

number of foreign tourist visited various Southern and 
North eastern States during the last three years is 

enclosed. 

(b) The amount sanctioned by the Department of 
Tourism for various tourism projects for StateslUTs, 
including the Southem and North Eastern States during 
the last three years is given In the enclosed 
Statement-II. 

(c) The Department of Tourism has adopted a multi 
pronged strategy for development of tourism in States! 
UTs, which include development of Infrastructure, 
marketing and publicity, human resource development and 
capacity building of the service providers. 

S/llwntInt I 

Forsign Toutisl visits in SouIh6m lind North Ell8ftlm Stlltss during IhtI IIIsI JIfNIIS 

SI.No. State 2002 2003 2004 

I. Southern State. 

1. Andhra Pradesh 210310 479318 501019 

2. Kamataka 59545 249908 530225 

3. Kerala 232564 294621 345546 

4. Tamil Nadu 804041 901504 1058012 

II. North ea.tern State. 

1. Arunacilal Pradesh 187 12 269 

2. Assam 6409 6610 7285 

3. Manipur 221 257 249 

4. Meghalaya 3146 6304 12407 

5. Mizoram 259 279 326 

6. Nagaland 657 743 1084 

7. Sikkim 8566 11966 14646 

8. Tripura 2602 3196 3171 
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SI6""'nl 1/ 

S/ste-wiss Toufism Projects S8nctioned during the Tenth Five Y4M' PIIIn 

SI.No. StateIUT 

2 

1. Andhra Pradesh 

2. Assam 

3. Arunachal Pradesh 

4. Bihar 

5. Chattisgam 

6. Goa 

7. Gujaral 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jha~and 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. 

17. 

Manipur 

Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Slkkim 

No. of 
Project 
Sana!. 

Amount Amount No. of 
Sancd. Released Project 

3 4 

6 946.50 

3 313.46 

6 1044.60 

6 1019.42 

6 1006.00 

2 36.76 

8 920.61 

16 1215.38 

4 182.32 

5 895.00 

2 1109.00 

14 932.66 

6 608.50 

10 821.90 

10 931.83 

82.44 

2 40.22 

5 

896.44 

313.06 

700.00 

913.89 

364.00 

34.76 

815.82 

879.23 

86.00 

895.00 

n4.60 

792.51 

564.15 

394.51 

914.58 

24.73 

24.92 

5 567.70 186.75 

4 711.00 220.80 

5 419.55 138.50 

2 96.00 12.30 

14 1644.81 1414.25 

8 1151.09 681.49 

Sancd. 

6 

16 

8 

9 

7 

6 

3 

2 

6 

12 

5 

2 

12 

10 

11 

10 

o 
2 

6 

7 

8 

7 

13 

8 

Amount 
Sanecl. 

Amount No. of 
Released Project 

7 8 

2827.19 2240.68 

986.03 786.22 

1325.50 927.96 

1901.43 1527.71 

1117.94 897.93 

110.00 38.00 

138.93 111.14 

693.65 513.64 

2680.00 2161.00 

819.25 699.04 

945.91 75&.72 

2461.78 1937.37 

2263.83 1820.33 

1595.19 942.21 

1620.62 926.30 

0.00 0.00 

963.30 807.91 

1086.35 382.38 

2250.69 1413.40 

1320.74 1059.38 

724.88 581.47 

2516.61 1375.07 

660.81 531.33 

Sencd. 

9 

7 

10 

10 

3 

7 

5 

7 

6 

22 

5 

8 

13 

12 

9 

2 

10 

9 

10 

5 

7 

14 

250 

(Re. In lakha) 

Amount 
Sancd. 

10 

Amount 
Released 

11 

2,616.81 1,700.00 

2,140.00 1,698.45 

2,240.16 1,655.21 

1,212.23 722.49 

1,nS.59 1,436.54 

10.00 8.00 

2,011.58 1,169.04 

639.71 515.n 

1,645.00 921.00 

6,658.01 5,320.31 

1,22727 697.96 

1,706.52 1,001.21 

4,858.88 3,889.90 

3,047.39 1,419.54 

2,075.04 1,662.99 

49.80 39.84 

5.00 4.00 

2.273.41 1,887.28 

2,528.97 1,873.17 

2,309.81 1,588.44 

1,437.67 1,150.13 

2.591.87 2.086.40 

2,844.56 2,213.74 
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2 3 4 5 6 7 8 9 10 11 

24. Tamil Nadu 14 1339.82 850.53 7 1308.92 705.83 19 4,264.62 3,007.68 

25. Tripura 6 450.17 135.16 20.00 16.00 3 716.26 569.43 

26. Uttarancllal 4 230.44 203.94 7 2199.98 1750.73 13 2,738.00 2,193.18 

27. Uttar Pradesh 7 1115.80 916.26 9 1044.93 831.19 18 3,905.23 3,126.03 

28. West Bengal 10 717.44 384.34 10 513.04 407.43 5 989.35 792.48 

29. Andaman and Nicobar Islands 0 o o o 0.00 0.00 6.25 5.00 

30. Chandigarh 2 10.00 8.00 3 467.00 373.60 13.70 13.70 

31. Dadra and Nagar Haveli 000 o 0.00 0.00 2 29.79 25.92 

32. Delhi 17 3316.28 3222.13 8 628.85 511.00 2 20.00 17.00 

33. Daman and Diu 265.07 238.56 o 0.00 0.00 4 262.28 208.61 

34. Lakshadweep o o o o 0.00 0.00 o o o 
35. Pondicherry 245.17 73.55 2 451.00 360.00 2 469.39 375.51 

Total 207 24185.84 18073.76 217 37663.83 27371.97 253 61,316.96 45,793.76 

Note-This Includes the projects relating to Circuits, Destinations, Large Revenue Generating Projects, Rural Tourism (Software and 
Hardware) Projects, IT, Event, Fair & Festivals Project. 

(Translation} 

Facllltl.. at Atarl Railway Station 

4245. SHRI HARISHCHANDRA CHAVAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to formulate a 
scheme to provide facilities of international level at Atarl 
Railway Station which connects India and Pakistan; 

(b) if so, the details thereof; 

(c) the time by which the said scheme Is likely to be 
implemented; and 

(d) the amount likely to be spent by the Railways on 
implementation of the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) to (d.) Details are under finalisatlon in consultation 
with the Ministry of Home Affairs. 

Use of Hydrogen Blended eNG In 
Automotive Vehicle. 

4246. SHRI RAKESH SINGH: Will the Minister of 
pETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation has taken up 
any demonstration projects using hydrogen-blended 
Compressed Natural Gas (CNG) in automotive vehicles; 

(b) If so, the details alongwith the outcome thereof; 
and 

(c) the follow-up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes, Sir. Indian Oil Corporation (IOC) has 
undertaken demonstration project using Hydrogen CNG 
blend In automotive Vehicles. ' 

(b) 10C have set up a Hydrogen-CNG dispensing 
station at IOC, R&D Centre for dispensing H2-CNG blends 
for test vehicles. Trails at present are being conducted 
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on a passenger car and three-Wheeler using up to 10% 
H2 in CNG, without doing any engine modification. In 
order to have the optimum performance with use of H2-
CNG, blend ratio needs to be optimized for which 
experiments are envisaged to be conducted up to 30% 
H2 with the help of vehicle manufacturers. 

(c) IOC, R&D has tied up with vehicle manufacturers 
to take up the necessary modifications in the engines for 
using higher percentage of H2 with ultimate aim of 
reducing NOx emission and improving energy efficiency. 

{English! 

PunctualIty and Safetv In Rail_va 

4247. SHRI ADHIR CHOWDHURY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are considering to take 
some important measures with the help of the State 
Govemments to improve the punctuality and safety in 
the Railways; 

(b) if so, the details thereof; 

(c) whether the railways have also Identified the 
sensitive Railway Zones which are more prone to 
disruptions; 

(d) if so, the details thereof; 

(e) whether the State Governments have agreed to 
help and assist the Railways In implementing the schemes 
proposed for the said purpose; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Meetings are held with State Govemments as 
and when required. 

(c) and (d) Following railway zones are affected with 
the actMties of left wing extremistslterrorist: 

East Central Railway, East Coast Railway, South 
Central Railway, South Eastem Railway, Northaaat Frontier 
Railway, Southeast Central Railway, Eastern Railway, 
Northem Railway and North East Railway. 

(e) and (1) According to Entry No.2 of the State List 
of the Constitution of India, 'Police' (including Railways 
and village Police), is a state subject. Prevention of crime, 
registration of cases, their investigation and maintenance 
of law and order in Railway premises as wen as on 
running trains are, therefore, the statutory responsibility 
of the State Police. The State Police have a separate 
wing called the Government Railway Police (GRP) for 
dealing with all matters reiating to law and order on the 
Railways. Prevention and detection of crime is the 
constitutional responsibility of the State Governments, and 
as such, Ministry of Railways have to depend largely on 
them for control of crime over Railways. 

The Government Railway Police (under the Statel 
Union territory Govemments) co-ordinate the security 
arrangements as per the requirements and levels of 
security threats, their nature etc. The Railways actively 
assist is aspects pertaining to the Railways in order to 
facilitate smooth train operations and transportation of 
passengers, parcels and goods in such situations. 
However, the Ministry of Railways have taken following 
steps to strengthen the security in trains and to protect 
railway property from such attacks. 

Railway Protection Force Is providing on an average 
1,217 escort parties in affected trains in vulnerable areas, 
in co-ordination with the State Govemment, for which an 
average of 3,712 staff are deployed. 480 stations on the 
average are aiso given additional security by Railway 
Protection Force with deployment of 2705 personnel dally. 
These deployments are In addition to the Govemment 
Railway Police personnel deployed on trains and the 
railway premises, in order to further strengthen the 
security. The offenders apprehended by RPF staff are 
forwarded to the concerned Government Railways Police 
with detailed report regarding the offence for registration 
of cases and further legal action. 

During the year 2005, 4616 persons Involved in Alarm 
Chain Pulling/Hose Pipe disconnection were arrested for 
prosecution by the Railway Protection Force. 

Stoppage of Blkaner Expre.. at Satna" Station 

4248. SHRr KUWEEP BISHNOI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received any request 
from the Gram Panchayats of 35 villages for stoppage of 
Bikaner Express at Satneli railway ~tation in Haryana; 
and 
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(b) if so, the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. The 
matter is under examination and the action as found 
feaaible and justified will be taken. 

{Transla/ion] 

Compilation and Publication of Jan" G .. t 

4249. MOHO. MUKEEM: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment of Uttar Pradesh haa 
sent the proposal of Shri Ramanand Saraswatl Pustkalya 
Jokh,ara, AJamgarh regarding grants/assistance for 
compilation and publication of 'Janta Geet' to the 
Govemment with recommendations; 

(b) if so, the date on which this proposal was 
received by the Union Government and the action taken 
thereon; and 

(c) the time by which the grants/assistance as per 
the proposal is likely to be provided? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) Yes, Sir. 

(b) The proposal was received in August 2005 and 
waa placed before the Expert Committee on 14.10.2005. 
The Committee did not recommend the proposal. 

(c) Does not aise. 

Alleged Irregularltl.. In Tender. for 
LPG Ga. Tank.,. 

4250. SHRI BRAJESH PATHAK: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleaaed to state: 

(a) whether the Govemment has received complaints 
from the public representatives about the alleged 
irregularities In the tenders for LPG gaa tankers by the 
Indian 011 Corporation limited, Northem Region; 

(b) if so, the details thereof; 

(c) whether any Inquiry has been conducted by the 
Govemment in this regard; 

(d) if 80, the findings thereof; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes Sir. 

(b) This Ministry have received references from two 
Members of Parliament namely Shrl Brajesh Pathak and 
Shrl RaJesh Kumar Verma complaining against 
irregularities In the matter of Bulk LPG Transportation 
Tender 2005-08 floated by Public Sector Oil Marketing 
Companies (OMCs) for the Northern Region. 

(c) to (e) In pursuance of the above, the report from 
Indian Oil Corporation Limited (IOCL) haa been obtained 
and the same is under examination. 

[English] 

Amendment to Rule. and Procedur •• 

4251. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether a Committee headed by the former Civil 
Aviation. Secretary has submitted a report recommending 
certain changes to facilitate stringent checking of pilots, 
aircraft and documentations; 

(b) if so, the details of the recommendations made 
by the said Committee; 

(c) whether the Govemment has examined the 
recommendations of the said Committee; 

(d) if so, whether the Govemment has decided to 
make amendments in rules and procedures to ensure 
effective solution of pilots and aircraft and to improve 
safety standards; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) The 
Committee set up under the chairmanship of Shri M.K. 
Kaw has submitted its report recommending liller-alia, 
streamlining of functions and procedures for licensing of 
pilots, certification of aircraft and documentations etc. The 
recommendations are wide ranging and are being 
examined in consultation with various authorities and 
Ministries concemed. 
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{TIlIMMlIionJ 

R • ...".tlon for $CdT. In Private Sector 

4252. SHRI AJIT JOGI: 
SHRI K. SUBBARAYAN: 
SHRI BAGUN SUMBRUI: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI VIJOY KRISHNA: 
SHRI RAMDAS ATHAWALE: 
SHRIMATI RUPATAI D. PATIL: 
SHRI M. RAJA MOHAN REDDY: 
SHRI RAVICHANDRAN SIPPIPARAI: 
SHRI ASADUDDIN OWAISI: 
SHRI A.K. MOORTHY: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Group of Ministe ... has submitted Its 
report to the Union Cabinet on the reservation of jobs for 
scheduled castes and scheduled tribes in private sector; 

(b) if so, the main recommendations made in the 
report; 

(c) whether the Government has also taken the views 
of private sector in this regard; 

(d) if so, the reaction of private sector thereto; and 

(e) the further action being taken by the Government 
in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No Sir. 

(b) Does not arise. 

(c) Yes Sir. 

(d) The private sector is not in favour of legal 
provision for reservation in private sector. 

(e) Future course of action cannot be indicated at 
this stage. 

Corruption In Percel Booking OffIcea 

4253. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the corruption is rampant in the parcel 
booking offices of the Railways; 

(b) if so, the number of complaints received in this 
regard during each of the last two years, Zone-wise; and 

(c) the number of offICers found guilty and the action 
taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. However some 
cases of corruption In parcel bOOking offices of Zonal 
Railways have been detected In the past. 

(b) and (c) A statement is attached. Suitable 
disciplinary action has been taken against officials found 
responsible for Irregularities. 

Zonal Railway Complaints received No. of officiais against 
whom di8cipUnary 

action has been taken 

2004 2005 2004 2005 

2 3 4 5 

Central Railway 31 13 5 

Eastem Railway 7 2 0 o 
Northern Railway 56 27 2 3 

North Eastern Railway 2 9 0 
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2 

North East Frontier Railway 0 

Southern Railway B 

South Central Railway 21 

South Eastern Railway 3 

Western RaHway 3 

East Central Railway 10 

North Western Railway 6 

North Central Railway 16 

West Central Railway 12 

South East Central Railway 0 

East Coast Railway 

South Western Railway 

Incurring of W •• tefullUnprocluctlve Expenditure 
by Airlines 

4254. SHRI V.K. THUMMAR: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether Instances/cases of waatefuVunproductivel 
avoidable expenditure incurred by the public sector airtines 
have come to the notice of the Government; 

(b) if so, the details of such cases reported during 
the last three years; 

(c) the action taken by the Government thereon; and 

(d) the corrective measures taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) As 
ongoing process, the Statutory Auditors/Government 
Auditors through their reports, bring from time to time, to 
the Airlines'/Government's notice, cases of avoidable 
expenditures incurred. Audit observations are carefully 
examined and detailed comments are furnished to the 
Audit. Corrective action/steps are taken, wherever 
necessary, to prevent rElcurrence under intimation to 
Audit. 

3 4 5 

0 0 0 

9 0 0 

6 4 0 

3 2 0 

2 0 

4 0 

5 3 0 

10 6 B 

18 3 

0 0 0 

4 0 0 

2 0 0 

{English} 

Model Stations In Jharkhand 

4256. SHRI RAGHUVRAJ SINGH SHAKYA: 
SHRI HEMLAL MURMU: 
SHRI SUNIL KUMAR MAHATO: 

WHI the Minister of RAILWAYS be pleased to state: 

(a) the criterta laid down for selecting the Model 
Stations; 

(b) the details of amenities provided at the Model 
Stations; 

(c) the names of the railway stations in the country 
particularty Jharkhand which have upgraded as Model 
Station so far and have been identified as Model Stations; 

(d) the expenditure incurred by the Railways thereon; 
and 

(e) the steps taken for timely completion of works at 
the Identified rai/way stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The criteria for selection 
of model stations is as under: 
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(i) Stations serving State and Zonal Railway 
Headquarters, 

(iI) Stations dealing with large number of passenger 
traffic failing under the category 'A' & 'B', and 

(iii) Stations of historicalltourist/culturallreligiousl 
educational importance. 

(b) Model Stations are to be provided with 'Desirable 
Amenities' such 88 retiring room, waiting room with bathing 
facility, cloak room, enquiry & computer based 
announcement, national train enquiry system, Interactive 
voice response system, public address system, book atallsl 
other stalls of esaentlal goods, refreshment room, paftdngl 
circulating area, train indicator board, public phones & 
internet, water coolers, standardized signages, modular 
.catering stalls, pay & use toilets, self printing ticketing 
l"Qachines, unreserved ticketing system, circulating area 
lights e~. However, provision of various amenities would 
depend on the category of the station. 

(c) 327 stations In the country have so far been 
identified as model stations out of which 12 stations are 
located In Jharkhand which are Baidyanathdham, Bokaro 
Steel city, Chakradharpur, Daltonganj, Dhanbad, Hatia, 
Jasidih, Koderma, Madhupur, Parasnath, Ranchl and Tata 
Nagar. Out of 12 stations, one station Dhanbad has been 
fully developed as Model Station. A list of 327 stations 
is enclosed as statement. 

(d) Upgradation of stations as Model Station are done 
under Plan Head MPassenger Amenities". The expenditure 
incurred under Plan Head ·Passenger Amenities- during 
2005-06 is Rs. 245.01 crore (Net) approximately. 

(e)· The railways have been directed to develop all 
the identified Model Stations by March, 2008. 

List of 327 stlltions IdsnHfitKllIS ModBI $MUons 

Railway 

Central (17) 

Name of Station 

2 

Akola, Bhusaval, Chandrapur, 
Chatrapati Shahu Maharaj T erminua 
(Kolhapur), Dadar, Gulbarga, 
Jalgaon, Kalyan, Kur1a (Lokmanya 
Tilak Terminus), Malkapur, Mumbai 
CST, Nagpur, Naslk Road, Pune, 
Solapur, Thane, Wardha. 

2 

Eastern (41) Andal In., Asansol, 
Baidyanathdham, Bandel, Barasat, 
Barddhaman, Baruipur In., Basirhat, 
Bhagalpur, Bidhannagar Road, 
Bolpur, Bongaon, Budge Budge, 
Canning, Dankunl, ohakurla, Dum 
Dum, Durgapur, Garia, Ghutlari 
Sharif, Howrah, Jamalpur In., 
Jasidlh, Krishnagar Road, Kultl, 
Labpur. Madhupur. Madhyamgram, 
Maida Town, Murshidabad, 
Nabadwlp oham, New Farakka, 
Ranaghat In., RanlganJ, Sainthia, 
Sealdah, Sonarpur, Sultanganj, 
Tarakeswar, Tollyganj, Ultadanga. 

East Central (32) Akshayawat Rai Nagar, Ara, Buxar, 
Barauni In., Begusarai, Bettiah, 
Daltonganj, oanapur, oarbhanga, 
Dhanbad, Dehrl-on-Sone, Gaya, 
Hajipur In., Janakpur Road, 
Khagaria, Koderma, Mokama, 
Motihari, Mughalsarai, Muzaffarpur, 
Nalanda, Nayagaon, Narkatlaganj 
In, Nawadah, Parasnath, Patna, 
Sagauli In, Sasaram, Samastipur, 
Sheikhpura, Sitamarhi, Sonepur In. 

East Coast (17) Badakhandita, Bhadrak, 
Bhubaneswar, Berhampur, Byree, 
Cuttack, Dhenkanal, Golanthra, 
Jalpur-KeonJhar Road, Kapilas 
Road, Khurda Road, Purl, Rahama, 
Sambalpur, Surla Road, Titlagarh, 
Visakhapatnam. 

Northem (40) Ambala Cantt., Amritsar, Anandpur 
Sahib, Ayodhya, Baghpat Road, 
Baraut, Bareilly, Bhatinda, Beas, 
Chandigarh. Dehraudn. Delhi, Delhi 
Cantt., Delhi Sarai Rohilla, Dhuri 
In., Falzabad, Farldabad, Firozpur, 
Garhmukteshwar, Ghaziabad, 
Hardiwar, H. Nizamuddin. Jullundur 
City, Jammu Tawi, Kalka, Kathua, 
Lucknow, Ludhiana, Meerut City, 
Moradabad, Nangloi, New Delhi, 
Panipat In., Pathankot, Patiala, 
Prayag. Rae-Bareil In., Saharanpur, 
Shlmla, Varanasi. 
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North Central (10) 
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Northeast Frontier (32) 

North Westem (9) 

Southem (31) 

South Central (14) 
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2 

Agra Cantt., Agra Fort, Aligarh, 
Allahabad In., Etawah, Gwallor, 
Jhansi Kanpur Central, Mathura 
In., Tundla. 

Badshah Nagar, Ballia, Bastl, 
Chhapra In., Deoria Saclar, Gonda 
In., Gorakhpur, Izzatnagar In., 
Kathgodam, Katra, lucknow, 
Manduadih, Mau In., Pilibhit, 
Rawalpur, Siwan In. 

Allpurduar In., Alubarl Road, Araria 
Court, Coochbehar, Oalkolha, 
Ohannanagar, Olbrugarh, OImapur, 
Ghum, Gosaigaonhat, Guwahatl, 
Harischchandrapur, Jalpaiguri, 
Jomat Town, Kamakhya, Katihar, 
Kishanganj, Kokrajhar, Lumding, 
Maal Bazar, New Alipurduar, New 
Bongalgaon, New Coochbehar, 
New Jalpaigun, New Mal In., New 
Tinsukia, Purnea In, Raiganj, 
Rangia In., Silchar, Siligun Town, 
Srirampur. 

Abu Road, Ajmer, Bikaner, Hlsear, 
Jaipur, Jodhpur, Rewari, Sri Ganga 
Nagar, Udaipur. 

Alwaye, Arakkonam In, Calicut, 
Cannanore, Chengannaur, 
Chengalpattu, Chennai Beach, 
Chennai Central, Chennai Egmore, 
Colmbatore, Emakulam In., Erode 
In., Kanniyakumari, Katpadi, 
Kayankulam, Kottayam, Madurai, 
Mambalam, Mangalore, Palaghat, 
Pondcherry, Quilon, Rameswaram, 
Salem, T1ruchchirapalli, Tlrunelveli, 
Tiruttani, Trichur, Trivandrum 
Central, Tuticorin, VarkaJa 

Oharmavaram In., Guntakal, 
Guntur, Hyderabad, Kacheguda, 
Kakinada Town, Nanded, 
Nellore, Raichur, Ralahmundry, 
S~u~e~b~, T1rup~, 

Vljayawada, Warangal. 

1 

South Eastem (21) 

S.E. Central (3) 

South Westem (8) 

Western (24) 

West Central (11) 

KRCL (1) 

2 

Adra, Bagnan, BaJasore, Biahnupur, 
Bokaro Steel City, Chakradharpur, 
Contal Road, Garbeta, Hatia, 
Jhargram, Jharsugucla, Kharagpur, 
Kolaghat, Mecheda, Midnapore, 
Ranchi, Rourt<ela, Santragachl In., 
Tamluk, Tatanagar, Uluberia. 

Bllaspur, Ourg, Raipur. 

BangaJore Cantl, Bilapur, Hospet, 
Hubll, Mysore, Shimoga Town, 
Torangallu, Vasco-de-gama. 

Ahmedabad, Anand In., Bamnia, 
Bandra Terminus, Bharuch, 
Bhavnagar, Chlttaurgarh, Oadar, 
Oharangaon, Owart<a, Gandhidham, 
Gandhigram, Indore, Mumbai 
Central, Navsari, Nimbahera, Okha, 
Rajkot, Ratlam, Surat, Ujjain, 
Vadodara, Valaad, Vap!. 

Bhopal, Oamoh, Hablbganj, Guna, 
Hoshangabad, Jabalpur, Katnl In., 
Kota, Plparlya, Satna, Sawal 
Madhopur. 

Madgaon. 

Re-mlpplng of BIY of Benga' 

4256. SHRI G.V. HARSHA KUMAR: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Indian Navy has re-mapped the entire 
Bay of Bengal recently; 

(b) If 80,' the details thereof; 

(c) whether the Indian Navy Is also to re-draw 94 
navigational charts for the islands and the Eastern 
Seaboard; and 

(d) if so, the present status thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) The remaping and updation of 
navigational charts is an on-golng and continuous process. 
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The Indian Navy maintains 39 navigational charts 
pertaining to Bay of Bengal Including the mainland wtth 
Eastern Seaboard and 38 nevigational charts pertaining 
to Andaman & Nlcobar Islands. These charts are re-
mapped and updated periodically in a phased manner. 

Con .. rvatlon of War Monument. 

4257. SHRI SUKHDEV SINGH DHINDSA: 
SARDAR SUKHDEV SINGH LIBRA: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether a Central team visited border towns of 
Punjab recently to study about the kind of financial and 
technical assistance required to conserve war monuments 
there; 

(b) if so, the findings thereof; and 

(c) the follow-up action taken by the Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Yes, Sir. A team 
of officials of Chandlgarh Circle of Archaeological Survey 
of India visited border towns In Ferozepur District In 
response to the request from the Commissioner, 
Ferozepur Division. The team visited the Saragarhi 
Memorial and the monuments which are related to the 
Anglo-Sikh wars at Mudki, Subraon, Ferozshah and 
Mishriwala to assess their present state of conservation. 
These monuments at present are State Protected and 
their ownership rests with the Govemment of Punjab. 

Renovation of Alr.trlp' 

4258. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI SANTOSH GANGWAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether it is a fact that about 400 airstrips In the 
country are lying idle for many years as reported in the 
'Nav Bharat Times' dated April 22, 2006; 

(b) if so, the facts thereof; 

(c) whether the Union Government has adYlsed the 
State Govemments to renovate the airstrip' in their 
States; 

(d) if so, the details thereof; and 

(e) the response of the State Govemments thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) As 
per the records available with Airports Authority of India 
(MI), there are 454 Alrportalalmrip8 In India out of which 
170 airports are non-operational. Of theH, 34 non-
operational airports belong to AAI, 87 to State 
Govemments, 44 to Defence and 5 are private airports. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Expanalon of Bu".,... by IOC 

4259. SHRI DUSHYANT SINGH: WUI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Indian 011 Corporation (IOC) has 
expanded its business network In collaboration with any 
foreign company In the country and abroad; and 

(b) if 80, the datal .. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes, Sir. 

(b) Indian 011 Corporation limited (ICC) has ventured 
into following business In collaboration with foreign 
companies: 

Uuqlfted Nlltural 0- (LNG) ..... PurchMe ~ 

(i) 10C has signed an LNG Sale Purchase 
Agreement with the National Iranian Gas Export 
Company, Iran for 1.75 MMTPA of LNG. ICC 
has also submitted pre-qualification bid 
documents in collaboration with Gas Authority 
of India limited (GAIL) and Exmar NV Belgium, 
for providing LNG shipping services to Kechi 
Terminal of Petronet LNG limited. 
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(ii) Collaboration with Premier Oil, UK for Block CR-
ON-90/1, Cachar, Assam. 

(iii) Collaboration with Marvis Pte Ltd., Singapore for 
Block Shakthi Onshroe Gobon. Cellaborations for 
Commercialization of in-house technology. 

Collaboration for Commercialization of In-hou .. 
technology 

(Iv) Collaboration Agreement with ABB Lummus 
Global INC. (LGI), United States of America 
(USA) for jOint marketingllicenalng of Indmax 
Technology. 

(v) 10C-lnteract, USA, Joint venture project on FCC 
Catalyst and Additive Manufacture. 

Joint Ventura. 

(vi) Avi-Oil Indian Pvt. Ltd., a Joint venture company 
formed between 10C, Balmer Lawrie and NYCO 
SA, France for blending, manufacturing and 
selling synthetic, semi-synthetic and mlneral-
based lubricating oils, greases and hydraulic 
fluids, related products and specialities. 

(vii) Indian Oiltanklng Limited, a Joint venture 
company formed between 10C and Olltanking 
GmbH, Germany, to build and operate 
termlnalling services for petroleum products. 

(viii) Indian Oil Petronas Pvt. Ltd., a joint venture 
company formed between 10C and Petronas, 
Malaysia, for constructing and operating facilities 
for LPG import at Haldia and for engaging In 
parallel marketing of LPG. 

Setting up of Engineering and Medical Collegee 

4260. SHRI HITEN BARMAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have considered to establish 
and run engineering and medical colleges exclUSively for 
the children of Railway employees; 

(b) if so, the details ttoereof; and 

(c) the time by which the decision is likely to be 
taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

International flights at aangalora Airport 

4261. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the number of international flights which have 
been arriving Bangalore International airport everyday; 

(b) whether the Government of Karnataka has 
requested the Union Govemment to arrange the arrival 
timings in such a way as to provide better service to 
paasengera and cut unnecesaary delays; and 

(c) H so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Bangalore 
International airport belongs to Hindustan Aeronautics 
Limited (HAL) where Airports Authority of India (MI) 
maintains a Civil Enclave for operations of civil flights, 13 
International flights are arriving at this airport everyday. 

(b) and (c) Arrangement of arrival timings of flights 
depends upon flight schedule filed by the concerned 
airlines and availability of slots as well as operations of 
defence flights. Recently, no specific request for 
arrangement of arriving timings Is received. 

Aircraft Safety Rule. 

4262. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether many private airtines had recently flouted 
aircraft Safety rules and the Cabin Crew Safety Manual 
by allowing untrained cabin crew on Board; 

(b) if so, the details of the cases reported by 
Directorate General of Civil Aviation (DGyA) during the 
last year and the current year; 

(c) the action taken/proposed to betaken against 
the airlines found guilty; and 
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(d) the steps being taken by the Govemment to 
prevent recurrence of such Incidents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) No, Sir. 

(b) to (d) Do not arise. 

Waiver of Demurrage Charges 

4263. SHRI PRABHUNATH SINGH: Will the Minister 
of RAilWAYS be pleased to state: 

(a) whether the Railway Fare and Freight Committee 
had recommended In 1993 that waiving of demurrage 
should be an exception and in March 1995, the Railway 
Board stipulated that normally more than 25 per cent of 
accrued amount should not be waived and the reasons 
for waiver of demurrage about 10 per cent should be 
recorded; 

(b) if so, whether there have been cases of waiver 
upto 95 per cent; 

(c) if so, the reasons therefor and the details of 
such cases which came to the notice of the Railways 
during the last three years; 

(d) the action taken by the Railways thereon; and 

(e) the steps taken to strictly enforce the 
recommendations of the Railway Fare and Freight 
committee and the instructions issued by the Railway 
Board in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Railway Fare 
and Freight Committee had recommended In 1993 that 
waiver of demurrage should be an exception. The letter 
issued in March 1995 was not a rule. The clarification 
issued subsequently enunciated the correct principles for 
waiver of demurrage charges, which did not put 25% 
restriction on waiver of demurrage. 

(b) Yes, Sir. 

(c) and (d) The request for waiver of demurrage 
charge have decided keeping in view the merit of the 
case by the concerned officer of Zonal Railways in 
accordance with the policy instructions issued by Railway 
Board from time to time. 

Ministry of Railways do not maintain percentage-wise 
details of the cases of waiver of demurrage charge. 

(e) The rules of waiver of demurrage have been 
reviewed comprehensively in October 2004 wherein it has 
been prescribed that pOwers of waiver should be exercised 
judiciously keeping in view the merits of each case and 
reasons for waiver should be recorded whenever the 
waiver exceeds 50% of the powers conferred on an 
officer. 

Development of Chlla Lake 

4264. SHRI JUAl ORAM: Will the Minister of 
TOURISM AND CULTURE be pleased to atate: 

(a) whether the Government I. aware of the 
Increulog flow of foreign as well a. domeatlc tourlata to 
Chilka lake in Orla .. ; 

(b) if so, whether there la a need to develop 
Infrastructure at the Chilka lake and its adjoining are .. 
to attract the tourists; and 

(c) If so, the central assIstance proposed to be 
provided for the purpose during the current financial year? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) and (c) Yes, Sir. Identification of places of tourist 
interest/spots is primarily the responsibility of the State 
Government concerned. However, the Department of 
Tourism, Govemment of India, provides funds on the basis 
of project proposals prioritized for grant of Central financial 
allistance every year for tourism infrastructure 
development after detailed consultation with the State 
GovemmentslUT Administrations and subject to avaHability 
of funds under the respective head during a specific year. 

An amount of Rs. 389.05 lakh has been sanctioned 
during the ye.r 2006-06 for the development of Chilka 
lake (DistrictS Purl and Ganjam) in Orissa as a Tourist 
Destination. This development work also includes adjoining 
places Uke Satpada, Nalabana, Barkul and Rarnbha. 

Setting up of Petro-ChemlCIII Hub. by IOC 

4265. SHRI B. MAHT AB: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 
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(a) whether the Indian 011 Corporation il setting up 
petro-chemical hub. in different States; 

(b) if so, the details thereof; 

(c) the names of States where these are likely to be 
set up; 

(d) whether private enterprises are also being included 
in the special purpose vehicle formed to develop the 
hubs; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (e) Indian Oil Corporation Limited (IOCl) 
has envisaged to set up a petrochemical hub at Panipat, 
Haryana based on the feed stock available from IOCL's 
Refinery and Petrochemical Complex. For this purpose, 
10Cl and Haryana State Industrial Development 
Corporation limited (HSIDC), a nodal agency nominated 
by Haryana Govemment have decided to form a Spect.1 
Purpose Vehicle (SPV). As per the understanding, the 
above SPV may also Include private enterprises. 

Operation of Private Airline. from Bhubllnnwar 

4266. SHRI ANANT A NA YAK: win the Minister of 
CIVIL AVIATION be pleased to state: 

(8) whether some of the private airlines have 
requested the Government for permission to operate Its 
flights from Bhubaneswar; 

(b) if so, the details thereof; and 

(c) the decision taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) to (c) 
Airlines are free to operate to anywhere in the country 
subject to compliance of route dispersal guidelines issued 
by Government. Presently, Indian Airlines, Alliance Air, 
Sahara Airlines and Air Deccan are operating toIfrom 
Bhubaneshwar. Recently King Fisher Airline. had 
requested for allotment of two parking bays at 
Bhubaneshwar, which have been approved by Airports 
Authority of India. 

Doubling of Railway Un.. In QuIar8t 

4267. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAilWAYS be pleased to state: 

(a) the present status of doubling of Railway Line 
Jamnagar-Rajkot-Surendranagar-Viramgam-Mehsana (not 
via Ahmedabad); 

(b) the progress made 80 far on the project; 

(c) the amount released and actually spent on the 
project, till date; and 

(d) the time schedule fixed for completion of the 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No such work is 
sanctioned. 

(b) to (d) Do not arise. 

Retail Outlet. by ONGC 

4268. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether 011 and Natural Gas Corporation ltd. 
(ONGC) has decided to set up about 500 retail outlets in 
the country; 

(b) H 80, the break-up of the outlets proposed to be 
set up in various States, State-wise; and 

(c) the time by which these are likely to become 
operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Government have authorized ONGC to set 
up 1100 Retail Outletl (ROI) in the country vide 
authorizations dated 27th May; 2002 and 28th May, 2003. 

(b) The tentative break-up of the ROs proposed to 
be set-up by ONGC In various StateslUT8 i8 as under: 

SI.No. StatelUT8 

2 

1. Andhra Pradesh 

2. Assam 

3. Goa 

No. of ROs. 

3 

1QO 

10 

20 
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2 3 

4. Gujarat 100 

5. Himachal Pradesh 10 

6. Kamataka 380 

7. Kerala 90 

8. Maharashtra 346 

9. Rajasthan 12 

10. Tamil Nadu 10 

11. Uttaranchal 12 

12. Pondicherry 10 

Total 1100 

(c) The proposed ROs would be 8et up In a phased 
manner as per the marketing plan of ONGC. 

Production by Ordnance Factorl •• 

4269. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) the details of various products produced for civil 
domestic trade and for exports by the Ordnance Factories; 

(b) the details of target fixed and achieved by 
Ordnance Factories for civil domestic trade and export 
during 2004-2005 and 2005-2006; 

(c) whether Ordnance Factories are making efforts 
to boost marketing of their products; and 

(d) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) Major products 
of Ordnance Factories for civil domestic market are: 

1. Non-Prohibited Bore Arms and Ammunition. 

2. Aluminium Alloy Extrusions. 

3. Explosives and chemicals. 

4. Steel Forging and castings. 

5. Brass Ingots. 

6. Para sails. 

7. Tents & clothinga. 

8. Opta-Electronic Devices. 

Major products of Ordnance Factories for export 
market are: 

1. Arms and Ammunition. 

2. Parachutes. 

3. explosives and chemicals. 

4. Transport vehicles. 

5. Arctic tents and Apparels. 

(b) Indentor Value of Sales (Rs. Cr.) 
2004-2005 2005-2006 

Target Achieved Target Achieved 
(Prov.) 

Civil Trade 250 243 266 309 
Export 125 50 15 13 

(c) and (d) Yes, Sir. Some of the major efforts made 
in this regard are as follows: 

1. Paritlclpation in various Trade Fairs and 
Intemationnal Defence Exhibitions. 

2. Periodical advertisements in national newspapers 
and Intemational Defence Review Magazines. 

3. Registration with foreign procurement offices. 

4. Creation of OFB's own web8ite. 

5. Extensive use of intemeUe-mall for online 
response and electronic tranamiuion of technical 
data on products and brochures. 

6. Direct periodic Interaction with the target 
customers. 

DJ ... t.r AnJatance Plan for Aircraft 
Accident Vlctlma 

4270. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Air India proposes to have an 
effective disaster management and family ualstance plan 
for the aircraft accident victims; 

(b) if so, the details thereof; 

(c) whether the arrangement is proposed to be 
entrusted to a private firm; and 

(d) if so, the deteils of the terms and conditions 
thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Air 
India already has a Contingency Plan for disaster 
management since 2000 and revisions have been made 
to it periodically. The Emergency Committee as per the 
plan directs rescue, medical and matters conceming 00-
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ordination within the Company or outside the Company. 
This Committee meets once in a year to review and 
update the procedures and If necessary. carries out mock 
drills etc. 

(c) and (d) Yes, Sir. Presently MIs. Kenyon has been 
contracted to provide disaster management and family 
assistance plan for the aircraft accident victims In the 
United States only. This plan may be extended to cover 
all on line stations of Air India. 

Development and Con •• rvatlon of Buddhl.t Centr •• 

4271. SHRI NIKHIL KUMAR: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(8) whether UNESCO has agreed to provide funds 
for conservation of Bodhgaya, a world Buddhist centre; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to develop 
and conserve Buddhist centres in the country? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No, Sir. UNESCO has 
not provided any fund for the conservation of Bodhgaya. 

(b) Question does not arise. 

(c) The Tourism Department is extending central 
financial assistance for development of tourism 
infrastructure for various Buddhist sites in the country 
and has spent Rs. 93.47 crores between 8th·1Oth plan 
till date. In addition to the above, the Department of 
Tourism is also mobilizing external funding from Japan 
for development of Infrastructure at major Buddhist sites 
and is coordinating with relevant ministries to Improve 
and develop road, rail and air connectivity. 

The Department of Culture is granting financial 
assistance for preservation and development of Buddhist 
art and culture in th'9 country. It also extends budgetary 
support to Buddhist institutes and provide full funds for 
three autonomous central institutes at Leh, Sa math and 
Nalanda which impart education in Buddhist religion and 
philosophy etc. 

The centrally protected Budhist sites in the country 
are maintained on a day to day basis and structural 
repairs of special nature are taken up as and when 
required. Preservation of structures and sculptures is also 
taken up besides environmental development to present 
the monuments in a befitting manner. 

Flight from Guwahatl to Deihl 

4272. SHRI TAPIR GAO: Will the Mir.ister of CIVIL 
AVIATION be pleased to state: 

(a) whether there is a persistent demands for the 
Members of Parliament of North eastern States for 
introduction of evening flight from Delhi to Guwahatl and 
morning flight from Guwahati to Delhi; 

(b) if so, the details a10ngwith the action taken by 
the Government thereon; and 

(c) the time by which it is likely to be introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) Indian Airlines is unable to introduce 
evening flight from Delhi to Guwahati or morning flight 
from Guwahati to Delhi as the aircraft available with Indian 
airlines fleet are fully committed for operation of services 
as per the existing schedule and spare capacity is 
presently not available for operations. 

Supply of PetroVDlel81 to Bangladeah 

4273. SHRI MANORANJAN BHAKTA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Government has formulated any scheme 
to supply more dieseVpetrol from Indian oil's refinery at 
Haldia in West Bengal to Bangladesh; 

(b) if so, the details thereof; and 

(c) the progress made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) As per understanding between Indian 
011 Corporation (IOC) and Bangladesh Petroleum 
Corporation (BPC), IOC is exporting high SUlphur High 
Speed Diesel (HSD) from Chennal Petrochemicals Limited 
to BPC. Sometimes IOC also exports (HSD to BPC ex-
Haldia refinery depending upon the surplus availability of 
high sulphur HSD from Haldia. 

/Trans/ation} 

Entertainment Facilities In Trains 

4274. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to provide some 
entertainment facilities in trains as appeared in the Oainik 
Jagran dated March 5, 2006; 

(b) if 80, the details thereof; 

(c) the progress made in this regard 80 far; and 

(d) the trains in which such facilities are to be 
provided and the time by which the same is likely to be 
extended in other trains? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) and (b) At preeent. there 
is no proposal to provide entertainment facilities like 
teleVIsions. music channels. etc. In trains In addition to 
the facilities already existing. 

(c) and (d) Do not ariee. 

Ag .... m.nt b.twHn ONGC and T,..napllNncy 
International 

4275. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleaeed to state: 

(a) whether the Oil and Natural Gas Corporation ltd. 
(ONGC) has entered Into any agreement with the 
Transparency Intemational to bring transparency in its 
working as reported in Osinik Jsgsrsn dated April 18. 
2006; 

(b) If so. the details thereof; and 

(c) the annual payments to be made to the said 
company by ONGC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND ~ATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes. Sir. ONGC and Transparency 
International (TI) have Signed Memorandum of 
Understanding to successfully Implement the Integrity Pact 
Programme. 

(b) The details In this regard are as follows: 

(i) The Integrity Pact (IP) tool was developed In 
1990 by TI. In order to bring more transparency 
in business processes and remove corruption. 

(il) The IP document is based on the Berlin airport 
reconstruction project. 

(iii) IP document was vetted by solicitor General of 
India SM G.E. Vahanvatl and approved by the 
Executive Committee of ONGC on 29.6.2006. 

(iv) The IP document presigned by ONGC officers 
Is part of the tender documents and bidders 
have to sign It and submit it with their bids. 
Non submission of IP document can be a ground 
for rejection of 1M bid. 

(c) ONGC is not obliged to make any payments in 
this regard to anyone. 

{EII(/IiIIhJ 

P,..MrYatlon and excavation of Sit.. In Orl ... 

4276. SHRI BIKRAM KESHARI DEO: Win the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) The funds allocated for preeervation and 
excavation of New Archaeological sites In Orl .... during 
each of the lut three years and the current year; 

(b) The at8p8 taken to develop the Buddhist Tourism 
Circuit in Cuttack. Kendrapara and Balasore districts In 
Orissa? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The fundi allocated for 
undertaking excavations of archaeological sit.. in Orissa 
during the last three years. and the current year. Is given 
below: 

Year Fundi Allocated for 
Excavationa (In As.) 

2003-04 25.50 lacs 

2004-05 11.20 lacs 

2005-06 06.53 lacs 

2006-07 26.50 lacs 
(Current year) 

(b) A Master Plan for Orlasa to develop the Buddhlat 
Sacred Sites as a Tourist Circuit has been prepared by 
the Department of Tourism and Culture. Govemment of 
Orissa; Bhubaneawar. and amount of Rs. 740.67 lakhs 
has b.en sanctioned by the Mlnletry of Tourism. 
Govemment of India for the Buddhist sit .. of Udalglrl. 
Lalltglrl and Ratnaglrl under this Buddhist circuit 
development programmes. 

Mlau.. of Advertlalng Power 

4277. SHRI RAVI PRAKASH VERMA: Will the 
MInister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

<a) whether the Govemment Is aware of the gro88 
misuse of advertlelng powers for their substandard 
products by certain companies to mislead the consumers 
as reported In the Hindustan Times dated May 2. 2006; 

(b) If so, whether there is any mechanism in place 
to check such misleading advertieementa; 

(c) if so. the details thereof; 
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(d) whether there is any plan to clamp down heavily 
on the companies that resort to misleading advertisement 
for their products that are substandard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a> to (e) Government has Introduced a 
Food Safety and Standards Bill, 2005 In the Lok Sabha 
on 25.8.2005 and an enabling provision has been 
proposed to have a check on advertisements of food 
which mislead the consumers. However, existing provisions 
under the Prevention of Food Adulteration Act, 1954 (PFA 
Act, 1954) and Rules made thereunder administered by 
Ministry of Health and Family WeHare provides mechanism 
for checking misleading advertisements of food. Offenders 
are prosecuted as per the provisions of PFA Act 1954 
and Rules made hereunder. 

Purchaae of Crude all by lac 

4278. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of PETROLEUM AND NATURAl GAS be pleased 
to state: 

(a) whether Indian 011 Corporation has sought 
permission from the Government to buy and seil crude 
oil on the high seas on the lines of Reliance Industries 
and pool its purchases with neighbouring countries to 
bring down procurement costs; 

(b) if so, the details thereof; and 

(c) the response of the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No, Sir. 

(b) and (c) Does not arise in view of (a) above. 

Evulon of VAT by CONCOR 

4279. SHRI RAM KRIPAL YADAV: Will the Minister 
of RAILWAYS be pleased to state: 

<a) whether the Container Corporation of India Umited 
(CONCOR) has been found evading Value Added Tax 
(VAT) and fined Rs.· 1.5 crore; 

(b) if so, the facts thereof; 

(c) whether the CONCOR do not maintain records 
about containers booked for the parties; 

(d) if so, whether the containers seized by the VAT 
officials have not been claimed by any person; 

(e) if so, whether any inquiry has been conducted 
into the matter; and 

(f) if so, the outcome thereof and the action taken 
against the officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) No, Sir. 

(e) and (f) Do not arise. 

Stoppage of Matayagandha Exprea. 

4280. SHRI C.K. CHANDRAPPAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the railways have received any 
memorandum from the North Goa Konkan Action 
Committee for a stoppage of Matsyagandha Exprel8 at 
Thivlm In North Goa;· 

(b) if so, the details thereof; and 

(c) the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) and (b) Yes, Sir. 
Request from North Goa Konkan Railway action 
Committee has been received to provide the stoppage of 
261912620 Mangalore-Lokmanya Tllak (T) Matsyagandha 
Express at Thivim station. 

(c) Examined but not found operationally feasible. 

National MI •• lon on Monument. and Antlqultle. 

4281. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government Is planning to launch a 
\ 

National Mission on Monuments and Antiquities; 

(b) if so, the salient features thereof; and 
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(c) the time by which the said mission is likely to be 
set up? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON!): (a) Yes, Sir. 

.(b) The National Mission on Monuments and 
Antiquities has been proposed with a view to document 
the antiquarian and monumental wealth of the country. 

The main objectives of the Mission are as under: 

(i) Mission would develop a comprehensive 
database for unprotected built heritage, sites and 
antiquities. 

(iI) Selected unprotected monuments will be taken 
up for conservation in a sustainable manner. 

(iii) Mission would inculcate and promote awareness 
on built heritage and antiquarian wealth among 
the masses. 

(iv) MiSSion would initiate capacity building among 
State Archaeology Departments and NGOs in 
heritage protection and preservation; and 

(v) Initiative would be taken to strengthen 
communication and dissemination levels of 
information through popular literature and 
publications. 

The work of the mission will be taken up on a 
project mode by involving State Departments of 
Archaeology and Museums. Professional Organisational 
Institutions, Universities, NGO's etc. The proposed National 
Mission Is for a period of five years starting from 2006-
07 to 2010-11 with a total budgetary outlay of Rs. 90.00 
crores. 

(c) The Expenditure Finance Committee has already 
met on 7.3.2006 and recommended the Mission for 
approval. Mission is now under consideration of the 
Govemment for final approval, on receipt of which the 
Mission activities will be launched. 

Facilities to Ex-Servicemen 

4282. SHRI M. ANJAN KUMAR YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of DEFENCE be pleased to state: 

(a) the details of the facilities provided to the ex-
servicemen; 

(b) the rules regarding re-employment of ex-
servicemen In the Govemment Department; 

(c) thee number of ex-servicemen re-employed during 
each of ttle last three years, State-wise; 

(d) whether the ex-servicemen are not getting 
respectable employment; and 

(e) If so, the steps taken or proposed to be taken to 
provide suitable employment to ex-servicemen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) to (e) Ex-
servicemen are provided various facilities for their re-
settlement and welfare. Resettlement facilities Include 
training to improve their re-employability, reservation in 
Govemment jobs, loan assistance through self-employment 
schemes, formation of ex-servloemen Coal Transport 
Companies, allotment of 011 product agencies, allotment 
of army surplus vehicles, etc. Important welfare measures 
for them are canteen facilities, Ex-servicemen Contributory 
Health scheme, Prime Minister's Scholarship scheme for 
higher education for their wards, financial ualstance from 
Raksha Mantri Discretionary Fund and travel concessions. 

Details of ex-servicemen re-employed during the last 
three years, state-wise are given In the enclosed 
statement. 

The Central Government has reserved 10% of 
vacancies In Group 'C' posts and 20% in Group '0' posts 
for Ex-Servicemen. Central Public Sector Undertakings 
and Nationalised Banks provide 14.5% reservation In 
Group 'C' and 24.5% in Group '0' posts with them. 
Besides 10% vacancies of Assistant Commandants in 
Para Military Forces are also reserved for Ex-Servicemen 
100% posts are reserved for ex-servicemen In Defence 
Security Corps. 

Because of shrinking job opportunities in civil sector, 
it has not been possible to provide re-employment to aJt 
the ex-servicemen who seek re-employment assistance. 
Therefore, efforts are continuously made to explore new 
employment opportunities in private sector. Besides ex-
servicemen are engaged to take up self-employment 
ventures through financial assistance provided by 
nationalised banks, Khadi & Village Industries 
Commission, SIDBI, etc. 
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SIll.",.", 

As psr 1M Inf0nn6/ion msdtl ... I_blil by VlltiOUS Rajys SMnIk Bo6rr1s, IhII Stats-wisll dtltslis 01 
Ex-$tlnlictlmtln RtI-smpIo)'tld during thtI 11161 /hlfltJ ys6" .,. .. undtIr 

SI.No. Name of StatelU.T. 2003 2004 2005 

2 3 4 5 

1. Andhra Pradesh 132 114 66 

2. Arunachal Pradesh 00 00 00 

3. Assam 46 64 42 

4. Bihar 95 298 76 

5. Chattisgarh 31 14 89 

6. Goa 20 11 06 

7. Gujarat 2071 1692 38 

8. Himachal Pradesh 121 199 49 

9. Haryana 81 62 29 

10. Jammu & Kashmir 33 63 40 

11. Jharkhand 00 05 02 

12. Karnataka 281 159 376 

13. Kerala 604 809 668 

14. Madhya Pradesh 149 89 138 

15. Maharaahtra 542 511 454 

16. Manipur 00 00 05 

17. Meghalaya 03 03 07 

18. Mizoram 00 13 00 

19. Nagaland 04 11 30 

20. Orissa 37 40 111 

21. Punjab 1327 1270 1197 

22. Rajasthan 664 864 664 

23. Slkkim 25 29 01 

24. Tamil Nadu 103 88 64 

25. Trlpura 03 17 02 
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2 3 

26. Uttar Pradesh 1189 

27. Uttaranchal 205 

28. West Bengal 198 

29. Andaman and Nicobar Islands 00 

30. Chandlgarh 18 

31. Delhi 00 

32. Pondiherry 12 

Total 7984 

In addition to above, ex-servicemen re-employed In 
Central Ministries/Departments, Nationalised Banks, Para 
Military Forces, Defence Security Corps etc. of which 
State-wise distribution is not possible Is as under: 

Year No. of ex-servicemen 
re-employed 

2003 3704 

2004 3543 

2005 3866 

{English} 

Abolition of Inter·Mlnl.terlal Com mitt ... 

4283. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government proposes to abolish all 
the Inter-Ministerial Empowered Standing Committees that 
formulate the strategy on pricing and quantities of crude 
oil to be imported every year; and 

(b) if so, the details of the proposal alongwith the 
reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) Government Is examining various 
aspects of the policy for irnport of crude oil including 
enhancing the autonomy of oil PSU Boards by delegating 
authority for authorization of strategy and carrying out 
functions of Empowered Standing Committee (ESC), on 

4 5 

889 1014 

99 668 

170 159 

00 00 

33 74 

00 00 

02 00 

7398 6026 

commercial and economic considerations subject to 
govemment guidelines. 

Manufacturfng of Sukhol·30 MKI Fight .... 

4284. SHRI SUGRIB SINGH: WHI the Minister of 
DEFENCE be pleased to state: 

(8) whether the Government has asked the Hindustan 
Aeronautic Umited (HAL) to speed up manufacturing of 
Sukhoi-30 MKI fighters; 

(b) if so, the details thereof; 

(c) the details of delivery schedules fixed by HAL fO( 
such fighters; and 

(d) the steps taken for timely manufacturing of said 
fighters by HAL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) Yes, 
Sir. The sanction of the Government has been conveyed 
to the Hindustan Aeronautics Limited (HAL) for 
compression of the delivery schedule of SU-30 MKI aircraft 
from 14 years to 11 years. 

(c) and (d) The aircraft would be delivered in 
11 years. To meet the delivery schedule, the rate of 
production of aircraft is increased with the help of 
collaborators. 

rrfllf1s1slion} 

Foreign Tourf". visited DeIhl 

4285. SHRI RAMDAS ATHAWALE: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 
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(a) the number of foreign tourists visited Delhi during 
each of the last three years; and 

(b) the funds sanctioned and released for the 
development of tourists spots in Delhi during each of the 
last three years and the current year? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The estimated foreign 
tourist visits to Delhi during the last three years 2003, 
2004 and 2005 are 6.94 lakh, 8.40 lakh and 15.12 lakh 
respectively. 

(b) Funds are allocated to State Govemments every 
year based on project proposals received from State 
Govemment, and keeping in view the inter-se priority, 
and availability of funds. Central Financial Assistance 
sanctioned by Department of Tourism to Delhi during the 
last 3 years under its various schemes of infrastructure 
development etc. is as follows: 

Year Amount Sanctioned Amount Released 
(Rupees in lakh) (Rupees in lakh) 

2002-03 504.00 484.60 

2003-04 3323.68 3229.53 

2004-05 628.85 519.00 

2005·06 20.00 20.00 

/English} 

Development of Tourt8te Sit.. In 
Andhra Pnld •• h 

4286. DR. M. JAGANNATH: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the details of proposals received from the 
Govemment of Andhra Pradesh for development of new 
tourist sites during the last three years; and 

(b) the decision taken by the Union Govemment on 
each proposal? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Identification of 
places of tourist interest/spots is primaril',' the responsibility 
of the State Government concerned. However, the 
Department of Tourism provides funds on the basis of 
project proposals prioritized for grant of central financial 
assistance every year for tourism infrastructure 
development after detailed consultation with the State 
GovemmentslUT Administrations and subject to availability 
of funds under the respective head during a specific year. 

A list showing the projects sanctioned by the 
Department of Tourism for development of tourism In 
Andhra Pradesh during the iast three years is enclosed 
as statement. 

S/6"""nl 
Pro}tIcIs SIIncllon6d during 2003-04, 2OOtI-05 8M 2005-06 for devslopmtlnl of Tourism in Antlhlll PIlId68h 

SI. 
No. 

2003-04 

Name of the Project 

2 

1. Development of CDS on Tourist Destination 

2. Rural tourism at Konaseerna VUlaga, East Godavari District 

3. Development of Naga~unasagar under Buddhist 

4. Development of VISTA Software for online Software 

5. Integrated Development of Amravati under Buddlst Circuit 

6. Development of Pochampalli, Nalgonda District as a Rural 
Tourism Destination 

Scheme 
Sanctioned 

3 

Infonnation & 
Technology 

Rural Tourism 

Circuit 

Circuit 

Circuit 

Rural Tourism 

Amount 

4 

24.00 

50.00 

600.00 

22.50 

300.00 

50.00 
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2 3 4 

2004-05 

1. Development of Bhadrachalam as Tourist DestInation, Destination 434.50 
Khammam 

2. Celebration of Kuchipudl Festival Festival 3.92 

3. Celebration of Lumblni festival Festival 5.00 

4. Introduction of Southem Indta Tourist Train In Andhra Pradesh, Large Revenue 15.00 
LRG Project, F~blHty Report generating 

5. Sea Cruise between Vlsakhapatnam Port Blair-Chennai under Large Revenue 15.00 
LRG-Preparation of FeasibUIty Report generating 

6. T alWn8ti Baradari CUltural Complex In AP under LRG Large Revenue 5.00 
preparation of Feasibility Report generating 

7. Development of Village Shrlkalahaatl, District. Chittor, AP Rural Tourism 50.00 
under Rural Tourism 

8. Integrated Development of Kumool Tourism Circuit Circuit 800.00 

9. tntegrated Development of Touriem Circuit, Hyderabacl- Circuit 797.47 
Nalgonda-Khammam 

10. Deatlnation Development of Bhavanl Island, Krishna Dist, AP Destination 500.00 
Development of Shaveni laland, Vljayawada 

11. Setting of Taramati Baradari Cultural Complex LRG 62.50 

12. Development of Puttaparthi, Ananthpur District as a Rural Rural T ourlam 49.50 
Tourism Destination 

13. Development of Chinchinada, East Godavari Dist. As a Rural Rural Tourism 50.00 
T ourlam Destination 

14. GOI-UNDP Endogenous project at village Pochampalll, Rural Tourism 20.00 
Nalgonda District (SW) 

15. GOI-UNDP Endogenous project at village Srikalahasti, Rural T ouriam 20.00 
District Chittoor (SW) 

2005-06 

1. Destination Development of Slngur Dam, Andhra Pradesh Destination 433.96 

2. Destination Development of Night Bazaar, Shllparamam, Destination 500.00 
Hyderabad 

3. Integrated Development of Lower Krishna VaHey Buddhist Circuit 800.00 
Circuit 

4. Integrated Development of Araku-Vizag Tourism Circuit Circuit 771.86 
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2 3 4 

5. 

6. 

Development of Eco-Commerce Portal for IT Scheme 

Celebration of Hyderabad Camival and Kalinga festival 

Destination 75.00 

Festival 20.00 

7. Celebration of Konaseema Festival in East Godavari 

Pennl •• !on to Foreign Airline. 

4287. SHRI BALASAHEB VIKHE PATIL: 
MS. INGRID MCLEOD: 

Will the Minister of CIVIL AVIATION· be pleased to 
state: 

(a) the details of foreign airlines which have granted 
permission by the Govemment to operate their flights to 
and from the intemational airports of India; 

(b) whether some more foreign airlines have 
requested for permission to operate these flights; 

(c) If so, the details thereof; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) 66 foreign 
airlines have been granted permission by the Govemment 
to operate their scheduled services to/from India. 

(b) to (d) No request from any foreign airline which 
has been designated as per the terms of Air Services 
Agreement, for operation of services to/from India is 
pending. 

[TrsnsllliionJ 

Conatructlon of ROB on Level Cronlng 

4288. SHRI HANS RAJ G. AHIR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment of Maharashtra has sent 
any proposal to the Railways for construction of ROBs at 
Bapupeth crossing level No. 43 and Rajura crossing level 
no. 96; 

(b) If so, the details thereof; 

Festival 15.00 

(c) the time limit fixed for the construction of ROBs 
by allocating required funds; and 

(d) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Proposal for 
construction of Road Over bridge (ROB) in lieu of Rajura 
level crossing No. 96 was received from State Govt. This 
work has been sanctioned during Works Programme of 
2006-07. No proposal, however, has yet been received 
for replacement of Bapupeth level crossing no. 43 from 
State Govt. Railways construct bridge proper across the 
track and approaches are constructed by State 
Govemment. Hence completion of work depends upon 
completion of approaches by State Govemment. However, 
Railways make all out efforts to complete their portion of 
work before or simultaneously with the work of approach. 
No time limit can be fixed at this 8tage. Rs. 10 lakh 
have been allocated during 2006-07 for work of ROB at 
Rajure level crOSSing. 

Appointment of Armed Force. Officer. In 
GovemmenteJ end Non-Governmental Organization 

4289. SHRI EKNATH MAHAOEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the Ministry of Defence has approached 
the various Governmental and non-Governmental 
organizations for appointment of senior and middle level 
officers of armed forces in their organizations; 

(b) if so, the details thereof and the re~ons therefor; 
and 

(c) the response of the Government and non-
Govemmental organizations thereto? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) and (c) A Committee set up by the Government 
to address the twin problems of high age profile and 
cadre stagnation of the officers in the three Servicea had 
inter-alia, recommended deputation of officers to 
Govemmental and non-GovemmentaJ organizations. These 
recommendations encompass a wide spectrum of aervIce 
related issues which involve consultation with 8uch 
organizations. In this connection consultations have been 
initiated with various MlnistrieslOepartments and other 
Organisations. 

Foreign VI.lt. of Mini ..... 

4290. DR. PRASANNA KUMAR PATASANI: 
SHRI V.K. THUMMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the details of official foreign visits undertaken by 
the Minister of Civil Aviation during the last two years 
and the purposes thereof; 

(b) the expenditure incurred on those Visits; 

(c) whether the Minister of Civil Aviation has signed 
any bilateral aviation agreements with any country during 
the foreign visits; and 

(d) it 50, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
The details are given in the encloaed statement. 

(c) No, Sir. 

(d) Does not arise. 

SIll""".", 

DBtsi/s of officitIlloMign visits lII7dmtskBn by MinislBr of Sta'B (IndtlpBndtlnl Cha~) for Civil Aviation 
eluting 111$1 two )'HIS MJng with IINI putpOStl and IhB tutpBndI/u,. incumKI IhBIfIOf1 

SI. Olle COII1fIyI cash ConIingeIICiIa EmI1aimIenI Aitfare Purpose 01 YiaiI 
No. City AIIowIncI AIowanc:e AIIowne (As.) 

visited IUS$) (As.) (As.) 

2 3 4 5 6 7 8 

1. 21·241 London 225 600 Nil 282815 For attending Farnborough 
0712004 Alrshow & to discU88 mattera of 

Bilatarai interest in eMI Aviation with 

UK CIvIl Aviation officials 

2. 12·161 Washington 375 800 7500 453584 Aviation Negotiations with USA. 

0112005 (USA) 

3. 28130141 Abu Met by Inaugural flights to Abu Dhabi from 

2005 Dhabi AM IncIa Trivandnm 
Ltd. 

4. 15-18/ Birmin- 375 800 7500 Melby To Birmingham in connection wHh 

0512005 gharnand Air Irda inaugural fI91t of Air Incb on 15th 

London Ltd. May, 2005 and k) London k) teview 
(UK) AI's performance II London on 16-

18 May, 2005. 

" 



MAY 18,2006 10 OlN8lions 296 

1 2 3 4 5 

5. 10/111 Netherlands 225 400 
0612005 

6. 121191 London 875 1200 
0912006 & New 

York 

7. 231271 UK& 450 1000 
1012005 USA 

8. 20-241 UAE 337.5 1000 
1112005 (Oubai) 

9. 19-20 Singapore 150 600 
0212006 

10. 15-16141 Bangkok 112.5 1200 
2006 

{Trsnslsflon] 

Managerial Autonomy to PSU, 

4291. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the profit making public sector 
undertakings have been given managerial autonomy; and 

(b) if so, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEY): 
(a) and (b) The profit making PSEa have been given 
enhanced autonomy and delegation of powe"" under the 
Navratna and Miniratn. schemes. The powers so 
enhanced are in respect of incurring capital expenditure, 

6 7 8 

7500 23n96 To discuss future co-operation 
in the Civil Aviation sector between 
India and Netherlands 

NU 555711 (i) To review AJr India's operalions 
on 12-13 Sept 2005. 

(ii) To attend Inaugural meeting of 
the Clinton Global Initiative from 
15-17 September and also to 
participate in India Aviation Day 
on 19 September, 2005. 

Nil 482632 (i) To review AJr india's Trans-
Atlantic operations; 

(ii) To participate in US-India 
Transportation Infrastructure 
Conference In Washington and 
to review Air India's operations 
in USA. 

Nil Own To participate in 9th International 
means Aerospace Exhibition-Dubai, 2005 

7500 89016 To participate in Asian Aerospace 
2006 and in the lATA Symposium. 

Nil Met by Inaugural flight 01 IAL from Nagpur 
Indian to Bangkok 

Ailtlnes 
Ltd. 

entering into technology joint ventures and strategic 
aUiances, establishing financial joint ventures and wholly 
owned subSidiaries, merger and acquisition and 
administrative powers like approval of foreign tours of 
functional Directors and personnel & human resource 
management of below Board level employees. Other profit 
making PSEs, which are not Navratna or Mlniratna, have 
also been delegated enhanced powers for incurring capital 
expenditure and approval of foreign tours of functional 
Directors. 

[English] 

Procurement of Sae.plng 8 ... 

4292. PROF. M. RAMADASS: 
SHRI RAGHUNATH JHA: 

Will the Minister of DEFENCE be pleased to state: 
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(a) whether the investigation Into the ~rement of 
defective sleeping bags from France has been completed; 

(b) if so, the findings thereof and the action taken 
thereon; and 

(e) if not, the reasons for delay and the time by 
which it is expected to be completed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) The Government has handed 
over the case relating to the procurement of defective 
sleeping bags from MIs Moncler SA, France for thorough 
investigation to the Central Bureau of investigation (CBI). 
CBI has registered a Preliminary Enquiry in the cue. 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

/English} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions): 

(i) Memorandum of Understanding between 
the Bharat Earth Movers limited and the 
Department of Defence Production, Ministry 
of Defence, for the year 2006-2007. 

[Placed in Library, SH No. L T --4267/06] 

(ii) Memorandum of Understanding between 
the Goa Shipyard Limited and the 
Department of Defence Production, Ministry 
of Defence, for the year 2006-2007. 

[Placed in Library, SH No. L T-4268I06) 

(iii) Memorandum of Understanding between 
the Mazagon Dock limited and the 
Department of Defence Production, MInIstry 
of Defence, for the year 2006-2007. 

[Placed in Library, S. No. L T....-.4289I08) 

(2) 

(iv) Memorandum of Understanding between 
the Mishra Dhatu Nigam Limited and the 
o.partment of Defence Production, Ministry 
of Defence, for the year 2006·2007. 

[Placed in Library, StHJ No. L T ~270/06) 

(v) Memorandum of Understanding between 
the Garden Reach Shipbuilder. and 
Engineers Limited and the Department of 
Defence Production, Ministry of Defence, 
for the year 2006-07. 

[Placed In Library, StHJ No. L T ~271106) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Jawahar Institute 
of Mountaineering and Winter Sports, 
Pahalgam, for the year 2004-05, along with 
Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Jawahar Institute of 
Mountaineering and Winter Sports, 
Pahalgam, for the year 2004-2005. 

(3) Statement (Hindi and Engllah versions) showing 
reaaona for delay In laying the papers mentioned 
at (2) above. 

(4) 

[Placed in Library, SH No. L T --4272106] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the NehN Institute of 
Mountaineering, Uttarkuhl, for the year 
2004-2006, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Nehru Institute of 
Mountaineering, Uttarkuhi, for the year 
2004·2005. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Ubrary, StHI No. L T -4273106] 

(6) (I) A copy of the Annual Report (Hindi and 
English versions) of the Himalayan 
Mountaineering InstItuIe, DarjeeIIng, for the 
year 2004·2005, along with Audited 
Accounts. 
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(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Himalayan Mountaineering 
Institute. Da~eeling. for the year 2004-
2005. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

[Placed In Library. SH No. IT-4274106] 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Wakf 
Council, New Delhi, for the year 2004-
2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Wakf 
Council, New Delhi, for the year 2004-
2005, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Wald Council, New 
Delhi, for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library. SH No. l T -4275/06] 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(I) Review by the Govemment of the working 
of the National Minorities Development and 
Finance Corporation, New Delhi, for the 
year 2004-2005. 

(ii) Annual Report of the National Minorities 
Development and Finance Corporation, 
New Delhi, for the year 2004-2005, along 
with Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

[Placed in library. s.. No. IT-4276/06] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): On beha" of Shrimati 
Melra Kumar, I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rehabilitation 
Council of India, New Delhi, for the year 
2004-2005. along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Rehabilitation Council of 
India, New Deihl, for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(3) 

[Placed in library, SH No. IT-42nl06] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Ali Yavar Jung 
National Institute for the Hearing 
Handicapped, Mumbai, for the year 2004-
2005, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Ali Yavar Jung National 
Institute for the Hearing Handicapped, 
Mumbai, for the year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(5) 

[Placed in Library, SH No. l T -4278/06] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
for the Mentally Handicapped, 
Secunderabad, for the year 2004-2005, 
along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Institute for the 
Mentally Handicapped, Secunderabad, for 
the year 2004-2005. 
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(6) Statement (Hindi and Englleh vef8ione) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

wortdng of the Allahabad Museum Society. 
AHahabad. for the year 2004-2005. 

(4) Statement (Hindi and Englleh versions) showing 
[Placed in Library. SINI No. L T -4279106) reasons for delay In laying the papers mentioned 

at (3) above. 
(7) (i) A copy of the Annual Report (Hindi and 

English versions) of the Pt. Deendayal 
Upadhyaya Institute for the Physically 
Handicapped. New Delhi. for the year 
2004-2005, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Pt. Deendayal Upadhyaya 
Institute for the Physically Handicapped, 
New Delhi, for the year 2004-2005. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, SH No. LT-4280106) 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the North Central 
Zone Cultural Centre. Allahabad. for the 
year 2004-2005. along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the North Central Zone Cultural 
Centre, Allahabad, for the yeer 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(3) 

[Placed in Library, SINI No. LT-4281/06) 

(i) A copy of the Annual Report (Hindi and 
English veraloris) of the Allahabad Museum 
Society. Allahabad. for the year 2004-2005. 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 

(5) 

[Placed In Library. SH No. LT-4282106) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute 
of Buddhist Studies. Leh-Ladakh. for the 
year 2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Institute 
of Buddhist Studies. Leh-Ladakh. for the 
year 2004-2005, together with Audit Report 
thereon. 

(in) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Institute of Buddhl8t 
Studies. Leh-Ladakh. for the year 2004-
2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) aboVe. 

[Placed in Libl'8lY. SH No. LT-4283106) 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): On behalf of Shrl Praful Patel. 
I beg to lay on the Table a copy of the Annual Report 
(Hindi and English versions) of the Chief Commissioner 
of Railway Safety, Lucknow, for the year 2004-2005. under 
section 10 of the Railways Act, 1989. 

[Placed In Library. SINI No. L T -4284106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATl SURYAKANTA PATIL): I beg to lay on the 
Table a copy each of the following statements (Hindi and 
English versions) showing action taken by the Government 
on the auurances, promises and undertakings given by 
Ministers during various sessions of Ninth, Tenth. Twelfth. 
ThIrteenth and Fourteenth Lok Sabha:-
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NINTH LOK SABHA 

1. Statement No. LV Seventh Session, 1991 

[Placed In Library, SH No. L T 4285106) 

TENTH LOK SABHA 

2. Statement No. XLI Eighth Session, 1993 

[Placed in Library, S8t1 No. L T 4286106) 

3. Statement No. XXXVII Ninth SessIon, 1994 

[Placed in Library, SH No. LT 4287106) 

4. Statement No. XXI Sixteenth SeS$ion, 1996 

[Placed in Library, StH1 No. LT 4288/06) 

TWELFTH LOK SABHA 

5. Statement No. XXXVII Second Session, 1998 

[Placed In Library, S8t1 No. LT 4289/06) 

6. Statement No. XXXV Fourth Session, 1999 

[Placed In Library, SIN No. L T 4290/06) 

THIRTEENTH LOK SABHA 

7. Statement No. XXXIV Second Seuion, 1999 

[Placed in Library, S8t1 No. LT 4291/06) 

8. Statement No. XXXV Third Session, 2000 

[Placed in Library, SH No. LT 4292/06) 

9. Statement No. XXX Fourth Session, 2000 

[Placed In Library, StHI No. L T 4293106) 

10. Statement No. XXXVIII Sixth Sesaion, 2001 

[Placed In Library, SSfI No. L T 4294106J 

11. Statement No. XXXVI Seventh Session, 2001 

[Placed In library, StHI No. LT 4295106) 

12. Statement No. XXIII EIghth Seaalon, 2001 

(Placed In Library, StHI No. LT 4298106) 

13. Statement No. XXI Ninth SeeIIon, 2002 

[Placed in Library, SH No. LT 4297106) 

14. Statement No. XVIII Tenth Seeeion, 2002 

(Placed In Library, StHI No. L T 4298/06) 

15. Statement No. XVI Eleventh Session, 2002 

[Placed in Library, SSfI No. L T 4299/06) 

16. Statement No. XIV Twelfth Session, 2003 

[Placed In Library, 5tHJ No. LT 4300/06] 

17. Statement No. XI Thirteenth Se88lon, 2003 

[Placed In Library, 5tHJ No. LT 4301/06] 

18. Statement No. X Fourteenth Se88lon, 2003 

[Placed In Library, StH1 No. L T 4302106] 

FOURTEENTH LOK SABHA 

19. Statement No. VIII Second Se88lon, 2004 

[Placed In Library, StHI No. L T 4303106] 

20. Statement No. VI Third Session, 2004 

[Placed In Library, StHI No. LT 4304/06] 

21. Statement No. IV Fourth Session, 2005 

[Placed in Ubrary, StH1 No. L T 4305106] 

22. Statement No. '" Fifth SesSion, 2005 

[Placed in Library, S. No. L T 4306/06) 

23. Statement No. II Sixth Session, 2005 

[Placed In Library, SIN No. L T 4307/06) 

24. Statemart No. I Seventh Session, 2006 

[Pieced In Library, StH1 No. LT 4308106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): I beg to lay on the Table-

(1) A copy of the Railway Passengers (CsnceHatlon of 
TICket and Refund of Fare) FIfth Amendment Rules, 
2006 (Hindi and English v .... ions) published in 
Notification No. G.S.R. 185(E) in Gazette of India 
dated the 20th March, 2006, under section 199 of 
the Railways Act, 1989. 

[Placed In library, StHI No. LT 4309/06] 
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(2) (I) A copy of the Annual Report (Hindi and 
Englllh veralons) of the C.ntre for Railway 
Information Syat.rne, New Deihl, for the 
y •• r 2004-2005, .'ong with Audlt.d 
Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Centre for Railway 
Information Sy.t.ml, New Deihl, for the 
year 2004-2005. 

(3) Statement (Hindi and English veralons) showing 
reaeons for delay In laying the papera mentioned 
at (2) above. 

[Placed In Library, SH No. LT--4310/06) 

(4) A copy of the Report (Hindi and Englllh verelona) 
on the progress made In the intake of Scheduled 
Cutes and Scheduled Tribes against Vacancies 
Reserved for them In Recruitment and Promotion 
categories on the Railways for the year ending 
31st March, 2004. 

[Placed in Library, SH No. LT-4311/06] 

(5) A copy each of the following papers (Hindi and 
English verslons):-

(i) Memorandum of Understanding between 
the Indian Railway Finance Corporation 
Limited and the Ministry of Railways, for 
the year 2006-2007. 

[Placed in Library, StNI No. LT--4312106] 

(il) Memorandum of Understanding between 
the Container Corporation of India limited 
and the Ministry of Railways, for the year 
2006-2007. 

[Placed in Library, SH No. LT--4313106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): I beg to lay on the 
Table-

(1 ) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(I) R.vlew by the Gov,mment of the working 
of the National Backward CI ..... Finance 
and Development Corporation, N.w D.lhl, 
for the year 2004-2006. 

(II) Annual Report of the N.tlonal Backw.rd 
CI..... Flnanc. and D.v.lopment 
Corporation, New Deihl, for the year 2004-
2005, along with Audited Accounta and 
comm.nts of the Comptroll.r and Auditor 
General thereon. 

(2) Statement (Hindi and English veraions) showing 
reaeons for delay In laying the papers mentioned 
at (1) above. 

(3) 

[Plaoed in Library, SH No. LT--4314106] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Swami Vlvekanand 
National Institute of Rehabilitation Training 
and Research, Cuttaok, for the year 2004-
2005, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
version.) by the Government of the 
working of the Swami V1vekanand National 
Institute of Rehabilitation Training and 
Research, Cutt&ok, for the year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasona for delay In laying the papers mentioned 
at (3) above. 

[Placed in Library, SH No. LT-43151(6) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): I beg to lay on the Table a copy each of the 
following papers (Hindi and English verslons):-

(1) Memorandum of Understanding between the 
Hlnduatan Petroleum Corporation limited and the 
Mlniltry of Petroleum and Natural Gas, for the year 
2006-2007. 

[Placed In Library, StItI No. L T --43161(6) 

(2) Memorandum of Understanding between the 
Engineers India Limited and the Ministry of 
Petroleum and Natural Gas, for the year 2006-2007. 

[Placed In Library, SH No. LT-4317/06] 
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(3) Memorandum of Undemanding between the Balmer 
lawrie and Company Umlted and the Mln"try of 
Petroleum and Natural Gu, for the y .. r 2006-
2007. 

[Placed In Library, SH No. LT-4318108] 

12.04 hr •• 

MESSAGE FROM RAJYA SABHA 

/Eng//$hl 

SECRETARY GENERAL: Sir, I have to report a 
me888ge received from the Secretary General of RaJya 
Sabha:-

"In accordance with the provision. of rule 127 of the 
Rules of Procedure and Conduct of 8U81n ... In the 
Rajya Sabha, I am directed to Infonn the Lok Sabha 
that the Rajya Sabha at its alttlng held on the 
17th May, 2006 agreed without any amendment to 
the Parliament (Prevention of Disqualification) 
Amendment 8UI, 2006 which wee puaed by the Lok 
Sabha at ita sitting held on the 16th May, 2006: 

STANDING COMMITTEE ON EXTERNAL 
AFFAIRS 

Tenth and Eleventh Reporta 

/TfW18/·/ion1 

DR. LAXMINARAYAN PANDEY (Mandeaur): Sir, I beg 
to lay a copy each of the following Reports (Hindi and 
English veraions) of the Stancing Committee on External 
AHairs:-

(1) 10th Report (14th Lok Sabha) on Oemande for 
Grants of the Ministry of Ovel'8888 Indian Affairs 
for the year 2006-2007. 

(2) 11th Report (14th Lok Sabtla) on Demande for 
Grants of the Ministry of Extemal Affairs for the 
year 2006-2007. 

STANDING COMMITTEE ON 
WATER RESOURCES 

Fifth Report 

SHRI RAYAPATI SAM8ASIVA RAO (Guntur): I beg 
to p .... ent the Fifth Report (Hindi and English varelons) 
of the Standing Committee on Water Resources on 
Demande for Grants (2006-2007) of the Mlnlatry of Water 
Resources. 

12.04". hra. 

STANDING COMMITTEE ON LABOUR 

Statementa 

/Eng/ishl 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
I beg to lay on the Table the following statements (Hindi 
and English versions) of the Standing Committee on 
Labour:-

(1) Statement showing further action taken by the 
Govemment on the recommendations contained 
in Seventh Action Taken Report of the Standing 
Committee on Labour (2005-2006) (Fourteenth 
Lok Sablla) on the recommendations contained 
in Fifth Report (Fourteenth Lok Sabha) on 
Demands for Grants (2005-2006) of the Minlatry 
of Labour and Employment. 

(2) Statement showing further action taken by the 
Government on the recommendationsl 
observations contained in Eighth Action Taken 
Report of the Standing Committee on Labour 
(2005-2006) (Fourteenth Lok ~abha) on the 
recommendations/observations contained In Sixth 
Report (Fourteenth Lok Sabha) on Demands for 
Grants (2005-2006) of the Ministry of Textiles. 
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12.01 hr •• 

{English} 

STANDING COMMITTEE ON 
RURAL DEVELOPMENT 

Elght .. nth to Twenty-flm Report. 

SHRI HANNAN MOLLAH (Uluberia): I beg to preHnt 
the following Reports (Hindi and English veraJo",) of 
Standing Committee on Rural Development:-

1. Eighteenth Report on Demanda for Grants (2006-
2007) of the Department of Rural Development 
(Ministry of Rural Development). 

2. Nineteenth Report on Demands for Grants (2006-
2007) of the Department of Land Resources 
(Ministry of Rural Development). 

3. Twentieth Report on Demands for Grants (2006-
2007) of the Department of Drinking Water 
Supply (Ministry of Rural Development). 

4. Twenty-First Report on Demands for Grants 
(2006-2007) of the Ministry of Panchayatl Raj. 

12.01 h .... 

STANDING COMMITTEE ON SCIENCE AND 
TECHNOlOGY, ENVIRONMENT AND FORESTS 

Hundred and ftfty-flfth to Hundred and 
.Ixty-fl ... t Reporta 

{English} 

DR. SUJAN CHAKRABORTY (Jadavpur): I beg to 
lay the following Reports (Hindi and English versions) of 
the Standing Committee on Science and Technology. 
Environment and Forests:-

1. 155th Report on Demands for Grants (2006-
2007) pertaining to the Department of Science 
and Technology. 

2. 156th Report on Demands for Grants (2006-
2007) pertaining to the Department of Scientific 
and Industrial Research. 

3. 167th Report on Demands for GrantJ (2008-
2007) pertaining to the Department of 
Biotechnology . 

4. 158th Report on Dlmancll for GrantJ (2008-
2007) pertaining to the Mlnlltry of Ocean 
Development. 

5. 159th Report on Demands for Grants (2006-
2007) pertaining to the Ministry of Environment 
and ForestJ. 

8. 180th Report on Demands for Grants (2008-
2007) pertaining to the Department of Atomic 
Energy. 

7. 1611t Report on Demands for Grants (2008-
2007) pertaining to the Department of Space. 

12.07 hr •• 

STATEMENTS BY MINISTERS 

(I) StatUI of Implementation of recommendatlone 
contained In Fourth Report of StandIng 
Committee on Rural Development pertaining 
to the Ministry of Panohayatl Raj 

{Enfll/lll1J 

"THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Sir, on behalf of my 
senior Cabinet colleague, Shri Mani Shankar Atyar, I rise 
to make the following statement regarding the status of 
implementation of recommendations contained in the 
Fourth Report of the Standing Committee on the Rural 
Development pertaining to the Ministry of Panchayatl Raj. 
It is being made In pursuance of the direction 73-A of 
the hon. Speaker, Lok Sabha vide Lok Sabha Bulletin 
Part· II dated September 1, 2004. 

The 4th Report of the Standing Committee on Rural 
Development (14th Lok Sabha) was presented to the Lok 
Sabha on 19th August 2004. The Report relate. to 
examination of Demands for Grants of the Ministry of 
Rural Development for the year 2004-05. 

"Placed In Ubrary, SH No. LT 4319J08. 
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[Shrlmatl Suryakanta Patll] 
Action taken Itatementa on the recommendatlonel 

observations contained In the Report of thl Committee 
had been sent to .ahe Standing Committee on Rural 
Development on 15th December 2004. 

There are nine recommendatlonl made by the 
Committee In the said Report where action Is called for 
on the part of the Government. The.. recommendations 
mainly pertained to Staff strength, allocation of fundi for 
capacity building and training of elected repreeentatives 
of Panchayatl Raj Instltutlonl, Conltltution of District 
Planning Commluion, allocation of funda according to 
the recommendations of 11th Finance Commlnlon, etc. 

The pre .. nt status of implementation of various 
recommendations made by the Committee II Indicated in 
the Annexure to my Statement, which Is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the contents of this Annexure. 
I would request that this may be considered as read. 

12.08 hr •• 

(II) Statua of Implementation of recommendation. 
contained In Twelfth Report of Standing 
Commltt.. on Rural Development pertaining 
to the Mlnl.try of Panchayatl Ral 

{English} 

MR. DEPUTY SPEAKER: Shrimati Patll, you may 
lay the statement on the Table of the House. 

'THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Sir, I am laying this 
Statement on the status of implementation of 
recommendations contained in the 12th Report (14th Lok 
Sabha) of the Standing Committee on the Rural 
Development in pursuance of the direction 73·A of the 
hon. Speaker, Lok Sabha vide Lok Sabha Bulletin Part-
1\ dated September 1, 2004. 

The 12th Report of the Standing Committee on Rural 
Development (14th Lok Sabha) was presented to the Lok 
Sabha on 20th April 2005. The Report relates to 

'Placed In library. SH No. LT 4319106 

examination of Demandl for Grants of the Ministry of 
Panchayatl Raj for the year 2005·06. 

Action taken statementa on thl recommendatlonal 
observations contained In the Report of the Commltt .. 
had been .ent to the Standing Committee on Rural 
Development on 17th August, 2005. 

There are 18 recommendations made by the 
Committee In the aald Report where action Is called for 
on the part of the Government. The.. recommendations 
mainly pertained to Staff strength, allocation of fundi for 
capacity building and training of elected representatives 
of Panchayatl Raj Institutions, constitution of District 
Planning Committees, allocation of fundi according to the 
recommendations of 11th Finance Commission, etc. 

The pre.ent status of Implementation of various 
recommendations made by the Committee is Indicated in 
the Annexure to my Statement, which Is laid on the Table 
of tha House. I would not like to take the valuable time 
ot the Houae to read out an the contents of this Annexure. 
I would request that this may be considered as read. 

12.08 hr •• 

SUBMISSIONS BY MEMBERS 

(I) Ra: Ju.tlce Mukherj .. Comml .. lon of Inquiry 
Rlport on thl deml.e of Netall Subha.h 
Chandra Bo .. 

{English} 

MR. DEPUTY SPEAKER: The House shall now take 
up the situation arising out of tabling of Justice Mukhe~ee 
Commission Inquiry Report on the demise of Netaji 
Subhash Chandra Bose. We will devote only fifteen 
minutes to it. 

/Tmns/8t1on} 

Shri Ramjl Lal Suman. 

SHRI PRABHUNATH SINGH (MaharajganJ. Bihar): 
Sir, I have also given a notice. 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
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Sir, kindly allow me for one minute to give certain 
Information, through you, to the Hou... . .. (In~) 

MR. DEPUTY SPEAKER: You kindly walt. Shrl 
Sumanji kindly take your .. at for a minute. 

(Engl/'$h} 

SHRI PRIYA RANJAN DASMUNSI: Sir, through you 
would like to Inform and request the House that to 

facilitate, 81 much .. poselble, the continuation of the 
Legislative Business before 2.00 p.m., let us not recess 
for the Lunch, of COUrH, subject to the agreement of the 
House. 

Secondly, with regard to Item No. 22, where the 
Agriculture Minister was to reply to the debate today, I 
would like to Inform the House that the Minister Is pre-
occupied In the same debate In Rajya Sabha. So, the 
reply wi" be given on Monday. 

MR. DEPUTY SPEAKER: The reply will be on 
Monday and there will be no Lunch. 

SHRI PRIYA RANJAN DASMUNSI: Lutly, " time 
permits, Item No. 20 of today's List of Business can start 
before 2 o'clock. If time does not permit, It can start 
after the earlier Item is over. 

(Trans/ation} 

SHRI BRAJA KISHORE TRIPATHY (Puri): At what 
time would the Minister of Agriculture make a reply? 

MR. DEPUTY SPEAKER: It wID be on Monday. 

[English} 

The House has agreed to it. 

(Trans/a/ion} 

SHRI RAMJI LAL SUMAN (Ferozabad): Mr. Deputy 
Speaker, Sir, regarding the misconceptions surrounding 
the death of Subhash Chandra Bose. 

MR. DEPUTY SPEAKER: Kindly be short, several 
other Members too want to speak on It. 

SHRI RAWI LAL SUMAN: The country and the world 
want to know the facts eurroundlng his death. For thle a 
Commission was eet up on 14th May, 1999, under the 
Chalrmanahlp of Justice Mukherjee. Its terms of reference 
covered five points: Whether netajl wu alive or not; Old 
he die In the plane crash whether the remalne kept at 
Renkajl Temple In Japan are those of netajl; did he die 
at lome other place and In a dHferent manner; and In 
case, If he Is alIve, where Is he? The Commission was 
mandated to Investigate these five aspeets. After such a 
long period, Justice Mukherj" Commission concluded that 
neta)1 did not die In plane crash. And the remains In the 
Renkajl Temple are not thea. of netajl. Th. newspapers 
have published the Interview of his driver, Nizamuddin. 
H. quoted natajl that he wu not present In the plane 
that cruhed. And that h. had talked to neta)1 after that. 
It Is a very serious matter. The Govemment rejected this 
report out rightly without taking the Hou.. In confidence 
and Ignoring the facts. The House wants to know the 
realons and the facti, on the basis of which the 
Govemment rejected the Commission's Report. The HOUle 
should dlaculS this threadbare. How the Govemment can 
summarily reject the Commission's report without going 
Into the facts. It Is my demand that the report of the 
Mukherjee Commllslon be dl8CUIHd In the House and 
the Govemment lhould make a statement. 

MR. DEPUTY SPEAKER: Members who wish to 
8880clate themselves with this way kindly send their slips. 

. .. (Intsl7tlp/ions) 

(English} 

SHRI HANNAN MOLLAH (Uluberla): Sir, I associate 
myself with this demand. . .. (Inhll7fJptioM) 

MR. DEPUTY SPEAKER: Your point has already 
corne on record. 

... (/ntsl7fJptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, I have 
given notice for a discussion under Rule 193 on this 
subject. 

MR. DEPUTY SPEAKER: That Is under the 
consideration of the hon. Speaker. 

... (/nMrrupti0n8) 
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{T""'IIon} 

SHRI MOHAN SINGH (Deerla): The Govemment hu 
rejected that Report. . •. (InMrruptlons) 

{English} 

MR. DEPUTY SPEAKER: Nothing la going on record. 

· .. (InMnuplions)" 

{TflJns/sllon} 

MR. DEPUTY SPEAKER: Am, let the Mlniater apeak. 
After that I will give all of you a minute or two to speak. 

· .. (Inltlnupllons) 

MR. DEPUTY SPEAKER: Kindly first let the Minister 
apeak. 

· .. (Inltlrruptlons) 

{English} 

SHRI PRIVA RANJAN DASMUNSI: Sir, the 
Govemment has no objection to discuss this matter on 
the time permitted by the Speaker either in this Se88lon 
or in the next Session. whichever time Is' convenient. We 
have no problem If a discussion is held. . .. (Inlt1nvptions) 

MR. DEPUTY SPEAKER: Nothing would go on 
record. 

· .. (Inlt1nupli0/7s)" 

{Trsnsllllion} 

MR. DEPUTY SPEAKER: Your leader is speaking. 
Kindly sit down. 

· .. (InltHTUplions) 

{English} 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Shrl Malhotra. 

· .. (Inltlnuptlons)· 

"Not recorded. 

{T""'IIon} 

MR. DEPUTV SPEAKER: Nothing would go on 
record. 

..• (InItIIrupI/on8) 

fEngIIsI7} 

MR. DEPUTV SPEAKER: Nothing would go on 
record. 

... (InfNnJpllons;r 

PROF. VIJAV KUMAR MALHOTRA (South Deihl): It 
Is a very serious matter. You said we would have a full 
discussion on it. I would be happy If the discussion takes 
place In this seas Ion itself. To reject the Mukherjee 
CommlMlon'a Report In this manner. ... (Inlt1rruplions) 

{Eng/I6h} 

SHRI PRIVA RANJAN DASMUNSI: Why did the 
former Prime Mlnlater, Shri Atal Blhart Vajpayee visit 
Renkojl temple and pay tributes to the aahea? 
... (Inltlnvptions) You come out with a truth and tell why 
did your former Prime Mlnlater go there. ... (Inlt1rruptlons) 

MR. DEPUTY SPEAKER: Nothing would go on record 
except the speech of Shrl Malhotra. 

... (Inlt1rrupt1ons)· 

{Trsnsl8lion} 

PROF. VIJAV KUMAR MALHOTRA: Regarding this 
Issue, the Congress Party . ... (lnMnuplions) The Congress 
Party expeHed Subhash Chandra Bose. 

{English} 

He was expelled from the Congress Party . 
. . . (Inlt1rrup1ions) 

{Ttans/8/ion} 

MR. DEPUTY SPEAKER: Mr. Prlya, Ranjan Dasmunsi, 
nothing is going on record. 

. .. (Inl6rrup1ionsj 

"Not recorded. 
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PROF. VIJAY KUMAR MALHOTRA: HII de.th 
contInuee to be shrouded In myltery .... I~)How 
did he die? Where did he die and what wu the reuon 
of his death? The .. questionl require • debate. It II 
shameful. It Is • great Injultlce to Shri Subalh Chandra 
Boae. . .. (InMmJpl/on8) 

[English} 

MR. DEPUTY SPEAKER: Nothing ia going on record. 

... (InMlTUptions) ~ 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: There should be 
full discuaaion on this report. The Congrell Party should 
be ashamed for rejecting this report. The mystery 
surrounding the death of Shri Subash Chandra Boae 
should be cleared. Ruaaian archives should be acc .... d 
and truth should be found out. 

[English} 

MR. DEPUTY SPEAKER: Nothing would go on record 
except the speech of Shri Malhotra. 

. . . (IntlJlTUptions)' 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Was he 
imprisoned in Russia? ... (lnMlTUptions) 

SHRI PRIYA RANJAN DASMUNSI: Where Is politics 
involved in It? Report will be discussed. What are they 
saying? 

PROF. VIJAY KUMAR MALHOTRA: It is the view of 
all the parties. . .. (IntlJlTUptions) 

SHRI PRIYA RANJAN DASMUNSI: There is nothing 
wrong in having a discussion. We have said that we 
would have a discussion. . .. (InfIJlTUptions) 

[Eng/ish} 

MR. DEPUTY SPEAKER: Mr. Dasmunli. at least you 
should address the Chair. 

·Not recorded. 

SHRI PRIYA RANJAN DASMUNSI: Sir. I juat wanted 
to .. y that we have no problem In having a dilouliion. 

[1''''''''''' 
PROF. VIJAY KUMAR MALHOTRA: Wu he not 

allowed to come to India? Wu he held captive In Ruella? 
D08I the RUllian archlv .. hold a clue to thll mystery? 
It should be found out. Thla II wrong and objectionable. 
We condemn It. It II highly Ihameful for the UPA 
Government. It should be extended to ucertaIn aN the 
facts. .. .• (/ntwrupf/onI) 

MR. DEPUTY SPEAKER: Shrt Prabhunath Singh. 

Shrl Prlya Ranjan Dumunll. at leut you Ihould 
respect the Chair and lpeak with the permillion. 

· .. (Inftlnvpti0n6) 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker. 
Sir. kindly give me two and a quarter minute. time . 
. . . (InMt7UpIIon$) 

MR. DEPUTY SPEAKER: Hla. u wall u your name 
is included In the lilt. It Is not poasibIe for me to allow 
every one to speak at the same time . 

· .. (InftllTUplions) 

[EngIi$h} 

SHRI B. MAHTAB (Cuttack): Sir. H my name I. not 
there. I will not apeak. 

MR. DEPUTY SPEAKER: Your name Is there In the 
list. 

· .. (InftllTUptions) 

MR. DEPUTY SPEAKER: Can I call all the people 
at the same time? Your name Is there. 

... (InfBnuptions) 

[Translation} 

MR. DEPUTY SPEAKER: Kindly sit down. Your name 
is included in it then why are you creating noise? 

· .. (InftlmJptlons) 
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MR. DEPUTY SPEAKER: In this way, you are 
wutlng the time of the Hous •. Your name Is Included In 
thie u.t. 

... (Inltlnvpllons) 

MR. DEPUTY SPEAKER: I can not allow everyone 
to speak at the same time. 

{Engilsh/ 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, I would like to submit that If the hon. 
Members are Interested we are ready to have dlacu88lon 
right now. Your can have the full dlaculllon, Instead of 
making these types of off the cuff comments. Let there 
be a structured discu88lon If the hon. Members wants to 
have a dlscus.lon to take place, even today. 
... (InMrrupllons) 

SHRI B. MAHT AB: Sir, I have given a notice to the 
hon. Speaker. . .. (Inltlrrupllons) 

{Tfllnsilltion/ 

MR. DEPUTY SPEAKER: We have a lot of buslnes. 
today. We would allot some other day for this. 

{English/ 

SHRI PRIYA RANJAN DASMUNSI: Sir, If the House 
so desires, then all the other busin... can be deferred 
and you can start the discU88ion. . .. (Intsl'fllPlion$) 

/TI'8nsllltion/ 

SHRI ANANT GANGARAM GEETE (Ratnagirl): He 
can have a discussion. But what would be the topic of 
the discuaalon. The Govemment has already reject the 
report. . .. (Interrupllons) 

SHRI PRIVA RANJAN DASMUNSI: What doe. he 
mean? Does he not want a discussion? ... (Intsrruptlons) 

SHRI ANANT GANGARAM GEETE: But, what would 
be discuss? 

SHRI PRIVA RANJAN DASMUNSI: It means he does 
not want a discussion on it. 

[English} 

SHRt PRANAB MUKHERJEE: Sir, when this 
Commission was established, the Govemment itself had 

r.jected the two •• rtl.r Com millions, nam.ly the 
ShahnawlZ Comrni88lon .nd the Khosla Commisalon and 
that Is why thle Commiuion wu .ltabllsh.d. Th.re are 
umpteen number of ca.es where the report. of the 
Commluions have been reject.d by the Governm.nt. 
Here is nothing new. All these points will come for 
discussion. I would like to most respectfully submit that 
we will Uke to have a structured discussion. Please have 
a structured discussion. . .. (Inltlrrupllons) 

SHRI BRAJA KISHORE TRIPATHV: That was done 
at the instance of a decision of the Calcutta High Court. 
. .. (Intllrf71ptions) 

SHRI PRANAB MUKHERJEE: Shrl Trlpathy, you may 
be a very knowledgeable Member, but you do not know 
many facti. . .. (Inltlrruptlons) Sir, molt respectfully I would 
say that let them make th.lr submiaaionl and view points 
in a structored manner and then let the Govemment 
respond. That Is the way the Parliament can function. 
Let them not just get up and make a comment and then 
run away. .. . (Inltlrruptions) 

SHRt B. MAHTAB: Nobody is running away from the 
discussion. We have also asked for a structured debate. 
. .. (Interruptions) . 

{tmns/II/ion} 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, this discussion cropped up suddenly today. It has 
appeared in today's papers that the Govemment has 
rejected the Mukhe~ee Report on netaJi Shrl Ramji Lal 
Suman has given an adjoumment notice on this. I aiso 
gave a notice on this issue. i do not want to discuss 
netaji and his achievements. Netaji is held in high esteem 
by the entire country. Today, we aU are here due to the 
edneavours of stalwarts like Netaji. The entire House 
today is here due to people like him. His death continues 
to be shrouded In mystery even so many years after 
Independence. Commissions have been constituted to 
Inquire into his death. According to the information 
available with us so far, Netaji was going on a helioopter 
which met with an accident. His remains are kept there. 
This Report has revealed that all this Is not true. Netaji 
did not meet with any accident. It was PlJbllshed in several 
magazines and papers that he is living as Gumnami Baba 
some where in Uttar Pradesh. This has been the subject 
of continuous discussion in the papers. But, till today, it 
has not been established whether Netaji is dead or alive. 
If he is dead, then how did he die? To reject the Report 
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In thl. manner, without placing It on the Table of the 
Hou.e give. rile to IUlplclonl. We will uk the 
Government to table the report and have a detailed 
dlacuaalon. If you run away from It then It would certainly 
create doubt. I jUlt want to uy that much. 

MR. DEPUTY SPEAKER: PIeaH give I proper notice 
in thl. reglrd, and the Hon'ble Speaker would taka a 
decilion on It. 

SHRI PRABHUNATH SINGH: Sir, may I conclude 
now? 

MR. DEPUTY SPEAKER: You have already made 
your point. 

SHRI PRABHUNATH SINGH: I thank you and take 
my .eat. 

{Eng/ish} 

SHRI B. MAHTAB: Sir, the very purpoae of ralalng 
this Issue during Special Mention., after the Question 
Hour, is to draw the attention of the House to this serious 
emotive Issue. This issue has already been railed. I need 
not go into the detail. of the Report of the Mukherjee 
Commission. But I want to make It very clear that thl. 
Commission was established only by the then NOA 
Government because of the direction of the Kolkata High 
Court and after the unanimous Resolution paased In the 
West Bengal Legislative Assembly. It had a special 
mandate to go into the details of the dlaappearance. The 
Commission has also, in its three volume Report, stated 
that Neta)i Is no more. How have they come to the 
conclusion Is a debatable pOint which we would like to 
discuss. I should tell you why should we discuss it. 

The issue is that the Commission was not allowed 
to go into the archives of the Russian Govemment. It did 
not get that much support of the Japanese Govemment 
and this is the only Commission which went to the 
Formosa Island, Taipei where the air crash had 
supposedly occurred. The Shahnawaz Khan Committee 
was apPOinted. But it did not give a unanimous report. 
Shri Suresh Bose was also a member of that Committee. 
He had given a dissenting note. But the general 
impression is that, since 1956, it was a unanimous report. 
Of course, G.D. Khosla Commission also gave a 
unanimous Report and had given its conclusive findings. 
The Govemment should come out with the delaiis. Just 
saying that they did not accept the version of Mukhe~ee 

Commlallon dON not lufflce. Rlther It creat.. more 
confusion. That Is the mlln reuon u to why we wlnt 
a structured dllOuulon. I have given notice 10 that we 
can have a Itructured dllcualon on thlt laue. We have 
hardly th .... to four days before the SlIIIon to conclude. 
The P.A. MInister II here. We Ihould have I Itructured 
debate In thll Se .. lon Itlelf. Otherwise, we can defer It 
to the Monsoon Se .. lon. 

SHRI SUBRATA BOSE (Bar .. at): Sir, I thank you 
for allotting lome time for the hon. Members to ralae thll 
matter at thll time. I would like to thank hon. Member, 
Shrl Suman and Prof. Malhotra for ralalng this matter. I 
think hon. Members from all aldel of the House will 
wholeheartedly IUpport me In theIr action on this luue. 

Sir, the Mukherj .. Comml .. lon hu reached two very 
conclullve findIngs In the Report whIch have been 
lubmltted and detailed realona for reaching thOle 
concIUIiona have bien expilined In the Report given by 
the Mukherjee Commla.lon. The Govemment had tlken 
more than six months to study the Report and give their 
ActIon Taken Report. The Action Taken Report on this 
very Important issue Is merely of one page and there II 
only one lentence which really caun. concern. The 
Govemment have a cryptic manner said that It doel not 
agree with the findings of the Commllslon that NetaJl did 
not die In the air cruh and the ashea kept at Renkojl 
temple In Japan do not belong to Netall. The Government 
has not given any reasonl. Today, the Govemment, in a 
cryptic note, has given Its views. They did not even think 
It was neceaury to give enough time and thought In this 
very important matter. 

I think, In a matter like this, the Govemment should 
have allotted time on their own for a detailed dllCuulon 
on the aubject. 

I crave your indulgence, Sir, In saying a few more 
words on this lleue. I happen to be a member of Netajt's 
family. Netajl is my uncle. But I know that netall does 
not belong to one family. He belongs to the whole of 
India. Whether he is physically alive or dead today does 
not matter. But he lives In the heart of every Indian 
today and it is, therefore, incumbent on this House to 
have a detailed discussion on this Issue. Respected Mr. 
Deputy Speaker Sir, you are the Presiding Officer today. 
You may ensure that a very detailed discussion takes 
place in this Session itself. 
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[Shri Subrata BOH) 
Sir, the hon. Leader of the Houn for whom I have 

great pe,..onal regard has very kindly laid that he does 
not mind to have a dlscu .. lon right now but It II not 
found In the List of Buslne .. for today. So, we have not 
come prepared for a detailed dlacuaslon. I would Ilk. to 
humbly submit that a full day's discussion should be 
allowed on this isaue. If neeeAary, the S ... lon should 
be extended by one day to have a full day's discuAion 
on the subject. 

The situation has been created by the Govemment 
itself because as per the statutory provision of the 
Commission of Inquiry Act, this Report and the Action 
Taken Report should have been placed before the House 
on 11th May Itself. It was not done. So, It Is the 
Government which has created this situation. 

Therefore, I hope that hon. Members from all sides 
of the House will agree with me wholeheartedly for a full 
day's discusaion on this matter In this Sesaion Itself and 
If necesaary. to extend the Session by a day for this 
purpose. 

/Translatlon/ 

SHRI ILYAS AZMI (Shahabad): Mr. Deputy Speaker, 
Sir, I regret that during the last 60 years different kind of 
rumours have been spreading among the people of India, 
Pakistan and Bangladesh regarding indisputably tallest 
leader of our freedom struggle, Shrl Subhash Chandra 
Bose. Our Govemment have not conducted any proper 
enquiry into this matter. 

Mr. Deputy Speaker, Sir, long back I read an article 
published In a widely circulated Magazine of Pakistan 
called Urdu Digest, which was written by a Major General 
of the 'Azed Hind Fauz', who had settled there and had 
come from the eastern Uttar Pradesh wrote that when 
he was coming to Delhi by Dehradun Express, he saw 
a person standing on the Faizabad Railway Station. That 
person was wearing the attire of Hindu saint, had beard, 
white hair, neatly and cleanly dreesed and his hairs were 
combed and not uneven. I recognized him as I had been 
with him for years. I alighted from the train immediately 
and no sooner, I tried to approach him, he saw me and 
quickly left the station. As I followed him out of station. 
The train whistled at that very moment and I boarded 
the train again. He further wrote that he can say with 
guarantee that the saint was none other than Netaji 
himself. But inspite of all this, the Govemment took no 
notice of it. 

Mr. Deputy Speaker, Sir, after some time I read In 
a newspaper In Lucknow that a 'Gumnaml' Baba had 
died In the night who wu none other than NetaJl Subhash 
Chandra BOM hlmeelf. At that time, I did not pay due 
attention to this news as I though that what is the need 
for Neta]1 to stay in hiding in a Free India? The Indian 
people are ready to give him outmoat respect and a 
place in their heart. People say that our Govemment 
have entered Into an agreement with the British 
Govemment that the prisoners of war of freedom struggle 
have been deelared war criminals and he will have to be 
apprehended and handed over to the British Govemment. 
Therefore Netajl while being in India lived in hiding. 

It is not a triviai issue. Subhash Chandra Bose Is 
the only indisputed leader of the people of India, Pakistan 
and Bangladesh even today and there is no other 
indisputed leader. It is very unfortunate to reject the report 
regarding him in this manner. 

SHRI ANANT GANGARAM GEETE (Ratnagirl): Mr. 
Deputy Speaker, Sir, for the past several years, the 
rumours and discusaions regarding the death of the Super 
Hero in the History of Indian freedom struggle, Netajl 
Subhash Chandra Bose are going on. The country wants 
to know the truth. Time and again news items appeared 
in the newspapers. Some times it was reported that he 
died in plane crash, some times the news came that he 
is alive, which is currently being discussed in this House. 
A Commission was constituted to know the facts that 
Mukherjee Commission has submitted Its report to the 
Government. Before rejecting the report, the Government 
should have placed the reasons before the country for 
rejecting the report. The Government did not intend to 
do so and it is natural that when today such a news 
came then there is a feeling of resentment, not only in 
the House, but also in the whole country and among the 
people. This matter should be discussed in the House 
and that report must be tabled in the House. 

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir. it is 
customary that when an enquiry cOmmission is constituted, 
the Govemment explain Its future course of action on the 
report while tabling the report in the House. The 
Govemment has expressed their opinion on which we 
have serious objections. I just want to submit that a state 
of confusion is prevailing in the country due to the opinion 
expressed by the Government and a public opinion has 
formed against the Government. I have-.given a notice 
under rule 193 to conduct a detailed discussion on this 
issue so that the Government may clarify their position 
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before the Hou ... OtherwiH the public opinion about the 
Government has been adveraely affected and people are 
angry. Therefore, I would like to requeat you that the 
House should expre.. their views on this report to pacify 
the people. 

fEngli8h} 

MR. DEPUTV SPEAKER: The nam.. of Prof. 
Basudeb Barman and Shrl Hlten Barman are also 
associated with this matter. 

SHRI RUPCHAND PAL (Hooghly): Before I take up 
my subject, I associate myseH fully with the demand made 
by our esteemed colleague, Shri Subrata Bose and by 
others. 

What I want to say Is that as a result of the various 
developments, schemes and projects. . .. (Inltlrrup/ions) 

fTrsnsl8lion} 

SHRI ANANT GANGARAM GEETE: Right now, 
please stick to his matter only . ... (Inltlnup/lon$) 

fEngli8h} 

MR. DEPUTV SPEAKEA: Silence please. 

SHAI RUPCHAND PAL: I am making a demand that 
a full-fledged debate under rule 193 be made. I fully 
associate with the demand made by all eectIona of this 
House and the demand made by Shrl Subrata Bose and 
others. 

SHRI AJOV CHAKRABORTY (Ballrhat): Sir, I agree 
with him. 

SHRI RUPCHAND PAL: Sir, I am on 8 very Important 
issue, I believe. '" (Interruptions) 

MR. DEPUTY SPEAKER: Pleasa sit down. 

{Trsnslalion} 

The other matter would be taken latter. 

{English} 

SHRI RUPCHAND PAL: Okay, Sir. 

SHRI DEVENORA PRASAD VADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I asaociate myaeH with the views 
of the hon'ble Members who have expre.led their 
Hntlmentl regarding Mukherjee Commleslon and It hal 
become absolutely nece88ary because facta emerging 
from this dilcullion In the House haa ralHd ttie curiosity 
of crore. of people. People want to know the truth. It i. 
not fair to create doubt and to keep crores of people In 
the dark. Therefore, a discussion has become absolutely 
necessary In thIs matter. 

Therefore, a detailed discussion should take place 
on this Issue may be under rule 193. It Is necessary to 
have a debate and discussion on this matter. I support 
it so that people may become aware of the facts and the 
doubts of the people may clear, It has become quite 
necessary. . .. (Inltlrruptions) 

MR. DEPUTY SPEAKER: Acharla jl, do you also 
want to speak on the same ISlue or some other matter? 

SHRI BASU DEB ACHARIA: Mr. Deputy Speaker, 
Sir, I want to speak on the Mukherjee Commission. 

MR. DEPUTY SPEAKER: Shrl Rupchand Pal has 
already spoken on this Issue. 

SHRI BASU DEB ACHARIA: I also want to speak 
on the lame Issue. 

MR. DEPUTY SPEAKER: Okay, you also speak. 

{English} 

You are the most senior hon. Member. 

SHAI BASU DEB ACHARIA: Sir, Mukherjee 
Commiasion was appointed five or six years back. That 
Commission took at least five or six years to submit a 
report. They visited a number of countries and places. 
They presented the report to the Government but what 
we have seen yesterday, the report of the Mukherjee 
Commission and Action Taken Report both were placed 
before the House. What we have Hen that Government 
has rejected the recommendations of Mukherjee 
Commission. Sir, we are disappointed. So, there is a 
need for a full-fledged discussion in this House. Tomorrow 
Is Friday and then Monday and Tuesday, and then the 
House will be adjourned on 23rd May. 

MR. DEPUTV SPEAKER: We will decide that. 
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SHRI BASU DEB ACHARIA: I demand that If It Is 
possible, within these two days, a full day dlsculSlon 
may be allowed. You may take It up on Monday Itself. 

MR. DEPUTY SPEAKER: We will decide It tomorrow. 
We will decide It In the Leaders' Meeting. 

SHRI BASU DEB ACHARIA: You decide It tomorrow 
and it should be dlscul8ed under Rule 193 and enough 
time should be given. Thank you, Sir. 

MR. DEPUTY SPEAKER: That will be decided In the 
Leaders' meeting. 

12.41 hr •• 

MATTERS UNDER RULE 377* 

{English! 

MR. DEPUTY SPEAKER: Now, Item no. 18. Mattera 
under Rule 377 listed for the day may be treated .. laid 
on the Table of the House. That will form pan of the 
prooeedlnge. 

(I) Need for widening of Iiternate rOld from 
aarthlaguandu to Kodalkllnal via Vadlpattl-
Thadlyankundu-Kodalkllnal In Tamil Nadu 

SHRI N.S.V. CHITIHAN (Dindlgul): Kodalkanal In 
Tamil Nadu is regarded as a health and summer rison. 
People from all over the world come here throughout the 
year. It has got a very abundant flora and fauna and 
huge lake which Ie appreciated for boating. It has got a 
good chill climate liked by all and this Kodalkenal Is 
situated in Dindlgul Dittrlct. 

There is a roadway that tums from Kodal Road to 
Kodaikanal. There is another road which Is smaller in 
width and it ie used exclusively as an alternate road 
during the rainy season. This road Is water-logged and 
during rainy season rocks and trees are falling obstructing 
the road r.lultlng In blocking the traffic. Hence there Is 
a need to expand the alternate road from Barthlagundu 
to Kodaikanal via Vadlpattl, Pattiveeranpatty. 
Ayyambalayan, Chittur. Perumparal, Thadiyankundu and 
Kodaikanal. The distance will be approx. 80 Kms and if 
the road Is widened to 50 ft. it win be by and large 
useful to the tourists and al80 to agriculturists especlalty 
coffee growers who use this alternate road dally to mar1<et 
their products. 

'Treated as laid on the Table. 

I urge upon the Hon'ble Minister for Highways, to 
beetow his Immedllte attention to broaden this road on 
I priority baala. 

(II) Need to takl .tep. to clHr the pending dmv 
of lot. In Cooperative Hou.lng 80cletl.. In 
Deihl 

rr,.."./Ionj 

SHRI JAI PRAKASH (Hlssar): Sir, the fate of 80 
Cooperltlv~ Housing Societies In Deihl Is hanged In 
balance due to Inaction of reglatrar. No aoelety has been 
given clearance for draw of lots for more thin last two 
years. As I reSUlt, about 16000 families, mostly the 
Government servants are compelled to live In rented 
hOUMS despite spending lakhs of rupees of their eamlngs. 
The.. people have taken loans from banks and other 
Institutions and they have tired In paying Its Installment. 
I urge upon the Union Government that high-level Inquiry 
should be conducted In this matter and clear these 
societies for draw as early as possible so as to give 
relief to these people. 

(III) Need to provide relervatlon for Nomadic 
trlbea Iiongwith oacs In higher educational 
Inltltutlons 

SHRI HARIBHAU RATHOD (Yavatmal): Sir, today 
agitation Is going on in the whole country against the 
reservation for O.B.C. and now people belonging to O.B.C. 
have also come forward In favour of reservation. The 
Mandai Commission had submitted its report and 
recommended to provide reservation in higher 8ducatlonal 
institutions like medical and engineering colleges. The 
Govemment has accepted this report. Not only this the 
Supreme Court had also given Its verdict In this case 
and Indira Sahanl case was also seriously considered 
and it was decided to provide 27 percent reservation in 
higher educational Institutions as per recommendation of 
the Mandai Commission. 

Antl-reservationiats believe that reservation should be 
on the basis of merit not on castes. This matter was 
also discussed seriously throughout the country 25 years 
ago. Now it is not correct to raise this matter afresh. 
When our country got independence. the founders of our 
constitution made a provision for reservation in constitution 
to eradicate the difference between Upper Caste and 
lower caste. It is a good effort to provide level playing 
field to all people. When anti-reservatlonlsts talk about 
merit they say that provision of reservation In higher 
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.d~atlonal In.tltutlon. should be made for O.B.C. I 
believe that when poor children will get better education 
they would them.elve. come In merit and that day we 
will have to remove re .. rvatlon but today If reservation 
policy would be removed, students belonging to 15 percent 
of Upper Caste will occupy 70 percent seats and we wHI 
fail to bring equality. 

When the whole country follow the order of Supreme 
Court for 50 percent reservation, this problem will not be 
solved by Increasing number of seats. We should accept 
that when there are 200 seats, 100 seats are for 
backward classes. It Is natural that when we will Increase 
number of seats there would be 25 per cent Incre ... In 
reservation of backward classes. 

I would request the Union Government that do not 
increase the number of seats. It should also provide 
reservation for de notified and Nomadic tribes alongwith 
O.B.C. 

(Iv) Need to withdraw Import duty on cement with 
a view to check It I toarlng price 

SHRI SANTOSH GANGWAR (Bareilly): Sir, due to 
unprecedented increase in cement prices at preaent the 
construction work has been adversely affected. This 
increase has made the objective of the Government 
impossible to provide houses to all and this may stop 
the infrastructural development of the country. If this 
increase is not checked in time, it will make it difficult to 
construct houses for the people of middle class and lower 
class. I demand the Government should withdraw import 
duty on cement with a view to check increase in Its 
prices and should put a ban on its export totally. 

(v) N .. d to broadcaat 00-2, Metro Channel In 
Katlhar dlatrlct, Bihar 

SHRI NIKHIL KUMAR CHOUDHARY (Katihar): Sir, a 
high power transmission centre of Doordarshan is already 
functioning with its full capacity in Katihar district of Bihar 
State. The most powerful transmitter of Northern Bihar Is 
installed here which is totally based on a new technic. In 
today's era of development there is a need to broedcast 
programmes of 00·2, Metro Channel in this area so that 
maximum people could get the benefit through knowledge, 
science and entertainment oriented programmes. Katlhar 
is a very backward area of North-East Bihar which Is 
surrounded by Ganga, Kosi and Ma~ rive ... This 
border area also touches the borde .. of Bangladesh and 
Nepal. Keeping in view the cultural, social, profeuional, 

geographical and bulc things there II a need to .. t up 
a .tudlo and P.G.F. 10 that the people of thl. border 
area could get maximum benefit from thl. regional 
telecut. After connecting thlt area through development 
programmea thll area will play an Important role in the 
State as well 81 nation building. 

(vi) Need to provide employment aUowance to 
unemployed youth In the country 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, 
unemployment II Increalng In our country. Crores of 
unemployed youths registered with the employment 
exchangea get their unemployment card renewed every 
year In the hope of getting employment but Government 
18 unable to provide them employment. In the lut budget, 
Government had promised to create employment for one 
crore youths but It could not be fulfilled. Textile Industry 
has suffered badly. Textile mills are either closed or are 
sick. Handloom and powerloom have stopped working. 
Lakhs of weavers have become jobless and their 
rehabilitation has become a problem ltaelf. In such a 
situation how can employment be created in textile 
Industry? 

Due to lack of employment youths are involving In 
terrorist and naxa/lte activities. As youths are unable to 
get employment, they are expreaaing their wrath by joining 
anti-social elements. The Government should give priority 
to provide employment to unemployed youths of the 
country. To create new employment opportunities in rural 
and urban areas of the country, there is a need to provide 
adequate facilities of industry, business, self-employment 
at local level and unless the unemployed youths get any 
proper employment, Government should provide 
unemployment allowance to them. Government should 
take remedial steps immediately on priority basis so that 
youths of the country could not get frustrated due to 
unemployment. 

(vII) Need to provide compen_lon to the farmer. 
who .. land ha. been acquired for Air Force 
Project In Hanumangarh dlatrlct, RaJa.than 

SHRI NIHAL CHAND (Srlganganagar): Sir, in my 
constituency, 47,299 acres of land of villages Moteer, 
Ghadhsur, Dheerdesher, Banaser and Bangasar in 
Rawatsar tehsil of Hanumagarh District, Sriganganagar 
has been acquired by Air Force for the purpose of Air to 
Ground Project. The land wu acquired in 1991 for which 
award had also been made but the farma.. have not 
been given compensation for the same 80 far. The farmer 
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IShri Nihal Chand) 
cannot till hi. land also. The Government of Rajllthan 
has sent the proposal regarding acqui.ltion of land to the 
Union Government. But the Union Government has not 
laken any action so far. The farmers are disturbed due 
to this. I, through you Sir, would like to request the 
Government to immediately reiease the compensation 
amount for the land acquired from the farmers. 

(vIII) N.ed to att up Induatrl.. based on 
ManganeHlslllca sand In Rewa Parliamentary 
Constituency, Madhya Pl'lldeah 

SHRI CHANDRA MANI TRIPATHY (Rewa): Sir, there 
are abundant manganese reserve available In Sameria In 
my Parliamentary constituency Rewa, Madhya Pradesh. 
This is taken to Bihar and Jharkhand by illegal mining at 
large scale. If the Government of India takes Initiative for 
setting up of industries based on manganese around 
Same ria, then It can not only elevate unemployment from 
Rewa parliamentary constituency but from Rewa region 
also and it can also help the unemployed youth who are 
being misled, to adopt a path towards the creative 
direction. Similarly there is abundance of silica sand near 
Damorha. An industry for making slate can be set up 
over there. There are two cement factOries located In 
Rewa district alone because of the abundance of lime 
stone there and these are not only running into huge 
profits but are also contributing towards the industrial 
development of Rewa. 

Therefore, It is my humble request to the Govemment 
of India to kindly take necessary action for taking some 
effective and concrete steps in this direction. 

(Ix) Need to withdraw new catering policy 
out.ourclng the entire catering of Railway. 
to private partie. with a view to protect the 
Inter •• t. of commission vendor. 

{Eng/ish} 

SHRI SUNiL KHAN (Durgapur): I rise to draw the 
attention 01 the Minister for Railways to a matter of serious 
concern involving livelihood of hundreds of Commission 
Vendors. Following adoption of Catering Policy 2005, the 
Railway has decided to outsource the entire catering to 
private parties having a minimum annual tum over of Rs. 
10 lakhs per annum to Rs. 5 Crores per annum with 
licensing tee of 12 per cent of estimated turnover. Aiming 
to this our sourcing, the Railways have already terminated 
some 30 vendors in Northern Railways, who are above 
60 years of age. For others, the Railways have proposed 

to absorb the vendors In clue IV posta. According to 
Railways, thla Ia In accordance with a verdict from Apex 
Court, given In 1983. For non-compliance of the court'. 
verdict In time, the vendors of the age group of 40 to 80 
wiH be deprived of terminal beneflta. Thus, majority of 
the vendors and their family members will virtually loo.e 
their dally bread. On the other hand the common 
passengers will have to pay a hefty amount for a cup of 
tea or Samosa to the Food·Plaza holders, since they will 
not run the plazas at no profit no IOS8 basis. I demand 
withdrawal of Catering Policy forthwith and restoration of 
eariier policy. 

(x) Need to clear the propoul to bring forth 
public bonds of REC lind NHAI for the benefit 
of Inve.tors 

{Trsns/atlon} 

SHRI REWATI RAMAN SINGH (Allahabad): Sir, in 
this year's budget a proposal regarding two bonds of 
REC and NHAI was made and the property dealers were 
to reinvest ten percent of the profit earned from property 
dealings into these bonds but due to slackness of Finance 
Ministry and Central Board of Direct Taxes, lakhs of 
investors were unable to reinvest Into these bonds 
because even after passing of one month and a quarter 
the Government had not flagged off the issue of those 
two bonds announced during the budget, In which people 
could have saved 10 percent tax by investing their profit. 
This rebate is granted under section 54 EC of Income 
Tax Act. 

I would like to request hon'ble Minister of Finance to 
Immediately take some appropriate step in this regard. 

(xl) Need to Implement the recommendations of 
RangaraJan Committee on 'Petroleum 
Product.' and peg the tax rate at 20 percent 
to check price rl .. 

SHRI RAMJI LAL SUMAN (Flrozabad): Sir, during 
the last few months the prices of crude oil in international 
market had come down to 51 dollars per barrel. Demands 
were made throughout the country that since the crude 
oU prices had come down In international market, the 
prices of petrol and diesel etc. should atso come down 
in the country. But the Government gave a plea that it 
has constituted a Committee under C. RangaraJan and 
Its report would be submitted before the budget for the 
year 2006-07 is presented and only then the prices of 
petroleum products would be decided. The report of C. 
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Rangarlj.n Com mitt.. wu received before February 
2006. Hon'ble Finance Minlater had etated In thle Budget 
speech that the forthcoming policy would be formul.ted 
with due delebration on this report. On the basis of news 
publiehed in news papers, It was statlelln the Rangarljan 
Committee Report that the pre .. nt sale price, policy which 
is based on Import prices must be changed and along 
with this there Is a need to reduce the prices of petroleum 
products to make it justifiable with the taxes Imposed on 
them. 

Mr. Speaker, Sir, at present the tax being levied by 
the Govemment on petroleum Is more than Its production 
cost. It is being published In newspapers that the 
Govemment are going to Increase the prices of petroleum 
products, in my opinion It Is dishonesty to think of 
increasing the sale price of petroleum products prior to 
implementing the recommendations of the Rangarajan 
Committee. 

Therefore, I would like to request the Govemment to 
publish the Rangarajan Committee Report and on the 
basis of thl,; report it should do away with the present 
policy of determining the sale price, and to make the 
taxes justifiable, it should immediately announce that the 
maximum tax would not be more than 20%. 

(xII) Need to take a reall.tlc approach to fulfil 
Railway Budget propoHI. In.tead 01 taxing 
pas.engers with Indirect extra charg •• 

[English} 

SHRI A.K.S. VIJAYAN (Nagapattinam): Railways have 
a vast reach benefiting the masses In a big way as It is 
still cost effective. But now, rail passengers have been 
made to pay more for their joumey, though no hike was 
announced in this year's Railway Budget. Enhancement 
of charges have been effected without formal proposal or 
announcement. Even cancellation of reserved tickets have 
become costly now. Long distance passengers are being 
denied telescopic fares and they are made to pay to 
different or more reservation charges and super-fast 
charges. 

Number of super-fast trains have increased without 
modifying the stoppages or running time or the coaches. 
Catering services are also going in for an increase with 
rail passengers caught as tho captives. There is a 
tendency on the part of the Railways to ignore duly 
announced Budget proposals like laying off railway line 

between Velankannl and Nagapattin.m for which the 
pilgrimage shrine has paid to the Rallw.ys more than a 
crore of rupHI. The gauge conversion betw .. n Nagoor 
and Thanjavur 18 etlil incomplete beyond Thlruvarur. I urge 
upon the Union Railway Mlnlater to take a reaUetlc 
approach to fulfil Budget proposals and not to fleece 
p .... ngera without Budget proposal. and Parliament'a 
approval. 

(xIII) Need to .. nd a Central team to Sitapur In 
Uttar Prade.h to review the Implementation 
of centrally .pon.ored rural development 
.chemee 

{Trans/IlNon} 

SHRI RAJESH VERMA (Sltapur): Sir, district Sitapur 
under my Parliamentary constituency Sitapur, Uttar 
Pradesh Is one of the backward districts of the region 
and after being declared as backward dlatrlct Union 
Govemment sent crores of rupees and foodgrains for my 
district through State Govemment under the ambitious 
schemes-Food for work scheme, Assured Employment 
Guarantee Scheme, National Uniform Development 
Scheme etc. But the funds and foodgralns allocated under 
the above said schemes have been put to gross mlsu.e 
in the district Sltapur. 

The foodgralns allocated under the scheme 'Food 
for Work' has not been distributed In the district. Crore. 
of rupees of Union Gov.mment have been misused in 
district Sitapur in the name of drains digging and drains 
cleanlln.... Similar irregularities have been committed In 
the works to be undertaken under other central schemes 
for which a detailed Inv.stlgatlon Is necessary. 

I, through this House, request the Union Government 
that at least three Members enquiry Committ.e from 
Ministry of Rural Development should make technical 
investigations separately of different works done under 
the central schemes during the last five years in the 
district Sitapur and take action against the guilty persons 
before the monsoon sets in. 

(xlv) N .. d to conduct a CBI Inquiry Into the 
alleged Irregul.rltle. committed by Power 
Grid Corporation In tender procedure for 
..ttlng up 765 KV project In Mahara.htra 

SHRI TUKARAM GANPATRAO RENGE PATIL 
(Parbhani): Sir, through this House, I would like to draw 
the attention of the Government towards the shortfall of 
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[SM Tukaram Ganpatrao Renge Patll] 
electricity which Is adversely affecting the development of 
our country. Power Grid Corporation of India Ltd. floated 
a tender of 765 KV Project to mitigate the shortage of 
electricity In the counfry and when the firm to which the 
officers 01 Power Grid Corporation of India wanted the 
tender to be allotted, did not get the tender then they 
discontinued the tender procesa ItseH. Asian Development 
Bank who had been financing the project objected to thlt 
step taken by the officers and denied to provide funds 
because of not following the tender process In accordance 
with the rules, as a result the project could not be started. 

Through this House Sir, It is requested to the Union 
Government that CBI Inquiry should be conducted In this 
matter. 

(xv) Need to Include Bargarh dlatrlct of Ort ... 
under National Rural Employm.nt Guarant .. 
Scheme 

[English} 

SHRI PRASANNA ACHARYA (Sambalpur): The 
National Rural Employment Guarantee Act which came 
into force on 2nd February 2006 is having a perceptible 
impact in the districts where It Is being Implemented 
properly. The National Rural Employment Guarantee Act 
is an important step towards realizing the right to work, 
which is included in our Constitution as one of the 
Directive PrinCiple. This scheme Is being implemented in 
200 01 the poorest districts. But unfortunately, Bargarh 
Distt. in Orissa which is one to the poorest districts has 
not been included in the scheme in the first phase. More 
than 75% of the cultivable land In the district is non-
irrigated, particularly, the Padampur sub division and 
Ambabhona, Bhatti, Bijepur, major portion of Barpalll and 
part of Bargarh and Attabira blocks Bargam district are 
still without Irrigation facilities. The whole 01 Padampur 
Sub division which is adjacent to the KBK Districts is a 
drought prone area and every year thousands of common 
villagers living below the poverty line and also small 
farmers migrate to other States to earn their livelihood 
because natural calamities like drought which is a common 
phenomenon there. No industry exists in the area nor 
any major or medium irrigation project is operating. In 
spite of this harsh reality, Bargarh Distt. has been 
excluded from the NREGA. I would, therefore, urge upon 
the Govemment of India to bring Bargarh Distt. under 
the coverage of National Rural Employment Guarantee 
Act in the first phase. 

(xvi) Need to ttn .... the prooua for prtvatl .. tlon 
ot 181 hospital. In Kolhapur and Pun. tor 
the beMftt of labour force 

SHRI S.D. MANDLIK (Kolhapur): The Government of 
India h .. establlahed many hospital. allover India, under 
the Employee. State Insurance Scheme. Thlt .aheme Is 
Implemented under both C.ntral and State Governmenta. 

Employees State Insurance Corporation h .. built three 
hospitals at Kolhapur, Plmprl-Chlnchawad and Blbewadl 
In Maharaahtra. These hospital. were built In 1996 at the 
cost of RI. 25 crores and should have been handed 
over to State Govemment of Maharashtra for starting 
hoepitala. However, State Government of MaharUhtra hu 
expre8led its Inability to take over these hospitals. This 
inability was conveyed In the year 1994 and again in 
2001. The workers In the areas flied a suit in High Court 
of Mumbal Insisting on immediate starting of hospitals. 
However, ESIC submitted a proposal to the court on 
8.10.2001 to prlvatlse and start the hospitals. This was 
with due approval of ESIC Board. The case before the 
Court was disposed of accordingly. 

However, till today despite Government of 
Maharashtra'. willingness and a tender for prlvatisation 
In Times of India Dated 27.5.2001, the final action to 
handover hospital to approved private party has not been 
taken and it is leamt that the entire case has been 
referred to legal cell of Labour Ministry and in the 
meanwhile Government of India has recovered 9 crore 
rupees from Govemment of Maharashtra by way of rent 
even without handing over the hospital buildings. The 
entire expenditure and non-starting has been objected to 
in CAG report in 2002. 

I urge upon the Labour Minister to finalise the process 
of prlvatlsatlon and start the hospital in the larger interest 
of labour force in Kolhapur and Pune in Maharashtra. 

(xvii) Need 10 Implement the recommendatlone ot 
NettOMI F.rm .... Commle.lon tor the benefit 
ot fIInn.r. In the country 

[TflInsislion} 

SHRI RAJ IV RANJAN SINGH 'LALAN' (Begusarai): 
Sir, a meeting of the Chief Ministers of 4 States Kerala, 
Kamataka, Maharashtra and Andhra Pradesh was held 
with Union Minister of Agriculture on AprIl 10 last. They 
were of the view that the farmers of only these States 
are compelled to commit suicide due to the burden of 
debt but in reality the agriculture has become unbeneflCial 



337 ~tttJlB undtJr Ru/tJ 377 VAISAKHA 28, 1928 (S8ks) 338 

not only in these States but also in the whole country it 
has become unuseful. Today on an av"rage a farmer in 
the country has debt of As. 12,585. The farmers of Punab 
and Haryana, the food provider States of the country, 
are also burdened under the debt. In Punjab the average 
debt is As. 41576 while a farmer in Haryana has an 
average debt of As. 26,007. It has been revealed by a 
recent survey that 40% of the farmers are willing to quit 
farming. The more they talk about development in 
agriculture the more the debt burden Is increasing. Public 
Sector banks should have provided 18% loans for 
agriculture under primary sector but they provided only 
upto 12% loans. As a result the farmer had to go to 
seek help from private sector lenders and they charged 
an interest at the rate of 24% to 36%. The condition of 
farmers has deteriorated due to Govemment poliCies also. 
We signed agreements under World Trade Organisation, 
made the agriculture sector open for international market. 
Europe. America and Japan are giving their farmers 
subsidies up to 1 billion dollars and we are talking about 
imposing taxes on agricultural income. The Government 
is taking steps to reduce subsidy. The National Farmers 
Commission has made suggestions in August 2005 to 
improve the condition of farmers and their lives and we 
are nearing next August. The recommendations of the 
Commission are gathering dust. 

I urge upon the Government to implement a scheme 
to provide relief to farmers on the basis of the above 
mentioned recommendations and agriculture should be 
recognized as a profitable work. 

(xvIII) Need to check displacement of people In 
Jharkhand due to Implementation of various 
projects In the absence of concrete 
rehabilitation polley 

SHRI TEK LAl MAHTO (Giridih): Sir, through this 
House, I would like to draw your attention to the fact 
that due to various industries. 6550972 people have been 
displaced in Jharkhand State which include 25,50,000 
people displaced by mining sector. 1700000 by major 
irrigation projects. 1200000 by industries and 1150972 by 
wild life sanctuaries and other sectors. Approximately over 
one thousand villages of the State have been displaced 
by Tata Iron and Steel Company and the subsidiaries of 
Tata Group. HEC Swama Aekha River Project. ECl, 
BCCl. CCl. Bokaro Steel Plant, Tenughat Dam Project 
and wild life sanctuaries, Netarhat Firing Aange, large 
and small scale industries and various mining projects. 
One forth of the total population is suffering from the 

anguish of displacement. I regret to say that mere SO 
per cent of the displaced people have been rehabilitated 
and provided employment and regarding the remaining 
70 per cent displaced people, no information Is available 
either with the Union Government or with State 
Governments. 

Mr. Speaker, Sir, no other states than Jharkhand 
have suffered such a large scale displacement so far. 
StiD Jharkhand Government Is entering Into MoU for the 
establishment of industries in the State. So there is 
widespread resentment among the people of this State. 

So, through you, I would like to request the Houee 
that a complete moratorium should be put on the 
displacement unless and until a full guarantee of land for 
land and house for house, economic rehabilitation and 
employment is given under the displacement policy. 

(xix) Need to check Increasing price of cement In 
the country 

[English} 

SHAI KINJAAAPU YEAAANNAIDU (Srikakulam): 
Cement is one of the main material used In conetructlon, 
constituting about 13% of the total coat. Cement prices 
were stable at around As. 125 to As. 145 per bag 
between 2003-2005 period. However, it started its upward 
price movement from the end of December, 2005 and 
reached to As. 2251-per bag on 31st March, 2006. This 
near 100% increase in cement price shall not only wipe 
out contractors' profit but shall also result In huge losses. 
This would also result In cost overrun for all Infrastructural 
works affecting employment. There has been no incre88e 
in Excise Duty, royalty on limestone, VAT, railway freight 
or demand growth warranting such steep price increase. 
However, there has been marginal increase in road 
transportation cost due to recent Supreme Court Order 
prohibiting overloading in trucks. The obvious reason for 
such unprecedented price increase appears to be 
cartelisation. 

(xx) Need to Implement the recommendations of 
MahaJan Comml.slon's Report on border 
dlepute betw .. n Mahareahtre and Karnataka 
with regard to the .tatus of Belgaum 

SHAI M. SHIVANNA (Chamrajanagar): Sir, It is 
heartening to note that the border dispute between 
Karnatalea and Maharashtra Is coming up aga;n. Th/s Is 
creating lot of problems to the common people living in 
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the border areas. Some months ago the Municipal Council 
of Belgaum had created problem in this regard. Later, 
that Council was dissolved by the State Govemment. 
Recently the Legislative Assembly has passed a resolution 
stating that Belgaum should be merged with Maharashtra 
State. Maharashtra Govemment is also planning to discuss 
this matter with the Union Govemment. 

The Union Govemment of India constituted Mahajan 
Commission at the request of Maharashtra Govemment. 
The commission gave its report thirty years ago. If this 
recommendation is implemented it will put an end to all 
these problems. I therefore, urge upon the Hon'bIa Prime 
Minister and the Hon'ble Home Minister to implement 
Mahajan Commission's report in toto without any further 
delay. 

12.42 hr •• 

MESSAGES FROM RAJYA SABHA 
AND 

BILLS AS PASSED BY RAJYA SABHA 

{English! 

SECRETARY GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha: 

(i) Min accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
enclose a copy of the Assam Rifles Bill, 2006 
which has been passed by the Rajya Sabha at 
its sitting held on the 16th May, 2006." 

(ii) Min accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business In the Rajya Sabha, I am directed to 
enclose a copy of the National Institute of 
Fashion Technology Bill, 2006 which has been 
paaaed by the Rajya Sabha at its sitting held 
on the 16th May, 2006." 

(iii) "In accordance with the provisions of the 8Ub-
rule (6) of rule 186 of the Rules of Procedure 
and Conduct of Business In the Rajya Sabha, I 

am directed to retum herewith the Cess Laws 
(Repealing and Amending) Bill, 2006, which was 
passed by the Lok Sabha at Its sitting held on 
the 16th May, 2006 and transmitted to the Rajya 
Sabha for its recommendations and to state that 
this House has no recommendations to make to 
the Lok Sabha in regard to the said Bill." 

2. Sir, I also lay on the Table the Assam Rifles Bill, 
2006 and the National InstiMe of Fashion Technology 
Bill, 2006, as passed by Rajya Sabha on the 16th May, 
2006. 

12.43 hr •• 

SUBMISSIONS BY MEMBERS 

(II) Re: Reported Grenade attack by militants In 
Doda, Jammu and Kashmir on 17th May, 2006 

[Tf'8I1S/a/ionj 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Deputy Speaker, Sir, the same incident happened again 
in Doda on which an adjoumment motion was brought in 
the House and after adjournment motion the hon'ble 
Minister had assured that all the arrangements have been 
put in place there in Doda and such incidents will not 
reoccur there. Once again grenade was heraided on the 
persons, sitting at that very place in Doda district who 
were demanding security for moving to their respective 
areas; which subsequently left 15 lac people injured. In 
entire Incident 32 people were killed and thereafter 15 
people were injured and again two people lost their lives. 
Again yesterday, the same incident happened there. 

Mr. Deputy Speaker, Sir, all these incidents happening 
there constitute the part of conspiracy against the Hindus 
to compel them to migrate from that place and' the 
Government is taking no action to check such incidents. 
The whole might of the nation is with us. We have more 
than 50 lac military and paramilitary forces; we have a 
savarm of police and in spite of having ali these things 
grenades were thrown on headquarters after the threats 
and warning. All these arrangements tumed out to be of 
no use. So, I would like to urge that the Army should be 
given a free hand there. There are Several restrictions 
there on the Army; henCe they cannot take any action, 
That's why the terrorists are putting the people to death 
openly. They should be armed with the identical weapons 
which the terrorists have i.e. AK 47. At the same time, 
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I have one more request to you that around 30 thousand 
armed forces, which have been withdrawn should be 
redeployed there. Let the army move to that place, and 
they may be given a tree hand. Otherwise the Incidents 
being perpetrated in Doda will lead to the total migration 
of the Hindus from the entire Jammu and Kashmir. All 
the people of this area will be coerced to migrate and 
for which the Government will be responsible. If the 
Government does not have any hand behind these 
incidents, it should take prompt action in this regard; so 
that reoccurrence of such incidents may be avoided . 
... (Interruptions) 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Sir, there should be debate over this matter 
and there should also be zero hour. ... (IntBrrupNons) 

MR. DEPUTY SPEAKER: Zero hour will be conducted 
in the evening. 

... (Interruptions) 

PROF. RASA SINGH RAWAT (AlINar): Mr. Deputy 
Speaker, Sir, I may please be allowed to speak on this 
malter. The Hindus are being killed one by one in Doda. 
... (Interruptions) 

MR. DEPUTY SPEAKER: It should be conducted In 
the evening. 

... (Interruptions) 

(English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIOUE): Sir, we have said that 
we are ready for a debate. . .. (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, somebody 
from the Government should liSSure that they are ready 
to take action. ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing wUI be recorded. 

... (Interruptions)' 

SHRI B.K. HANDIOUE: Sir, they want a response 
from the Government. I am giving the Government's 
response. Let them listen to me first. ... (InMnupIions) 

"Not r8OOl'ded. 

MA. DEPUTY SPEAKER: Please take your seat. 

/Transl8tion] 

SHRI B.K. HANDIOUE: Please listen to what I want 
to speak. . .. (InltJrruptions) 

/English] 

MR. DEPUTY SPEAKER: Please take your seat. 

... (Inltlrruptions) 

SHAI B.K. HANDIOUE: Sir, the hon. Home Minister 
will be here when the debate takes place. '" (/nttInuptions) 

/TrsnsIstion] 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, 
Sir, grenade was thrown in Doda, in which 15 persons 
are injured . ... (Interruptions) 

SHAI CHANDRAKANT KHAIRE: Mr. Deputy Speaker, 
Sir, the Hindus are being killed In Doda. The debate 
takes place here on that maner and once again grenade 
was thrown to kill them, which injured more than 15 
persona. Please tell me what action you have taken in 
this regard. . .. (Intel'Npllons) 

SHAI MADHUSUDAN MISTRY (Sabarkantha): How 
have you been the custodian of Hindus? ... (InltJl1UpIions) 

/English} 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (InttlrruptiOf16)' 

/Translation} 

MR. DEPUTY SPEAKER: Malhotraji, nothing is going 
on record. There is no use of what are you speaking. 
Please take your seat. 

. .. (Intsnuplions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker. Sir. we are walking out In protest 88 no answer 
was given in this regard by the Government. 
... (Inltmuptlons) 

"Not recorded. 
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12.49 hr •. 

[Prot lajay Kumar Mslhotra and some olhsr hon. 
Members then Ish the HOUS8} 

SHRI SHAILENDRA KUMAR (Chail): Sir, me too have 
given a written notice to you. 

MR. DEPUTY SPEAKER: That will be conducted in 
the evening. 

12.50 hr •. 

UNION DUTIES OF EXCISE (ELECTRICITY) 
DISTRIBUTION REPEAL BILL, 2006 

[English} 

MR. DEPUTY SPEAKER: We will now take up item 
no. 19. Shri P. Chidambaram. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Mr. Deputy Speaker, Sir, I beg to move: 

"That the Bill to repeal the Union Duties of Excise 
(Electricity) Distribution Act, 1980, be taken into 
consideration. " 

The Central Government had imposed excise duty 
on generation of electricity through the Finance Act, 1978 
under the Central Excise and Salt Act, 1944. 
Subsequently. in terms of the recommendations of the 
Seventh Finance Commission. the Union Duties of Excise 
(Electricity) Distribution Act. 1980 was enacted to provide 
for the payment of sums equal to the net proceeds of 
the union duties of excise on electricity to the States. 

The Eighth Finance Commission. in its Interim Report. 
recommended for the existing arrangement to continue 
provisionally during the financial year commencing on 
1.4.1984. 

The Union Duties of Excise (Electricity) Distribution 
Act. 1980 was amended in 1984. In the Budget 1984·85, 
the Finance Minister proposed to abolish the excise duty 
on electricity effective from 1. 1 O. 1984. After Budget 
Proposals were approved by the Parliament, the 
Department of Revenue. by notification dated 1.10.1984, 
exempted electricity from the whole of duty of excise. 

In view of this, the Union Duties of Excise (Electricity) 
Distribution Act, 1980 has become obsolete and needs 
to be abolished from the Statute Book. The P.C. Jain 
Committee has also recommended the repeal of this Act. 
Hence, I am moving this Bill to repeal the Act. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to repeal the Union Duties of Excise 
(Electricity) Distribution Act, 1980. be taken into 
consideration. " 

SHRI TATHAGATA SATPATHY (Dhenkanal); Sir, the 
Union Duties of Excise (Electricity) Distribution Repeal 
Bill, 2006 has been brought before this House. It again 
seems to be a very minor thing and as the hon. Minister 
said. there has been no collection for the State Exchequer 
from this Act. Therefore, the Govemment wishes to repeal 
this Bill. 

I would support this because any obsolete law that 
needs to be changed to make matters more efficient. 
timely and updated should be done. We all support this. 
But there Is a point that needs to be reminded and the 
Govemment has to take Into consideration and that is 
the issue of States that produce electricity. States like 
Orissa, Bihar and other States, which produce electricity, 
which have vast amount of coal and other reserves. they 
are the States which suffer. It is in the sense that till 
now whatever electricity was being produced by NTPC 
and other Govemment companies that was transferred 
out of the States which produce the electricity and was 
sold in different neighbouring States. 

For instance, electricity produced in Orissa was being 
sold in Andhra Pradesh, Pondicherry, Kamataka and many 
other places. It was given to the Grid and also we had 
a direct line, one of the longest transmission lines Is 
from Talcher, which is part of my district. up to Kamataka. 
The pity is that the Govemment has never in the past 
considered the plight of the States, which produced 
electricity, which contributed the coal, which suffered from 
pollution. All that those States got in retum was a meagre 
amount. which was given as a royalty for the coal that 
was used. 

I would like to draw the attention of the Union 
Government. it is time electricity is bothering this 
Govemment a lot, for which we suddenly had George 
Bush come here and aU efforts made, they changed colour 
and said that America is God, America is loving us like 
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nobody else has ever loved us, we want to go In for 
nuclear energy. They started giving facts or factoid, as 
the world today is. which is ha" truth and haH imagination 
that nuclear energy will solve the problems of this country. 

So. when you are concentrating on energy. when 
you are concentrating on creating new sources of energy 
to enable the India of future to stand on its own legs. 
you also have to think of States which produce electricity 
and the suffering those people go through because of 
pollution and because of destruction of land. 

In return. in the past. you have not done it. Now 
with this Repeal Bill. we will have to see what happens. 
We will have to see whether the excise duty that is 
collected from the States which are consuming electricity. 
will be transferred or shared along with the State that is 
producing electriCity. This is something which I would like 
to underline and draw the attention of the hon. Minister 
of Finance. It should be taken note of. 

The second point. and the last point, is that wherever 
electricity is being produced, the pollution and damage is 
so intense that it is necessary that apart from sharing 
the duties, you also take to task the organisations like 
NTPC that they come up with a handsome amount of 
money each year for peripheral development wherever 
they are producing. This is of prime importance and I 
would like to draw the attention of the Government, please 
do not neglect this and take care of this. 

MR. DEPUTY SPEAKER: Hon. Minister, would you 
like to say something? 

SHRI P. CHIDAMBARAM: Sir, I would just like to 
respond briefly. Shri Tathagata Satapathy has raised 
issues which go far beyond the scope of this Bill. I think 
when the electricity is produced in a State where there 
are coal reserves, it is not correct to say that the State 
does not benefit at all. Royalties are given; a portion of 
the electricity generated is allocated to that State. If the 
demand for electricity in that State increases, surely the 
first right to electricity produced in that State would go to 
that State. The answer is not to complain about rise in 
demand elsewhere but to look at your own State and 
stimulate demand for electricity. If more industries are 
set up, if more households are electrified, if more 
investment takes place, the demand for electricity will 
pick up and electricity wiN be consumed in that State. 
The Centre does not discriminate between State and State 
in the matter of electricity. The Central electricity 

organisations like NTPC have done a yeoman job in this 
country. It is one of the most competitive and most 
effective. . .. (Inhlnuplions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): His point 
is different. ... (/nlBnuptions) 

SHRI P. CHIDAMBARAM: I have understood his 
point. You have not understood his point. I will explain it. 
Therefore, It is not correct to say that the State does not 
benefit. The question is this. Are we levying an excise 
duty in the consuming State? The answer is: 'No'. We 
are not levying any duty on electricity. When we levied 
that duty, we had to pay that money to the State 
concemed. When we are not levying the duty since 1984, 
the question of paying to the State where the coal 
reserves are does not arise. Therefore, since 1984, duties 
of excise on electricity have been abolished. This law is 
obsolete by 22 years. Therefore we are repealing this 
law. 

SHRI BRAJA KISHORE TRIPATHY: Sir, it is not right. 
His point is that they are collecting duties from the 
electricity consuming States. . .. (Intsnuplions) 

SHRI P. CHIDAMBARAM: My learned friend should 
not say what is half correct. I have met his point. We 
are not levying any excise duty. 

SHRI BRAJA KISHORE TRIPATHY: The State is 
suffering. What are we getting? We are consuming our 
own electricity. . .. (Inlenuptions) 

SHRI P. CHIDAMBARAM: Please consume more 
electricity. Who is preventing the States from consuming 
more electricity? But you must have demand for that 
electricity . ... (lnl8rruptions) 

It is not your coal. The coal belongs to the country. 
It happens to be located there. 

SHRI BRAJA KISHORE TRIPATHY: That belongs to 
our State . ... (Interruph'ons) 

SHRI P. CHIDAMBARAM: I do not agree with that 
proposition. 

SHRI BRAJA KISHORE TRIPATHY: You are not 
providing us with financial peckage. . .. (Inftlrruptions) 

SHRI P. CHIDAMBARAM: Sir, please ask the 
Member to resume his seat so that , can reply. 
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MR. DEPUTY SPEAKER: Shri Tripathy, please take 
your seat. 

... (Inlef'1lJptions) 

SHAI P. CHIDAMBARAM: Let me make it very clear 
that I do not concede the proposition that coal belongs 
to any State. Coal belongs to the country. It happens to 
be located in some States. Other States have other 
natural resources. 

SHAI BRAJA KISHOAE TRIPATHY: Coal belongs to 
State. . .. (Intef'1lJptions) 

MR. DEPUTY SPEAKER: Please do not interrupt him. 

... (Inttlf'1lJptions) 

SHAI P. CHIDAMBARAM: It is his point of view. But 
he should not interrupt me and forbid me from stating 
my point of view. Coal belongs to this country. Coal is 
located in some States. Iron ore is there in some States. 
Other States have got other natural resources. The natural 
resources of this country have to be used for the benefit 
of the whole country. 

13.00 hr •. 

If coal is there in one State, It is used for producing 
electricity, and the electricity is distributed throughout the 
country. . .. (Intef'1lJplions) Please do not interrupt me. 

I have already said about the benefit which a State 
gets. If the State has a demand for greater benefits, 
there is a mechanism by which that can be pressed. We 
are not levying excise duty on electricity. The question of 
compensating for that duty does not arise. The States 
are levying tax on the consumption of electricity. That is 
under the State List-List 2 of the Constitution. That is 
a power given to the State. The answer is, for the State 
where electricity is produced, to increase the consumption 
of electricity and benefit from the consumption of 
electricity. We cannot take a perverted view of matters. 
Increase the consumption of electricity and your State 
will benefit. 

Sir, I request that this Act may be repealed. 

MR. DEPUTY SPEAKER: The question Is: 

"That the Bill to repeal the Union Duties of Excise 
(Electricity) Distribution Act, 1980, be taken Into 
consideration .• 

The motion wes lIdopltld. 

MR. DEPUTY SPEAKER: Now, the House wID take 
up clause by clause consideration of the Bill. 

The question is: 

"That claUdes 2 and 3 stand part of the Bill". 

The motion was lldopttld. 

Cllluses 2 and 3 wem added to thtl Bill. 

Claustl 1. Ihe Enacling Fonnula and the Long Tltls 
W81't1 addtJd 10 the Bill. 

MR. DEPUTY SPEAKER: Now, the hon. Minister may 
move that the Bill be passed. 

SHRI P. CHIDAMBARAM: Sir, beg to move: 

"That the BUI be passed," 

MR. DEPUTY SPEAKER: The question Is: 

"That the Bill be passed." 

TIIs motion wss adopltld. 

MR. DEPUTY SPEAKER: They have supported you 
thoroughly. 

SHRI P. CHiDAMBARAM: Thank you, Sir. 

13.02. hrs. 

SMALL AND MEDIUM ENTERPRISES 
DEVELOPMENT BILL, 2005 

{English/ 

MR. DEPUTY SPEAKER: Now we shall take up item 
no. 2O-Small and Medium Enterprises Development BiU, 
2005. 
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[Transllllion! 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): Sir, I beg to move the 
motion: 

"That the Bill to provide for facilitating the promotion 
and development and enhancing the competitiveness 
of small and medium enterprises and for matters 
connected therewith or incidental thereto, be taken 
into consideration". 

... (Interruptions) 

{English} 

SHRI GURUOAS DASGUPTA (Panskura): Sir, will 
there be lunch break today? 

MR. DEPUTY SPEAKER: There will be no lunch 
break today. 

SHRI GURUDAS DASGUPTA: Sir, it was decided 
that this Bill would be introduced and there would be a 
lunch break. At two o'clock we shall take up the 
Discussion on the situation arising out of communal 
violence in different parts of the country. After that, we 
shall again take it up. Sir, we will sit late today. Let 
there be a lunch break now. I am r~u .. tIng you, Sir. 
Please do not dispense with lunch break. Kindly see the 
House. . .. (Intel71.lptlons) 

MR. DEPUTY SPEAKER: Now, I will ask the 
Parliamentary Affairs Minister. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, there Is a lot of 
business to be transacted. . .. (Inlsnuptions) 

SHRI GURUDAS DASGUPT A: Sir, I know that there 
is a lot of business. The Govemment Is curtailing the 
number of days of the Session and says that there 1& a 
lot of business. We will sit late today. ... (InlBf11IPIIons) 

SHRI B.K. HANDIQUE: Actually, we want to pass 
the Bills today . ... (/ntenuptions) 

SHRI GURUDAS DASGUPT A: Sir, I am not raising 
the issue of quorum. Let the hon. Minister move that the 

Bill be taken into consideration. We wHI discuss it after 
Lunch. . .. (InIfImIpI/Dns) 

SHRI B. MAHTAB (Cuttack): Sir, let us have Lunch 
Break now. Let the hon. Minister move that the Bill be 
taken into consideration. . .. (InMnupIion8) 

MR. DEPUTY SPEAKER: The hen. Minister has 
already moved that the BIll be taken Into consideration. 

Now, the House stands adjourned to meet again at 
2 p.m. 

13.03 hr. . 

The Lok Ssbhll thtIn IIdjoumed for LuncI1 
fHl Fourteen of Ih8 Clock. 

14.01 hr.. 

The Lok SIIbhIl ftl-lI$$embled lifter LuncI1 III six 
miniJles fJIISI Fourteen of thtl Clock. 

[MR. DEPUTY SPEAKER in IhtI ChIIirj 

BUSINESS ADVISORY COMMITTEE 

Twenty-Sixth Report 

{Englishj 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I beg to present the Twenty-Sixth Report of the 
Business Advisory Committee. 

[Tnmsllltionj 

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy 
Speaker, Sir. a proposal was moved In the morning with 
the concurrence of entire House that the lunch break win 
be adjourned to discuss the Bill and the debate will 
continue till 14 O'clock. After that d\acus8ion on communal 
situation will be taken up. After that we will resume the 
discussion on the BUI and pass the same. But for some 
I'M8Orl8 we have taken lunch break. Therefore. I requeet 
the House through you that the diecuseion on the BUI 
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will be completed within one hour. After that debate on 
communal situation will be started and continue till I 
concludes. 

SHRI GURUDAS DASGUPTA (Panskura): Mr. Deputy 
Speaker, Sir, the hon'ble Minister Is from Bengal and is 
speaking in Hindi. So, I will also speak in Hindi. We do 
not have any objection to that. We support the hon'ble 
Minister's suggestion. 

SHRi PRIYA RANJAN DASMUNSI: Thank you. Mr. 
Deputy Speaker, Sir, we wish to congratulate them. 

MR. DEPUTY SPEAKER: Please ask your Members 
to be brief. 

SHRI BASU DEB ACHARIA (Bankura): Mr. Deputy 
Speaker, Sir, let the discussion under rule 193 start at 
3 P.M . ... (/nltlrruptions) 

SHRI PRIYA RANJAN DASMUNSI: We shall extend 
our full cooperation because we want this discussion to 
take place early. .,. (/nltll7llp/ions) 

[English; 

MR. DEPUTY SPEAKER: If you all co-operate with 
me. I will try my best to finish it before three O'clock. 

14.08 hr •• 

SMALL AND MEDIUM ENTERPRISES 
DEVELOPMENT BILL, 2005-Contd. 

{Translstion! 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): Sir, as you know, I had 
introduced SMED BILL, 2005 in this House on 12th May 
2005. At present the term "small industry" !lnde mention 
in only two clauses of the Industrial Development and 
Regulation Act 1951. Barring these two clauses there is 
no legal structure available for this progressive and vibrant 
sector of the economy in the country. Various expert 
groups or committees appointod by the Go.vemment from 
time to time as also the smaH sector itseH have laid 
emphasis on the need of an appropriate and 
comprehensive central lagislation for faCilitating small 
industries' smooth growth and development of this sector. 

At present, globally the importance of enterprises has 
increased vis-a-vis industry. Apart from this it is being 
increasingly felt that policy based support for the small 
enterprises should be expanded so that they are capable 
to developing into medium scale enterprises and adopting 
improved technology in order to make them competitive 
in the fast scenario of globalisation and development. At 
the same time we are in favour of expansion of micro 
enterprises. Therefore, as is the case with the developed 
and many developing countries it is necessary that in 
India also the entire micro, small and medium enterprises 
should be given attention to in an integrated way and 
single legal structure be made available for this sector. 

Under these circumstances object of the Bill is to 
make the promotion and development of micro, small 
and medium enterprises smooth and to increase their 
competitiveness as also to provide for some other 
objectives. Basically we have set forth eight objects in 
this Bill. Firstly, there Is a provision for legal definition of 
micro, small and medium enterprise. Then a provision 
has been made for setting up of a high level forum in 
the form of National Micro, Small and Medium Enterprise 
Board for reviewing policies and programmes for 
development of those enterprises as also to make 
recommendations thereon. It contain provisions to 
empower the Union Govemment to classify the enterprises 
into micro, small and medium enterprises on the basis of 
allocations for plant and machinery or equipment and to 
provide for setting up an advisory comfnlttee to make 
recommendations on the subjects related to their all round 
development as also Union to notify the progress, guiding 
principles and instructions in order to increase competition 
and to create any funds by the Government. The provision 
has also been made to ensure timely Inflow of credit in 
order to reduce sickness among micro, small and medium 
enterprises in accordance with the guiding principles and 
instructions of the Reserve Bank of India relating to them 
and to make provisions for enhancing competitiveness of 
such enterprises, to empower the Union Government and 
the State Govemments to notify the policies relating to 
the goods produced and services provided by the micro 
and small enterprises so as to procure the products so 
produced on priority basis by Ministries and departments, 
to further amend Interest Act, 1993 on delayed payments 
to micro small scale and Ancillary IndustJial Undertakings 
and to make that act a part of the proposed legislation, 
and to empower the Union Govemment to formulate a 
scheme within one year of coming into effect of this Act 
in order to ensure simplification of the procedure of 
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closure of such micro and small units which are not 
companies under the Companies Act. 

Sir, Small and Medium Enterprise Development Bill 
2005 was introduced in the House on 12th May, 2005 
and thereafter it was referred to the department related 
Parliamentary Standing Committee for examination and 
report. After having detailed discussion with the 
representatives of all concerned, the Committee presented 
its report on 4th August, 2005. Accordingly a decision 
was taken by the Group of Ministers to amend this Bill. 
Based on the recommendations of the GOM and 
suggestions made by other hon'ble Members. I would 
like to briefly tell about 66 proposed amendments In the 
Bill. 

Sir, in the first important amendment there is a 
provision for giving a distinct definition to micro enterpn.ea 
for giving them a prime position In the bill as also a 
prime position in the nomenclature of the Bill. 37 out of 
66 amendments relate to this only. 

[English} 

MR. DEPUTY SPEAKER: Nothing wiN go on record 
except the speech of the hon'ble Minister. 

. . . (In/snup/ions)· 

[Trans/a/ion} 

SHRI MAHABIR PRASAD: Since it is a new Bill, 
please listen me with patience. 

Sir, the third important amendment relates to the 
definition of micro, amall and medium enterprises 
mentioned in clause 7 (1). These are being defined as 
different industries. Sir, with your permission, I would say 
in brief that this is a historical Bill. I would request this 
august House to pass this Bill unanimously. Keeping In 
view the economic scenario of the country and the poor 
entrepreneurs engaged in small enterprises and in their 
bast interest, I would request again that this BiB should 
be passed unanimously. This is what I have to urge 
upon the august House. 

[English} 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to provide for facilitating the promotion 
and development and enhancing the competitiveness 

·Not recorded. 

of small and medium enterprises and for matters 
connected therewith or incidental thereto, be taken 
into consideration.· 

[Transt./ion} 

If you agree I have to make this request that we 
should speak In brief whatever we have to say and pass 
this Bill soon unanimously. 

[English} 

It will be better. 

[Translation} 

SHRI VIJAYENDRA PAL SINGH (Bhllwara); I am the 
lead speaker. 

MR. DEPUTY SPEAKER: A8 the request hal come 
from the Government, If you give suggestions In two 
minutes each, it will be better. 

[English} 

You should be very brief . 

[Translation} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, It will not be proper to paas this bill In 
haste and without having a debate on it. Small enterprises 
at this time are in worst condition so, this matter should 
be discussed. 

MR. DEPUTY SPEAKER: You have misunderstood 
It I can not call all at one time. Your name is with me 
in the list. I will give you an opportunity, too. You are 
losing your temper for nothing. My request is that hon'ble 
Members should speak in brief. I do not intend to stop 
you from making your speech. I know the Members who 
want to speak. 

[English} 

SHRI VIJA YENDRA PAL SINGH: Sir, I stand to speak 
on the Small and Medium Enterprises Development Bill, 
2005. The Minister has made a long statement just now. 
I thought that It was just an introduction, but he has tried 
to explain what this Bill envisages. I do agree to the 
Mlniater and he does not have to be disappointed 88 we 
wiH be supporting this BIll. 
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Let me start by saying that this Is a very Important 
Bill to the extent that in the era that we are In, In the 
changed times that we are in, In the era of MO that we 
are in, it is very Important that the SMEs, small and 
medium enterprises, are encouraged. They have been 
there in India for a long time, but this sector was 
neglected to a large extent. This Bill, I am sure, will look 
into and address all the problems that the SMEs are 
having for the last three or four decades. It Is very 
important in the era of competition that we are in. 

There was a time when the SMEs,' small and medium 
enterprises, were given a job that this Is the sector for 
you, this is what the other Industries will not enter Into, 
and the competition will be only amongst themselves, 
the small and medium enterprises. Time have changed. 
In the era that we are in, in the globalisation that we are 
In, today lhere is no reservation as such. People are 
entering into this market. Big Industries are also making 
the same thing that the small and medium enterprises 
are making. If we want to have the growth of eight per 
cent in the GOP, If we want this country to really develop 
and become a super economic power, as people have 
been saying, il should be Uke this. The Minister must 
have read Goldman Sachs report on BRIC. 

He says that India is going to be a super-economic 
power by 2025, and will be In the top three by the year 
2050. It would be a race between America, China and 
India. Therefore, if we have to attain that height, then It 
is most important that the Small and Medium Enterprises 
(SME) are encouraged and developed. It is very very 
important. 

Let us look at the history of all the nations that have 
really become developed nations. Allow me to take the 
example of Japan. Japan came up so fast and became 
a developed nation in such a short time after the Second 
World War. It could attain this height only because of the 
encouragement given to the SME. I feel that they must 
be encouraged in India also. Otherwise, we will lag 
behind. 

14.21 hrs. 

[SHRIMATI KRISHNA TIRATH In the chBl-1 

Today, the automotive sector In India Is really 
growing. It is the SME that have taken this up, and we 
have made a big name for smaH parts in the automotive 

sector in the world. It Is all because of this sector. But 
having said all this, let me also talk about the woes of 
the SME. Nobody has been looking Into the problems of 
working capital. They stili have a lot of Inspsctor rB/ going 
to them, and troubling them. If all this happens, then we 
will not be able to really give encouragement and 
development about which the Minister was talking about 
a little earlier. 

There Is a mention about a Board. What is the 
Board? The Board would look into the policy framework, 
and the Board would look into the problems of this sector. 
Who are the Members of this Board? This is a very 
important point. I would like the Minister to look into it. 
The Chairman of this Board, and all the Secretaries are 
going to be there. Therefore, I agree that you would 
need to have co-ordination, but those people have never 
run an enterprise themselves. They talk about enterprise 
sitting in t:helr beautiful air-conditioned office, and they do 
not really'know about the woes of these SME. There are 
also two eminent Members In It. Those eminent Members 
would be from big industries, and they wiH not be from 
SME. I feel that more representation should be given to 
the SME. 

Why are the Members of Parliament not included in 
It? Why cannot you have the Members of Parliament in 
this Board? Why is it without the Members of Parliament. 

[Trans/ation} 

You should note It down for sure that the office of 
Member of Parliament will not be offlce of profit. You 
think that it will amount to an office of profit, but there 
is nothing like this being an office of profit. 

{Engllllh} 

Please ensure that at least two Members from the 
Lok Sabha and two Members from the Rajya Sabha are 
made members of this Board. 

[Translation} 

This is not the point. Yet you are saying 'yes', now 
but if you had treated it so, earlier, I would, not have said 
anything. Sir, say 'yes' now. 

SHRI MAHABIR PRASAD: I will inform you in the 
reply. 
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SHRI VIJA YENORA PAL SINGH: Let me al80 
mention that we had the provision of a Smau industries 
Development Board of India (SIOBI), and It wu very 
encouraging. They have clone a great job, but still thie 
Board, I am sure, would look into many SMEs, which 
have gone into the red or which have cIoaed-down for 
various reasons. 

Let us al80 have a person who wants to start a 
SME. Madam, it is very important that to encourage email 
and medium enterprises to flourish and to mushroom in 
this country, we must also have some sort of a single 
window system where it does not take such a long time 
to get the land, where it does not take such a long time 
to get all the NOCs, and you can start an enterprises. 
To start an enterprise Is a big long WIlt. 

MADAM CHAIRMAN: Please conclude now. 

[Tf'IIns/alion/ 

SHRI VIJAYENORA PAL SINGH: Madam Chairman. 
I am the first speaker who is speaking on this subject. 

[English/ 

MADAM CHAIRMAN: There are nine speakers and 
not one. 

[TransI6h'on/ 

SHRI VIJAYENORA PAL SINGH: I am speaking on 
behalf of BJP. I am not beating about the buatI. 

[English/ 

MADAM CHAIRMAN: You mention only the points. 

[Transla/ion/ 

SHRI VIJAYENORA PAL SINGH: I am making points 
only. I am the only apeaker. 

[English/ 

What I was saying is that you must have a single 
window clearance for these small and medium enterprisea. 
You have also put in that the labour laws will be different 
in these small and medium enterprises than In the bigger 
industries. What sort of framework are you going to have? 

Are you going to have a different policy lnaofar as these 
small and medium enterpriaea are concerned? 

May I mention that a country advances not with the 
amaH and medium enterprises coming up in very big 
cities. But it Is really in rural areas where they have to 
be really promoted. If they are promoted In the rural 
areas, then the nation advances, and that sort of a policy 
has to be framed. What is the encouragement that you 
are going to give to the SMEs coming up in the rural 
areas ....... those coming up in the big cities or In the 
periphery of big cities. That has to be looked into. 

I think, I have said a lot. I congratulate you, Mr. 
Minister, for taking up this issue of SMEs. I must also 
say that you must have. a Board which comprises not 
just the Secretaries, but also people who understand this 
subject. The Secretaries have been doing this work for a 

.Iong time. They never ran a small and medium 
enterprises. If you uk them to run an SME, they will 
say that they never ran one. You should also have 
Members of Parliament on the Board. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Madam, I rise to support this landmark piece of 
legislation under the nomenclature of Small and Medium 
Enterprises Development Bill, 2005 with all its 
amendments, including insertions and substitutions, and 
put precisely, without having an iota of reservation. After 
a lot of dilly-dallying and hibernation, the Govemment 
has proposed this Bill. The NOA Government had 
promised a comprehensive legislation on small and 
medium sector, but It has not seen the light of the day. 
As someone said: "It is easy to promise; alas, it Is easy 
to forget'" I think, this Is most applicable to the then 
NDA Govemment. 

The salient feature of the Bill, Madam, is to offer 
statutory recognition to micro, small and medium 
enterprises. The small-scale sector in India has been 
clamouring, over the years, for this recognition, and this 
Government has offered that recognition. 

It has been done in the last two years in pursuance 
of the Common Minimum Programme which stated that 
the moat Important and Intenaive sector of small and 
medium enterprises has suffered extensively. What was 
promised by this Govemment has been tranalated into 
action. Therefore, I must appreciate this Govemment and 
the hon. Minister also for bringing forward this piece of 
legislation. 
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As we all know, job absorption In the agricultural 
sector has been on the decline. In the large industrial 
sector also jobless growth has been registered. So, it is 
incumbent upon the SME sector to absorb more 
employment. Therefore, the Tenth Plan has assigned the 
task of 12 per cent growth for absorbing 4.5 million 
unemployed people in the country. 

You are well aware that we are now moving in a 
multilateral trade regime. We have to comply with the 
WTO conditionalities. Liberalisation of Indian economy 
began in 1991. Since then, the small sector enterprises 
have been exposed to the global market. India has been 
striving hard to cope with the vicissitudes of the global 
markets for long. In that scenario, we have some 
challenges and opportunities also. 

So far as challenges are concerned, we have to 
bear in mind that these small and medium sector 
enterprises are facing cut-throat competition In the global 
arena because of the technological supremacy of the 
Industrialised developed countries, export aSSistance, 
managerial skills and other advantages that those 
countries enjoy. But in terms of opportunities, we can 
exploit the situation much to the advantage of us. That 
is because the world market is now accessible to us; 
modern technologies are available to us and raw material 
is available to us. 

We were apprehensive in the beginning that in the 
wake of the WTO regime, in the face of global competition 
and in the age of cutting edge technology, Indian small 
and medium enterprises will have a difficult time. But the 
fact is that resilience that Is inherent in this sector has 
been able to weather the storm and now It has started 
registering growth. But the fact is that if the domestic 
policies are not conducive to enhance the competitiveness, 
to facilitate growth, this sector cannot overcome the 
impediments that it has been facing over the years. This 
Govemment has brought in this legislation in that direction. 
It is a landmark legislation wherein a legal framework 
has been given to this sector. 

In the last Budget also the hon. Finance Minister 
has proposed the Credit Guarantee Fund which has been 
raised from Rs. 1133 crore to Rs. 2500 crore. Earlier 
also the flow of credit to this sector had been doubled 
from Rs. 67,600 crore to Rs. 13,500 crore. Instructions 
have already been given to all public sector banks for 20 
per cent year-lo-year credit growth to this sector. 

As we all know, this sector has been suffering over 
the years from credit constraints because banks are 
reluctant to give credit to the sector. They are doing so 
on the pretext that this sector would not be able to repay 
the loan, given their constraints, given their lack of 
managerial skills and other potentials. Hence, I would 
request the hon. Minister to coordinate with the concerned 
Ministries in relation to this sector so that a holistic 
measure could be taken up for the development of this 
sector. This sector has been contributing 16 per cent to 
our GOP; 40 per cent of our industrial production has 
been coming from this sector. 

One of the salient features of this Bill is that the 
Government is going to set up a Board. An hon. Member 
was taking exception to the constitution of the Board that 
it is not representing the concerned sector. Here, I would 
like to remind that If 10 per cent of associations are 
representing the small and medium enterprises, at least 
three of whom shall be the representative of the 
associations of women's enterprises, who are to be 
appOinted by the Central Government. So, a gender 
equality has ~!so been introduced in this Bill. This Bill Is 
going to create an equitable regime for those small and 
medium enterprises who have been suffering over the 
years and who have been the victim of neglect and 
apathy. Now, they are deriving the statutory recognition. 

Madam, I know the time constraints. If we see the 
world scenario, we would find that the developed 
economies like USA and Japan, where substantial support 
is being given to this sector in terms of finance, 
teChnology, marketing and export facilities. You would be 
astonished to note that in Japan, out of 6.64 million units, 
6.48 million units are from SME sector, which is 
representing 99.1 per cent. 51.8 per cent of total exports 
of Japan emerge from SME sector. 

This Government has proposed earlier for the cluster 
development of this sector. In India, we are enjoying the 
natural development so far as cluster enterprises are 
concerned. If we see the Indian scenario, 350 clusters 
have been developed naturally. For that, 2,000 clusters 
are being placed in rural areas also. I would like to 
request both the Government and the hon. Minister to 
set up a Cluster Management Board because in 
pursuance of Abid Hussain Committee Report or Ganguly 
Committee Report, special emphasis has been laid on 
cluster development. 

Italy Is an example of cluster development, where 32 
per cent of the population I. HYIng In cluster. In Italy, 
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cluster development is called bearing axle of Italian 
turnover. I would request the Govemment to spread the 
cluster development culture in other parts of the country 
also because most of the cluster development Inlliatives 
have been taking place In the westem parts of our 
country. 

Madam, I know that there is a paucity of time. I am 
so happy that I have been able to participate in this 
discussion. Small is always beautiful; small and medium 
enterprises will strengthen our economy and small always 
inherits potentiality. Our Minister is also small; and he is 
also beautiful. 

DR. SUJAN CHAKRABORTY (Jadavpur): Madam, 
Chairperson, at the very outset, I would like to 
congratulate the hon. Minister concemed for taking the 
pain of formulating, I believe, a very important Bill for the 
growth of the nation. 

Small and medium enterprises basically are the 
engine of our national growth. From that aspect, a very 
specific and comprehensive approach should have been 
there, which was lacking for a long time. I believe, this 
Bill would more or less give that scope to develop our 
small industries, medium Industries and In particular, micro 
industries. 

We all know that other than agriculture, this is the 
second largest employment generating sector which has 
a contribution of roughly 45 per cent through our gross 
industrial production, and probably we have roughly 35 
per cent of our exports in this sector. So, from all these 
aspects, undoubtedly it 18 a major path breaking Initiative 
by the Government to really take up the troubles of small 
and medium industries as such. 

One of the major troubles which particularly our small 
industries are facing is this. In the era of globallsation 
and WTO. all sorts of troubles are there. The duty free 
regime is also there. whereby the SSI sectors are under 
serious threat. From that aspect also, to save the nation, 
to save the small Industries and to develop employment 
in the small industries sector, I believe. this Small and 
Medium Enterprises Development Bill is to go a long 
way. Obviously. I do support the Bill proposed by the 
hon. Minister. 

One of the very important components In the Bill, 
believe, is the introduction of micro enterprisea, which 
has been well defined. Now, aU the micro, small and 

medium industries have been defined categorically. 
legally, they are bound, partlcuiarty, In the micro IncUlrtee 
which are having plants and machinery ate., with leu 
than Rs. 25 Iakh. This micro sector Is having more 
potentiaUty for employment also. A comprehensive and 
holistic approach covering the micro industries and the 
medium Industry is the essence of the Billl 

Then, the concept of the Board has been categorically 
placed In the Bill. I believe, that also Is a very good 
step. Similarly, the representation In the Board also has 
been thoughtfully made. The owner representation is 
adequate. The repreeentation from the micro industries is 
also there. I would propose that this should be further 
Increasecl. The trade unions have the rept'8l&ntation In 
this Board, which is said to be two. I would propose that 
it should be made four or five. Then, I would propose 
that the representation in the Board from the trade unions 
and micro industries should be enhanced. Other than the 
central level, the Board at the State level is also very 
important. I would propose that arrangements should be 
made in such a way that there is a coordination from the 
district level, which may be In the form of a district level 
committee or council. But district level coordination Is aIIo 
a must. It is because a number of organisations and 
departments are there under different Ministries, which 
are coordinating micro Industries or small Industries. 
Though the major chunk is with the smell industries 
departments but in other departments like Food 
Processing Department, there are different micro 
industries. So, to give a total comprehensive approach 
district wise, I believe, district level committees or council 
is a must. They can act as facilitators by providing 
approach. They can move that way. 

I have experienced such a co-ordination in one of 
the districts, which has resulted every good. So, a number 
of new organisations are coming, and In one eense tho .. 
are being co-ordinated correctly. Some sort of single-
window approach can also be made. So, I would request 
that the han. Minister should think of whether such c0-
ordination can be made at the district levels. 

Madam, in the small and medium industries, we 
basicaHy lack three to four components. One Is the 
motivation and interest. Most of our people want to be 
employee rather than to be entrepreneur. Second Is the 
question of finance, which I would come to It later on. 
Third i8 the question of technology development, 
technology upgradation of the product, as to how it can 
be done best. Fourth is the question of market. which 
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also is very tedious job. Marketing for small industries Is 
relatively very tedious job. Well, the single window 
approach must be made for small, medium and micro 
industries. One of my friends has already said that it 
takes a lot of time, and thereby there is an interest lost 
or lack of interest by the entrepreneur. So, I would request 
that the technology upgradation particularly in the micro 
industries should be given attention to. 

In the Standing Committee on Science and 
Technology, there was a discussion that a lot of new 
approaches, innovations or technology upgradation is 
being taken up in different organisations of the country. 
But they are not getting disseminated to the actual 
beneficiaries. The Department of Science and Technology 
is having an organisation in the name of TIFACT. It is 
very good. Their main mandate is to technologically 
upgrade the small industries. So, this technology 
upgradation for small industries can be taken up and 
tackled by involving, may be TIFACT and other 
organisations. In this regard to have some institute-industry 
partnership approach in the small industries, we should 
think as to how from the Centre and the leadership we 
could take it up. That would be my suggestion. 

Similarly, the question of marketing is very important. 
I would wonder while the question of marketing is very 
important, everyday we are de-reserving. A number of 
items have been de-reserved. De-reserving and expansion 
of market for small industries or micro industries cannot 
go in the same tune. So, what is the Govemment's 
thinking on this? The customs duty on Items is decreasing 
day by day and the excise duty on Items Is getting 
increased day by day, and thereby probably, we are 
disturbing the market approach or disturbing the better 
advantage of market. That is why, I would request that 
for marketing particularly, arrangement approach should 
be specified. Maybe at the district level or the State level, 
it should done. 

Issue of payment to SMEs has been clarified, which 
is a very welcome development. 

Now, comes the question of finance. All of us know 
that lots of guidelines are there. We know the credit 
policy of Govemment is there; we know fie guidelines of 
the Reserve Bank are there, which Is being issued from 
time to time. But whether the fruits really reach the 
beneficiary is the question. Probably 'no'. I would give 
one reference. All of us know that the prime lending rate 

is fixed. That Is there. But wheneVer a big industry is 
Interested to take a loan of say RI. 10 crore or Rs. SO 
crore or As. 200 orore, negotiation Is there whereby this 
rate of Interest is getting lowered. So, the big Industries 
by way of taking big money are getting the advantage of 
low interest rate whereas the micro Industries which would 
be taking a loan of Rs. 5 !akh or Rs. 10 lakh or 15 lakh, 
are not getting that advantage. With the result, the small 
industries are to give more rate of Interest than that Is 
being given by the big Industries, which Is very ambiguous 
In the whote situation. It Is very ambiguous In the whole 
situation. 

MADAM CHAIRMAN: Please conclude. 

DR. SUJAN CHAKRABORTY: I will take a minute 
more. 

So, that should be taken very categorically. I have 
some specific suggestions. Maybe for the micro industries 
at least-it is not applicable to the medium industries, 
right at the present moment-I have two specific 
suggestions. One is that the conc8asion In the rate of 
Intereat must be available to micro industries. Some 
guidelines are there which are not being accepted by the 
banks. Secondly" a moratorium period should be there 
for repayment of loans. Further the working capital loan 
is available for synchronization of the product; and to 
reach out to the market, which is the ultimate aim, it 
takes about 6-8 months or a year; and this period should 
be kept 81 a period of moratorium for repayment. 

If these two points are considered and kept in mind 
by the Ministry, I believe that it will go a long way. 

MADAM CHAIRMAN: Please conclude. You have 
already taken 11 minutes. 

DR. SUJAN CHAKRABORTY: I will conclude by 
saying that taking up a policy or having a Bill is very 
Important, but more important is the will to look into it 
and enforce the system of law, on the banks. That Is 
very Important. Cluster approach is there very rightly; the 
home industries are there very rightly; self-help groups 
are there very rightly; micro industries are there, there is 
no doubt; but the question of enforcement is very 
important. For that purpose, Inter-Ministerial coordination 
on finance must be there, of small industries like food 
processing, and they should be review~, to move further 
In the right direction. 

With these words, I support the Bill and I thank the 
hon. Minister and his team. I hope that this Bill will tead 
the country forward. 
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{Translation} 

SHRI SHAILENDRA KUMAR (Chail): Madam 
Chairman, I thank you for the opportunity you have given 
to me to speak on the small and medium enterprises 
development Bill 2005. I would thank Hon'ble Minister 
especially that he has moved this Bill in this House tor 
providing employment to the increasing number of 
unemployed people. It will be an example in itself. 

Madam Chainnan, the Bill has been named as Small 
and Medium Enterprises Development Bill whereas it 
should have been named as Small and Smallest 
Enterprises Development Bill. Well, our intention should 
be clear. As far as the increasing unemployment in the 
country is concerned, I would like the small enterprises 
should be accorded priority and importance. At this time, 
there were about 1.14 crore units in the country which 
are providing employment to 2.7 crore people. If you 
see, there are more than 90 percent small and medium 
enterprises which are sought to be given financial aid. 
This is a commendable job. 

Madam Chairman, a Board through this Bill is 
proposed to be set up wherein no representation has 
been given to Entrepreneurs organizations. It has 70 
Members in it but only 10 Members have been given 
representation in it. After this, 19 bureaucrats are proposed 
to be appointed as head. My request is to give 
representation to these entrepreneurs organizations so that 
the Government may get their cooperation. My another 
suggestion is that the meetings of the Board should be 
held regularly on time so that the lacunae coming Into 
light may be rectified. As far as investment in small 
enterprises is concerned, it has been increued from one 
crore to five cror. rupees whereas for medium ente!prtses 
it have been increased from five crore to ten CfOre rupees. 
I would like to thank t-Ion'b!e Minister for this praiseworthy 
step. 

II seeks to constitute Advisory Committees. But I 
believe that if no representation is given to the 
representatives from the field of industry, I think there 
will be no justification of having Advisory Committee. So, 
would like to make a suggestion that there should be 
representation from industry. sector in It. You must have 
seen that there is a report of RBI. According to it, 1.4. 
lakh sick units are sought to be revived. Our President 
has also refused to lay special stress on it. Workers of 
100 lakh units out of 120 Iakh small industrial units are 
unregistered today and 280 lakh workers should be given 

the same facilities as available to the workers of organized 
sector. Then only the Importance of this Bill can be 
realized. 

It has been mentioned here that a development pool 
for 600 districts be set up. Especially Ministry of Rural 
Development and Ministry of Industry can do this together 
for 600 poor districts in the entire country-whlch are 
small and facing excessive famine, It should be set up 
and then only the Bill will be meaningful. 

Likewise, you have provided for loan arrangement at 
the rate of 12 percent interest for small scale industry. 
But this arrangement has been made only after full 
repayment on the other side, for the large scale Industries, 
you have made provision to grant it on the intereat rate 
of 6 to 8 percent whereas they are able to mobilize the 
capital easily. This should also be paid special attention. 
Otherwise the object of this Bill will not be fulfilled. 

If you look at the national level. Today there has 
been 30 to 40 percent less production by the industrlea 
In Gujarat, Maharashtra, Haryana and Punjab. On the 
other side, at least 500 industries from Maharashtra and 
300 industries from Gujarat have migrated exci8e duty 
free zone to 1:9. Himachal or Unaranchal. This should 
also be given special attention as to which States should 
be granted the status of excise free zone so that our 
entrepreneurs may be encouraged to set up enterprlsee 
there. 

Madam, the condition of Madhya Pradesh is pathetic. 
Local tax is 9.2% there whereas, It Is only four percent 
in other States. That's why we should take Into 
con.ideration the condition of the State. as to what are 
the geographical conditions of them and Infrastructure 
available there. This needs special attention eapeclally 
when we have to compete with multinational companies. 
So we have to pay special attention to this. 

I forgot to mention one thing. If you constitute board 
and committee at district level on the lines of those at 
State level, I think it will be quite effective. With these 
words, I conclude my speech supporting this Bill whole· 
heartedly. 

SHAI RAM KAIPAL YADAV (Patna): Hon'bIa Madam 
Chainnan, through you, I would like to express my 
gratitude to the hon'ble Minister for bringing Small and 
Medium Enterprises Development Bill. 2005. It wu a 
matter of concern for long as to how to develop the 
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small and medium scaJe industries which are being closed 
gradually. As a resuh of that, crores of people have been 
rendered jobless and poverty is on the rise. The hon'ble 
Minister has taken a concrete step in this regard. I 
express my gratitude to him and support this bill. 

15.00 hr •• 

Mahatma Gandhi had visualized after Independence 
that small and cottage industries should be set up at 
village and district level so as to alleviate poverty and 
strengthen the economy of the country. He was of the 
view that unemployment and poverty could not be 
mitigated until small scale industries are promoted. 
Realizing his dream, small and cottage industries were 
set up in the country but gradually these industries tumed 
sick due to several reasons. Lack of capital, failure of 
the Government to provide them loans, lack of raw 
material. insufficient number of employees and labourers 
etc. were the reasons which affected small and medium 
scale industries and despite continuous efforts of the 
Government we could not succeed in preventing their 
closure. Today 1.4 lakh industries have been closed due 
to which 2.71 crore people have been rendered jobleas. 
The hon'ble Minister has made a good effort. This Is a 
commendable step on the part of the Govemment. The 
hon'bie President had also stated that in order to 
strengthen the economy of the country and to alleviate 
poverty and unemployment. attention should be paid 
towards the small and medium scaie industries and these 
should be revived by providing all necessary assistance. 
The Government has associated haelf with the concern 
of the hon. President and a very commendable step has 
been taken by bringing forth this Bill. A board has been 
set up in which people will get the opportunity to work. 
Globalization has opened trade routes across the world. 
India has also opened its market for international trade. 
Under the new law enacted in our country and in other 
parts of the world. several goods are now being imported 
in our country which were earlier restricted. Population of 
our country is more than one hundred crore. There is a 
big market of Chinese and Japaness goods in our country. 
The Member prior to me has rightly stated that China's 
population is almost equal to ours. China's economy was 
in a bad shape eartier but now the situation has improved 
considerably through srnall and medium scale enterprises. 
Today they have achieved so much development that 
they are no less than other countries. Thft situation is 
same in case of Japan as well. Once Japan was 
destroyed completely but now it is being considered as 

a leading developed country. Today there is a need to 
arrange aU the facilities at the market place. 

Today our industries are suffering because the goods 
produce therein are unable to compete with the imported 
goods in the market. Our cost input Is more but despite 
that, quality goods are not being manufactured. On the 
other hand, imported goods are available at cheaper rates 
and people are purchasing them. Therefore, the 
Government is expected to pay special attention to 
providing employment and reviving industrial sector, which 
Is being affected due to globalization. The revival of more 
and more sick industries will definitely meet the 
requirement of the people. 

Madam, it will generate employment for the people 
and the economy will improve to a great extent. It is 
good that through this Bill the hon'ble Minister has decided 
to provide several facilities to the entrepreneurs under 
one umbrella. I would like to say that the Inspector raj 
system has always been harassing the entrepreneurs. 
However, no respite has been given to the entrepreneurs 
in this regard. I request the hon'ble Minister to enact 
such a law by which they could get rid of this inspector 
raj. It has been observed that generally inspectors 
belonging to any department harass the entrepreneurs in 
some way or the other. Therefore, I request that the 
inspector raj should be abolished. 

Madam, while expressing their views on this Bill, the 
hon'ble Members have given some useful suggestions. I 
request the Government to pay attention to them. Today 
entrepreneurs are very depressed and desperate as a 
large number of Industries have been closed. Closure of 
industries has led to unemployment. I hail from Patna 
Parliamentary Constltuencv where two Industrial areas 
were developed by the Government to set up small and 
medium scale industries. Initially, a number of small and 
medium scale industries were set up there but now all 
have been closed. Through you, I request the hon'ble 
Minister to pay special attention to the areas where such 
industries have been closed. Arrangements should be 
made for the revival of these industries so that people 
could get employment. 

Madam, our colleague Shri Shailendra jl and 80me 
other hon'ble Members have suggested to constitute 
district committees and to enrol the local representatives 
and Members of Parliament along with the entrepreneurs 
as their members. I request the Govemment to pay 
attention to it and alongwith entrepreneurs, people's 
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representatives should also be enrolled u membera of 
these committees. 

MADAM CHAIRMAN: Shrl Ram Krlpal Yadav, now 
please wind up your speech. 

SHRI RAM KRIPAL YADAV: Madam, I would like to 
bring to the notice of the hon'ble Minister that district 
committees should also be constituted alongwlth the 
national committee and besides entrepreneurs, people's 
representatives should also be enrolled as their members 
so that appropriate suggestions could be received as local 
representatives are more aware of their problem. 

Madam, Chairman, through you I congratulate the 
hon'ble Minister for presenting the Small and Medium 
Enterprises Development Bill, 2005 and I thank you for 
giving me an opportunity to speak. Supporting this Bill, I 
hope that the passage of this Bill will promote small and 
medium scale industries all over the world. People will 
get employment and the country will move ahead on the 
path of progress. 

/Englishl 

SHRI B. MAHTAB (Cuttack): Thank you Madam 
Chairperson. It is in the fitness of things that you are 
chairing the House as you represent a constituency where 
a large number of small and tiny industries are there. 

The small scale sector spent the year 2004 waiting 
with bated breath for a comprehensive Bill for the aector 
which was promised by the then NDA Govemment. The 
draft Bill was prepared with the assistance from the 
Administrative Staff College 01 India but the UPA 
Government found it inadequate. Now we find a skewed 
Bill. The basic issue, in this context, relates to the vision 
of the Government for such a vital sub-sector of the 
economy. The Preamble of the Bill focuses on the growth 
and competitiveness. I would first want to know from the 
Government whether we have entered a stage of pre-
conditions lor such policy shift. I need a clear answer. 
There is general approval today of the Bill In this House. 
However. certain States and industry associations have 
sought elaboration of the provisions of the Bill, particularly 
on the enabling clauses for promotion, development and 
enhancement of competitiveness of the tiny, small and 
medium enterprises. 

Tiny, small and medium enterprises sector, as you 
have also mentioned, is the engine of social change and 

economic development. But the Bill hal been tweaked. 
The Bill that was prepared went to the Standing 
Committee, did not come as It is. It should not be to. 
But the manner In which the Idea that was floated hu 
been blatant. The Small Scale Industrlee will be treated 
as the Small and Medium Enterprla.. sector and this 
has been done In keeping with the universal trend. The 
SMEa be enabled to accesa credit under the priority sector 
lending. So far so good. 

Madam, the small and the medium Industries suffer 
from two-pronged problem. One Is the Inspector f'8/ and 
the other Is the labour law. The Government has decided 
to de-reserve 180 Items Including organic chemicals, auto 
part components and auto ancillaries amongst others. 
These were reserved for exclusive manufacturing by the 
small scale sector. Besides, the Government hal allo 
decided to treat the small scale enterprise In the service 
sector at par with the small scale enterprise In the 
manufacturing lector. This Is going to create a lOt of bad 
blood in the industrial climate. The hon. Finance Minister 
had emphaslaed the need to focus on cluster development 
in the small scale sector In his Budget speech. The hon. 
Prime Minister had constituted an Empowered Group of 
Ministers to lay down the po/Icy for cluater development 
and oversee their Implementation. It has decided to raiee 
a COIpus of the Credit Guarantee Fund from the present 
level of Rs. 1132 crore to Rs. 2500 crore over the next 
five years. What has happened in this regard? 

The State Financial Corporations also need support 
because they were the engines through which a number 
of small scale Industries had grown within the last 30 to 
35 years. But I think, the hon. Minister has to look Into 
that aspect. The Small and Medium Enterprises 
Development Bill should cut down the ambigultlea from 
over 60 Central, State and local laws. That ambiguity 
has not been done away with. If a person sets up an 
Industry, there are so many laws-the local laws, the 
State and the Central laws and that also sends a number 
of Inspectors to check. A survey was conducted on the 
success and failure factors of small and medium 
enterprises by A C Nielson Org Marg by CCI and SBI 
and it has re-affirmed that the sector needs easing of 
Institutional rigidities more than hand-holding and all that 
the Government should do is to facilitate the industry in 
facing market dynamics. 

SMEs find regulation factors the most irnportant. 
Reservation is not the issue here. Over 52 per cent are 
not affected by de-reservation related to policies. As per 
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the third SSI census, 83 per cent units produce non-
reserved products and compete in the open market 
anyway. Instead, they need Simplified laws. I hope, the 
hon. Minister will agree with me that there Is a need to 
simplify the law. My question, therefore, is that whether 
this Bill is going to cut down the ambiguities over 60 
Central, State and local laws? It is said that this Bill Is 
an important initiative to relieve the tiny SME sector of 
the multiple inspection regime. What steps have been 
taken to move towards self-certification and self-regulation? 
What attempt has been made to gradually replace 
Inspection with a checklist of do's and donts to be 
monitored by a single Inspector? 

How simple has it become to exit? Has the exit 
mechanism been simplified? What has happened? From 
the point of view of India's commitments at the 
international level to open up its market, the European 
Union and the United States of America have unleashed 
a subsidy for the Small and Medium Enterprises under 
the cover of Innovation Fund. Why can't we have such 
a fund? Its time you draw lessons from elsewhere, from 
the north, beyond the Himalayas. At least draw some 
lessons from that place. From the angle of growth cum-
trade strategy as also for stepping up employment 
opportunities as home. An SEM Innovation Fund may be 
set up, as I said, by restructuring several of our yojllflllS 
with a corpus of at least As. 500 crore to begin with. 
This should be administered by Small Industries of India. 

While concluding, I would say that in the last two 
years, the UPA Government has brought in several 
measures relating to Small and Medium Enterprises. 
However, the speed, direction and coverage of reforms 
are more crucial than reforms ptlr SII. 

SHAI GUAUDAS DASGUPTA (Panskura): Madam, I 
support the Bill undoubtedly. But I must say one thing. 
The hon. Minister may kindly te.ke note of It. That is, the 
Bill is infructuous. But I thank him because he has 
accepted most of the amendments that we suggested to 
him. He had agreed to delete the anti-worker proviSions 
that the NDA Government had formulated. Therefore, that 
is the second reason for me to support him. 

Why do I call the Bill infructuous? It Is because the 
Government is following the policy of reckless 
liberalisation, throwing the small and medium scale units 
before the hungry wolves of the multi-nationals, with 
unequal competition. Most of the small scale units and 
medium scale units do not have modem and updated 

technology. Please see the IiberaJisation process and the 
way in which the small and medium scale Industries are 
being de-reserved. In the last Budget the hon. Finance 
Minister has c:te-reserved 180 types of production from 
the reservation. 

Therefore, on the one hand you do not give them 
the protection, you throw them Into unequal competition; 
you do not give them low cost capital support from the 
banks; you do not give them marketing facilities; you do 
not arrange proper A&D facilities. On the other hand, 
you believe that this Bill is going to usher in a new era 
in the development of small and medium scale industries 
in the country. This is a story which I am unable to 
believe. 

/TrllnsIIlHon} 

He mentioned that by Introducing this Bill, a new 
world is being created in the country, it will bring new 
life to the people of the country. However, we do not 
agree with it. He is not ready to take the requisite steps 
for small and medium scale industries. 

{English} 

This Bill is more playing to the gallery than helping 
the entrepreneurs. This Bill has been initiated by the 
Government in order to create an Impression that they 
are for all-out support to the small and medium scale 
Industries. This will remain a paper If the law you are 
passing, we are passing today, is not accompanied by 
lavish low-cost capital grant from the nationalized banking 
system of the country. It is very difficult. Hon. Minister 
may kindly visit any branch of a nationalized bank and 
find out how the applications for small advance are being 
rudely delayed by the management. You may kindly look 
Into the aspect. 

That day, I had been In Punjab. Punjab was a 
paradise of small-scale industry. Today, it is a graveyard. 
Most of the small-scale units are closed. How do you 
propose to help them? How do you propose to restructure 
them? How do you propose to help them not by passing 
the Bill and declaring your pious desire and wish but 
how do you go to assist them? On ,he one hand, the 
Government Is indulging ih· de-reservation, on the othef 
hand, the Government is regularly practising the policy of 
liberalization in the name of competitiveness. Will a small 
unit having a capital of As. 1 crore compete with a multi-
national having a capital of As. 1,000 crore? Is it possible? 
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Is it possible for a small unit having a capital of As. 60 
lakh to compete with the m08t advanced technology of a 
foreign transnational company? There is no provision in 
t!:lis Bill, at least. There has been no reference to it In 
your speech how you are going to help them to upgrade 
the technology, and how you are going to help them In 
their marketing facilities. 

India lives on small-scale Industries. Eighty per cent 
of the employment is in small and medium-scale 
industries. It is labour intensive, but it is a backdated, it 
is a backward technology that prevails. How is that going 
to be helped? Government has made an allocation of 
Rs. 2,500 crore. It is not only very small, you make 
yourself small by making such a small allocation. Not 
only the amount is sma", the Government makes It so 
sma" by making such a small allocation. Your dream is 
excellent, your perspective is unparalleled, but your action 
is infructuous. I do not accept that this Bill is going to 
bring about a change, a rapid and qualitative change, in 
the growth and development of the small-scale IndU8try. 
I do not believe it because your policy is contradictory. 
It is absolutely contradictory. On the one hand, there is 
liberalization, de-reservation and competitiveness; on the 
other hand, to believe that the small-scale industry will 
thrive in the country, I do not believe it. It is contradictory. 
But I do not stand in your way. I do not like to be 
dubbed as those who want to obstruct in the work of the 
Government. I do not like to be dubbed like that. 
Therefore, I support the Bill. I wish you all the be8t. I 
know fully well that you are not going to succeed. I 
know fully well there is infructuous Bill. But I support the 
Bill because with honesty. we have raised it but honesty 
does not lead to performance. Performance can only be 
guaranteed if there is a will, if there is a political will, if 
there is an economic wi". and If there is an administrative 
wi". It is all missing in the -Bill that you have presented. 

MADAM CHAIRMAN: Shri Suresh Prabhu. Please 
conclude within 4-5 minutes. 

[Trtlnsmlion} 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): I 
have not yet risen to speak so how can I conclude. 

{English} 

MADAM CHAIRMAN: Time is very ahort. 

SHRI SURESH PRABHAKAR PRABHU: Madam, time 
is short. but I also have to speak. Give me as much 
time as Mr. Gurudas Dasgupta got. 

MADAM CHAIRMAN: Your member was absent at 
your tum. 

SHRI SURESH PRABHAKAR PRABHU: Whenever I 
stand up, you 8ay do not. ... (In/tItrr.IpIioM) This Is not 
fair. 

MADAM CHAIRMAN: Your Member was absent at 
that time when your tum was there. Now, I will give you 
five minutes. 

[TransI8tion} 

SHRI SURESH PRABHAKAR PRABHU: Madam, I 
am thankful to hon. Minister for having introduced this 
Bill. We have observed that either very 8maD or very big 
companies are there in our country. Theee companies, 
irr8SP.8clive of their size, face aimllar problems In obtaining 
telephone connection, acquiring land or licence. Though 
large corporates can afford to spend money but 8maller 
ones find it very difficult to dole out funds. Small and 
large sized enterprises were Included in the Bill, whereas, 
medium size companies were left out. Now, the hon. 
Minister has taken up these companies also for 
discussion, so I must thank him. The Bill contains 
substantial provisions with objective clause. but, we do 
not find reflection of objective clause on substantial 
provisions. As hon. Minister has stated that there should 
be one regulating body for small and medium enterprises, 
I would like to ask hon. Minister as to how It would be 
possible? Excise laws and Income Tax laws apply to 
small sector enterprises. The hon. Minister should made 
It clear as to under which Act what kind of regulatory 
body would regulate it. A single window clearance is 
expected to overcome the problem faced by this sector. 
People say that though window la one but It has aeveral 
doors, 80 the problem remains as It Ia. This aspect should 
also be discussed. 

15.27 hr.s 

[MR. DEPUTY SPEAKER in IINI Ch8/iJ 

Secondly, aervice-sector has been taken up in 
definition clause. Service sector contributes to 52 per cent 
to our economy and manufacturing sector only 27 per 
cant. 

{English} 

52 per cent of our GOP comes from the services. 
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[Trsnsl.tion! 

There Is a need to deliberate upon the role of SMEs 
in service sector in detail. The provision of a Board under 
clause 9 seems to be the soul of the Bill, as It would 
work as measure of promotion and development. Clause 
9 states that the Members of said Board shall be 
appointed from amongst Government officers, Ministers, 
Chainnan of SIDBI or persons appointed by the C."tral 
Government. If the Government Is serious about removal 
of difficulties faced by SMEs sector, then people from 
said sector should be given representations in the Board, 
to be constituted for the sald sector, as the representation 
of the Government can be ensured through setting up of 
some committees. There is no need to enact newer laws 
for this purpose. It would be futile if we create It on the 
lines of Group of Ministers, Group of Secretaries or 
Committee of Secretaries. If we intend to make It useful, 
we will have to ensure maximum representation to the 
people from small and medium size enterprises. 
Unfortunately, no such provision has been made. Our 
small and medium enterprises contribute more than the 
large industries with regard to employment generation, 
export and of course the economy. But, from policy 
perspective, the Government have not given them the 
desired level of representation. The bodies like FICCI, 
CII and ASSOCHEM represent the Interests of large 
corporates more, whereas, there is a need to give 
representation to small scale Industries so that every body 
can express his views to the Government. There is a 
provision of council under clause 9, the soul of said Bill, 
but if the representation of small sector is not there. We 
will not be able to get maximum benefit. 

The issue of services has been taken up in Schedule 
to Industrial Development, Regulation Act. I have earlier 
said that 

/English! 

52 percent of our GDP comes from the services. 

(Trsnslstion! 

The new kind of service sector such as Information 
Technology was not even known some 10-12 'years back, 
whereas, now very large size IT companies have come 
up. Courier and hospitality, too, is under service sector 
which needs to be given representation. These services 
have maximum employment potential. Aegarding BPO H 
someone had said that it would become a big business 
one day, nobody would have believed it. 

Another law was framed for Instant payment, i. tI. 
Immediate payment to small enterprises. I would like the 
hon. Minister not today but some other day, to apprise 
us of the number of small enterprises which have been 
benefited under the said Act. So far, we have categorized 
Industries on the basis of Investment In plant and 
machinery. Small Industries need very less Investment 
on plant and machinery, then come medium Industries 
and industries requiring large Investment on plant and 
machineries termed as large industries. My submission Is 
that the categorization should not be restricted to plant 
and machinery onl). There are certain sectors, which need 
very less investment or may be more, but they need to 
invest In having the building constructed. I would like this 
unique feature of service sector also to be taken into 
consideration. 

So far as chapter 6, Delayed Payment to small 
enterprises is concerned, I would like to say that the 
said provision Is not a new one, earlier too, it was In 
existence, stili new law has been framed. Large number 
of companies, such as small scale Industries do not need 
marketing or accounts department, and inspection. But, 
when officials come for Inspection, they desire these 
companies to have such departments, whereas, the 
government have been repeatedly talking that it would 
do away with 'inspector raj'. But we are yet to get rid of 
'inspector-raj'. I would like to the hon. Minister to tell 
what provision have been made in the law in the regard. 

MR. DEPUTY SPEAKER: Shri Ramdas Athawale, 
please conclude your speech within two minutes. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, Hon. Minister has Introduced Small 
and Medium Scale Enterprises Development Bill. 
... (Inttlrruptions) 

MR. DEPUTY SPEAKER. Do you want to recite a 
poem on this subject or have some concrete suggestions. 

SHRI RAMDAS ATHAWALE: I rise to support this 
Bill. I am certainly supporting this bill but we want a 
report in this regard within six months as how small scale 
industries can be strengthened. In 04r country eighty 
percent employment is generated in small and medium 
scale industries. Since the matter of WTO is being 
discussed only in Ludhiana, more than fifty per cent 
indu8tries have been closed. This bill will certainly 
strengthen the small scale industries. My suggestion Is 
that if we want to strengthen small scale industries then 
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interest rate of 2 or 3 percent should be charged on the 
bank loan8. Electricity rates are also required to be 
reduced. Such industries are required to be supported by 
the Union Government. If UPA Government wants to 
strengthen small-scale industries to provide jobs to 
unemployed, then, SCs, STs and OBCs should be given 
more representation in the Consultant Commission 
expected to be formed. Consultant Committee are required 
to be strengthen. 

I, without taking more time, support this Bill. In our 
country 8·9 crore people are unemployed and UPA 
Government Is taking steps to provide employment to 
them. Hence, I support this Bill. Jal Bheam, Jal Bharat. 

SHRI MAHABIR PRASAD: Mr. Deputy Speaker, Sir, 
all our hon'ble and learned members have expressed 
their opinion on this important Bm. Hon. Members have 
given their suggestions for improvement and upgradatlon 
of micro, small and medium scale industries and also 
suggested ways to remove shortcoming in it. 

Hon'ble Vijendra Singh ji has given his suggestion in 
respect of Board. My submission is that you again go 
through this Bill. In respect of including Hon'ble Members 
I have said that two members from Lok Sabha and one 
Member from Rajya Sabha shall be included in the board. 
It is the set practice and the board will get empowered 
by this. The shortcomings in this sector or suggestions 
there is provision to undertake reforms under the purview 
of Board. As such he has given exampies of WTO, Japan, 
China etc. We have noted down all those suggestions. 

Shri Adhir Choudhary has also given suggestions. 
His suggestions were good. After him Sujan Chakraborty. 
who has attended our meetings several times, has just 
now left the House. I have also noted his suggestions. 
Suggestion of Shri Shailendra Kumar was also good. He 
has given in writing that we are going to constitute Board 
on the national level. We are going to constitute AdvisOry 
Committee and Industry Facilitation Council. We will 
consider his demand and we want to move forward with 
the trio-small scale, micro and tiny industries in the 
globalization era for such coordinatiOn even at the State 
level. 

Deputy Speaker, Sir, we will fulfil the commitment 
made by our UPA Government and execute the scheduled 
programmes which constitute the part of National Common 
Minimum Programme. The suggestions offered by Soo 
Ram Kripal Vadav are also good and I have noted down 

the same. A very good suggestion hu been given by 
Shri B. Mahatab. He has mentioned about "Inspector Raf. 
I would IJke to Inform him that the veiy purpose of 
constituting Board or Council Is to remove anomalies. 

The most important thing has been told by Shrt 
Gurudas Oasgupta. At this time he is not present. On 
the one hand they say that they support and on the 
other hand they say that the bill is useless. It is beyond 
my understanding. I have met him about 20 times. Shri 
Basu Deb Acharia is also aware of the fact I have talked 
with him. 

/English} 

MR. DEPUTY SPEAKER: Sir. no running commentary 
please. Please do not waste the time of the House. 

.•. (InMnupIions) 

{Tf1Insllltion} 

SHRI MAHABIR PRASAD: Sir, hon'ble Member is 
our old colleague. I know him since 1980 but on one 
hand he supports this bin and on the other he says that 
it is useless. . .. (In18rruptioM) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Shrt Mahavir Prasad. 

... (Intenuptions) • 

SHRI MAHABIR PRASAD: Sir, I strongly assert that 
this bill bring a turnaround on the micro. small scale and 
medium industries and enable them to cope up with the 
challenge of competitiveness in the era of globalisatlon. 
It will serve as a foundation for our preparedness to 
compete with China and Japan. Our country has strong 
wiII-power and by doing it we are heading forward. Hon'ble 
Suresh Prabhu has also said a good thing. He has ear1ler 
been a Minister. I would like to bring it to his notice and 
assure him that we are in favour of big industries yet the 
share of our small scale industries stands at 39 percent 
and which is responsible for an export to the tune of 39 
percent. Of late, a seminar and exhibition was held in 
Germany and was attended by our Prime Minister. The 
65 percent representatives attending the seminar and 
exhibition were small entrepreneurs and from small scale 
industrtea. Similarly. I have also noted down what Shri 
Athawaleji has said. Considering all the points raised by 
the hon'ble Members on these issues, we are golng to 

-Not recorded. 
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take a historical step through this bill. In the induatrlal 
era we will promote micro, small scale and medium scale 
industries with the help of new technology and provide 
livelihood and employment to the poor, the downtrodden 
and the unemployed ones. Once again, I would like to 
urge the hon'ble Members to pass this Bill unanimously. 

/English/ 

MR. DEPUTY SPEAKER: Now, the House will take 
up Motion for consideration of the Bill. 

The question is: 

"That the Bill to provide for facilitating the promotion 
and development and enhancing the competitiveness 
of small and medium enterprises and for matters 
connected therewith or incidental thereto, be taken 
into consideration." 

ThtJ motion was adoptsd. 

MR. DEPUTY SPEAKER: Now, the House will take 
up clause-by-clause consideration of the BIR. 

/Translation/ 

Clau .. 2 

Definitions 

A~ndment Made: 

Page 2, 

Page 2, 

Page 2, 

Page 2, 

Page 2, 

Page 2. 

line 5, for "thIrty", subslituts "fIfteen-. 
(5) 

line 12, for "thirty", suIMlItuM -rtfteen". 
(6) 

line 16, for "thirty", subsliMe "fifteen-. 
(7) 

line 19, forMNational Small and Medium 
Enterprises Boar~, substituts "National 
Board for Micro, Small and Medium 
Enterprises-. (8) 

line 27, omit "In relation thereto". (9) 

for lines 30 and 31, subslituttl-

'(g) "medium enterprise" means an 
enterprise classified as such under sub-

Page 2, 

Page 2, 

Page 2, 

Page 2, 

Page 3, 

/Engl/llllj 

ciause (Hi) of clause (a) or sub-clauae 
(III) of clause (b) of sub-HCtion (1) of'. 

(10) 

after Une 32, instli1-

'(ga) "micro enterprise" means an 
enterprise classified as such under sub-
clause (i) of clause (a) or sub-clause (i) 
of ciause (b) of sub-section (1) of 
section 7;'. (11) 

forlines 40 and 41, slAb.slhuts '(1) .. mall 
enterprise- means an enterprise 
classified as such under sub-clause (II) 
of clause <a) or sub-clause (ii) of clause 
(b) of sub-section (1) of'. (12) 

line 43, for'small enterprise', subsHtuts 
'micro or small enterprise'. (13) 

line 44, omit "clause (a) or. (14) 

afttJr line 3, inssl1-

"(ila) any company, co-operative society, 
trust or a body, by whatever name 
called, registered or constituted under 
any law for the time being in force and 
engaged in sel\1ng goods produced by 
micro or small enterprises and rendering 
services which are provided by such 
enterprises;". (15) 

(Shri Mahabir Prasad) 

MR. OEPUTY SPEAKER: The queatlon is: 

"That clause 2, as amended, stand part of the Bill.· 

The motion was sdopllJd. 

ClsuSIJ 2. 11$ amtNldlld W88 adcItJd to thtI BI71. 

/Translation/ 

Clau .. 3 

Amend~nt made: 

Page 3, for line 13, subsliMe "National Board for 
Micro, Small and Medium Enterprises". (18) 
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Page 3, 

Page 3, 

Page 3, 

Page 3, 

Page 3, 

Page 3, 

Page 3, 

Page 4, 

Page 4, 
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line 17, for"small and medium", substituttl 
"micro, small and medium", (17) 

lines 20 and 21, for "small and medium", 
8ubstituls "micro, amall and medium", 

(18) 

line 24, for "five", substitute "six", (19) 

line 25, lor "small and medium", subsh"lultl 
"micro, small and medium", (20) 

after line 27, inssrt-

"(ca) three Members of Parliament of 
whom two shall be elected by the House 
of the People and one by the Council of 
States;", (21) 

lines 31 and 32, lor "small and medium", 
substituls "micro, small and medium", 

(22) 

for lines 42 to 46, subslitut.-

"(k) twenty persons to represent the 
associations ot micro, small and medium 
enterprises, including not less than three 
persons representing associations of 
women's enterprises and not less than 
three persons representing associations of 
micro enterpris., to be appointed by the 
Central Government. 

(I) three persons of eminence, one each 
from the fields of economics, industry and 
science and technology, not less than one 
of whom shall be a woman, to be 
appointed by the Central Government; 
and", (23) 

for line 1, substituttr-

"(m) two representatives of Central Trade 
Union Organisations, to be appointed by 
the Central Govemment; and 

(n) one officer not below the rank of Joint 
Secretary to the Government of India", 

(24) 

line 3, lor "small and medium", substi/ultl 
"micro, small and medium", (25) 

Page 4, 

Page 4, 

Page 4, 

Page 4, 

fEngll8h} 

lines 22 and 23, for "may, for note more 
than", substitute "shall, for not lees than", 
(26) 

line 25, for "small and medium", substitute 
"micro, small and medium", (27) 

line 26, for "small and medium", substitu/6 
"micro, small and medium", (28) 

after line 27, insstt,-

"(8a) It is hereby declared that the office 
of member of the Board shall not disqualify 
its holder for being chosen as, or for 
being, a member of either House of 
Parliament.", (29) 

(Shrl Mahabir Prasad) 

MR. DEPUTY SPEAKER: The queetion is: 

"That clause 3, as amended, stand part of the Bill." 

T71s motion was IIdopIed. 

Clauss 3, as al'T1tH1dtld WIIS addsd to tlls BUl 

Clauss " was addtld 10 ths Bill 

{Translation} 

Clau .. 5 

Function. of Board 

Amendment made: 

Page 4, 

Page 5, 

/English} 

lines 43 and 44, lor "small and medIum", 
substltuts "micro, small and medium", 
(30) 

line 4, for "small and medium", subslitu/6 
"micro, small and medium", (31) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question Is: 

"That clause 5, as amended, stand part ot the Bill," 

Ths motion was adop/Bd. 

CIIIustl 5, as smsndsd, W6S IIddtK1 to ths Bill 

Clauss 6 was addsd to ths Bill. 
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{Trsns/a'fion/ 

Clause 7 

CI ... lflcatlon of enterprl ... 

Amendment made: 

Page 5, 

Page 5, 

Page 5. 

Page 5, 

Page 5, 

line 14, for "by order, notified", subs/ituts 
-by notification". (32) 

for lines 21 to 23, subs~ 

"(i) a micro enterprise, where the 
Investment In plant and machinery does 
not exceed twenty-five lakh rupees; 

(ii) a small enterprise, where the 
Investment in plant and machinery is more 
than twenty-five lakh rupees but does not 
exceed five crore rupees; or 

(iii) a medium enterprise, where the 
investment in plant and machinery is". 

(33) 

lines 26 and 27, omit "in relation to any 
Industry specified in the First Schedule to 
the Industries (Development and 
Regulation) Act, 1951". (34) 

for liens 28 to 30, substitute-

"(I) a micro enterprise, where the 
investment in equipment does not exceed 
ten lakh rupees; 

(ii) a small enterprise, where the 
investment in equipment is more than ten 
lakh rupees but does not exceed two crore 
rupees; or 

(iii) a medium enterprise, where the 
investment in equipment is more than". 
(35) 

for lines 32 to 42, substitute-

• Explanation f.-For the removal of 
doubts, it is hereby clarified that In 
calculating the investment In plant and 
machinery, the cost of pollution control, 
research and development, industrial safety 

Page 5, 

384 

devices and such other Items as may be 
specified, by notification, shaH be excluded. 

(38) 

Explanation 2.-lt is clarified that the 
provisions of section 29B of the Industries 
(Development and Regulation) Act, 1951, 
shall be applicable to the enterprises 
specified in sub-clauses (I) and (Ii) of 
clause (a) of sub-section (1) of this section. 

(2) The Central Government shall, by 
notification, constitute an Advisory 
Committee cons;.;tlng of the following 
members, namely:-

(a) the Secretary to the Government of 
India in the Ministry or Department of the 
Central Govemment having administrative 
control of the small and medium 
enterprises who shall be the Chairperson, 
ax oHicio," 

(b) not more than five officers of the 
Central Government possessing necessary 
expertise in matters relating to micro, small 
and medium enterprises, members, II)( 

officio; 

(c) not more than three representatives of 
the State Governments, members, ax 
oHicio; and· 

(d) one representative each of the 
888ociations of micro, small and medium 
enterprises, members, (IX officio." 

aft8r line 46, insal1-

"(4a) The Advisory Committee shall 
examine the matters referred to it by the 
Board in connection with any subject 
referred to in section 5 and furnish its 
recommendations to the Board. 

(4b) The Central Government may seek 
the advice of the Advisory Committee on 
any of the matters specified in sections 9, 
10, 11, 12 or 14 of Chapter IV . 

(40) The State Government may seek 
advice of the Advisory Committee on any 
of the matters specified in the rules made 
under section 31.". (37) 
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Page 6, 

Page 6, 

Page 6, 

Page 6, 

[English! 

for, line 2, 6IJIJsIItlh-

"its recommendations or advice to the 
Central Govemment or, as the case may 
be, State Government or the Board, 
namely:-" (38) 

lines 4 and 6, omil "land and building," 
(39) 

lines 9 and 10, for "amall or medium·, 
substituttJ "micro, small or medium·. (40) 

omil lines 12 and 13. (41) 

(Shrl Mahablr Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 7, as amended, stand part of the Bill." 

Cllluse 7, S8 1ImtN7dtJd, WBS IIddtId to the BiN. 

[TfBnsllllion! 

Clau .. 8 

Memorandum of amall and medium enterprIaH 

Amendment made: 

Page 6, for lines 21 to 37, sub6I'iIIM-

"8. (1) Any person who Intende to 
establish,-

(a) a micro or small enterprise, may at 
his discretion, or 

(b) a medium enterprise engaged in 
providing or rendering of services may, at 
his discretion; or 

(c) a medium enterprise engaged in the 
manufacture or production of goods 
pertaining to any industry specified In the 
First Schedule to the Industries 
(Development and Regulation) Act, 1951, 
shall, file the memorandum of micro, small 
or, as the case may be, of medium 

Page 6, 

[English! 

enterprise with such authority a8 may be 
specified by the State Govemment under 
SUb-section (4) or the Central Government 
under sub-section (3): 

Provided that any person who, before the 
commencement of this Act, established-

(a) a small scale industry and obtained a 
registration certificate, may, at his 
discretion; and 

(b) an Industry engaged In the manufacture 
or production of goods pertaining to any 
industry specified In the First Schedule to 
the Industries (Development and 
Regulation) Act, 1961, having inve8tment 
in plant and machinery of more than one 
crore rupees but not exceeding ten crore 
rupees and, In pursuance of the notification 
of the Government of India In the erstwhile 
Ministry of Industry (Department of 
Industrial Development) number S.O. 
4n(E), dated the 25th July, 1991, filed 
an Industrial Entrepreneur's Memorandum 
shall, within one hundred and eighty days 
from the commencement of this Act, file 
the memorandum, in accordance with the 
provisions of this Act.", (42) 

line 44, for ·small enterprise", subsh"lute 
"micro or small enterprise". (43) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 8, a8 amended, stand part of the Bill." 

The motion WIIS IldophJd. 

Cllluse 8, liS IImtJndtJd, WIIS IIddtJd to Ihe 8il/. 

[TfBnsllllion! 

ClauH 9 

_.u.... for promotIon and development 

Amendment made: 

Page 7, line 7, for "small enterprises", substItIJM 
"micro, smalr. (44) 
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Page 7, 

Page 7, 

Page 7, 

{English} 

line 8, for "former", subslitulrl -micro and 
small enterprises-. (45) 

line 9, for "provisioning tor", substitut. 
"provisioning for technological 
upgradation,·. (46) 

omit lines 13 to 18 (47) 

(Shri Mahabir Prasad) 

MA. DEPUTY SPEAKER: The question is: 

"That clause 9, as amended, stand part of the Bill: 

TM motion W6$ «IopMd. 

CI8U1Jt1 .9, U IJmtHIdtId, WIJS IlddIld /0 Ihs Bill. 

/T1'WISI1J1oin} 

CI .... 10 

CrRlt feellltle. 

Amendment made: 

Page 7, 

{English} 

line 19, for "The credit facilities to the 
small", substlfu/tJ "The policies and 
practices in respect of credit to the micro, 
smatr. (48) 

(Shri Mahabir Prasad) 

MA. DEPUTY SPEAKER: The question is: 

"That clause 10, as amended, stand part of the Bill.· 

ThtJ motion WIJS IJdop/«i. 

CI8IJS11 10, IJS 1JfT18ndtJd, WIJS IJdcItJd to Ihs BiD. 

/TrlJnsilJlion} 

CI.uee 11 

Procurement preference pOlicy 

Amendment made: 

Page 7, line 23, for -small enterprises·, substItvttJ 
"micro and small enterpri ... •. (49) 

Page 7, 

{English} 

lin. 25, lor "malr, sub8tItuItI "micro and 
Imalr. (50) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 11, as amended, stand part of the Bill: 

ThtJ motion WIJS IJdopffld. 

CIIlustI 11, lIS 1JfT18nd6d, WIJS IJdcItJd to Ihs Bill. 

CllJustJ 12 to 14 WtlrtJ IIdcitJd to thtl DiU, 

MA. DEPUTY SPEAKER: The question is: 

"That claus. 15 stand part of the Bill: 

MA. DEPUTY SPEAKER: The question is: 

"That clause 16 stand part ot the Bill: 

/TIWIIIM/ion} 

Clau .. 17 

u.bH1ty of buyer to INIka payment 

Amendment made: 

Page 8, 

{EnglIsh} 

line 13, for -seventy-fiv.-, subsIItuttJ "forty-
five·. (51) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 17, as amended, stan,d part of the Bill." 

CIiIu6tI 17, _.mtmdtId, WIlS MirItId to Ihs Bill. 
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{T1III1SI61iDn} 

Date from which had ra .. at which ............... 

Amendment made: 

Page 8, 

Page 8, 

/English} 

line 18, for 'nterest", suIJsIituItI-compound 
interest with monthly rests-. (52) 

line 19, for -nine per cent. pIus-, subsIiIuIfI 
",,.. times or. (53) 

(Shri Mahablr Pruad) 

MR. DEPUTY SPEAKER: The question Is: 

"That clause 18, as amended, stand part of the BiD: 

Clllustl 18, 118 snwndtId, NtIS sdcIMI 10 IhB BiH. 

{Translation} 

Clau_ 18 

Recovery of amount due 

Amendment made: 

Page 8, 

/English} 

for lines 21 to 23, subsIituItI-

"19. RtICOlItN)' 01 smount oVa For any 
goods supplied or servlcee rendel'ed by 
the supplier, the buyer shall be liable to 
pay the amount with interest thereon as 
provided under section 18-. 

(54) 

(Shri Mahablr Prasad) 

MR. DEPUTY SPEAKER: The queation is: 

"That clause 19, .. amended, stand part of the BlII.-

Clllustl 19, lIS amtmdtJd, WlI$ IIddtK1 to 1M BiN. 

[TrsnsIsliDn} 

Clau_ 20 

AefeI'MCe to Induatry facilitetion councJl 

Page 8, for lines 24 to 28, substituttI-

"20. Rtlferenctl to Micro lind Smllll 
Enterprises Fllcllltllt/on Council. (1) 
Notwithstanding anything contained in any 
other law for the time being in force, any 
party to a dispute may, with regard to any 
amount due under section 19, make a 
reference to the Micro and Small 
Enterpriees Facilitation CouncH. 

(2) On receipt of a reference under sub-
~n (1), the Council shall etther itself 
conduct conciliation In the maner or seek 
the assistance of any Institution or centre 
providing alternate dispute resolution 
services by making a reference to such 
an institution or centre, for conducting 
conciliation and provisions of section 65 
to 81 of the Arbitration and Conciliation 
Act, 1996 shall apply to such a dispute 
88 H the conciliation was initiated under 
Part III of the Act. 

(3) Where the conciliation Initiated under 
sub-section (2) Is not successful and 
stands terminated wtthout any settlement 
between the parties, the parties, the 
Council shall either Itself take up the 
dispute for arbitration or refer it to any 
institution or centre providing alternate 
dispute resolution services for such 
arbitration and the provisions of the 
ArbItration and ConcIUation Act, 1996, shall 
then apply to the dispute as if the 
arbitration was in pursuance of an 
arbitration agreement referred to in sub-
section (1) of section 7 of that Act. 

(4) Notwithstanding anything contained in 
any other law for the time being in force, 
the Micro and Small Enterprises F acYitat/on 
Councilor the centre providing alternate 
dispute resolution services shall have 
jurisdiction to act as an Arbitrator or 
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[English} 

Conciliator under this section in a dispute 
between the supplier located within its 
jurisdiction and a buyer located anywhere 
in India. 

(5) Every reference made under this 
section shall be decided within a period 
of ninety days from the date of making 
such a reference." (55) 

(Shri Mahablr Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 20, as amended, stand part of the Bill." 

Ths motion WItS sdop/tJd. 

Cllluss 20, liS IImsndtld, WB8 sddtJd to thtJ Bill. 

/Trsnslstion} 

ClaUH 21 

Appeal 

Amendment made: 

Page 8, for lines 29 to 32, substituftJ-

N21. Application for Stltting ssidtJ dtJclW, 
awam or ordtJr. No application for setting 
aside any decree, award or other order 
made either by the Council Itself or by 
any institution or centre providing alternate 
dispute resolution services to which a 
reference is made by the Council, shall 
be entertained by any court unless the 
appellant (not being a supplier) has 
deposited with It seventy-five per cent of 
the amount in terms of the decree, award 
or, as the case may be, the other order 
in the manner directed by such court: 

Provided that pending disposal of the 
application to set aside the decree, award 
or order, the court shall order that such 
percentage of the amount deposited shall 
be paid to the supplier, 88 it considers, 
reasonable under the circumstances of the 

[English} 

case subject to such conditions as It 
deems necessary to impose.". (56) 

(Shrl Mahablr Prasad) 

MR. DEPUTY SPEAKER: The question I~: 

"That clause 21, as amended, stand part of the Bin." 

Ths motion WB8 adopMd. 

Clsuss 21, ss amsndtJd, wss sdded to ths Bill. 

/Translation} 

ClaUH 22 

Eatabll.hment of Industry facilitation council. 

Amendment made: 

Page 8, 

[English} 

lines 33 and 34, for -Industry Facilitation 
Councils·, substituts -Micro and Small 
Enterprises Facilitation Council". (57) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 22, 88 amended, stand pari of the Bill." 

Ths motion wss sdopttJd. 

CI6U8tJ 22, ss IImsndtJd, wss IIddtJd to the Bill. 

/T"""/ion} 

ClaUH 23 

Amendment made: 

Page 8, for lines 36 to 47, substit~ 

-23. Composition of Micro snd Smsll 
Entstprtsss Fscilitstion Council. (1) The 
Micro and Small Enterprise Facilitation 
Council shall consist of not less than three 
but not more than five members to be 
appOinted from among the following 
categories, namely:-
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Page 9, 

Page 9, 

[English} 

(I) Director of Inc:lu8trie8, by whatever name 
calied, or any other officer not below the 
rank of such Director, in the Department 
of the State Government having 
administrative control of the sma/I scale 
Industries or, as the case may be, micro, 
small and medium enterprises; and 

(II) one or more office-bearers or 
representatives of 88soclatlons of micro or 
small Industry or enterprises In the State; 
and 

(iii) one or more representatives of banks 
and financial Institutions lending to micro 
or small enterprises; or 

(iv) one or more persons having special 
knowledge In the field of industry, finance, 
law, trade or commerce.". (58) 

line 2, for "Industry Facilitation Councir, 
subslllufB "Micro and Small Enterprises 
Facilitation Council". (59) 

line 3, for "Industry Facilitation Councir, 
subsli/u1S "Micro and Small Enterprises 
Facilitation Council". (60) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 23, as amended, stand part of the Bill.· 

The motion was Ildop/tK/. 

Cilluse 23, liS IImsndBd, WIIS IIddtHi 10 ths BIll. 

Cillusss 24 10 26 WIIS IIddtHi 10 Ihs Bill. 

[Trans/ation} 

Motion Re: Suspension of rule 80(1) 

SHRI MAHABIR PRASAD: I beg to move: 

"That this House do suspend clause (I) of Rule 80 
of Rules of Procedure and Conduct of Busln... in 
the Lok Sabha in 10 far as It required that an 
amendment shall be within the scope of the Bill and 
relevant to the subject matter of the clause to which 

it relates, In Its application to the Government 
amendment No. 61 to the Small and Medium 
Enterprises Development Bill, 2005 and that this 
amendment may be aHowed to be moved,· 

[Englf.9hJ 

MR. DEPUTY SPEAKER: The question is: 

"That this House do suspend clau.. (i) of Rule 80 
of Rulli of Procedure and Conduct of BUllneu In 
the Lok Sabha In so far as it required that an 
amendment shall be within the scope of the Bill and 
relevant to the subject matter of the clause to which 
It relates, in It I application to the Government 
amendment No. 81 to the Small and Medium 
Enterprises Development Bill, 2005 and that this 
amendment may be allowed to be moved.· 

ThB motion W88 IldopMd. 

18.00 hr •• 

[TflII1SIIIlionj 

New Clau .. 28A 

Amendment made: 

Page 9, 

[English} 

IIfttJr line 28, inssl1-

"26A. SchsmtJ for c/o$UfB of busin888 of 
micro, 8mllll lind msdium snlsrprl8s. 
Notwithstanding anything contained in any 
law for the time being in force, the Central 
Govemment may, with a view to facilitating 
closure of business by • micro, sma/lor 
medium enterprise, not being a company 
registered under the Companle8 Act, 1956, 
notify a Scheme within one year from the 
date of commencement of this Act.",(61) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question Is: 

"That new clause 26A be added to the BiII.-

The motion was Ildop/t1d. 

Nsw c/suss 26A WIIS IIddtK1 10 th8 BiH. 

Cilluss 27 WII$ IIddtId to th8 BiN. 
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[Mr. Deputy Speaker] 

(Tmnslllh"on/ 

Clau_ 21 

Penalty for contravention of 8eCtlon 1 or IeCtIon 
16 or Section 24 or Netton 27 

Amendment made: 

Page 9, line 37, omit Mor section 18". (82) 

(Shri Mahabir Prasad) 

/English/ 

MR. DEPUTY SPEAKER: The question Is: 

Kfhat clause 28, as amended, stand pari of the Bin." 

The motion was adoplsd. 

Clause 28, as amended, was sddtId /r) 1M BHL 

Clause 29 was sddtKI to the BIll. 

(Translation/ 

Power to make rul .. 

Amendment made: 

Page 10, omit lines 13 to 17. (63) 

Page 10, line 21, omit 88Ub-sectlon (1) of". (64) 

(Shri Mahabir Prasad) 

/English/ 

MR. DEPUTY SPEAKER: The queation is: 

Kfhat clause 30, as amended, stand pari of the Bill." 

The motion was sdopt«J. 

Clause 30. as amsnd8d, was lidded to 1M BIlL 

(Trans/lltion/ 

Clau_ 31 

Power to make rule. by State Government 

Amendment made: 

Page 10, line 35, for Mlndustry" , substItuIs "MIcro and 
Small Enterprises". (85) 

Page 10, 

/English/ 

line 37, !Dr .. nduetry Faciltatton Council", 
6IIiIJtIIiIIM "Micro end SmaH Enterpriaea 
Facilitation CouncW'. (68) 

(Stul MahIIbir Praaad) 

MA. DEPUTY SPEAKER: The queatIon ,Is: 

"That clauae 31, .. amended, stand part of the BIH.· 

CMU6tI 31, lIS sl'I'ItIf1dtId, .... IIddtId /r) thtI BHL 

Clsll8tlll 32 and 33 ...,., IIddtId /r) thtI BIll. 

(Tmns/stlon/ 

Short title and commencement 

Amendment made: 

Page 1, for Iln_ 4 and 5, ~,-

·1. (1) this Act may be called the Micro, 
Small and Medium Enterprises 
Development Act, 2006.". (4) 

(Shri Mahabir Prasad) 

/English/ 

MR. DEPUTY SPEAKER: The question Is: 

Kfhat cIauIe 1, 88 amended, stand pari of the BUI.· 

CllllIStI 1, as SIT1t!IIHItJd, w.u sddtld to 1M BIll. 

(Tr8I16IsIion/ 

enacting Formula 

Amendment made: 

Page 1, line 1, lor "Fifty-.beth V ear" , substitufB 
"F1fly-... enth Year". (3) 

(Shrl Mahabir Prasad) 
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[English} 

MR. DEPUTY SPEAKER: The question Is: 

"That the Enacting Formula, as amended, stand part 
of the Bill." 

The moh'on was adopttld. 

The EnllCting Fonnula, lIS alTltlndtK/, was 
added to ths BIll. 

[Translation} 

Preamble 

Amendment made: 

Page 1, 

[English} 

in the Preamble, for "small and medium", 
substitute "micro, small and medium". (2) 

(Shri Mahabir Prasad) 

MR. DEPUTY SPEAKER: The question Is: 

"That the Preamble, as amended, stand part of the 
Bill." 

The motion W&f IIdopttKI. 

The Pl'88I77b1s, as al11lNldtld, was I.IddtJd to thtI BIll. 

[Translation} 

Long ntl. 

Amendment made: 

Page 1, 

[English} 

in the long title, lor "small and medium", 
subslituttl "micro, small and medium". (1) 

(SM Mahablr Prasad) 

MR. DEPUTY SPEAKER: The question is: 

"That the Titie, as amended, stand part of the Bill: 

The motion W8S adopted. 

The Title, liS IIlT1t1ndtK/, WBS sdd«l to fIttI 8iH. 

[TrsnsI6tion} 

SHRI MAHABIR PRASAD: SIr, I beg to move: 

"That the BUI, as amended, be pUHd.-

(EfI(JIi$h} 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill, as amended, be passed.· 

1'.01 hra. 

DISCUSSION UNDER RULE 193 

Communal violence In dlffwwnt pert8 
of the country 

(English} 

MR. DEPUTY SPEAKER: The House 8hall now take 
up Item No. 23 on the list of Buslneu-Olscuuion on 
the situation arising out of communal violence In dlffentnt 
parts of the country. 

Shri Basudeb Acharla. 

SHRI BASU DEB ACHARIA (Bankura): Mr. Deputy 
Speaker, Sir, I must thank the hon. Speaker for converting 
our Calling Attention into a Short Duration DIscu88lon. 

Communal violence is a serious issue with cannot 
be diacU888d only on a Calling Attention Motion. Justice 
cannot be done. In this House, a number of times, we 
had discussed this serious laaue whenever there was a 
communal incident or violence. 

We adopted a Constitution where it has been atated 
that our country is a Secular, Democratic, Socialist and 
Republic. We find that our secular fabric 18 shaken and 
attacked. We feel that even after 58 years of 
Independence, such Incidents are taking place. 

We have an experience of 2002. It was not a 
communal violence but it was a gruesome State 
aponaored genocide in the State of Gu;arat where some 
1,100 people were killed; aome were burnt alive; 
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[Shri Basu Deb Acharia] 

thousands of houses were gutted; hundreds of children 
have become orphans. Why such Incidents were 
perpetrated in the State of Gujarat? Is It In order to 
divide the people? Is It in order to polarise the people? 
In order to consolidate the vote bank in the State 
Assembly Elections in Gujarat, in favour of the ruling 
party there, such incidents took place. 

The incident which had taken place on 1st of May, 
2006 has prompted us to give notice under Calling 
Attention. Then, it was converted to a Short Duration 
Diacuaaion. That Incident took place on 1st of May. It 
has its background. The background is mayhem, the 
genocide of 2002. This is not the question that only five 
or six persons being killed. Some were killed beeauN of 
pollee firing; one was bumt alive; and two died because 
of stabbing. It Is not a question of six pel'lOnB were 
killed. But the larger question which Is involved here Is 
as to how the religious places were attacked. These were 
the pre-planned attacks In the State of Gujarat and In 
the State of Rajasthan. 

We have seen, after the incident of 2002, how those 
people have suffered. Their relatlvea w.... killed, their 
houses were set on fire and their relatives were bumt 
alive. We have also seen the incident of Best Bakery, 
where 14 workers of that bakery belonging to the minority 
community were bumt alive. We have seen the justice in 
the State of Gujaratl There was a demand to shift all the 
cases from the State of Gujarat as the people would not 
get justice in Gujarat, as the entire Administration was 
involved and the police force was also involved. 

16.16 hr •• 

[StiRI DEVENDRA PRASAD Y ADAV in thB e»sli) 

That is why the Supreme Court of India had to 
comment and had to compare the Chief Minister of that 
State, to say, with Nero. When Rome was buming, Nero 
was playing flute. 

Sir, we have seen the comment made by the 
Supreme Court of India, and because of that, there waa 
a demand to shift aU the cases from Gujarat. We have 
also seen how the accused involved in the Best Bakery 
case were set free. But when the Supreme Court stepped 
in and took it up, it was for the first time that the nine 
accused had been convicted. We have toeen in our 
country the case of forgery in the Best Bakery case. 

During the 2002 genOCide, we have seen how 
hundreds of religious places were demolished and 
dismantled. The Mazur of Ball Gujaratl wu demollahed 
and razed; and ovemlght a road was built over that 
Mazur. It W88 condemned by the people of our country. 
Some people were arrested under POTA. We were all 
oppoNd to POTA; we were all against POTA. The then 
entire Opposition was opposed to Prevention of Terrorism 
Act, which was enacted in the Joint Seulon· of Par1lament 
by the NDA Govemment. POTA W88 Impoeed not against 
those pel'lOns who were responsible for the genocide 
but It was imposed for those Involved in the Godhra Fire 
incident of Sabarmati Express. 

Sir, when the UPA Govemment came to power, the 
National Common Minimum Programme was adopted. In 
that National Common Minimum Programme, It was stated 
that Prevention of Terrorism Act (POTA) would be deleted, 
which wu done after this Govemment came to power. 
We were all opposed to the enactment of that Act when 
we were In the Opposition. At that time, when POT A 
was being dlscu88ed, we stated that the laws that we 
have In our country are sufficient enough to tackle the 
problems of terrorism. POT A Review Committee was 
formed. POT A Review Committee also recommended that 
90 per cent of the cases were not jUltified In detaining 
the persons. The Gujarat High Court as well as the 
Supreme Court had stated that the Public Prosecutor hu 
to act on the recommendations of the POT A Review 
Committee; It Is rather binding on them. In spite of the 
Review Committee's recommendation or the decision, 
none of the detenus has yet been released. You will 
have to understand why we are referring to this. 

What happened In Vadodara Is not a communal riot 
that happened in other parts of our country. We will have 
to see In that perspective. Vadodara Municipal Corporation 
issued the notHlcation on 28th April. The Dstgllh was not 
of recent creation or recently created: It Is very old; It Is 
a very ancient monument; it is more than 385 years old. 
... (/ntsrrupIions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shrl Basu Deb Acharia. Shri Acharla, you 
may please add ..... the Chair. Shrl Swain, please take 
your seat. 

... (/nlllnuptions) " 

"Not recorded. 
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SHRI BASU DEB ACHARIA: It has been shown in 
the City Survey Map of 1912 and that map had been 
published in the OuHoolr; and most of you would have 
seen that. It cannot be compared with other religious 
structures. I have seen the statement of the Chairman or 
the Mayor of the Municipal Corporation. Many Hindu 
shrines or Hindu temples were demolished, but there was 
no outcry or any commotion. On the other hand, It Is 
one of the ancient monuments of Rafinuddln Chlsti. He 
had relations with the Chisti of Ajmer. 

Bulldozers were used by the Municipal Corporation 
to bring down the seven feet structure. Why was It done 
when discussions and negotiations were going on? 

In the midst of negotiations, suddenly the Municipal 
Corporation started demolishing ovemight the seven feet 
structure. They did not feel the sentiments of the people, 
as was done in the case of Gujarat. This Is a reminl8cent 
of the 2002 genocide. 

What is surprising Is, the State administration watched 
or two days. Why Central Govemment had to Intervene? 
We do not want the Central Govemment to encroach 
upon the State's right. This question is now being raised 
because the Communal Violence Bill has been introduced. 
It has been referred to the Standing Committee. It Is 
now being scrutinised, being deliberated upon. There are 
a number of questions as to whether the Central 
Government on its own can send paramilitary force or 
military to a State if there is an exigency or a need. We 
do not want the Central Govemment to encroach upon 
the rights of a State. Law and order Is a State subject. 
This is not a mere law and order problem. Communal 
problem is not a mere law and order problem. We cannot 
discuss any issue relating to law and order because It is 
a State subject. Since It is not a law and order problem. 
we are discussing it In the House. In such a situation we 
will have to think over it. If such a situation arises in a 
particular State what should be done? 

In 2002 we saw cities after cities were allowed to 
bum. Sir. 1100 people were killed. Women were raped 
and burnt to death. Even after four years it has not been 
dealt with adequately. After the incident I visited the Relief 
Camps and saw their sufferings with my own eyes. Still 
60.000 people are living in camps. Many of them have 
not been compensated. Many people are afraid of going 
back to their villages. We are a secular country I 

When Babri Masjid was demolished, there was an 
alert In the city of Mumbal. We saw minority people, 
Muslims, leaving Mumbai. I had stated on the floor of 
this House the feelings of those people. Were they not 
the citizens of this country? Were they the second-class 
citizens? During six years of NDA regime we have seen 
how education, culture, was communallsed. The text books 
were communalised. How the poison of communalism 
was Inflicted upon the body polity? It Is not. Isolated or 
sporadic or spontaneous Incident but a Muslim leader 
has stated. . .. (Inftlnuptions) 

[Translation} 

SHRI HARIN PATHAK (Ahmedabad): Give anyone's 
name. 

SHRI BASU DEB ACHARIA: I shall give no name. 
You have one or two show plec .. to show. Today there 
is only one. 

{English} 

He stated: 

"Demolition of this DUl(}8h Is a very well planned 
conspiracy. The Municipal Corporation authorities had 
promised us that It would not be demolished. We 
were working upon a compromised formula but they 
backed out and simply razed It.· 

So, some discussion was going on. The discussion 
means H they did not agree to shHt it, then it has to be 
there. This Dutgllh was 385 years old. H you can demolish 
Babri Masjid which was 500 years old, you can demolish 
it also. Your leaders were also there. In order to demolish 
a seven feet structure, the Municipal Corporation required 
three bulldozers. It was done In the presence of municipal 
authorities, the leaders of BJP and Vishwa Hindu 
Parishad. The Chief Minister was at Porbandar. He waS 
celebrating 47th year 01 the formation of Gujarat. When 
Vadodara was buming. the Chief Minister was celebrating 
Gujarat Gaurav Diwas. There was a police firing also. 
The police was so active. In 2002, when the people 
were burnt alive. the police was not seen. One Mr. P.C. 
Pandey was the Police Commissioner of Ahmedabad. 
Now he has been promoted as DG. At that time, he 
met Mr. Ehzan Zafri. who was an ex-Member of 
Parliament, and assured him that he would be given police 
protection. But you know the incident how Mr. Zafri was 
murdered. 
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[Shri Basu Deb Acharia) 
The CBI Instructed the State Government not to 

involve Shri P.C. Pandey in any investigation. That was 
the instruction of the CBI. But the gentleman has now 
been promoted. He was made the Additional Director of 
CBI and subsequently when this incident took place, just 
two days before that he was promoted to the Post of 
Director General. A person like Shri Pandey who was 
responsible for perpetrating a crime like genocide that 
took place in 2002 in the State of Gujarat was rewarded 
after four years. 

(Translation} 

MR. CHAIRMAN: Acharia jl, you already have spoken 
25 minutes. How much more time you required? 

SHRI BASU DEB ACHARIA: How much more time 
would you give me? 

MR. CHAIRMAN: You can take five minutes more. 

SHRI BASU DEB ACHARIA: Hon'ble Chairman Sir, 
how can I conclude within five minutes. The dlacuaeion 
was about to start at two 0' clock but It was delayed two 
hours. . .. (Intt1lTUptions) We can never forget the year 
2002. 

(English} 

How could we forget the Incident of 2002 where 
more than a thousand people were burnt alive? Do they 
want us to forget that incident? The main motive behind 
doing that was the State elections that was to be held 
In 2002. Elections to the State Assembly Is due again In 
the year 2007 and the Chief Minister is preparing a 
ground for that In order to polarise the people. 
. . . (Inllfnuplions) 

(TI7lnSlllHon} 

How did you win the elections, is known to everyone. 
... (Inttlrruptlons) You did all these manipulations. 
... (Infenuptlons) you have been defeated everywhere. 
Save your party in Jharkhand, one Member was elected 
from there on your party ticket and he has also left. 

MR. CHAIRMAN: Achariya ji, you continue on the 
subject, do not divert your attention towards interruptions. 

(English} 

Nothing, except what Shri Basudeb Acharla is saying, 
would go on record. 

... (InllfnupfioM)" 

'Not recorded. 

SHRI BASU DEB ACHARIA: Sir, more Importantly It 
is for us, the people of India, to ensure that such a 
naked vote bank politics, what is being done In the State 
of Gujarat by way of an attempt to consolidate the vote 
of the majority community at the expense of death and 
mayhem, does not take place. It should not be allowed 
to take place again in Gujarat, not only in Gujarat but 
nowhere in the country . ... (Intsrruptions) In the State of 
West Bengal there Is not a single instance of any 
communal violence. Can anyone mention of the one 
incident of communal violence In these 29 years? 
... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except 
Shri Basu Deb Acharia's speech. 

... (Intsrruplions)" 

SHRI BASU DEB ACHARIA: Both the BJP and the 
RSS conspired to flare up communal riot, but they have 
faUed . ... (Intsrruplions) We enacted a law here in 1993. 
... (Intsnuplions) 

MR. CHAIRMAN: Shrl Swain, please sit down. I am 
not allowing you to speak. 

... (Intsrruptions) 

MR. CHAIRMAN: Nothing will go on record except 
Shri Basu Deb Acharia's speech. 

... (Intsrruplions)" 

MR. CHAIRMAN: This Is not fair . 

... (InftlfTUptlons) 

SHRI BASU DEB ACHARIA: In 1993 we have 
enacted a law to protect these religious places, religious 
structures. After they have demolished Sabri Maajid, the 
Government became wiser, but not before that. Had they 
enacted that law before 1992, perhaps we could have 
saved Babrl Majid. 

We have a law. What does that law say? It prohibits 
conversion of any place of worShip, provides for 
maintenance of religious character of any place of worship 
as It existed on 15th August, 1947. This monument, this 
structure, this dIIrgah existed much before 1947. So, we 
have a law. They are the violators of the law. The 

"Not recorded. 
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Municipal Corporation is the violator of the law, which 
was passed by this House. I would like to know from the 
Home Minister as to what action will be taken against 
them for violating the law. 

The Minister has to explain. Otherwise, one religious 
place after another will be desecrated, will be demolished. 
You will remain helpless and you will remain silent 
spectators. I also demand, as it has been demanded, 
that to honour the sentiment of the minorities, the Muslim 
brothers, that place should be protected and that place 
should not be allowed to be desecrated by anybody. We 
should honour this sentiment of the minority people of 
Vadodara. We will have to think seriously in order to 
strengthen our democratic, secular character of our 
country. Now, they have gone back to their old agenda 
of Ram Janambhooml, construction of Ram Temple, 
Hindutva, yalra, etc. It reminded us of 1990 Rath Yatra 
from Somnath to Ayodhya. I have seen the riots at a 
number of places. In my district, which is known as a 
peaceful district, In 1990, the moment the Chariot of Shri 
L.K. Advani left and entered Jharkhand, the erstwhile 
Bihar, immediately, riots were started and 14 persons 
were killed. We should be more cautious now to utilize 
the religion for political purposes. Here, we do not want 
to ban or stop it. We will have to think very seriously. 
We will have to strengthen our secular character. It should 
not be termed . ... (Inltlnuplions) The year 2002 incident 
was a blot on the democratic secular character of our 
country. 

Sir, I urge upon the Government to think seriously. 
It is because in the last lok Sabha election, the mandate 
of the people was against communal forces. People of 
our country wanted that our secular character should be 
strengthened. That is why, the mandate was against the 
communal forces. So, we will have to respect and honour 
the mandate that people have given to us. We will have 
to see that the communal forces are not only Isolated 
but cut forever. 

/Translation} 

SHRI HARIN PATHAK: Hon'ble Chairman, I wanted 
to conclude after explaining some facts because some 
kind of misunderstanding about Baroda is being spread 
in the country through this House. But, I am sorry to say 
that our dear friend Shri SIlSU Deb Acharia, today, from 
ten minutes past four to forty five minutes past four and 
fifteen minutes yesterday, repeatedly mentioned the 
incident of riot of 2002 and also stated the incident of 

Baroda that occurred on 1st May. Once again, I want to 
make it clear that I have no intention to mention again 
the past incidents. There has been an increase in caste 
and communal violence in the country even before 
independence and after that. This Is a matter of concem; 
it is not limited to any State or a particular Govemment. 
Its solution should be got in the Parliament. If we cannot 
console victim, at least, we should not add to their woes. 
If even after 59 years we in our heart have. 
'" (Intsnuplions) 

SHRill YAS AZAMI (Shahabad): One should not 
shield one's crime. 

SHRI HARIN PATHAK: I have a sore throat. Azaml 
ji I would not say anything that may hurt you . 
.. • (IntsmJptions) The problem should be solved. But I 
feel that the beginning of the discussion, on this subject 
today Is off track. I can not say what direction would 
take the diSCUSSion, but I see the diacussion should not 
be on the way 81 was Initiated by Shri Basu Deb Acharla. 
I have read the statement made by the Hon'ble Minister 
of Home Affairs, day before yesterday on the calling 
attention motion and it was a praiseworthy statement. In 
his statement he told that Govemment takes a serious 
note of such Incident, but the way discuulon began today 
hurt me deeply. I know that very senior Hon'ble Members 
are silting in the House. Only 3 or 4 or 5 members may 
be new. When the Incident of 2002 was mentioned. I 
had to say something In the House. I had made two 
speeches in the House on 11 th March and 30th April. I 
had said it at that time and I would like to repeat the 
same. The new Members may read it in the library. I 
had requested at that time not to raise the sensitive 
issue that had not left even anyone State for last 59 
years from its terrible terror, no one would get benefit 
from it. I had expressed my view on the 11th of March 
and I had started my speech at 11.05 PM on 30th April 
and concluded it by 11.50 PM. Mr. Chairman, Sir, you 
were also present in the House at that time. I have seen 
the type of violence that flares up at the time of communal 
violence and there Is nothing new in It. I did not want to 
mention all this but I knew that it would not be confined 
to Baroda alone. I have got Hindu-Muslim riots survey. 

{English} 

Politics of communalism by Ms. Zenab Sanu. 
Appendix IV, Page 175-193. I have a lot of Historical 
Survey of some major communal riots. 
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[Shri Harin Pathak) 

{Trsnslation} 

Unfortunately the first communal riot has also flared 
up in 1713 in Ahmedabad. At that time there was no 
Jansangh, Bajranj Oal, RSS, Bhartlya Janata Party or 
our Chief Minister of Gularal. The immediate cause of 
the riots was: , 

{English} 

-Opposition to solemnize the holi festival on lPe one 
side and the cow slaughter on the other side between 
the neighbours of the two opposite communities.· 

{Translalion} 

It had started with solemnizing of holl festival and 
cow slaughtering. I feel that as to why we raise such 
issues in the House repeatedly. Why we widen the gap 
between the two big pillara of our society, the Hindus 
and the Muslims. .., (In'-nuptions) I am coming to that 
also and kindly remind me If something Is left out my 
voice has become hoarse today. Shri Basudeb jl 18 
present here, please listen to me carefully. I too have 
done the same thaI. I would remind you about 1969. I 
have a report about the party, which you are supporting 
today. .. . (InlfJnuptions) 

SHRI BASU DEB ACHARIA: We are supporting the 
pre .. nt Govemment. ... (In'-rruplions) 

SHRI HARIN PATHAK: It is the same thing and 
did not want to mention it but you have expressed your 
views on political line. I had mentioned the news item 
published in 'The Hindustan Times' on 11th August 2000, 
on 30th of April 2002. Shri, Basudeb jl, is my friend and 
that is why I am taking the liberty to mention his name 
when he was repeatedly making mention of the Gujarat 
riots in the House. At that time I had said that blaming 
a particular govemment would not do. There were not 
even two members of our party In the Legislative 
Assembly when the biggest riots flared up In Gujarat in 
1969 and there was no representation of our party In the 
Corporation and Zila Parishad. From Panchayat to 
Municipality, Corporation, Zlia Parishad and the 
Government of GUjarat, the Congress was in 
overwhelming majority everywhere. . .. (InltJrruptions) You 
were in power everywhere. ... (InlfJnuptions) You please 
go through the report of Shrl. V. Gangadham published 
in the Hindustan Times on 11 August, 2000. I wlH read 
out two paragraphs of that report. New hon. Membera 

are present here and you accused us of genocide. I will 
tell what genocide 18 and when this genocide took place? 

{English} 

I quote from that report. It says: 

"What applies to Hindus and Sikhs obviously does 
not apply to Muslims. We cannot conveniently forget 
the atrocities against them. The worst communal riots 
in India since Independence were not 1984 anti-Sikh 
riots, but those which rocked Ahmedabad and Gujarat 
in 1969. The official report fixed the death toll at 
around 5,000 but It was two or three times higher 
than that." 

{T""'tion} 

This report pertains to the year 1989 when the State 
wu governed by the Congl'888 party. They raised the 
Issue of Ehean Jaffri. He was a close friend of mine. For 
the last 30-35 years I have been In politics. I have been 
Involved with the corporation for 17 yeara and for 17-18 
yeara I have been with you In Lok Sabha . ... (IntmnJpllons) 

SHRI REWATI RAMAN SINGH (Allahabad): Then 
Jansangh was not In existence, there was only Hindu 
Mahasabha. . .. (InltJrruptions) 

{English} 

MR. CHAIRMAN: Please take your seal. Nothing will 
go on record except the speech of Shri Harin Pathek. 

... (Inltlnuptlons) " 

{TrsnsllJlion} 

SHRI HARIN PATHAK: It is not correct that we are 
glad, It pinches us also. It Is like they have got the sole 
right to speak regarding this matter and wfli not allow us 
to expl'888 our views. We have got Muslim Members In 
our ranks and when we talk about them, they project 
them as our show pieces and they say that for them, 
they claim to be the representatives of the entire society. 

17.00 hr •• 

This Is not the case. We treat every person of this 
country as an Indian citizen and a resident of this country 

"Not racorded. 
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and one who loves his mothertand and is ready to 
sacrifice his life for the sake of the country. Whoever Is 
ready to sacrifice his life to protect the mothertand, to 
protect the culture of India whether he is Abdul Hameed 
or any other person, whether he does so In Jammu and 
Kashmir, be he a policeman, a Muslim, a Sikh, a 
Christian, is the son of Mother India and Is our brother. 
... (Intsrruph'ons) 

SHRI BASU DEB ACHARIA: That's why they had 
demolished the Babri Maszid. . .. (Intsrruph'ons) 

SHRI HARIN PATHAK: I am quoting from the report. 
Further it has been mentioned in the report. 
. . . (Intsrruptions) 

SHRI BASU DEB ACHARIA: It is an old report. 
... (Interruptions) 

SHRI HARIN PATHAK: They have to accept the truth 
as it is. They couldn't forget the incident of either 1992 
or of 2002 also. . .. (InlBrruptions) It was started by them, 
so they will have to listen, otherwise I was about 10 set 
aside that report. ... (InlBrrup/ions) Further it states that:· 

(English} 

"Why was it that not one remembered the 
Ahmedabad riots? The people are willing to resurrect 
the centuries old Mughal invasion or the 1984 anti· 
Sikh riots. How can they forget the Ahmedabad 
bloodpath of 1969? In one particular case around 
120 Muslims were trapped inside a small room and 
were killed.-

[T ransllition} 

120 persons were burnt in a room. The entire 
Government was at their command. Army, Panchayat, 
Corporation everyone belonged to them. I didn't want to 
raise this matter in the House. ... (InlBrruplions) Today 
with complete honesty, I would like to say in this House 
that these things do not have much significance here. 
My friends have know that there are three lakh Muslim 
voters in the area from where I emerged victorious in the 
elections. It is not that I have nothing to do with those 
people or my party has nothing to do with those people. 
I won on Bhartiya Janata Party ticket, and got votes In 
the name of Bhartiya Janata Party. They have mentioned 
that in the incident which occurred on May 1st in Baroda 
within 48 hours, 6 people got killed. I have high regards 
tor hon. Home Minister as for the last 50 many years, I 
have been maintaining relations with him. Day before 

yesterday, he gave a statement. Six incidents including 
Dhar, Bhopal, Baroda etc. were mentioned but here we 
will not have discussions about them. Here we will only 
discuss about Baroda. They accused that as the elections 
are due in 2007, these riots were engineered. I would 
like to remind them of one thing. Shri Basu Debji is no 
more present in the House. Next hon. Member after my 
tum should also bear this in mind that before the incident 
of 1 st May in which communal tension in the city was 
palpable and six persons were killed. In 2004 and in 
2005 elections were held for Panchayats, Municipality and 
the Corporations. In those elections, the Congress party 
was wiped out in around 90% seats. In many areas, 
they did not even manage to win a single seat . 
.,. (Interruptions) There were riots there. There was not 
any riot In the year 2003, 2004 and 2005 and only on 
1st May, 2006 there was a riot. Shri Dasguptaji, before 
this riot elections were held for the Panchayat and we 
won about 90% seats. We had the upper hand In the 
elections to all the municipalities. Never In the last 50 
years, Bhartiya Janata Party has registered a win in the 
Muslim dominated area on Ahmedabad Corporation. BJP 
emerged victorious for the first time in Dani, Nimala and 
Behrampur areas of Ahmedabad which are muslim 
dominated areas. . .. (InlBrruplions) 

I am talking about the elections which were held 
4·6 months back. This is the mandate given by the 
people. They are saying that for the year 2007, this work 
should be done for Badodara but the mandate of the 
people is like this. When you get the mandate in West 
Bengal, it is considered as just result. When they get the 
mandate It is treated as the mandate of the democracy 
and If Shrl Narendra Modi and BJP get the mandate, 
then It is termed as the mandate of communalism. Whey 
are they misguiding the people? What kind of definition 
is this? Who will acoapt this? Will the common man of 
this country accept It? Even your conscience will not 
accept It. For all these years they have been winning 
elections by following all the tricks. They must do self 
introspection. 

Mr. Chairman, Sir, I would like to tell you about 
what actually happened there . ... (Interruptions) Try hard 
as they may, still we will win. They are unaware of it. 
Nothing is going to change in 2007. Then also we will 
win and in 2009 and in 2014 also we will win. You will 
remain on the sidelines. . .. (InlBrruptlons) 

MR. CHAIRMAN: Sri Harin Pathakji, you plesse 
address the Chair. Do not allow yourself to be disturbed 
by the interruptions. 

... (InlBnuptlons) 
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SHRI HARIN PATHAK: Mr. Chairman, Sir, now I will 
come to the main issue as the hon'ble Home Minister 
also will make a statement conceming this matter. I will 
conclude by narrating whatever happened there. In metros 
and cities of the entire country, there are govemment 
land, path or revenue land and action was being taken 
to remove the encroachment from there. This work is 
going on in Delhi, Gujarat, Mumbai and Kolkata also. 
This work is going on in all the States of the country. In 
Gujarat, it has been decided to celebrate year 2005-
2006 as urban development year. Now in 28 metros, I 
have got the full details, but I do not want to share it. 
If you insist, then I will disclose it. In 29 metros, such 
type of encroachment was removed. I do not wish to 
make a lengthy speech. This removal of encroachment 
took place in small and medium cities like Ahmedabad, 
Rajkot and Vakaner but none of these cities witnessed 
any riots. in Vadodara, we removed 3299 encroachments 
in one year and it was carried out not by us but by the 
Corporation of Vadodara. After drawing the map of the 
encroached land, work relating to removal was carried 
out. The encroachment was in the center of a revenue 
plot. There were building also and small and medium 
sized 42 temples were also there. The faith of one or 
other section of society is connected with every temple. 
If someone builds a medium sized temple along the 
footpath, definitely it is quite possible that five or fifty 
persons might be sentimentally attached to that temple. 
It is not right to say that none has faith in these temples. 
Hindus have a lot of deities, everything is linked to faith. 
In one year time 42 Hindu temples, which were located 
in the middle of the roads and were obstructing traffic 
flow and causing traffic jam were removed. In Varodra 
alone. ... (Interruptions) are older than them. Till day before 
yesterday it was one hundred and fifty years old and 
now in 24 hours it became 180 years old. Now in course 
of his speech it has become 300 years old. If he gets 
ten minutes more it will become 385 years old or if he 
gets half an hour more it would become 600 years old. 
Basu Dev Ji usually speaks like this. 

There were six Muslim graves which were removed 
and 42 small temples were also removed. That day on 
the first day of the month from temples were also removed 
from Chapaner road. I would also like to enlighten the 
House that total three graves were located on that road. 
I would not like to go in detail whether they are 'Majar' 
or something else. Out of those three graves two were 
not removed because they were located along the divider 
of the roads and they were not creating problems to any 

one. When the issue of this grave arose on 25th it was 
said that this work is going on for the last one year and 
now it is the tum of Chapner road. Hindus have extended 
their full cooperation it and now It (graves) should also 
be removed. When this work was started on the first 
date of the month, thousands of people came on the 
roads with acid bomb, swords and jablins as had 
happened during the first-riot in 1713. The demolition 
squad of the corporation was attacked with Lathis, stones 
and acid bomb. I have figures with me about this incident. 
400-500 teargas-shells were used to disperse the crowd 
to avoid firing by police but the people did not disperse. 
Thereafter the police resorted to light Lathi charge but 
the people did not disperse. Then rubber bullets were 
used by the police but even then rioters did not disperse. 
They were bent upon killing or being killed. Then ultimately 
police had to resort to firing. Immediately after the firing 
curfew was imposed all over the city. The House will be 
amazed to know that even during the curfew period 
thousands of armed rioters violated the curfew and 
entered into the court. We regard court as the templs of 
justictJ. The lawyers were boaten there and their vehicles 
were bumt. It was a well planned conspiracy hatched to 
defame the Government and everything was done 
accordingly. Now I am coming to that statement in which 
it has been said that it has been a very prominent 
religious place. 

SHRI RAM KRIPAL YADAV (Patna): Pathak Ji has 
stated that in a planned manner thousands of people 
had gathered around with swords, bombs. If the entire 
thing was well planned then I would like to know from 
the hon. Member whether he has a data regarding the 
number of policemen who were killed and wounded when 
policemen were attacked. 

SHRI HARIN PATHAK: I have all the figures. 
... (Inltlnupllons) 

SHRI RAM KRIPAL YADAV: I would like to submit 
about the Report of the hon. Minister of Home Affairs 
who had gone there. . .. (Intenuptions) 

MR. CHAIRMAN: Shri Ram Kripal Yadav Ji, you 
pleue sit down. You may speak when your tum comes. 
Pathak JI, you please continue. 

SHRI HARIN PATHAK: I am telling these things with 
fuU responsibility. I was also the Minister of Home Affairs 
in which capacity the present hon. Minister of Home 
Affairs had visited there. Now, I would like to tell about 
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particular person. One Nayab Subedar was killed and his 
family is stlU searching him. Even policeman and army 
personnel were not spared. The hon. Member is asking 
as to what happened with policemen. Policemen were 
also attacked and killed. I did not want to go into it, 
however, the hon. Member has referred to riot which 
occurred in the year 2002. That Is why I am telling all 
these things. Otherwise, I would not have said aU these 
things. 

MR. CHAIRMAN: On sensitive issue you should 
speak with sensitivity. You have been used to this. 

SHRI HARIN PATHAK: Mr. Chairman, Sir, he has 
alleged that we have engineered riots to win the election 
and there was genocide In 2002. I would like to submit 
that riots had also occurred In 1969, 1971, 1981, 1985 
and also in 1992 however, during none of the above 
period our Govemment was there In Gujarat when riots 
had occurred. Now I would like to submit that who so 
ever speaker speaks after me, must substantiate the 
statement with proof. It is not appropriate to quote from 
newspapers reports only. . .. (IntsfTUptIons) 

[English} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Do not 
live in dreams. . .. (Intsrruplions) 

[Translation} 

SHRI HARIN PATHAK: Then hon. Member should 
speak when his tum comes. I want that he should speak 
well without causing problems to anyone. Munshi Ji also 
told him to speak strongly. The Communist party has to 
seat in Panchayat, District council, corporation or the 
Legislature Assembly of the State. 

MR. CHAIRMAN: Pathak Ji, you please speak on 
the topic and conclude. You speak well. 

SHRI HARIN PATHAK: Mr. Chairman, Sir, one Bill 
regarding the places of worship was passed in 1991. 

[English} 

Places of Worship (Special Provision) Bill, 1991 was 
passed on September 10 by Lok Sabha and on 
September 12 By Rajya Sabha. Its section 4(1) says: 

"It is hereby declared that the religious character of 
a place of worship existing on the 15th day of August, 
1947 shall continue to be the same as it existed on 
that day." 

Now, I will draw the attention of my friends, who are 
going to speak later, to section 4(3)(8) of this Act. 

{TrI1nslation} 

We cannot declare any place as the place of worship as 
it has been defined as to which place will be called a 
place of worship. Every god and goddess, temple or grave 
cannot be declared a place of worship. It has been clearly 
defined in the law as to which place will be called a 
place of worship. 

[English} 

Section 4(3)(a) says: 

"Any place of worship referred to in the said sub-
section which is an ancient and historical monument 
or an archaeological site or remains covered by the 
Ancient Monuments and Archaeological Sites and 
Remains Act, 1958 or any other law for the time 
being in force." 

{Translation} 

Or that place should be listed In the site of ArchaeologloaJ 
Survey of India or it should be a protected monumenL 

SHRI REWATI RAMAN SINGH: That Dargah was 
350 years old. Will it not be regarded as ancient? Will it 
not be regarded as ancient as per his definition? 

SHRI HARIN PATHAK: Please wait for two minutes, 
I will tell the entire thing. If It is a protected monument 
then it will not be removed. Whatsoever Is listed in the 
ASI survey will not be removed, whether It is a Dargah 
or a grave. 

[English} 

SHRI J.M. AARON RASHID (Periyakulam): Do not 
say, 'Kabra', it is a Oargah. That Is an ancient one which 
is 350 years old. 

MR. CHAIRMAN: Hon. Member, please take your 
seat. 

... (Intsnuptions) 

{Tl7lnslllllon} 

SHRI HARIN PAT~K: I would like to say the same 
thing. There must be a mention in the record of the 
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[Shri Harin Pathak] 

Kabra or Dargah about which the hon. Member Is telling 
that it is 350-400 year old. You may declare it 350 or 
400 year old. . .. (Interruptions) 

MR. CHAIRMAN: You please do not interrupt. 

SHRI HARIN PATHAK: There is a mention about It 
in the comer of the map of town development for 1905 
to 1912. If it is a monument then it should have been 
registered with the Charity Commission of Baroda, 
Archaeological Survey of India, Protected Monument or 
the Wald Board of Gujarat which is the biggest institution 
of Muslim. Till date none of the institutions have claimed 
that they manage this Kabra or Oargah. There is no 
mention of it in the Wakf Board of Gujarat as well. 
.. , (Intsrruplions) I am submitting It with great responsibility. 

(English} 

if you have any document, then please place it on the 
Table of the House. 

(Translation} 

If this Oargah is protected then the Member should give 
proof. 

It is neither a protected monument nor it finds a mention 
in Archaeological Survey of India's list. 

{English} 

The said -Kabr" has not been declared as protected 
monument either by the Archaeological Survey of India 
(ASI) or the Superintendent of Archaeology. 

(Translation} 

If he has any proof, say documentary, he should provide 
us, mere newspaper reports won't do. . .. (Interruptions) If 
the durgah is protected one, he should provide the proof 
in this regard. It is neither a protected monument nor it 
finds any mention in the records of Archaeological Survey 
of India. 

(English} 

SHRI J.M. AARON RASHID: You have been speaking 
for roughly 40 minutes, and you are referring to the same 
points made by Shri Basu Deb Acharia. . .. (Interruptions) 
He has taken more than 40 minutes, and on the same 
issues you are speaking for long . ... (Intsrruplions) You 

require the durgah . ... (IIIMrNpIitJn8) and you destroy It. 
... (IntemJp/ions) The BJP people are atwaY' doing It. 
... (Intenuplions) 

(Translation} 

SHRI HARIN PATHAK: I am reading the law. It 
should be protected monument. ... (Interruptions) 

SHRilL VAS AZMI: Will you demolish it. 
... (Interruptions) 

SHRI HARIN PATHAK: Their Govemment has passed 
the said law in the House. I am going through the legal 
aspect as to which should be treated as a protected 
monument and thus protected and which building should 
be considered a place of worship. It is nowhere mentioned 
in Article 4.3 A. Therefore, I would like to say that please 
do not try to instigate the sentiments of public as sa.d 
durgah does not find a mention anywhere. Still, we had 
called a meeting of all the organization on 1 st. One 
organization said that it is located in the middle of the 
road; the other one told that it is located on one side of 
the road. But they admitted that road land has been 
encroached upon by said durgah. The Government will 
not touch two durgahs as these are on dividers. But if 
they want to shift it elsewhere, they should come forward. 
But nothing of that sort happened. Subsequently, the 
corporation acted honestly in case of 42 temples and 
also said Kabr or durgah. So please do not mislead and 
say that it was a protected monument. ... (InltJrruptions) 
Please do not mislead the House and the country over 
it. 

SHRI ILYAS AZMI: Sir, I would like to know. 
. .. (Interruptions) 

MR. CHAIRMAN: Vou may sit down. 

... (InltJrruplions) 

MR. CHAIRMAN: You sit down. Nothing except the 
speech of Shri Harin Pathak will go on record. 

SHRI HARIN PATHAK: When Babri mosque is 
referred to, I would say something about that also. After 
1992, Babrl has always been an iss~ of discussion. 
... (Interruptions) 

MR. CHAIRMAN: Shri Ram Krlpal, you please take 
your seat. I have not permitted you to speak. 

... (Interruptions) 
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SHRI HARIN PATHAK: W. removftd that one, as 
there was no documentary proof. Now, I would like to 
share my experiences of life. . .. (/nlBnuptions) Truth is 
always bitter. If anybody take resort to false propaganda 
for the pUrp088 of winning 2009 eIecIiona, we would 
strongly oppoae that one. Just for gaining Muslim YOtea, 
they are adopting the policy of appeasement, which Ie 
totally wrong. They have been creating hatred in the 
country for the last 58 years, which should not be done. 
I have been repeatedly urging them to desist from It. I 
have seen it with my own eyes, but I would not cite any 
example, as It may hurt his feelings. I have seen as to 
how small temples or cemeteries suddenly come into 
being as a place of worship there. Eartler, I was living in 
Ahmedabad. . .. (/nItImIpIions) I am going to make last 
point. Shri Baau Deb ji w. permiltad to speak tor an 
hour, so cannot I be permilted to apeak tor a while, 
Mistryji knows about my oki house located In Ahmedabad. 
It still exists in the middle of the city. I shifted from there 
to Maninagar, 2·3 kms. away from there. Kankarla lake 
is located in between. Since my childhood to my youth, 
I lived there. An Aabad Dairy is also located there. Hon. 
Horne Minister can send a three Member delegation there 
to inquire about It from my neighbours. This grave existed 
eartler there. After soma days, one fine momlng, we found 
that a person had spread a green bed sheet at a 
particular point and then they constructed a plastic shade 
over there. Then he started living under the shade and 
also started litting incraase. Later on a full family came 
and started living there. Now, a 3()'36 feet tin shade has 
been put the .... I do not say that It does not happen 80 
in case of temples. It so happens In my religion also. 
People place on idol there and start worshiping. And It 
takes the shape of a small and then a large size temple. 
It is the case with the people of both the rellgioM. How 
such places can be treated or places of worship? People 
give any body's name to it. This way the people mislead 
the country. 

Now, coming to the last point, I would like to reter 
to Vadodara, where communal riots resulted into I08S of 
life and property. Earlier to that, Bhopal also witnessed 
similar riots. He is referring to Vadadara riots. In this 
regard, I can say with a challenge that since Shrl Ghulam 
Nabi Azad has assumed the office of Chief Minister of 
Jammu and Kashmir, from 1 to 17 May, within 17 days 
about 40 people in Doda were massacred. 

/English} 

I charge the Govemment. What has been happening 
in Dada for the last 15 days is not terrorism. 

/TI'8II8I6tionJ 

Terrorists are selectively dragging the people trom their 
houses and killing them. A raUy of BJP activists was 
attacked on 13. Eartier too such attacks occurred. What 
the police was going that time? 

fEI1(JIishJ 

I charge the Govemment that this Is stated sponsored 
communal riot against Hindu community. 

/Tmns/sHonJ 

As their Government was formed and they were 
empowered to do so. Am Pundits were forced to run 
from the Valley and now they are fleeing from Jammu. 
As we had already informed that we have planned to 
hold a rally, then was It not the responsibility of the 
Government to provide is protection. Five thousand 
workers of BJP were on a dharana and they were 
attacked. The Government could not protect them. Two 
days ago they were attacked and yeaterday, they were 
again attacked. The Government will have to find out the 
truth. Jammu and Kashmir Is ruled by the Congress 
Govemment and BJP wort<ers are being attacked the,.. 
I strongly oppose it. I would urge the Government to 
give them protection. The Govemment can't escape from 
Its reaporlslbHltiea in the name of terrorism. And It Is not 
terrorism. Selected people were taken out from their 
houses and killed. 40 women and children have been 
massacred during last 15 days. Police was watching It 
silently. I was shocked at the statement of hon. Chief 
Minister. On 13th he said that what his Govemment could 
do? An attack was apprehended so why did they held a 
rally? 

fEngli8hJ 

It is a shocking statement. This is the thingl I have no 
words to express I What sort of a Chief Minister Is he? 
Hindu people are staying in the whole of Jammu and 
Kashmir. What would be the fate of those people? 

/TfBn6I81ionJ 

What shall be their future? The Chief Minister Is telling 
that we had information that there may be an attack. So 
I told them to not to conduct a rally, yet they did so. 
What can a CM do under such circumstances? If the 
Government had an information, then why it failed to 
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[Shri Harin Pathak] 
provide them protection. Moreover, there was another 
attack day before yesterday. This dual policy can' do. 
The nation should be saved from it. 

The Hindus living in Jammu and Kashmir, Doda or 
elsewhere, should be given full protection. Even political 
parties should be provided protection. State sponsored 
communal riots have erupted In the name of terrorism 
over there. Advaniji had rightly said that there is a 
difference between terrorism and the Government and 
the police have worked hand in glove this time. Bombs 
were shelled on people sitting in the Ramilla ground. 
They are levelling allegations on us. If there have been 
state sponsored attacks in Vadodara then these attacks 
are also State sponsored. The Government has failed to 
protect Hindus in Jammu and Kashmir. We strongly 
oppose it. . .. (Intsrruph'ons) 

(English} 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, I object to this statement. ... (lntsrrupHons) 

SHRI HARIN PATHAK: You can object. You have 
every right to object and I have every right to speak . 
... (Intsnuplion8) 

SHRI SHIVRAJ V. PATIL: Sir, this constitutes a 
breach of privilege. We can move a motion of breach of 
privilege against him and he wiU be required to prove his 
allegation. . .. (IntslTUptions) 

(Trsnslafion} 

SHRI HARIN PATHAK: You please find out whether 
these were state sponsored or not? ... (IntsrrupHons) 

Acharia ji had initially stated as State sponsored riots. 

(English} 

SHRI SHIVRAJ V. PATIL: Nobody has said that. 
... (Interruptions) 

(Trans/a/ion} 

MR. CHAIRMAN: Nothing Irrelevant will go on record. 

... (Intsrruplions) • 

·Not recorded. 

SHRI HARIN PATHAK: I would not have said so, 
had he not stated it. .. . (Intsrruptlons) 

/English} 

SHRI SHIVRAJ V. PATIL: The hon. Member should 
be responsible. He Is treading into an area which will be 
difficult for him. ... (Inlrlrruptions) 

(Translation} 

MR. CHAIRMAN: How much time will you take? The 
time allotted to your party is over. Only 10 minutes are 
left for your party. 

SHRI HARIN PATHAK: Having the information of the 
attack why the State Government was not serious? How 
the incident took place twice-flr&t It happened on the 
thirteenth and then even yesterday . ... (Intsrruptions) What 
will the Union Government do In this regard? 
... (IntsnupHons) 

MR. CHAIRMAN: The Leader of your party is on his 
legs and all of you have gathered. 

... (IntsrrupHons) 

SHRI HARIN PATHAK: I once again express my 
gratitude to you and conclude my speech. . .. (IntsnupHons) 

(English} 

SHRI SHIVRAJ V. PATIL: If you are making a wrong 
statement on the floor of the House, you will be asked 
to prove it. ... (InItmUpHons) 

SHRI HARIN PATHAK: I would prove it . 
... (Intsrruptions) 

SHRI SHIVRAJ V. PATIL: If you are making a wrong 
statement on the floor of the House, you will be asked 
to prove it. ... (Interruptions) 

SHRI HARIN PATHAK: It is my opinion, as it is the 
opinion of Shri Basu Deb Acharia that what has happened 
in Gujarat is State sponsored. It Is his opinion. That is 
my opinion. What Is happening in Jammu and Kashmir 
Is totally. . .. (Interruptions) 

{rrat1lllllHon} 

MR. CHAIRMAN: Nothing irrelevant will go on record 
and will not be part of the proceedings. 

. .. (Interruph'ons)' 

"Not recorded. 
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MR. CHAIRMAN: Do not take It in diacuselon. 

... (InItInUpIions) 

{English} 

SHRI RAMJI LAL SUMAN (Firozabad): According to 
our strength. we are the fourth. Achariajl has Initiated the 
debate. Then, Shri Pathak has made his speech. 
... (InfBnuptlons) 

[Translation} 

MR. CHAIRMAN: Ramjl Lal Sumanjl, the hon. 
Member's request has been accepted as a special 
circumstance, sine he had to go, It is a convention. Your 
stand Is also correct. There Is no question of a discussion 
therein. 

.,. (InlMnJpliDns) 

(English} 

SHRI GURUDAS DASGUPTA (Panskura): Hon. 
Chairman. I am extremely alarmed in the way the Minister 
has become extremely alarmed, the way in which the 
dimension of the debate is being extended. We had been 
specifically discuuing the question of communal vtotence 
in the country. If Godhra is being raised, I have no 
objection. Let there be a separate debate on the ba8Is 
of a separate notice. But to extend the debate to Kashmir 
would be naturally, not only unparliamentary, but also 
inciting the feelings in the country about which he has 
been speaking. 

Shri Harin Pathak had said that historically 
communalism has its root in Gujarat. He had referred to 
history. He has referred to 1730, which means, there 
was communalism before Gandhiji was bom, before B.J.P. 
was bom. I agree. That is why Gujarat is a cue by 
itself. I take his statement. Gujarat is a C888 by Itself. 
Gujarat unfortunatly is a focal point of communal conflict 
historically over decades. If it is so, I accept this 
statement. It Is all the more necessary for the rulers, for 
the Govemment, for the Municipal Corporation to be more 
restrained. They should have been much more restrained 
because they knew as to whether It Is a historical 
monument, as to whether it is a dIHgMI, as to whether 
it is a burial ground; and as to whether It ie an 
unauthorised construction or whatever It might be. The 
point is clear. The issue was aensitive, extremely aensitIve. 

If the issue was sensitive, those who are in power should 
have been much more responsible in dealing with such 
a situation. 

It is the speech of Shri Hartn Pathak, which I take 
.. the basis for building my argument. Considering the 
hiItorical roots of communalism In Gujarat, and considering 
the l8n&itivlty of the issue .. to whether the constNCIion 
was authorised or unauthorlBed. they should have been 
much more responsible, much more judicious, and much 
more reasoning. That Is the basis of my criticism. 

Despite knowing this history, the Municipal 
Corporation has been irresponsible. Do not be angry with 
me. Why have they irresponsible? They have been 
irresponsible because a compromise was being discussed. 
What was that compromise? One, the Muslim leaders, 
acco~ to the preIS reports, had agreed to dismantle 
a large part of the stNCture; two, the Muslim leaders 
themselves had dismantled already a large part of the 
structure; and three, after dismantling a large part of the 
structure, they had suggested to them, as per the press 
reports, that the rest of what It remains should be allowed 
to stay because the dismantling of a large part allows 
free flow of traffic. 

What was the motive? '" (InltmUplions) 

[TransI6lion} 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Hon. 
Member 18 also not saying It correctly . ... (Inlflrruptkms) 

{English} 

SHRI GURUDAS DASGUPT A: Please, let me speak. 
.•. (InltHnJptions) 

SHRIMATI JAYABEN B. THAKKAR: What is this? 
. .. (InltmUplions) How can you say that? ... (Inlsnuplions) 

SHRI GURUDAS DASGUPTA: Sir, if this is the way, 
then I do not take part. . .. (InfBnuplions) 

SHRIMATI SUMITRA MAHAJAN (Indore): She is also 
an hon. Member of Parliament. ... (Inlflnupllons) 

SHRI GURUDAS DASGUPTA: I should be allowed 
to speak. I did not interrupt him when he was speaking. 
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[Shrl Gurudas Dugupta] 

Therefore, the point Is that when there was a 
compromise being discussed, when a large part of the 
structure was dismantled, why was the demolition pushed 
through <'to urgently? If the main reason was free flow of 
traffic, H the main reason was the broadening of the 
road, if the main reason was the beautification of the 
city, they should have acted with a HUle more reason, 
they should have acted on the compromise. 

Since the promise, as suggested by the Muslim 
leaders, was rejected and demolition was initiated within 
the shortest possible time, therefore, there is a suspicion 
that the motive was not civic beauty, but the motive was 
harassment. The motive was to disregard the religious 
sentiments of a particular community. Should it happen? 
Was it right? Because of the sensitivity, because of the 
historical roots, because of the riot that took place in 
2002, was it right on their part to do it like this? That is 
the question. 

I am only relying on his arguments. He is saying 
that the minority was armed to the teeth; there were 
hundreds of swords; there were hundreds of bombs; the 
police had fired teargas shells; the police had lathl-
charged; and the police had used rubber bullets to 
disperse the crowd. Since nothing yielded a result, 
therefore, they fired. Therefore, according to him, the 
situation was so grave. 

If it is so, then I would like to know why the 
Administration faulterd to call the military? Why did the 
poor Home Minister of India and why did the poor 
Government of India have to advise them? 
... (Intsrruptions) Yes, I call it . ... (Intsrruptions) 

[Translation} 

SHRI HARIN PATHAK: Do not take any action 
against me, but against him. 

17.45 tva. 

(MR. DEPUTY SPEAKER in the Ch.'i) 

{Eng/ish} 

SHRI KHARABELA SWAIN (Balasore): Sir, in West 
Bengal, several times the Police had fired. Has the 
Govemment of West Bengal called the AmIY? I am asking 
him. . .. (Inlsrruptions) 

MR. DEPUTY SPEAKER: No cross talk please. 

SHRI GURUDAS DASGUPT A: I am talking his 
argument. S~ying him as a poor Home Minister, Is a 
compliment. He is powerless In the face of the communal 
camage. I have all respect for him. Why did the Home 
Ministry have to take the trouble of adviSing the 
Govemment of Gujarat, to allow the mlHtary to come in. 
That is my second question. One Is why they had been 
irresponsible. Secondly, if the situation was so grave, 
why did they not call the military for three days? Military 
led to restoration of peace, which everybody knew. 

The third question is why the Director-General of 
Police had made a statement that we do not need military. 
When they had been armed to the teeth, when there 
was almost a possibility of a big blood-shed, when the 
minority community was 80 aggressive with bombs and 
swords, why did he say that it had no communal nature 
and we do not need military? ... (Intsrruptions) This is the 
statement that has come in paper; I will read out. 
. .. (Intsrruptions) 

So, the qU9stion is that something is fundamentally 
wrong with the administration of Gujarat. Excuse me for 
saying 60. I would ask my friend Shri Harin Pathak to 
consider why fingers were not raised so frequently even 
against the Rajasthan Govemment. Why were fingers not 
raised 80 frequently against the Govemment of Madhya 
Pradesh? Why were fingers not raised so frequently 
against the administration of Chhattisgarh where his own 
Party is in power? Why is It that Gujarat administration 
i8 always in focus? 

SHRI KHARABELA SWAIN: It i8 because you have 
made business out of itl 

MR. DEPUTY SPEAKER: Pleaee do not make a 
running commentary. 

SHRI GURUDAS DASGUPTA: I am ashamed at the 
English language used. I am ashamed at the English 
used-that we are making business. I can only say that 
I am ashamed at the language my fellow Parliamentarian 
has used, that it Is a business on our party-I am 
ashamed. 

SHRI KHARABELA SWAIN: You tnay go to Kerala 
and ask your Chief Minister. What sort of statements Mr. 
Achuthanandan has used against the Muslims. That is 
why, you did not want to make him the Chief Minister . 
. . . (InhlMJpIiOf1S) 
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SHAI GUAUDAS DASGUPTA: Glr, I am only 
ashamed at the way in which the language is being uaed 
by my fellow Parliamentarian. I am ashamed. 

The question is why Gujarat has become the focal 
point of a controversy? Let me put it straight. Gujarat 
has been put into controversy because firstly, no 
compromise was reached; secondly, why did the Mayor 
of the Corporation lead the demolition squad? The 
demolition is always done by the police and by the 
officials. Why did the Mayor lead it? This Is In the 
papers-that the Mayor led the demolition. He was 
accompanied by a number of political activislS, right or 
wrong. Why was It led by the Mayor himself? What was 
the motive behind this? 

Third point is when the police fired, lix people died-
two out of stabbing and four out of firing, and a number 
of people were Injured. Why is It that most of the Injuries 
were on the head? The police fired to kill people and not 
to disperse them. That is my charge. Most people died 
because of head injury and most of the people who were 
injured had head injuries. What does It mean? It means 
that the police were let loose with vengeance to kHl people 
and not to disperse the crowd. Is It the ethics or the 
code of conduct of the custodians of law and order? If 
the custodians of law and order became the perpetrators 
of crime, then what will happen to democracy? 

I am saying that police was let loose with vengeance 
to kill people and not to disperse crowd, otherwise most 
of the injuries could not have been on the head. A man 
was burnt to death in curfew. How could It happen? It 
means that the curfew was not in force. A man was 
killed in fire and police did not come to his rescue but 
the curfew was on. What does it mean? It means that 
the curfew was not enforced by the police. 

Therefore, Sir, I am saying, the political leadership 
of Gujarat has not taken any lesson from GodhrL If they 
had taken any lesson from Godhra, Vadodara would not 
have taken place. They would have acted with sagacity, 
with a sense of responsibility. They would have acted on 
a compromise. They would have acted In a judicious 
way. It, therefore. means that they have not taken any 
lesson from Godhra. If they had taken any lesson, then 
Vadodara would not have taken place. They have not 
taken any lesson from the genocide. That i8 the political 
conclusion I am making. That is why I am saying that 
something is fundamentally wrong with the dominant 
political leadership of Gujaral. Something is fundamentally 

wrong with the adminl8batlon of Gujarat. Something Is 
Intrinsically wrong with police of Guj8l8l 

MR. DEPUTY SPEAKER: You are repeating the 181M 
thing. 

SHAI GUAUDAS DASGUPTA: I am not repeating, 
Sir. That is why I am saying that Gujarat has become 
the focal point. . .. (InMnuptIons) 

SHAI KHAAABELA SWAIN: If a .... repealS something 
ten times, it becomes truth. This Is the Communists' 
phraseology. . .. (InMmJpllons) 

SHAI GUAUDAS DASGUPT A: It Is always the habit 
of a person to speak a non-118U8 or without sensa In 
order to create that he has sensa In It . ... (lnMmlp/iol'l6) 
Anyway, I condone because he Is my fellow 
parliamentarian. . .. (InMmJpl/on8) 

SHAI B. MAHT AS (Cuttack): But both of you pull on 
very well. 

SHAI GURUDAS DASOUPTA: I pull on well with 
everybody. • .. (InIfIfnIpI/(JM) 

/T"""IIon) 

SHAI HAAIN PATHAK: He was a friend. 

SHAI GUAUDAS DASGUPTA: He was his great 
friend not mine. 

(English) 

MA. DEPUTY SPEAKER: Please do not disturb. 

SHAI GUAUDAS DASGUPTA: This parliamentary 
debate must reach a mature stage. If you say that It Is 
a buslneas I am doing then it only puts you in bad light, 
not me. . .. (InMnupIions) 

MR. DEPUTY SPEAKER: Shrl Daagupta, pl .... 
address the Chair. 

SHAI KHAAABELA SWAIN: Ba8ically, the 
Communists are either friends or enemies, nothing in 
between. This is the CommunialS' phraseology. 

.Expunged as ordered by the ChaIr. 
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SHRI GURUOAS DASGUPT A: Those who lack 
intelligence, do not become always. 

SHRI KHARABELA SWAIN: I conclude him. Let him 
say it because he is a fellow parliamentarian. I am 
repeating the same words that he used. I condone It. 
... (Interruptions) 

SHRI GURUDAS DASGUPTA: Therefore, the point 
is, communalism has come to stay in India. The country 
was partitioned on the basis of communalism. Mahatma 
Gandhi was killed becuse of communalism. Babri Masjid 
was destroyed because of communalism. One missionary 
was killed in Manoharpur. Orissa because of 
commuanlism. Communalism has maligned the country. 
... (Interruptions) 

SHRI BIKRAM KESHARI OED (Kalahandi): How 
about the attack on Parliament? ... (Interruptions) 

SHRI GURUDAS DASGUPTA: That was terrorism. 
Pariiament was attacked by terrorists and we all fight 
against terrorism. 

SHRI BIKRAM KESHARI DEO: They were terrorists 
with fundamentalist bent of mind. . .. (IntsfTllplions) 

MR. DEPUTY SPEAKER: Shri Deo, have you taken 
permission from the Chair? Nothing will go on record. 
Please sit down. 

... (InMrrupttons) n 

SHRI GURUDAS DASGUPTA: Sir, I say, we 
condemn communalism, fundamentalism of all fo"". There 
is no question of giving any room to any fundamentalism, 
whether Hindu or Muslim. We are against all these. We 
are for India and Indianism. . .. (Intsrrup/ions) 

MR. DEPUTY SPEAKER: Please sit down. Let him 
conclude. He is going to conclude now. Please sit down. 

SHRI GURUDAS DASGUPTA: Therefore, I am saying 
the country has paid heavily for communalism. The 
country has been maligned heavily for communalism. But 
the root of communalism is extremely deep because some 
parties and hard core organisations are practising 
communalism for grabbing power in the country. That is 
a dangerous signal. I am telling you whether you take 

"Expunged as ordered by the Chair. 
""Not recorded. 

1 .. 80n from Godhra or whether you take lesson from 
Babri Masjid that Is your job. not my job. But the point 
is. the political fortune of the political parties will be 
serioU81y swayed if the fundamental secular fabric of .the 
country is sought to be threatened by anybody. Let me 
believe that the country. the Home Minister and the 
Govemment will not be cowed down by. any form of 
political hooliganism in any part of the country. I condemn 
the behaviour of the Govemment, the behaviour of the 
municipal corporation, and the behaviour of the police 
there. It is for them to take a lesson. 

MR. DEPUTY SPEAKER: Hon. Members, I have a 
long list of the speakers with me. Therefore, I would 
request you not to take much time. Now, Shri 
Madhusudan Mistry to speak. 

SHRI MADHUSUDAN MISTRY: Sir, may I come a 
little bit forward. if you do not mind? 

{TfSII$/sttonj 

MR. DEPUTY SPEAKER: You 8re fine over there. 
You may come forward If you wish to, but do not start 
fighting. 

SHRI MADHUSUDAN MISTRY: Sir, thank you very 
much. Sir. I am a union man and cannot help It. 

MR. DEPUTY SPEAKER: Do not make Inciting 
remarks so much . 

SHRI MADHUSUDAN MISTRY: No I will not say 
much. 

MR. DEPUTY SPEAKER: Things go wrong when we 
cross our limits. 

SHRI SHIVRAJ V. PATIL: Mr. Deputy Speaker, Sir, 
today we are discussing a very Important Issue. We have 
had debate on it in this House on earlier occasion as 
well and It was discussed In that House too. The Hon. 
members in that House made very good observations 
while participating In the discussion and here also barring 
a few points the Members are making '(ery good points. 
If I call upon the Members not to make inciting remarks 
then the members from that aide contend that I am saying 
this because the members from ~ir party are speaking. 
Whereas I want that we should take out some solution 
from this debate. 
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{English! 

SHRI GURUDAS DASGUPTA: The point Is there was 
a promise to enact a law to curb communal violence in 
the country. What Is the position of that? I have a great 
respect for the federalism of the country. Responding to 
you, I am suggesting one thing. I believe that the 
Govemment must lay down some code of conduct for 
the police in all the States and there has to be some 
amendment of the Criminal Procedure Code of the 
country. I am making these three suggestions. 

SHRI SHIVRAJ V. PATIL: I will respond to all the 
three suggestions. They are very good points. 

MR. DEPUTY SPEAKER: Hon. Members, 15 more 
Members are there to speak on this issue and thereafter 
the hon. Minister would reply. If the House agrees, I 
extend the time of the House by one hour. I think the 
House will agree. 

(Translation! 

SHRI BASU DEB ACHARIA: Tomorrow, not today. 

MR. DEPUTY SPEAKER: I want to finish it within an 
hour. 

SHRI REWATI RAMAN SINGH: My suggestion is that 
instead of extending it by an hour let us finish It tomorrow. 
.. , (Interruptions) 

MR. DEPUTY SPEAKER: This Is not possible. Even 
the hon'ble Minister has to reply today. 

(English/ 

SHRI MADHUSUDAN MISTRY: Nobody would be 
here tomorrow. 

{Trans/ahon! 

Tomorrow is Friday, everybody would go. 

MR. DEPUTY SPEAKER: Please speak now. 

18.00 hr •. 

SHRI MADHUSUDAN MISTRY: Mr. Deputy Speaker, 
I hail from Gujarat, 80 do Harinbhai and Jayaben Thakkar 
ji in whose constituency this incident has taken place. 

MR. DEPUTY SPEAKER: Then you should be great 
friends. 

SHRI MADHUSUDAN MISTRY: That is why we are 
concemed. So it was correctly observed that Gujarat is 
known allover the country and the wor1d as well because 
of Mahatma Gandhi and Sardar Vallabh Bhai Patel who 
were the pioneers to wage a freedom struggle In a non-
violent manner and who got the country freed from the 
Brltlshers. Today, when we go somewhere, people tell us 
that we hail from Ahmedabad, the city of riots. 

Sir, I disagree with some of the points raised by 
Shrl Harlnjl. As he atated that despite so many Incidents 
in the year 2002 and the riots which followed, his party 
won many aeats in District and Tehall Panchayati 
elections, which he told as 90 percent. I would like to 
draw his attention to this fact. 

{English! 

In 1995 BJP was in power in all District Panchayata. In 
the year 2000, out of 25 District Panchayats, they lost In 
23 and they won only two District Panchayats. 

(Translation! 

When elections were held In 2005, reat of the seats 
were won by his party. If we work out the break up of 
aeats some 30-31 percent were In favour of Congresa 
but I would like to remind him of the mandate of the 
year 2005 which waa agalnat them owing to their 
communal violence track record. During 2000 and in 2005 
the Congresa Party was in power In all the diatrlct 
Panchayats and administration and the anti-incumbency 
factor had worked against ua. That is why, it would not 
be correct to say that. Secondly, he referred to the riots 
of 1969, I am also a witness of it. Hundreds of people 
were massacred in two three days in the textile areas of 
Ahmedabad. Despite calling the military a major incident 
took place In Ahmedabad in the process to contain the 
riots which was the first of its kind in 1969 after 
independence and all the Gandhlans across the nation 
came to Ahmedabad wondering what had happened. 
. .. (Intsnvptions) 

MR. DEPUTY SPEAKER: Azmi Saheb, go to your 
seat. 

... (Intsnupb'ons) 
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/English} 

MR. DEPUTY SPEAKER: He has got the permisalon 
from me. 

{Translation} 

SHRI MADHUSUDAN MISTRY: I am doing my 
analysis. He can do his own on his tum. 

/English} 

I would not disturb you then. 

[Translation} 

My contribution was also there in the Commission which 
was set up In 1969. I would like to draw your attention 
to the places in Ahmedabad city and the magnitude of 
the damage that was caused and the steps taken by 
each state. There is a great difference between the riots 
of 1969 and that of 2000. 

/English} 

The State then was no passive. In the 2000 riots the 
State was passive. You can make It out. The most 
unfortunate part was that when we met the then Deputy 
Prime Minister and the Prime Minister and requested them 
to send Army to Ahmedabad. they said that Army would 
be deployed but the city will not be handed over to the 
Army. But in 1969 the city was handed over to the Army 
as earty as possible. The State had no passive or tacit 
support. You can make out the difference. 

[Translation} 

Here the contention is that what is the role of the state 
as assigned to them by the Constitution. The question 
cropped up during the discussion regarding the failure of 
the State to discharge its duty to protect the lives, property 
and liberty of all the citizens. 

/English} 

Whether the State can be a party; whether the police 
can play a passive role where the police is being asked 
not to play any role. Not only that it is ~n record that 
some of their Ministers were in the control room directing 
the police where to go and where not to go. 

{Translation} 

Mr. Deputy Speaker. this Is the difference. I would 
like to remind him that my COIlItitu...:y was the most 
aHected. Their Intention hu always been to protect 
development being made on one hand and cau8ing 
polarization on the other due to which they have been 
successful In the ensuing eJectIons. SIr, I will, refer to 
Baroda later on. There Is a great difference between 
what they practise and what they preach. Out of the two 
people who dIed in Aklhardham, one was tribal and 
another was tribal Muslim. Since constituency has been 
referred to, I would like to say something in regard to It 
which would not be deviating from the topic. Theee people 
roamed acrolS the country with their dead bodies. They 
fought elections on the their dead bodIee and won. Two 
statues were raised in the memory of theN martyrs, there, 
but those statues are no longer there. No one knows 
where these are now. This is their patriotism. 

SIr. same incident took place at that time also In the 
constituency of the Deputy Prime Minister. Shri Harln 
Pathak ji Ie sittIng here. similar incldenta took place In 
his and my constituency. 

/Eng/i8h} 

I am disturbed by the whole pattem, by the mindset of 
the administration as weD aa the people who are in power. 
It Is mind boggling. 

[TrwlSMlion} 

I do not wish to tatk of the year 2002 here today. 

/English} 

Vadodara was peaceful. 

{Translation} 

My concem Is what happened in Baroda. Baroda was 
peaceful. Fresh elections were held. As he said they 
won in Municipal Corporation, he was In Corporation. 
There was demolition drive. It Is on record. It appeared 
in all the newspap81'8 of Gutsrat. I am not referring to 
any other place. I am referring to Gujar,t and the papers 
printed in Gujarat. He hu not refuted any thing. There 
was demolition drive and 79-80 temples were proposed 
to be demolished. What ia the difference between 
removing theIe temples and those dargahs. I would like 
to refer to It as well. 
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Sir, the Mayor gave intimation of having a meeting 
on Friday, which was convened on Monday. Thereafter, 
immediately demolition drive began and orders tor 
demotition were served. The Mayor spoke of strUdng a 
balance. 

[English} 

This is on record. 

[Translation} 

Since they had removed temples, they will have to remove 
dargah as well. The theory of Godhara was repeated 
here too, there was reaction to the action. 

Sir, Shri Anant Gangaram Geete in all smiles. He 
would be knowing, the same thing happened here and It 
was said that they had to balance everything. 
... (Interruptions) 

Sir, what to do, they have shrunk a lot. They are 
worried which of the Shiv Sen a is real one, theirs or the 
other' one. This is balancing Act. Demolition was done 
and temples were removed but he is not telling it 
conveniently as to which temples were removed. How 
many of the temples which were demolished date back 
to the year 1911. Whether ali the temples on the way, 
dated back to 1911 did they date back to 1950 or 1960? 
All these temples are recent ones. When the Mayor 
apologized, he was reprimanded as to why he sought 
apology. Their party is to be blamed equally. The ex-
Minister from Baroda was present during curfew at the 
site when the dargah was demolished in his presence. 

[English} 

read out a report: 

"The BJP leaders including former State Minister, 
remained at the spot till the dargah was demolished 
and the road was carpeted in spite of curfew.-

SHAI HAAIN PATHAK: Sir, the name should be 
avoided. It should not be mentioned. . .. (Intetruplions) 

SHAI MADHUSUDAN MISTAY: You did not mention. 
I am just telling you. I am just reading out. You have not 
mentioned. . .. (Interruptions) 

SHAI HAAIN PATHAK: Why are you mentioning the 
name of a person who is not a Member of this House? 
... (Interruptions) 

'Not recorded. 

[TIlInsiation} 

SHRI MADHUSUDAN MISTAY: I am making a 
charge. 

[English} 

If this issue had been between the administration or 
community, then it is a different thing. 

[TIlInsiation} 

I haven't made a mention of the administration or the 
community. . .. (Intrmuptions) 

MR. DEPUTY SPEAKER: The names may be 
expunged from the records. 

. .. (Inltilrruph'ons) 

SHAI REWATI AAMAN SINGH: He had also 
mentioned a name . ... (Interruptions) 

[English} 

SHRI SHIVRAJ V. PATIL: The simple principle that 
has to be observed by all of us is not to aHege things 
against any person who is not present In the House. 

SHAI MADHUSUDAN MISTAY: I have no problem. 
You can remove it. 

SHAI SHIVAAJ V. PATIL: I am not saying about 
you. I am saying about the allegation made. 
... (Interruptions) 

SHAI MADHUSUDAN MISTAY: I have no problem 
at all. The pOint I am trying to say is that this was not 
a clash between the administration and the minority 
community. They were very much a part of it. They 
became a part of it. 

[TIlInslalion} 

The person who was burnt alive in a car during the 
curfew by setting the car on fire was not bumt to death 
by the Police or the administration. He was burnt to death 
by the BJP and ASS squad. ... (InMrrupIions) 

SHAI HAAIN PATHAK: How can you take the name 
of BJP or ASS? Can you prove this charge? You are 
levelling accusation for the sake of it. I have not spoken 
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[Shri Harin Pathak] 
a single word against the Congress. I did not say that 
Congress had done i~. You did not take it well when I 
mentioned the name of the Chief Minister. . .. (In/6nup1ions) 

[English} 

MR. DEPUTY SPEAKER: This is not objectionable. 
Neither is it unparliamentary nor objectionable. 

... (IntBlTlJfJlions) 

[Translation} 

SHRI MADHUSUDAN MIS:rRY: I would like to say 
that it took an ugly shape of communal. violence, which 
it should not have taken. They also stated tbat the Wald 
Board did not have any proof. They did not say anything. 

[Eng/ish} 

The Report says· 

"The Muslim Community which had fixed a 
Memorandum about the issue on Sunday ItseH to 
National Minority Commission quoted Places ot 
Worship (Special Provisions) Act, 1991 which, 'they 
say, ensures sllJlUS quo to religious pIace9 built before 
1947. This is why. the agitated Muelim delegation 
members later said that the demolition was a pre-
planned move to disturb communal peace in the 
name of development.· 

[Translation} 

If it was built in the year 1947 then It was written In that 
report that these hava protection under thft Act and there 
is an orde.r of maintaining statue quo in respect of such 
religious places. 

[English} 

where was the need to demolish It. They had all the 
proof. The Collector would not justHy the demolition after 
that. 

[Translation} 

It was claimed that It caine within the ambit of the cItymap 

/Eng/isflj 

but I do not want to repeat It. 

[T,.",..tion} 

Now I take up the second Issue. Six person_ were 
killed In that incident. The autopey report of these persona 
revealed that out of the six, two persons were not killed 
in the police firing. The slug found during their autopsy 
did not match with the guns used in the police firing. It 
belonged to private firing. 

/Engllsh} 

They are puzzled. They ha,", sent It to Forensics 
Research Laboratory. This is what It says. 

[Translation} 

How did this happen? How can you deny the sinister 
collusion of the State administration in thia? The dispute 
ia regarding this matter. A shrine of year 1947 was 
disbanded. 

/English} 

. It was a sinister design again to put. a face outside the 
world, outside Gujarat in India. 

[TrsnsI8/ion} 

I would not like to mention the name of the Chief Minister 
who through the' medium of the press created an 
atmosphere a8 if he was a great champion of 
development and wished to run the atate by pursuing 
this agenda. But such was the sinister design that their 
aim was a evict and polarize the minority community In 
the name of demolition In the entire state and win the 
elections piggybacking on It. 

I cannot help stop myseH from taking up the second 
iseU8. 

/English} 

This whole communal feeling which Mr. Dasgupta was 
just referring has penetrated. 

[TraMl8tion} 

and I will also make a request to the Hon'b!e Home 
Minister. 

[Englishj 

that for the entire police establishment, there is a need 
to take 8 very immediate step. Not only that but we stili 
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have to think about the police reforms, that how the 
police can be neutral as a police force and can safeguard 
the interest and save the lives of the peq>le and do not 
become a party to it. 

/Trans/a/ion} 

It became visible through thIs as it happened there. 
Tomorrow there will be more. talks, yesterday he used 
the term carnage. Yesterday, he used the word ethnic 
cleansing regarding Jammu and Kashmir, I will not use 
the word ethnic cleansing here. 

[English} 

I am very careful whether I should use the word ethnic 
cleansing or not but If you see It, all the steps takan by 
the Gujarat Government, 80 far as the behavour of the 
Guiarat Government is concerned, It was a systematic 
move of the Gularat Government to seize and terrorise 
the minority community 80 that they leave and the people 
from other states desist to come to Guiarat especially in 
such an atmosphere. 

/Transla/ion} 

Create such an atmosphere and polarize the pepole, the 
entire Guiarst Government followed the same pattem. The 
peFilons who were arrested under POT A, 

[Eng/ish} 

they have no evidence 

[Trans/ation} 

against them. If one person was apprehended, he would 
point out to a second person demanding that he also be 
arrested. If he is also from the same strata, he wi" also 
be remanded, then he wiU take another person's name 
and the third person will also be captured. 

[English} 

It goes on like that and a result 

/Transla/ion} 

in the case where tiffin bomb was confiscated in Guiarat, 
12 to 14 people apprehended in this connection were 
released as there was no evidence against them and 

nobody pointed a finger towards them. W. are opposing 
these kind of activities going on in Gujarat and due to 
such incidents we are forced to adopt such a viewpoint. 

Now, I would like to come to the second Issue. I 
strongly condemn the atmosphere being created In Gujarat 
by the Chief Minister, This does riot augur weH for any 
State. The Chief Minister should abdic4lte power and after 
that he can act In whatever way he wants to 

{Eng/ish} 

but to use administration, use State', money, to use the 
power that is being vested in the post in order to terrorise 
the minority communities, In my opinion, it is an enough 
cue. Worst part was, Sir, and with all due respect to 
the judiciary, I atlll do not underatancl that why the Gujarat 
High Court took a suo moto nate of the demolition and 
ordered on the same day to dernoHsh all the religious 
places. I do not understand where was that need by the 
Court. But there is a whole possibility of changing or 
influencing of minds and Influencing certain organs, powers 
or the Governors. It is a concem that concems me most 

/TrsnsIalion} 

At the first time the Chief Minister of Gujerat paid a visit 
was only after three days that too after the Minister of 
State visited the State from here. The apprehension of 
his Govemment getting dismissed forced him to go there. 
Later on he went to the people. If the Gujarat Government 
had not Intervened or had not played any role In this 

{English} 

why the advocates were sent, why the BJP workers were 
sent to the hospitals to heckle? Why to shout slogans 
against him-

He may go to other side, why is he here? 

[English} 

It was very much a part of all that to see 

/Tl7UIIIIMion} 

The inside report from Gujarat says that nobody should 
go outside and nobody shall enter the Qujarat. 
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[Shri Madhusudan Mistry) 

{English} 

It is not a fiefdom of any private person or even of the 
Chief Minister. 

{Translation} 

It is a democracy, everybody has a right to speak, due 
to it I would like to say that if State falls In Its duty, as 
has been said. 

{English} 

or State deliberately do not take action, I think, we have 
to find a way where Centre can intervene suo motu to 
see that it protects the life and property of the citizens, 
especially, of the communities, which are not protected 
in the State or the State leadership because of the 
partisan reason, because of the reason that they have in 
the back of their mind to see that they remain in power 
all the time. 

{Translation} 

This is the question and situation in Gujarat would be 
more grim. Though, it has been said again and again 
that after this, they will come to power. We always 
consider It a laboratory and continue to run it. We know 
that what kind of aid their party gets from Gujarat and 
other places and we are aware how much funding they 
received, but we do not degrade ourselves to that level, 
but would definitely like to say . ... (Inlflrruplions) 

{English} 

MR. DEPUTY SPEAKER: Please do not disturb. 

. . . (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Shri Madhusudan Mistry. 

... (Intsrruptions)" 

{Translation} 

SHRI MADHUSUDAN MISTRY: Therefore, I 
understand that the State Government of Gujarat is 
threatening political activists, minority community activists, 
the people linked with human rights and NGOs. The 
people are send over there. By using influence of his 
name, the entire process to cancel their FCRA was 

·Not recorded. 

conducted. Many have been kept under prior permission, 
many have been defamed by terming them as Five Star 
NGOs, many such cnes have come to light, many 
campaigns have been launched. This is a systematic effort 
being made by the Gujarat Govemment to bring in bad 
light the people linked with minority community, Hindu 
organization and other organization and to demoralise 
them, terrorise them. At present, this is happening .. I 
definitely think. 

(English/ 

We must find some way out for this. I would again request 
the Union Govemment. 

{TfBnsI8tion} 

If any such legislation Is enacted, which empowers Union 
Govemment that 

{English} 

if a State Govemment deliberately and willfully allows 
certain kind of things to go on in the State where the 
people of that State feel helpless, then the Centre has 
every right to intervene in such a situation. 

{TfBllSlation} 

Due to it, the people's and minorities faith in democracy, 
is maintained. I have again and again said and I am 
repeating it. At that time, this happened in Advaniji's 
constituency, but he did not went over there. He did not 
met, people in camps even once in the year 2002, he 
did not met them for months, though maximum number 
of people were killed in his constituency and at that time . 
He was the Deputy Prime Minister . ... (lnl9rruptions) 

SHRI HARIN PATHAK: He went over there. 
accompanied him. . .. (Inl1Jrrup/ions) 

{English} 

MR. DEPUTY SPEAKER: Please let him finish. 

{Tl'6nslation} 

SHRI MADHUSUDAN MISTRY: I am talking about 
their mind set. My fight Is with their mind set, they think 
that they can get votes by polarization, they can stand 
firm In elections and would be In a position to retain 
their seats for 2-3 times, they cannot check these things. 
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The way their 'Rath Yatra' is going on or any other 
mean is being adopted by them. 

[English! 

They are bound to do this because everyone wants to 
remain in the good books of Sangh Parivar. Advaniji also 
wants to remain in the good books of Sangh Parivar. 

(Translllh'on! 

Due to it, It will continue, therefore, 

[English! 

it is high time that we come up with a certain amendment 
in the iaw so that we can intervene in any State affairs 
if the State fails to protect· the life and property of its 
own citizens. 

SHRI SHIVRAJ V. PATIL: Mr. Deputy Speaker Sir, 
at what time am I expected to reply to this discussion 
because I have one more very important business to 
attend to? 

MR. DEPUTY SPEAKER: There are more than 15 
Members still in the list. But I am going to shorten it. 

Hon. Members, those who want to lay their speeches 
on the Table of the House can do so and that will form 
part of the proceedings. 

SHRI SHIVRAJ V. PATIL: Sir, I seek your permission 
to go out for sometime, and come back. I will be here 
around 8 o'clock. 

(Translation! 

MR. DEPUTY SPEAKER: I think it will be held around 
8 o'ciock. 

... (Interrup/l'ons) 

[English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Mr. Deputy Speaker, 
Sir, we have started this discussion at 4 o'clock and the 
time allotted is three hours. If we discuss till 8 o'clock, 
it will be four hours. So, it should not go beyond 8 
o'clock. 

[T1'BnsJ.r1ion! 

PROF. RAM GOPAL YADAV (Sambhal): Let two-
three Members speak, and then we may continue 
tomorrow. 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Sir, 
the zero hour is being adjoumed for the last three days . 
... (Interruptions) 

SHRI BASU DEB ACHAAIA: Then, it will be held on 
Monday. ... (InfBrruptt'ons) 

[English! 

SHRI KINJARAPU YEAAANNAIDU (Srikakulam): The 
reply may be either on Monday or on Tuesday. Tomorrow, 
there Is Private Members' business. Even the time is 
also not sufficient. After Agriculture. Minister's reply, you 
may take up this Issue; otherwise you may take It up on 
Tuesday. 

SHRI SHIVRAJ V. PATIL: On Monday and Tuesday, 
there are other things to be done. Tomorrow, being Friday, 
we have to take up Private Members' business. So, I 
seek the indulgence of the hon. Members to allow the 
reply to be given today itself maybe at 8 p.m. I will 
come back within half an hour after attending to another 
business, and I will reply today itself. Very good points 
have been raised by hon. Members and it is better to 
discuss those things in the House itself. Kindly approve 
it. 

MR. DEPUTY SPEAKER: Okay. 

[Tl1Inslstion! 

SHRI ILYAS AZMI: Mr. Deputy Speaker. Sir, I am 
always left out. . .. (InfBrruptions) 

MR. OEPUTY SPEAKER: Azml ji, do not think 80, 
your name is there, I will accommodate you. Go to your 
seat. 

... (InMnuptions) 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): Mr. 
Deputy Speaker, Sir, I regret to say that the kind of 
discussion required, the discussion for which hon'ble 
Speaker has given permission, has not been held over 
here. Many senior hon'ble Members have expressed their 
views here. It is true that communal riots are caused 
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due to communal hatred, but· all communal riots right 
from 1949 should have been discussed. All of you are 
aware, that the partition of country was also done due to 
communal hatred. The Britishers wanted to create 
communal tension to rule the country, their policy was to 
divide and rule. But hundreds of communal roots took 
place after 1947. All parties should rise above the party 
hnes to see what can be done to check the communal 
riots, but this kind of discussion has not been held today 
and the discussion about Gujarat only has been held. 
Nobody discussed what happened in Delhi or anywhere 
I am not saying that as to why the discussion about 
Gujarat was held. There is a need to hold discussion 
about measures needed to check communal hatred. At 
the til!l8 of creation of Pakistan, lakhs of Hindus, Sikhs 
and Muslims brethren were killed, lakhs of people got 
devastated but we did not leamt any lesson from that. 
We call ourselves the biggest democracy of the world. 
We also say that we are not communal. It appears from 
today's discussion that Members sitting on my right side 
are talking about Hindus and people on other Side are 
talking about Muslims brethren. The problem cannot be 
resolved like this, the problem can be resolved, only by 
adopting measures to check it in future. If you really 
want to check it completely, then rise above the party 
lines and work in this direction. We have not been elected 
by the people for playing the role of Govemment and 
opposition,' but should work in the interest of nation. 

I would like to say if you want to do it, then do it. 
The Home Minister has left the House, but the Minister 
of State in the Ministry of Home Affairs is present here. 
I am grateful that when Nanawati Commission report was 
presented, then all parties whether it was NDA or parties 
supporting UPA Govemment helped us. Had ATR not 
been published in press, the commisSion would not had 
taken any notice in that regard. TiU all of us discuss this 
issue ,by rising above the party lines, as we did in the 
discussion on Nanawati Commission report, the communal 
violence will not stop. Therefore, I would like to tell the 
Govemment, whichever Govemment had been in power 
in 1984 or in 1969, had the culprits been punished, 1984 
riots, Godhra massacre or any other riots would not have 
taken place. Whosoever Govemment came to power, did 
not take any step to stop it. Nobody was punished, be 
it even the riots of 1984. . 

I would like to mention to the honble Minister of 
State in the Ministry of Home Affairs that some people of 
my community met me today and told me that cases 
were registered against 52 persons in transistor bomb 

case of 1985. They were charged of manufacturing the 
transistor bomb, which was exploded In Delhi. Out of 
those 52 persons, 6 have died. 39 judges have been 
transferred 80 far but these persons have not even been 
chargesheeted till date. These 52 persons will also die 
before belng chargesheeted. There are t 1 09 Witnesses 
in this case. The remaining persons would also 'be more 
by time the chargesheet is flied because most of them 
are old age person. There are old women among them 
who are unable to walk. They have to come on every 
hearing in the Court. My submission is that communal 
violence will continue if the people are not given speedy 
justice. There is a need to check this violence. 

I would al80 like to state that all the political parties 
should support the Govemment on this issue. Today while 
one party speaks in favour of an incident, the other 
opposes it. Such things should be taken in view. The 
Minister of State in the ministry of Home Affairs is aware 
of very old cases i~ respect of which people are 
languishing in jails for the past 20·25 years. They have 
completed their life imprisonment but they are still in jails. 
However, those who enjoy the support of the Govemment 
and those who are terrorists are released from the jails. 
I had mentioned about the Punjab Government earlier. 
Those who sided with the Govemment, Police charged 
their names and used them for their own purpose. When 
inquired about it, they simply denied. One of such a 
persons was caught by the Press persons who is a known 
terrorist. Now he is running an agency. DGP states that 
there are 200 such persons with them. In such a scenario, 
communal violence and terrorism will continue to survive. 
Tension will prevail till such activities are not controliM. 

I request you to work for the country rising above 
the party lines. This country belongs to all of us. All are 
equal in democracy. We all have to work together to 
curb this tendency and to protect the unity of the country. 
But such a feeling is missing in today's discussion. Today 
the tendency is how to let down others. If we cannot 
form consensus on such a serious issue, the country will 
witness another partition and the communal tension will 
increase. We must contemplate seriously to find out a 
remedy in this regard. Whether any policy, a committee 
or an act or an all· party committee should be formed for 
this purpose. This was the objecttve of today. discussion 
but the discussion held today will lead us no where rather 
it has revived old wounds which should not happen In a 
democratic system. I would like to request that there is 
no need to hold a discussion If its objective is to revive 
the old wounds only. Many such discussions have taken 
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place; Gujarat issue has been discussed 80 many times. 
Today there is a need to provide juatlce to the people. 
The people belonging to any community who have been 
demanding justice be they Sikhs or Muslims should be 
given justices because the denial of justice provokes them 
to adopt dangerous means. Justice actually console them 
and they do not deviate from the right path. i also belong 
to the community, which has been denied justice. I do 
not want to repeat the previous things. I would say that 
it is a very serious issue and a line of action should be 
formulated In this regard. I would just say that the 
discussion would be fruitful only when the people get 
justice. 

·SHRI KISHAN LAL OILER (Hathras): Sir, I express 
my gratitude to you for giving me an opportunity to speak. 

Nobel and poor people who eam their livelihood on 
daily basis are living in Aligarh. They do not want riots 
but still riots occur on one pretext or the other creating 
trouble for them. One day some people raised objection 
on the 'aarti' performed in a temple. However, the people 
performing aarti did not yield to their objection, as puja 
was a daily ritual there. Heated arguments started 
between the two sides. Rising tension compelled the 
administration to intervene and they supported right cause. 
Stone pelting also took place between the two sides. 
The next day a large number of agitators formed a group 
and started demonstrating there. Administration tried to 
stop them but they started pelting stones on them also. 
I was not present there. Some people told me that the 
firing took place from both the side in which four people 
were killed and many others got injured. Curfew was 
imposed in some parts of the city. Daughter-in-law of a 
Member of the Legislative Assembly, Shri Devi Nandan ji 
had won the election of Block head and I was attending 
the function organized for her welcome with the hon'ble 
Member of the Legislative Assembly. 

On 9.4.06 MLA Shri 'Devi Nandan ji informed me 
that his son had ,not returned home since yesterday. I 
was about to leave when he told me that his friends 
Sharif and Imran had taken him out on 8.4.06 but he 
had not returned till then. He told that he would Inform 
the police next day if he did not return even that day. 

On 10.4.06, in the morning he Informed me on 
telephone that a photograph of his son had been 

'Speech was laid on the Table, 

published in Dainik Jagran. His name is Vicky and I and 
my family members have identified him. His dead body 
was buried as unclaimed. He told me that he had been 
with IG and some other persons at the exhibition ground 
of the Guesthouse. He was demanding dead body of his 
son but police was not accepting his demand ,because 
they were saying that he was a Muslim, his dead body 
has been buried. He requested me to come soon. I 
reached there at around 9 o'ciock and met the I.G. Rizvan 
Ahmed outside the guesthouse. I told him that I had 
come to inquire about a dead body of a Hindu youth 
who was killed in the riots and the dead body has been 
buried. I told him that as the member of the Legislative 
Assembly is Hindu, obviously his son is also a Hindu. 
He could not be circumsized at all. There was a graveyard 
nearby. I told them that if it was a Muslim body, then we 
would bury him with full respect. I said, I would get the 
body excavated by intimating the officials of the 
administration. I moved forward and the IG also left the 
place in his vehicle to his destination. When the body 
was dug out from the grave by the officials,' It tumed out 
to be the body of the son of MLA, Shri Devaki Nandan. 
The 'aum' symbol was tattooed on his arm and the mar1< 
of circumcision on his 'body was a fresh one. 

The officials and the assembled crowd had witnessed 
that the mar1< of circumcision was fresh and 'aum' symbol 
was tattooed on his hand and MLA, Shri Devakl Nandan 
also identified the body as that of his son, Vicky. 
Subsequently, his body was a fresh one. 

The officials and, the assembled crowd had witnessed 
that the mark of circumcision was fresh and 'aum' symbol 
was tattooed on ~is hand and MLA, Shri Devaki Nandan 
al80 identified the body as that of his son, Vicky. 
Subsequently, his body was cremated according to the 
Hindu rituals. After that we urged the Union Home 
Minister, the Chief Minister of the State and Governor, 
Uttar Pradesh to take penal action against IG,' Kanpur 
Zone Rizwan Ahmed with whose conspiracy a Hindu man 
was circumsized-which was proved beyond doubt in front 
of everybody. Penal action should be taken' against such 
persons who hatch conspiracies while occupying posts of 
higher responsibilities as they bring disrepute to the 
Government. 

The people who took away the son of the MLA from 
his house, got him killed there. In Delhi Gate Police 
Station this murder has been registered as case no. 1831 
06 under Section 307 of the Indian Penal Code. Till date, 
the culprits have not been taken into custody. They should 
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be brought to book. IG, Rizwan Ahmed exerted pressure 
on Dr. Hira Singh to Issue a certificate depicting the 
deceased, Vicky 88 a Muslim boy which Dr. Hlra Singh 
flatly refused by saying that he was a Hindu which was 
evident from the symbol 'aum' tatooed on his hand. He 
said that he will not issue a fake certificate depicting him 
to be a Muslim. We demanded that IG Rizwan Ahmed 
should disclose the name of the doctor who had certified 
the deceased Vicky as a Muslim, but he refused to dIwlge 
the name. From this, It becomes evident that this plot of 
conspiracy was hatched at the behest and under the 
pressure of IG, Agra Zone. The IG who can label a 
Hindu as a Muslim while occupying such a prominent 
post in the Govemment, can play a greater fraud with 
the nation at any point of time. Sir, through you, I urge 
the Government to put Rizwan Ahmed behind the bars 
and conduct a CBI enquiry into the matter. 

Mr. Speaker, Sir, my request to you is that the 
officials who incite riots should be strictly dealt with a 
heavy hand. Through you, I request the Central 
Government to conduct a CBCID enquiry into this matter 
and take proper action so as to bring the guilty to justice. 

/English} 

·SHRI J.M. AARON RASHID: Respected Sir, I am 
grateful to you for giving me an opportunity to express 
my views on this important matter. 

At the outset, I would like to stress here that 
whenever any tragedy takes place In the form of tsunami 
or natural calamities like floods, droughts or communal 
riots, our beloved leader, Shrimati Sonia Gandhi is always 
the first person to pay a visit to console the affected 
persons. 

But in the six years of NDA rule, a number of 
communal riots had taken place but the then Prime 
Minister or the then Home Minister never cared to visit 
the areas affected by communal riots or the people 
affected by floods or any sort of tragedies. The NDA 
regime, in fact, even aggravated the situation by hurting 
provocative statements. They had set a \f8ry bad example 
which no Government should accept. 

Our leader not only gives guidance to the UPA 
Government but also takes care of the common and 
deprived sections of the society, particularty when they 

·Speech was laid on the Table. 

are In distress. This unique quality has made her the 
taUest political leader of the country in every conceivable 
respect. In the V.ranesi riots, within few hours our UPA 
Chairperson, Shrimatl Sonia Gandhi visited there, consoled 
the people and gave compensation along with the local 
MP. 

Now, in India, communal clashes are erupting 
everywhere. Sir, we have to make a deep analysis as to 
why It Is coming, from where it is instigated and by 
whom. We have to analyse what is the real reason behind 
it. In viol8flC8, persons are beaten to death and properties, 
moveable and Immovable, are destroyed. Vehicles are 
torched. They may belong to an individual but on the 
whole they belong to the nation. In the NDA's six years' 
rule, the whole of India witnessed a lot of violence which 
has taken place, particularly In the BJP-ruled States. I 
would request the UPA Govemment to inquire Into the 
irregularities committed by them in important claahes 
durtng the NDA Government's time by an independent 
inquiry commission and the culprits who had committed 
the heinous crimes have to be dealt with severely. 

My humble suggestion is that that we have to bring 
communal harmony among the communities. Muslims, 
Christians, Buddhists and Sikhs have to be treated at 
par with majority Hindu community brothers. Sir, even in 
the Hindu community, the posts under reservation that 
are to be given to the sub-sects like BG, aBC, SC and 
ST, have not been filled up so far. Now, some student 
strikes are taking place in Delhi and in other places. I 
would like to mention that the striking students are post-
graduate students. They belong totally to the forward 
community. None of the striking students belong to the 
BC, aBC, SC or ST or minorities. Shri Advani, the Leader 
of the Opposition, had released a book written by SM 
J.P. Mathur and Makkan Lal. Their leaders and the RSS 
cadres have shown their venom against the minorities. 
Our Congress Party spokeswoman, Jayanthi Natarajan 
said: MMr. Advani should apologize to the nation and to 
the Muslims." 

My last submission is that to curtail communal 
violence, our UPA Government should Instruct the State 
Govemments to form a District Communal Harmony 
Committee with six persons with judicial powers. They 
have to meet once In a month In every Assembly 
constituency and they can receive petitions from the 
general public. They have to dispose of these petitions 
within a month. If we do 80, we can eradicate communal 
violence. 
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Under the Congress rule, right from the days of 
Independence, minorities have been given more ministerial 
berths in various important portfolios and offices. A lot of 
top bureaucracy hails from the minority community. They 
hold very high official positions under the Congress-led 
UPA Government at the Centre. 

Only the UPA Government thought of glvang 
reservations to the minorities in jobs which would enable 
the minorities to come and compete in the national 
mainstream. They would also feel that they have been 
taken care of fully and completely. 

It is a matter of privilege to say that the United 
Progressive Government, which has started on the right 
lines, has kept its pace and started implementing a 
number of schemes, particularly for the benefit of 
downtrodden, poor, weaker sections, minorities and Dalits. 
No one can deny this fact. It is there for all to see. 

Good programmes of the United Progressive Alliance 
Government had helped its alliance partners to sweep 
the just held Assembly elections in Tamil Nadu and other 
States. This Government has made great strides in every 
conceivable field. namely agriculture, education, health, 
power. 

Funds should be extended generously to schools run 
by Wald Boards all over the country in general and in 
particular to Tamil Nadu. Due to acute shortage of funds, 
the schools under the aegis of Wakf Boards are in a 
pitiable condition. I hope the Government would give 
utmost priority to this aspect to help the minority 
community to keep pace with the advancements made in 
other schools. 

The UPA Govemment has also strengthened the 
Panchayati Raj institutions to see that real fruits reach 
the people at the bottom for whom it is meant. Here, I 
wouid like to quote late Rajiv Gandhi who said., that only 
1 0 per cent reaches the public and the balance 90 per 
cent is siphoned off by the middlemen. This trend should 
be set right. 

Mid-Day Meal Scheme, which Is in vogue in a few 
States, should be introduced at the national level to bring 
more people to the school and this would provide at 
least a meal a day to those who could not make both 
the ends meet or get a square meal a day. The Central 
Government should extend grants generously so that we 
could improve the literacy of the country like the one in 

Kerala which has 100 per cent. literacy. Any country, which 
has its considerable population educated, would 
undoubtedly make strides in every conceivable area. 

Tamil Nadu has been facing the problem of water 
almost every year. The Central Government should extend 
financial assistance .to tide over the recurring problem 
every year. 

Lastly, I would like the UPA Government to ensure 
that all communities live in harmony and there is no 
trace of communal riots as was seen during the NDA 
regime. The Government should study in depth to know 
the real reasons for the eruption of communal riots. 

A separate force should be set up to deal with 
communal riots. During communal riots, crores of worth 
of property is damaged and looted. Precious lives are 
lost. This separate force should ensure that those persons 
who are behind the eruption of communal riots should 
be brought to book in advance and should ensure that 
property and life of the citizens are protected. 

Sir, I thank you once again for permitting me to put 
forward my views in this august House. With these words, 
I conclude my speech. 

{Trans/a/ion} 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, this 
august House is discussing the important subject of 
communal violence in the entire country. Shri Basu Deb 
Acharia ji has initiated this discussion. While Shri Pathakji 
was speaking, I thought that he would enlighten everybody 
with some meaningful suggestions. However, I am aware 
of the fact that whenever the need of defending the state 
and the Govemment of Gujarat arises, irrespective of the 
fact whether he is a Minister of the Government or part 
of the opposition benches as of now, the onus of rising 
in support of Gujarat solely rests on Pathakji. During his 
speech, he may have distorted certain facts but that is 
another Issue. However, I congratulate him for his 
wholehearted efforts to defend the Chief Minister and the 
Government of GuJarat through his eloquence 
notwithstanding his Illogical facts and arguments. 

Sir, this is a very serious Issue. This issue is related 
to the unity of the country. During India's freedom struggle 
spanning from the year 1857 to the revolt by the navy 
and the war of independence led by Mahatma Gandhi, 
no single caste or religion fought alone. The Hindus, 
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IShri Ramji Lal Suman) 
Sikhs, Christians, Muslims everyone fought unitedly 88 a 
single nation under one flag and as a result our country 
got liberated. I would like to submit that if the country 
wants to achieve progress, if we want to put our country 
into high pedestals of success, there is no other way left 
except that of brotherhood. We shall have to permanently 
discard the path of hatred and feeling of bittemess and 
enmity. ,We shall also have to put an end to all 
conspiracies hatched against one another. 

Mr. Deputy Speaker, Sir, the facts presented In the 
House with regard to the shrine and shaped in support 
of their correctness or otherwise are difficult to judge. 
Pathakji, all the facts which are available with us, are 
based on material published in the newspapers. Mistriji 
said that he had given the reference of the newspapers 
of Gujarat. If the newspapers are publishing false 
Information, please take legal action against them. What 
the correspondents or representatives witness there, gets 
published in the newspapers. It may be possible that 
some facts are not correct, our viewpoints can be different, 
but you can't outrightly say that the boot is on the other 
leg. 

The issue is not whether the Shrine in Vadodara is 
100 years, 200 years or 300 years old, but it is clearly 
evident that at the time when this shrine was built, it 
was not located in the confines of the city. At that time, 
the city had not undergone so much development. It was 
away from the city limits. As "'e city got developed 
gradually, the shrine now stands in the middle of the 
city. While drawing an analogy, I must say that it is a 
trivial matter to deal with if a person grabs another 
person's property, forcibly occupies his land, or has some 
personal scores to settle. But people are sensitive and 
emotional with regard to our temples, mosques and 
shrines. Even though, I have very high regard for our 
legal system, I am compelled to say that this cannot be 
resolved through legal means alone. Even if there are 
any hindrances, being a political worker, I am of the 
opinion that there are no problems in this world which 
cannot be solved through a dialogue provided the intention 
involved is bonafide. 

The people belonging to the minority community 
approached the municipal corporation and had a dialogue 
with them. However, I have no hesitation in saying that 
after, the year 2002, there are some psychological scars 
left on the psyche of the minorities of Gujarat and they 
are panic-stricken. They paid a visit to the site and the 

decision taken was also approved by minOrities that they 
have no problem in administration demolishing the 2.5 
feet path connecting the shrine's road. But contrary to 
the agreement and the promises made, the adminiStration 
demoliShed the entire shrine by violating the agreement' 
reached with them. All the newspapers reported about 
this demolition activity. People belonging to Vishwa -Hindu 
Parishad, R.S.S. and Bajrang oal were present there. 
But the recent outbreak of violence was the result of 
people lOSing faith in the administration. The names of 
the people present there is available with me. The people 
who were involved in the riots of 2002, the riot culprits, 
were present with the municipal corporation officials while 
the demolition activities were going on. And on another 
occasion, the mayor had stated that if the administration 
failed to accomplish the demolition, the only option left 

. was to let loose the people of Bajrang oal and Vishwa 
Hindu Paiishad to demolish the shrine. There was not 
even a single newspaper \eft in which such type of reports 
were not published. Even through I have the names, I 
would not like to disclose them. 

After its destruction, the grave of Ahmedabad's Vall 
oakhini was vandalized and levelled. On 2nd May, the 
minority community was threatened in Bahar and Klsmat 
society. When the corpse of a person, who was killed in 
the police firing, was taken out in the funeral procession 
at Fatehpura Chowk, it was attacked. I feel that It was 
not justifiable from any angle. Taking into account the 
truth which is coming to the fore, I have no hesitation in 
saying that it does not matter much if you won the Lok 
Sabha elections and Legislative Assembly elections as a 
result of what happened in the year 2002 and by dint of 
its political ramifications. The more Important question is 
whether the unity of nation will remain intact or not? This 
is a basic question. The people feel that In order to 
replicate the success in 2007 which you had achieved in 
the year 2002, they are left with no basis other than 
resorting to rioting. 

As far the question of report is concernec;\, Shri 
Jaiswal ji is sitting here. He is the Minister of State and 
he had visited there. He is a very Intelligent man and he 
does not say anything clearly. If I have to speak against 
our Government, I have to make out the' meaning of his 
statement as to what he is saying. Though he is in the 
habit of speaking more. The Home Secretary of the 
Govemment of India has accepted that it was on account 
of negligence the administration and the police that the 
Vadodra Incident occurred. The administration is 
respo~ible for this. 
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I would Uke to submit that the diecuaeion about 
Gujarat is over and now It is time to take up the laue 
of Rajasthan. I would llice to submit about the raaeona 
responsible behind the vitiation of cordial atmosphere. 
The atmosphere is vitiating becauee there are moNt than 
one dozen sensitive distriels in Rajasthan. The curfew 
was imposed in Pall during the procession. 'S the HOUR 
aware about the order given by the Social Welfara MInIster 
of the State? Hindu, Muslim, Sikh and Christian students 
living in the hostels there were told that they will have to 
chant mantras before the meals. Who are they to decide 
whether one should read Koran Sharif or Bible or 
Ramayana or Geeta? This Is the reeaon that lead to the 
vitiation of social atmosphere. They are deliberately trying 
to vitiate the atmosphere all over the country. Our mtdhocI 
of worship can be different however; followwa of one 
religion cannot force the followers of other religions to 
accept their views. It is their type of attitude which is 
going to divide the country and vitiate social harmony. 
The hon'ble Minister of Home Affairs was inviting 
suggestions. I would like to submit to the hon'ble Minister 
of Home Affairs that this is not the question of cannon 
or swords. rather. it is the question of our conscience, 
our thinking and our culture and our bent of mind. If any 
party is reflective of such bent of mind, it is the party to 
which Shri Pathak ji belongs. I would like to ask him to 
give honest reply of my one question. The administration 
is almost the same that was in the year 2002. The Human 
Right Commission Indicted those officials of the 
administration who were involved in the riot of 2002 and 
told that the person who was the Police Commissioner 
during the Ahmedabad riot and whose integrity was of 
doubtful rather is the present Director General of Police 
of the State. All the Members are the political persons 
and I would like to submit that I believe in democracy. 
Whether it is the Central Government or the State 
Government the conduct of bureaucracy is determined 
by the conduct of the head of the Govemment. Presentty, 
the bureaucracy of Gujarat is deliberately acting like this 
because they know that what type of their action wUI 
please the Chief Minister of the State. That Is why the 
entire administration is doing the same thing that the 
Chief Minister of the State wants. 

Mr. Deputy Speaker. Sir, the hon'ble Baau Deb 
Achariya ji referred about the Gujarat riots. 18 it not true 
that 4252 cases were registered In Gujarat after Godhra 
incident, however, in 2000 cases no action was taken 
and was told that accused are not being traced. It was 
only after the instruction of the Supreme Court that the 
Government took cognizance otherwise in ha" of the 

cases the Government was not going to take even 
cognizance. W .. the evldencea not destroyed? 

Mr. Deputy Speaker. Sir, the basic question Is that 
what Is the basis of our thinking, demeanour and 
conacienoe and the means to achieve power. Pathak p, 
I would Rite to submit that It Is the same Gujarat where 
Mahatma Gandhl was born. Mahatma Gandhi was 
·S.natant' however, he worked for tt)e social harmony In 
by putting his /He at stake. This is the same Gujarat-
where Sardar Vallabh Bhal Patel was born who merged 
500 regency states in the Union of India. This Is the ' 
same Qujarat from where the leader of opposition is 
elected. This Is the same Gujarat from where comes the 
preeent Chief Minister of the State. I would humbly like 
to submit that the number of persona killed during the 
Rath Yatra of hon'ble L.K. Advani In 1990 was more 
than the number of persons killed during the partition of 
India and Pakistan in 1947. Who is responsible for this? 
They are deliberately trying to vitiate the atmosphere of 
the country. I would like to submit that we will have to 
ponder over our responsibility regarding the vitiation of 
overa" atmosphere of our country. If in real sense of the 
term we want the prosperity and development our country, 
then we will have to show tolerance and will have to 
take all along with us. 

only. 

One of our poet friends K.K. Singh has said that-

·Youn to Har ek Shakhs Ka Iman Hona Chahiya, 
Shart Lekin hai, Vah Insan Hona chahiya. 
Ho Jahan Shiv ki Ajane aur Khuda Ki Arti ho, 
Vah Ibadatgah Hindustan Hona Chahiya.· 

MR. DEPUTY SPEAKER: Shri Ram Kripal Yadav. 

You please conclude your speech in five. minutes 

SHRI RAM KRIPAL YADAV: Mr. Deputy Speaker, 
Sir, I am the first Member to speak on beha" of my 
party. 

MR. DEPUTY SPEAKER: I always try to 
accommodate you, however, you also have to listen the 
Minister of Home Affairs and the Minister of Parliamentary 
Affairs. 

SHRI RAM KRIPAL YADAV: You have also given 
one hour to Pathak ji to speak. I will be very brief, 
however, you please don't stop me in the middle. 
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MR. DEPUTY SPEAKER: I will not stop you In the 
middle of fbur speech; I will ring only the bell. 

SHRI RAM KRIPAL YADAV: Mr. Deputy Speaker, 
Sir, discussion is going on in the House on a very serious 
issue. I would like to express my thanks to Shri Basu 
Deb Ahcaria ji who provided opportunity to hold diacuasion 
on a very sensitive issue. Today we are discussing 
regarding the communal incidents occurring in the various 
parts of the country. We all are hurt on account of this. 
Very serious discussion has been held in the House and 
several hon'ble Members have expressed their views on 
it. India has a distinct identify. This is such a country 
where people belonging to different religious groups and 
castes live. India is such a beautiful garden that has no 
parallel in the world. We have a distinct constitution and 
every person of the country is free to practise his or her 
own religion. 

Sir, it is being discussed about Jammu. It is a reality 
that the communal violence took place in the country 
after the independence and at the time of killing of Gandhi 
ji. The country was divided. The unified Hlnduatan was 
divided into India and Pakistan and Bangladesh. At that 
time too efforts were made by one particular section and 
class to divide us and who were they? They were 
Britishers who ruled us for many years. They divided the 
country quite cunningly. Now the same Hindustan has 
become India, Pakistan and Bangladesh. I feel that those 
forces are still active in India under the policy of divide 
and rule. Efforts are being made to weaken the country 
by dividing us. Efforts are being made to put an end to 
our brotherhood and eHorts are also being made to 
destroy our historical background. Efforts are being made 
to divide brothers In the name of castes and religion. I 
am proud of my country and it is our honour. Our 
democracy and our bureaucracy are talked about allover 
the world. It is certain that today danger is looming large 
over our country. If we do not act to maintain our 
brotherhood, our goodwill and our unity and keep on 
fighting in the name of caste and religion, the divisive 
forces will keep on doing their jobs and probably India 
will not remain one. 

We should think of those ancestors who laid down 
their lives to obtain freedC'm for India. A large number of 
women lost their husbands, a large number of people 
including young and old sacrificed their lives. Our country 
became free and its offshoot was democracy and we 88 
public representatives are sitting here in the House. This 
is a seriouS issue. If we witl continue to level allegations 

against one another it will not be possible to draw any 
solution of the problem. We will have to ponder over it 
seriously. This is also to be taken care of as to how will 
the country remain united and how our civilization and 
culture could be preserved. I am proud of my country 
and proud to be an Indian. India has become more 
powerful in the world. Our, democracy Is being looked to 
up to and we have established our identity. We have 
come on the top of the developing countries. Everyone 
has contributed to it. However, If riots would continue to 
hit Gujarat and this kind of a situation keeps brewing up 
in other parts of the country. Would it remain united? If 
we continue to shed each other's blood, what would be 
the fate of our economy? Pathakji is one of my good 
friends. I look up to him. We have a long association. 
We have pulled together and worked together. 

MR. DEPUTY SPEAKER: Even now he Is there and 
is your colleague. 

... (Inlsrroplions) 

SHRI RAM KRIPAL YADAV: We have neither pulled 
together nor we shall pull together during riots. The 
Gularat region being discussed is a large one, peace 
used to prevail there, thousands of people died, property 
worth billions of rupees was destroyed. The pace at which 
Gujarat was growing is no longer the same. Is it not 
stunted? Were 2002 riots not painful? Not even the 
mother who was nursing a child in her womb was spread. 
The mother and child were hacked to death. Is it 
humanity? These people were responsible for it. Have 
they ever given it a thought? Did not they do it to come 
to power? If they will continue to shed the blood of 
humanity, would the country prosper? Pathak ji, these 
are not my words, when the leader of his party Shri Atal 
Behari Vajpayee ji was the Prime Minister it was his 
observation after his return from Gujarat that the 
Government of Gujarat have failed to fulfil their 
'Rajdharma'. Our heads are hanging'down in shame. What 
can be a bigger proof than this? The Government there 
has proved a failure, the State Government should remain 
but there should be this commitment that they will not 
allow riots and there would be zero tolerance for it them 
who can dare indulge in riots. It Is a direct allegation on 
his Government and" ... (Inlrlrroptions) 

MR. DEPUTY SPEAKER: His name may be 
expunged. 

"Not recorded. 
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/Englishj 

SHRI J.M. AARON RASHID: Sir, SM Harin Pathak 
took the name of Shri Ghulam Nabi Azad during his 
speech. Since Shri Azad could not be present In th& 
House, his name also should be removed from the record. 

MR. DEPUTY SPEAKER: I know that. 

(Translationj 

SHRI RAM KRIPAL YADAV: His name may be 
removed from the record. Yet I would emphasize this 
point that these were state sponsored riots. Large scale 
riots took place through the State. Riots took place when 
the Legislative Assembly elections in the State were about 
to be held. It was ordered. The Govemment had become 
unpopular. The Chief Minister was most likely to lose his 
government. He was called in at the last moment. He 
was trained to be an expert on how to come back in 
power. He has been a follower of R.S.S. ideology. 

19.00 hr •. 

He is also a 'Prachark' of R.S.S. He exercised his 
skill and came to power. Despite It being a fact that 
thousands of people including children lost their lives, 
property worth crores of rupees was destroyed during 
those riots-same thing is being repeated In Vadodara. 
The Vadodara incident cannot be taken lightly, It was a 
dargah. Pathak ji was saying . ... (Interruptions) 

MR. DEPUTY SPEAKER: I have to make an 
announcement. It is seven o'clock, If members agree we 
can conclude the discussion by eight o'clock. 

SHRI BASU DEB ACHARIA: Mr. Deputy Speaker, 
we can take it up tomorrow. 

MR. DEPUTY SPEAKER: Tomorrow we have Private 
Members Bill. What is the sense of pulling It beyond 
eight o'clock? Let us finish it by eight o'clock. 

SHRI REWATI RAMAN SINGH: Mr. Deputy Speaker, 
have to got at 7.30 P.M. 

SHRI ILYAS AZMI: Are we not Members? 

MR. DEPUTY SPEAKER: All right, let us extend the 
time till eight o'clock. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): My 
request is that it may be concluded by eight o'clock, 
since the Hon. Minister will reply at 8 o'clock. 

SHRI REWATt RAMAN SINGH: Mr. Deputy speaker, 
what do I do? I will leave the House by that time. 

MR. DEPUTY SPEAKER: All right. I will try to 
accomodate you first. Thereafter, every Member will be 
allotted two minutes time each. 

/Englishj 

SHRt J.M. AARON RASHID: Sir, It Is a discussion 
on communal violence. You have to give opportunity to 
minority Members of Pariiament to say something on 
communal violence . ... (Interruptions) 

{Tl'llnslallonj 

MR. DEPUTY SPEAKER: Ask them what is to be 
done? You have laid your speech. I will ask the other 
Members myself. The time of the House is extended, 
since there 16 speakers. Otherwise imagine how It will 
be over? Now I shall give two minutes time to all the 
hon'ble Members. 

... (Inltlnuptions) 

SEVERAL HON. MEMBERS: Yes, Sir. 

SHRI RAM KRIPAL YADAV: I was saying that 
Vadodara incident is being repeated. Babri Masjid was 
demolished, the same At of people was rising slogan, 
'Chhoti Babri Masjid Ko Dhakka do' and it was demolished. 

When Mandai l4Iw was being enforced, Advani ji 
came out with his 'KamandaJ' with planning came to power 
and spread chaos in the entire country. Ramjl Lal Suman ji 
correctly stated that the number of murders after the 
Rath Yatra of Advani ji is a record in ilseH. It is needless 
to say that the entire country Is burning In the flames of 
communal violence. The Bharatiya Janata Party, R.S.S., 
Vlshwa Hindu Parlshad, Durga Vahlni, Bajrang Dal have 
biggest contribution in it. I would categorically state If this 
poiSon would spread further then no one can keep the 
unity and integrity of the nation intact. 

MR. DEPUTY SPEAKER: Please conclude your 
speech now. 
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SHRI RAM KRIPAL YAOAV: I am ready to cooperate 
and conclude my speech. I would conclude WIthin 2-4 
minutes. 

MR. DEPUTY SPEAKER: You conclude within a 
month. 

SHRI RAM KRIPAL YADAV: You love me 80 much. 

MR. DEPUTY SPEAKER: Ofcour&e, I love you, but 
you have been speaking for over fifteen minutes. 

SHRI RAM KRIPAL YADAV: I am concluding. Sir. 

MR. DEPUTY SPEAKER: You conclude within a 
minute. 

SHRI RAM KRIPAL YADAV: When Muslim brethem 
sought police protection in Vadodara police personnel 
asked them to go to Pakistan. What will happen in police 
behave in such way? Even judiciary, not only we people. 
is apprehensive about the intention of the Govemment. 
The hon'ble Supreme Court has also given a verdict 
against the State Government of Gujarat. Banerjee 
Committee Report has unveiled the conspiracy in Godhra 
carnage, 88 to how it was planned and how the fire 
broke out in the train. I would like to thank the hon'ble 
Minister of Railways as he endeavoured to make 
everything clear in this regard. Since the matter is 
subjudice, therefore, I would not like to comment on it. 

Just now, my colleague, Shri Mistryji was telling that 
when our Minister of Home Affairs and also Minister of 
Railways went there, they were attacked. It is known to 
everybody that RSS, Bajrang Dal and BJP does not 
believe in democracy. They want democracy to come to 
end and BJP to be in power, so that Hinduism can 
prevail. I would like to make It clear that 80 long as 
secularism is surviving in India, Hinduism cannot prevail 
upon here, as well all are ready to sacrifice ourselves to 
protect secularism. We won't allow communal forces to 
come forward. We will ensure unity in our country. 

MR. DEPUTY SPEAKER: Now, I would like to call 
Prof. K.M. Kadir Mohiddin. 

SHRI RAM KRIPAL YADAV: Sir, I would conclude 
by making my last point. 

MR. DEPUTY SPEAKER: You have made your last 
point. 

SHRI RAM KRIPAL YADAV: I would Nlea to tellilbout 
a book which . ... (/~) 

SHRI ILYAS AIMI: Mr. Deputy Speaker, Sir, Injustice 
hu always been done with SSP. Members from SSP do 
not get an opportunity to apeak during Question-hour, 
Zero-hour, Calling Attention Motion or to raise matters 
under Rule 193. Why do you not give us a cbance . 
. . . (Inltlnuplions) 

MR. DEPUTY SPEAKER: Your name is alao there. 

SHRI RAM KRIPAL YADAV: A book titled "History of 
Bhartiya Jansanghw has been publiahed. I would like to 
make a detailed reference to the material It contains on 
Ita page number 9, 17, 38 and 49. This book reveals 
how Bhartlya Jansangh hu been training people to create 
communalism. It contains Its history. 

In the end, I would like to submit that the Govemment 
should act very tough against the culprits found Involved 
In riota and take every possible measure to control riota 
and It should never bow under the pressure of anybody, 
how 80 ever Influential he may be. Each one of us want 
peace and atabUIty to prevail In India and that our culture 
should survive, people should live in brotherty atmosphere 
and the Govemment should take steps to ensure It. I 
would like to conclude with these words. 

SHRI ILYAS AZMI: Why are you not giving an 
opportunity to me to speak? 

MR. DEPUTY SPEAKER: Minister ji has just spoken. 
One Member form each party is speaking. You can point 
out If I have called two Members from any party. 

... (Inltlnuplions) 

SHRilL YAS AZMI: Why did you not give a chance 
to our party to speak, whereas, you have allowed a party 
with only five Members to speak. 

MR. DEPUTY SPEAKER: Your party's name Is also 
in the list. I would give a chance to your party al80. 

SHRI ILYAS AZMI: You are giving chance to every 
party to speak, whereas, we have been waiting for a 
chance for long. 

MR. DEPUTY SPEAKER: lIyu Ji, I am surprised. It 
is not that I have added your name for any kind of fear. 
Actually, your name Is next in the list. I fail to understand 
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why are you making hue and cry over It. I have no 
enmity with you. I have just not added your name. AU 
names have been added as per the party position. 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: I have not written his name 
for fear. His name appears next to it. 

· .. (/nllJrruptiOf1$) 

MR. DEPUTY SPEAKER: Azmi ji, it is wrong. You 
did a wrong in the morning as well as now, too. 

· .. (/nttlnuptions) 

MR. DEPUTY SPEAKER: In the morning, your name 
was already in the list, but you levelled allegation. 

SHRI RAMJI LAl SUMAN: No, Sir, It Is not so. 

MR. DEPUTY SPEAKER: It Is not so. He Is levelling 
allegation without any reason. I have not added his name 
for fear of him. His name was already there. Only one 
Member from each party has spoken. Have two Members 
from any party spoken? 

· .. (/nllJrnJptlons) 

MR. DEPUTY SPEAKER: I have not written his name 
for fear of him. It is not so. His party's name was already 
there. Professor Saheb you may continue only for three 
minutes. 

[English} 

·PROF. K.M. KADER MOHIDEEN (Vellore): Hon'bIe 
Deputy Speaker Sir, let me commence my speech in the 
name of almighty the all glorious God. I hail from Tamil 
Nadu. I represent the people of Tamil Nadu in this House 
of the people. I thank the Chair for giving me an 
opportunity to speak on the communal situation In the 
country during the discussion on communal violence in 
several parts of the country . ... (Inltlrruptions) 

Hon'ble Deputy Speaker Sir, let me thank the chair 
for allowing me to participate in this discussion on 
communal situation. Tamil Nadu is like a peaceful park 
free from communal hatred and clashes and communal 

"English translation of the speech originally daUvered In Tamil. 

violence. In Tamil Nadu, Valluvar, Vallalar and a galaxy 
of spiritual and moralistic leaders have alwaY' contributed 
to an amiable attitude and outlook Influencing and 
moulding the minds of men towards communal amity and 
hannony. When we see things that are happening In the 
North and In certain other parts of India, We can not but 
longingly look at the happenings. We crave for peace 
sitting pretty in Tamil Nadu. We are here lOOking forward 
to change for good. I have been listening to different 
view points presented by several members representing 
various hue. of the political spectrum. A single point as 
the truth emerge. from all these speech.. that I have 
been listening to with rapt attention. We are in public life 
and we are in politics and we must Identify the truth. We 
all Inherit a common legacy. The fact Is very clear. 

Thousands of Muslims living In this country now are 
'Muslims' only for the past 1400 years. People like me 
living as Muslims In India are of Islamic faith only after 
their coming across that faith some 1400 years ago. 
People who are known as Hindus now were not called 
so some 5000 years back. Those who are called Sikhs 
were not Sikhs 500 years ago. Buddhist were not there 
two thousand years ago. Before we could be identified 
as ones belonging to particular faith either this or that, 
we were all remaining here as mere men just human 
beings. We must be very clear about this basic falth. We 
must realise this fact. Only then we can have a clear 
approach towards a sensitive issue like this. Only when 
we bear this in mind we can steer clear of any tangle 
that we may have to overcome. We have been focussing 
on incidents that look place in Gujarat. Nearly all the 
members were referring to it. The discussion was veering 
round the situation there. But I would like to insist that 
whatever be the political affairs, as political persons when 
we deal with them we need to have a clear approach 
with a cool attitude having in mind the fact that we are 
of the same stock. 

I do not want to list out various communal riots that 
broke out In the country right from the day we won 
independence. Discussing about riots and violence would 
only contribute to communal flare-ups. So describing and 
listing them vividly and listing them out wiH not help to 
contain communal clashes but would only accentuate them 
further. Instead of helping to ensure communal amity this 
kind of talks on riota and violence may become. cause 
for more riots and may incite violence. 

I would like to humbly submit that we should put our 
head and heart together to evolve ways and means to 
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ensure lasting communal harmony. We can perform our 
duty better only when we make some positive suggestions 
to establish amity to amicable atmosphere for a 
harmonious community life. I would be right to point out 
ways to ensure peaceful life without communal violence. 

Father of our nation Mahatma Gandhi was fond of 
the following lines recited In his prayer. 

Ihsvar Allah Thlll'lUl Naam 
Masjid Mandir Thllrey NMm 
Sab Ko Sanmalhi 011 Bhagwan 

We are finding the need to recite that prayer intensely 
than ever to give good sense to all. We must be analyzing 
the cau&es for the eruption of communal clashes. In this 
House we must find out as to why communal riots and 
violence occur. We must also evolve ways and means to 
nip in the bud such violent clashes arising out of 
communal differences, hatred and enmity. 

In Tamil Nadu, Dr. Kalaignar Karunanidhi has been 
voted back to power and scope for greater conducive 
atmosphere has been ensured. The great leaders like 
Periyar EVR, Peraringnar Anna, Jeevanantham, 
Embodiment of Dignity Quaid-e-millet, Kamaraj, Rajajl have 
always been impressing upon the Tamil people to uphold 
communal harmony. They have always exhorted the 
masses to follow the noble ideals preached by various 
religions and uphold didactic values. They have never 
asked people to approach religion with a passion which 
may lead people towards fanatiCism, Elxtremism and 
fundamentalism. In Tamil Nadu we have always been 
taught like that by such galaxy of leaders. Our Text books 
have imparted such values in the minds of our youth. 
such ethos and tenets have always helped Tamil Nadu 
to have its own long cherished tradition as a land of 
Tranquility . 

We want the entire country to become a land of 
peace. We must take away from the minds of men the 
thought about communal differences, clashes, riots and 
violence. Right from 1962, we the people of Tamil Nadu 
have enthusiastically taken up Inter-faith dialogue In a 
meaningful way. Christians, Hindu scholars, Muslims 
leaders and people from different religions gather and 
come to the dais to share their views on different faiths. 
I do not know whether such meaningful and noble efforts 
in the form of Inter-faith dialogue is taking place in the 
North especially in states like GuJarat. What are the 
common meeting grounds between the reltglons? What 

are the salient features of every religion? What are the 
comparable aspects and differing aspects these religions 
have wtth one another? Inter-faith dtalogues would help 
people to gain knowledge In this regard and come to 
know one another better. 

As far as Tamil Nadu is concerned, Inter-faith 
dialogue forums help us to keep at bay the communal 
differences hatred and tension. Scope for fundamentalism, 
and fanaticism will then get reduced. State Govemments 
must come forward to promote Inter-faith dialogue to bring 
communities close to one another. 

I would like to give another suggestion at this 
juncture. The academic curriculum must include some 
aspects of comparative religion and important messages 
of all religions. We must inculcate in the minds of the 
younger generation that is the students of colleges and 
schools t~e need to uphold communal harmony to live 
as a civilized society. This is my opinion Is very important. 
My Colleague Mr. Pathak was repeatedly using the 
expression appeasing of Minorities. Appeasement would 
mean cajoling and keeping in good humour. It is wrong 
to say that parties like Congress are adopting the policy 
of appeasing Muslims. It is the insult to our sensibilities. 
We are not susceptible to appeasements. They have their 
own ways and means and policies. I would like to point 
out that this would give rise to some other effect when 
you repeatedly talk of appeasement of Muslims. It may 
result in alienation of Muslims. It would be disenchanting 
them. It may give rise to disaffection. 

Repeated use of slogans like 'Muslim appeasement' 
and 'Construction of Ram Temple at the disputed site' 
might give use to alienation of Muslims. I appeal to them 
to change these policies. I request them in the Interest 
of common good. These things incite violence motivating 
the fanatics. There are efforts to put a ban on five times 
of worship in a day by Muslims. The attempts are on In 
many states. They even go to Supreme Court in this 
regard. They even go to courts to remove certain portions 
in the 'Holy Ouran'. Thus the minOrity Community is 
sought to be alienated by such moves to drag them to 
the court on matters of faith. Government must come 
forward to put an end to the trend to go to courts of law 
on matter that may divide the society further on religious 
lines. It was also pointed out that there must be a law 
to contain and curb communal riots and violence. I 
earnestly appeal to the govemment to enact a law in his 
regard. As a pilot project, Government must set up peace 
committees all over the country especially in communally 
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surcharged areas and riot-prone areas. Peace committees 
consisting of people from different religions must be 
formed in all the villages and all the Panchayats through 
out the country. This would help harmoniou8 exchange 
of Ideas, values and noble traditions. Communal clashes 
and violence can then become the things of the past. 
Spiritual experience and training are needed. It Is 
necessary to have study of comparative religions. We 
must encourage and promote an accommodating apirlt 
and peaceful co-existence. We must be taught to follow 
various spiritual leaders of the country and their tradition. 
We must encourage forum for discussion to bring about 
communal harmony. Annual celebration In memory of 
Swami Vlvekananda, Jesus Christ, Prophet Mohammed, 
Ramchandra Paramhansa must be celebrated inviting 
people from all faiths. Leaders from various religions must 
come together on these occasions. Only then we would 
be able to wean away our people from the pitfalls of 
communal intolerance. I urge upon the Govemment to 
transiate into action these positive suggestion that can 
really yield good results leading towards communal 
harmony. In order to ensure country's property let us 
have communal harmony. I pray to God that the almighty 
must give good sense to all the people belonging to all 
faiths in the same way as our father of the Nation Gandhiji 
prayed. With this, I conclude. 

rrr.tnslalionj 

SHRI IlYAS AZMI: Mr. D.eputy Speaker, I may be 
permitted to speak from here. 

MR. DEPUTY SPEAKER: You should go to your seat 
since you do not cooperate. You think that I have included 
your name in the list, yielding to your hawkish posture. 
Even in the moming you unnecessarily raised an outcry, 
whereas I had already written your name. I know that 
time is to be allotted to every party. I can not discriminate 
against any party and no one can do it from the Chair. 

SHRill VAS AZMI: I mad.;, a request several times 
that I may be granted an opportunity to speak. 

MR. DEPUTY SPEAKER: You are getting me wrong. 
Please conclude your submission within four-five minutes. 

SHRilL YAS AZMI: An hon'ble Member spoke for 26 
minutes just now. 

MR. DEPUTY SPEAKER: It happened before I came. 
You may begin. 

SHRI ILYAS AZMI: Mr. Deputy Speaker, Sir, it Is 
shameful for all of us that even after 60 years of 
independence the country is witnessing communal riota 
and here we are compelled to discuss this Issue. I regret 
and feel uahmed that we fail to rise above the party 
lines on such a serious issue. Both the sides level 
crossing allegations. It would have been more appropriate 
If certain suggestions had been made as suggested by 
the Hon'ble Minister of Home Shri Shlvraj Patil whk:h 
would have facilitated us In taking a decialon on how to 
improve the situation and what action should be taken 
under the prevailing circumstances. 

Mr. Deputy Speaker, Sir, riots can take place among 
any of the communltles-be It Hindu-Muslim or internal 
strife among Muslims or Hindus, Hindu-Sikh but if it 
continues beyond two-four hours, then it should be 
understood that somewhere It is state sponsored otherwiae 
it could r10t have been prolonged. We have got the power 
to contain any riot within two-four hours. If it continuM 
beyond four hours, I am of the opinion that the riot has 
the tacit approval of the Govemment and also shows 
that state ministry is involved in It. 

If the State Govemment is serious In controlling the 
riot, then no riot can continue beyond few hours. There 
are several such incidents which are labelled as communal 
riots by the police with the intention of victimlslng and 
harassing only a particular community be it Hindu or 
Muslim. Several of my esteemed colleagues might have 
witnessed themselves during 1984 that the communal riots 
had not yet begun in Delhi, lucknow or Kanpur whereas 
the media, police and the Government labelled It 
communal riots. There were no communal riots rather 
only the Sikhs were massacred. Similarly, there was 
camage in Idgah of Muradabad by the police while the 
police termed it communal riots. The reality is that barring 
one or two incidents in Aligarh of Uttar Pradesh and 
Vadodara in Gujarat, the police have massacred Muslims 
and have termed it communal riots. The fact is that it 
has become the mindset of the police that they can do 
anything on the pretext of communal violence and instead 
of being brought to the book they would be rewarded 
like Pandey. This practice of getting promotion has been 
continuing ever since and is there even today. If this 
state of affairs continues then we will not be able to 
check the spread of communal riots. What happened in 
Vadodara? The High Court never gave an order for 
demolishing the 'dargah'. It ordered that illegal structure 
may be removed to widen the road, dargah was not 
mentioned anywhere. Now Members and even Pathakji 
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observed that so many temples were demolished. He 
repeatedly said that these were Illegal, he has admitted 
it and I saw it myself in the maps of 1911. The buHding 
of our House was completed in 1911, the President 
House, Central Secretariat, Parliament House were 
completed from 1905 to 1911. There was no NDMC, nor 
any layout and nor even a master plan at that time. If 
today we search for it then the NDMC would not be 
having the approved layout of this Parliament House. If 
we will have more· ... in the country and they happen to 
form the Govemment in Delhi, would they be demolishing 
Central Secretariat, Parliament House and the President 
House on the pretext of not having their layout and that 
construction is IHegai because they do not have the layout. 
Similarly when that Dargah was constructed, there was 
no Baroda Municipal Corporation, no municipality, no 
master plan and no rule for a layout, so it is totally legal. 
It happened only because It was as sensitive an issue 
like that of 2002. If riots were to breakout, they would 
once again win elections in 2007. I would once again 
congratulate the Central Government for making an 
unprecedented move, that of the sending the Army as in 
the past it has always been in awe of the State 
Governments. I would thank the Hon'ble Minister of Home 
that for the first time the Central Government have 
expressed its willingness that they were prepared to send 
the army and the army was sent there. I agree tI;1at 
there is fascist regime In GUjarat, but what is happening 
in Maharashtra? I would like to draw the attention of the 
Hon'ble Minister of State of Home towards the fact that 
there is secular Govemment. No one .. .* is sitting there. 
The innocent Muslims youths are apprehended there 
under MACOCA, which is a draconian law like POT A. 
Recently bombs and ammunitions were seized on large 
scale from Members of Bajrang Dal in Maharashtra but 
the Government has a diSCriminatory attitude since it not 
apprehending them under MACOCA. The Muslim youths 
are arrested on false charges under MACOCA for 
harbouring links with Lasker-e-Toiba, Jaish-ai-Mohammed 
and the people from whose houses arms and ammunitions 
were- seized are not being arrested under MACOCA. This 
is the doing of the Congress Government in Maharashtra 
and they should deter from indulging in such activities. 
.,' (Interrup/ions) I will not take much time but would 
appeal the BJP Party Members that they should ponder 
over it that false charges are framed, we do not have 
any special hatred for .. .* They have Govemment in 
Madhya Pradesh, Rajasthan, Jhari<hand and Chhattisgarh, 

'Not recorded. 

I, 

if the Parliament, the Supreme Court, Minority 
Commission, EJection Commission and the media had 
any reaervation against the ChIef Mtnl8tera of those states 
or against the BJP Government in those states, then the 
said bodies and the media would have levelled allegation 
or pasaed strictures against them In the Bame rnBr)Mr 

as have been levelled against· ... , but they should think 
that the way they advocate them proves that their entire 
party and avery Member has certain element of fascism. 
... (Interruptions) 

MR. DEPUTY SPEAKER: The names taken by the 
Members may be expunged. 

SHRI ILYAS AZMI: Our hon'ble Minister of Home. 
. .. (In/srroptions) and Advaniji or VaJpayeeJI do not 
advocate. . .. (Inltlrruplions) There was another Pathakji 
who alongwlth three-four Muslim youths were got killed 
and stated that they were the killers. . .. (InltJrrupllons) 

MA. DEPUTY SPEAKER: The names taken by him 
may be deleted from the proceedings. 

SHRI ILYAS AZMI: Our hon'ble Minister of Horne 
called upon the Members in a very touching manner to 
come out with suggestions to check theee incidents. 

Mr. Deputy Speaker, Sir, it would have. been more 
appropriate if instead of levelling allegations against 
someone. We would have given a suggestion which could 
result In a concrete outcome so as to check such 
shameful incidents. I wish to submit that when riots outrun 
their time of four hours it should be understood that the 
S.P., the D.M. or the people at the helm of affairs in the 
state are Involved in it and they should be held 
responsible for it. Such incidents cannot be checked 
unless the S.P. and the D.M. are suspended and not 
only those but their seniors are brought to book by holding 
them responsible for those incidents and a criminal case 
is iniMted against them in a court of law and are awarded 
punishment. We will have to look for a permanent and 
concrete solution through a legislation. 

Sir, I reiterate that these riots cannot continue for 
more than four hours without the consent of the district 
administration, the S.P., the D.M. and their s~lor officers. 
It is another thing if the riot continues for an hour or 
two, but if it continues beyond that then the administration 
is definitely involved in it. That is why I am eetting the 
time limit of four hours. Therefore, unless we take 
stringent action in the form of registering a case against 

"Not recorded. 
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the S.P. and D.M., brinlng them to the book the holding 
them responsible for such Incidents and keeping them 
on the tenterhooks In terms of threatening them with 
dismissal, these kind of riots cannot be checked. 

Sir, I belong to the minority community. I know when 
youths tram the minority community get killed during riots 
they are filled with despair and are compelled to chooae 
the wrong path. They think that when they have to die 
during riots at the hands of the police then why not kill 
a couple of men before they get killed. These kind of 
incidents have generated this feeling among them. This 
Is ringing alarm bells for the entire country and the society. 
Then be it. ... (Inl9rruplionsl 

MR. DEPUTY SPEAKER: The names taken by the 
han. Member will not go on record. 

SHRI ILYAS AZMI: Mr. Deputy Speaker, Sir, I thank 
you for providing me an opportunity to speak. With these 
words I conclude. 

SHRI ANANT GANGARAM GEETE (Ratnaglri): Mr. 
Deputy Speaker, Sir, I did not wish to speak but since 
it has become a routine matter raised day after day. 
... (Intsrruplions) 

SHRI REWATI RAMAN SINGH: Mr. Deputy Speaker, 
Sir. we give notice for zero hour but It is not taken up 
despite such a long wait. That is why I request that It 
should be removed from the rule-book. 

MR. DEPUTY SPEAKER: It Is not in the rulebook. 

[English} 

SHRI M. SHIVANNA (Chamrajanagar): Sir, everyday 
we are giving notice of 'Zero Hour' and everyday we are 
waiting here for the opportunity, but It Is not taken up. It 
has not been taken up for the last few days. 

[Translation} 

MR. DEPUTY SPEAKER: It is your House. You can 
decide the way you want, I will do as you say. 

SHRI ANANT GANGA RAM GEETE: Mr. Deputy 
Speaker, Sir, you have given me five-minutes time. 
... (Inlsrruplions) 

-
"Not recorded. 

[English} 

MR. DEPUTY SPEAKER: The matter Is serioue. 
Therefore, I request the han. Members to be very serious. 

[TI'W1SI8/1on} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir. I did not wish to speak since It has become 
a routine matter of the day. There is nothing new. I am 
a Member since 11th Lok Sabha and we have been 
discussing the Issue of communal riots ever since. 
... (Intsnuptions) 

/English} 

MR. DEPUTY SPEAKER: Shri Ramdas Alhawale first 
of all yoL should go to your seat. I will not allow' you. 
Please go to your seat. This is my humble request to 
you. 

[Translab'on} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, I have been a Member since 11th Lok 
Sabha. We discuss this issue of communal riots in every 
seasion. I have heard the discussion and also participated 
In It. I do not wish to take any name but till last year 
6 December had been celebrated as an annlve .... ry. 
however, the practice has been discontinued since last 
one year. The issue Is no longer there but that name 
appears every now and then. Thereafter Gujarat Is 
referred to in 2002 communal violence. I do not wish to 
level allegations against everyone, as the han. Minister 
of Horne Affairs stated here . ... (Inlsmlplions) 

SHRI J.M. AARON RASHID: Mr. Deputy Speaker Sir, 
whatever is being submitted by him. . .. (Inlsrrupl/on$) 

/English} 

MR. DEPUTY SPEAKER: Have you got any 
permission from the Chair? 

... (Inlsrruplions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

. .. (InltJrruptions)· 

"Not recorded. 
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(Tf'lJnslation} 

SHRI ANANT GANGARAM GEETE: All the Members 
who have made their submll8lons . ... (lnltJnupIIons) 

{English} 

MR. DEPUTY SPEAKER: You please address the 
Chair. 

(Translation} 

SHRI ANANT GANGARAM GEETE: Please do not 
try to politicise it. Do not draw political mileage out of It. 
I have already stated that 6th December is over and I 
believe that day has been removed from hot politics. I 
hope there will be no reference of It, even In future. 
Gujarat is often discussed and we should not harp on it 
since we have not witnessed riots for the first time in the 
country. We have witnessed riots even when Congress 
was In power from Municipal Corporation to Lok Sabha. 
I feel Bihar was the most vulnerable State then. 
... (Interruptions) If we have to find its solution then instead 
of making counter allegations we will have to emphasise 
on finding a solution. Otherwise we shall continue to 
discuss it during each session. Today, Shri Basu Oeb 
Acharia ji has raised this Issue. Tomorrow someone else 
would raise it and thereafter we shall hold a discussion 
on that issue. 

If we look back In the pages of Indian History, the 
House would agree that no king has ever waged a war 
on another country. If we go through the History we 
shall come to know that from South to North till Kandhar, 
all the Hindu kings have never been belligerent. All the 
attacks have been on India alone. . .. (InlBl7tJp/iDns) I may 
stand corrected. I am not very conversant with the History. 
Broadly speaking, India has been the most vulnerable 
state and constant victim of belligerent nations whereas 
India has never waged a war on any nation. Even during 
the last Kargil war we tried to defend our motherland, we 
never waged a war, we many celebrate it as a 'victory 
day'. 

Mr. Deputy Speaker Sir, the war may have been 
waged by Moghuls or the British, French or Outch. All 
these foreigners have waged a war on us and we have 
always defended ourselves. . .. (InltJrrup/ions) 

{English} 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
should be recorded except the speech to Mr. Geete. 

... (Inttll7tJp/Ion6)' 

·Not recorded. 

SHRI ANANT GANGARAM GEETE: I have raised 
this lsaue because we are dl8cuaalng about communal 
riots taking place In various parts of country; we are 
debating on the same and this Is the subject of debate, 
but much of the diacusslon has remained confined to 
Gujarat. It Is but natural in view of the fact recen\ly, the 
Incident took place In Baroda, and we tend to concentrate 
more on the Incidents of recent past. We talk more on 
recently happened incidents. The Minister of State In the 
Ministry of Home Affairs is present here. I would want 
him to seek Information from each State Govemment 
about the places where such incidents have occurred; I 
am not talking about 25 year old riots. The figures of 
last 5 year or, 10 years could be considered. Now Minister 
of Home Affairs have come here, the places where 
religious riots have taken place, the reasons behind such 
riots. He thould kindly conduct an Inquiry that who all 
people started those riots. It comes out in enqUiry, when 
Police examines the same, whether the Govemment is 
of any party when commission sits, when commission 
sits and examines the same, Pollee investigate the same 
and someone Is made .... ponsible for the same, action 
Is initiated, arrest Is made and punishment Is also given. 

Through you, I would like to say to Minister of Home 
Affairs that If we wish to seek a permanent solution of 
this problem, and decrease the religious chauvinism and 
is promote religion harmony In our country then he should 
get information from Chief Minister's of all States or 
Minister of Home Affairs of all States In regard to the 
number of communal riots breaking out there during the 
last 10 years, alongwlth the reasons for such riots and 
responsible persons for such riots. I do not have to blame 
anyone but he should kindly collect this Information that 
why theee riots heve happened and who are behind them. 
It should be seen by the House once that who all people 
are behind It. As once the information Is collected, It 
won't be difficult to have an insight into the modus-
operandi and the pshychology of those Involved in riots 
irrespective of which reHglon they belong to. As Shrl Ilyas 
Azmi said here, Shri Ram Kripal Yadav started very well 
but made a mention of Hindutva at last through. This Is 
very unfortunate that even the mention of Hlndutva is a 
crime In India. OK, we do not have any objection to that, 

o I only want to know from him that his party being In 
power in Bihar for 14 years and he has always been 
considerate for minorities, what have he done for them 
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drawing this period. Members of all parties are present 
here. From the last many years, country have not have 
any single ruling party. Every state has coalition 
Governments. Minister of Home Affairs should give us 
this information here, whether its Congress Government 
or the Government of any other party, what scheme'. 
have been started by them for improvement of the 
minorities. What steps have been taken to bring down 
their rate of illiteracy and poverty, which is our offshoot 
of illiteracy among the people who having been deprived 
of the opportunity of getting education has gone astray 
or are in the process of being so. We think along these 
lines, neither the discussion. . .. (InltNTuptlons) 

SHRI RAM KRIPAL YADAV: illiteracy is prevalent 
not among minorities only it is among also classes of 
common people. 

SHRI ANANT GANGA RAM GEETE: I am not talking 
about minorities only. I am talking about everyone. He 
will have to agree on this that maximum illiteracy is 
prevalent among minorities. I am not leveling any 
allegations and for this state of affairs they are not at 
fault it is our policies that are responsible for that. Rather 
it is our policies and programmes that are responsible 
for it, whether they are of union or state. If we finish this 
illiteracy. . .. (Inl8nuptions) • 

{Eng/ish} 

MR. DEPUTY SPEAKER: Have you got my 
permission tc speak? Please sit down. 

(Translation} 

SHRI ANANT GANGARAM GEETE: No one has ever 
opposed Muslim university and it is not going to happen 
in future also I feel that the increase in the rate of literacy 
of minorities will be in favour of the country, it will not 
harm country. Though we resort to mud sledging in politics 
by leveling allegations and counter allegations, I would 
like to ask that what efforts we have made in the direction, 
whether they have been educating them alleviating their 
poverty? Why today a youth is ready to risk losing his 
life? When we talk of terrorism than it Is not only about 
Pakistan confined phenomenon. Today, unfortunately many 
youth of our country are associated with terrorist activities. 
Hence, it will not be right to say that all have become 
terrorists on gun-point, half of them might have become 

"Not recorded. 

terrorist, due to compUlsion and circumstances, we never 
think about this. We keep on blaming each other and no 
other discussion takes place In House, except blaming 
eech other. When no solution cornea out, them we again 
discuss the same in any next 58ssion. I get surprised to 
note as to how much discussions takes place in House 
about Gujarat and how much of focus it gets in news. 
... (Inlrlmlplions) 

MR. DEPUTY SPEAKER: You listen to him. 

SHRI ANANT GANGA RAM GEETE: I will conclude 
after saying one more thing. Today our country's biggest 
threat is from neighbouring country. I won't intend to refer 
on communal evils, but we face threat from our 
neighbouring country and this is being corroborated each 
time by hon. Minister of Home Affairs in the House. Even 
today, when RDX was found in many districts of 
Maharashtra in Bolegaon and Sambhajinagar, Aurangabad 
54 kg RDX was found at two places. Before this in 1992 
when bomb explosions took place in Mumbai, only 27 kg 
RDX was used. At that time 12 bomb explosions 
destroyed property worth crores of rupees, thousands of 
people lost their lives. In it only 27 kg RDX was used, 
but in the last two-three days 54 kg of RDX rifles have 
been found and who is responsible for the same and 
instead of showing our displeasure to Pakistan, we focus 
our discuss on our wom State-Gujarat, which is a part of 
our country. Today one party has its Government; 
tomorrow some other party will form the Govemment, it 
is anybody's monopoly to govem the country. What are 
we doing? I get astonished when we keep on blaming 
our State in front of the world. If something is bad then 
it must be condemned but if something is good, then 
there must be discussion on the same also. We have 
never heard about development works in Gujarat or 
someone might have said that little progress has been 
made, big roads have been made, we never heard about 
it in House. We never heard praise for the same. We 
will not be able to solve this by making it a political 
issue. 

The development should not be obstructed, our party 
C.hief, Shri BaJa Saheb Thakre ji has instructed us that 
the politics by no means, should obstruct the development 
process, politics should not be an obstruction in the 
development process. 

{Eng/ish} 

MR. DEPUTY SPEAKER: Shrl B. Mahtab will speak 
now. Kindly conclude within three or four minutes. 
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SHRI B. MAHT AB (Cuttack): Mr. Deputy Speaker, 
Sir, we are nearing four hours of discU86ion on this II8ue 
and I think hardly around eight or nine Membera have 
spoken by now in this House of more than 500. 

It is not that all the Members should participate in 
this discussion, but I think every Member feels It in his 
heart the manner in which this hydra-headed problem is 
raising its head in this country. Repeatedly and very rightly 
so, this needs to be discussed. 

In his intervention, the hon. Home Minister also has 
said that instead of narrating the incident from one's own 
angle, certain suggestions also should come. Suggestions 
have been coming not now, not in 2006 or by 2002 or 
1992; suggestions were there when the partition occurred 
in 1947. Suggestions were there before Independence. 
But nobody is addressing the basic question which should 
be addressed to. My former speaker has rightly pointed 
out that today we are in a very difficult situation where 
each and every party that is represented in this House 
in some way or the other is associated with 80me 
Govemment or the other. I think, this may be the weakest 
position in Parliamentary democrecy, but I think India has 
always risen above the partisan attitude and I think this 
is the right moment where all wise-headed persons can 
sit together and come to a conclusion. We aU known 
under the seventh Schedule of the Constitution 'Police' 
and 'Public Order' are State Subjects and registration of 
cases, investigation and prosecution are the primary 
concem of the State Governments. I am reminded when 
Shri Dhindsa was making his points referring to certain 
incidents. certain cases, the problem lies here. I have 
some basic point to make. Though it is a State Subject, 
the Union Government, the Government of India has a 
role to play to maintain law and order and the question 
is being discussed since 1992. I am just drawing a line. 
The date also has been mentioned-December 6-and 
recently the former Prime Minister Shri Narsimha Rao's 
book also has been released. There a constitutlonai 
problern has corne up. It had corne up then but I think 
in some quarter that needs to be discussed. The problem 
here is this. When can the Centre intervene and send its 
troops to the State to maintain law and order, and how 
far can the State Government restrain the Central 
Government? Where is that line? How can we draw that 
line? I represent a provincial Party. Like Akali Dal, Telugu 
Desam and other parties, we are always for maintaining 
the federal character of this country. But. at the same 
time, this is a problem which is cropping up year after 

year and It Is spreading from one State to another. Today, 
the discussion has been confined to Hlndu·Muslim 
communal oIash. W. have not di8cU88ed the communal 
clash that Is occurring in North East; we have not 
dlecU888d other typefii of communal clashes that are 
occurring In different parts of the country. We have 
confined our discussion. Though the topic for GIIscusslon 
today i8 'communal violence in the country', we have 
confined ourselves to di8CUS8 It within the.e two 
communities because these two communities are two large 
communities of this country. Who are behind creating the 
communal tensions? Who engineered them? Firstly, it is 
because of the fissiparous groups within the country who 
want to weaken the society; secondly, it is due to 
provocation by religious beliefs and dogmas; thirdly, It is 
due to the terrorist groups; and fourthly, it Is because of 
petty political design. 

It is for the administration to maintain peace and 
tranquillity in the society. The onus lies in the 
Admlniltration. It may be the State Administration or the 
Central Administration. Therefore, there Is a need to look 
into the Report of the National Police Commission. My 
contention Is that until and unless Police functions 
independently, there is every possibility that they will act 
as a branch of the Party in power. Today, Police Is 
answerable and accountable only to the Party in power. 
It is a system that has been built since 1861, four years 
after the first freedom struggle of 1857. The Police needs 
to be trained to tackle communal violence. Such training 
is not imparted anywhere to any State Police. I would 
request the Government to think of empowering the Police 
by training to tackle violent crowd. 

The Government should not be a party to the warring 
groups. Do not use communal card to increase your vote 
bank. We do not appreciate what has happened in 
Baroda. I would request you not to exaggerate it. 

Communal violence in Doda, Communal riots at 
Marad of Kerala, Aligarh of Uttar Prade8h and in ~ 
are also blots on the secular fabric of this country. There 
ia a need to protect the Psnih Nltptlkshlll8, the word 
that was used during the Constituent Assembly. Therefore, 
I would say that Sampradsya N/~/a means that 
State will be neutral on religious activities. Secularism 
does not mean appeasement of minority. Here I have 
three suggestions to make. The Government has Issued 
a guideline to the respective State Governments to 
promote communal harmony, and KalJir Puraksllr is on. 
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of that which has been suggested and it Is being given. 
But it has had a very little effect. 

I would say that certain altuations are arising today 
in the country where the federal fabric of the nation is 
being chanQnged. Terrorist activities, mass violence by 
ultra groups and communal violence are such grievous 
instances that are occurring In different parts of the 
country which has forced people to think whether some 
mechanism be built up at the Union level to tackle such 
situation. 

Secondly, I would like to draw the attention of the 
Govemment towards the Communal Violence Prevention 
Bill. Shrl Ajit Singh, our colleague, had invited a number 
of Members and also organized a meeting. After that, we 
heard that the Central Govemment is also thinking ot 
bringing such type of Bill. I do not know what has 
happened in between. But there Is a need to deBberate 
and bring such a Bill for consideration. 

I am for federalism. My Party Is a provincial Party. 
I would say that the Union should strengthen the Police 
force of every State to protect the life and property of 
the people at large. 

Lastly, I would like to draw the attention of the 
Government towards enforcing a sense of fear against 
the lawbreakers and who disturb communal amity. Persons 
who indulge in communal violence should be punished 
harshly. Law should be enforced strongly and punishment 
be swift. Today, the problem is that people who indulge 
in communal violence feel that they can get out scot-free 
and think this because it Is political. Fear of law Is the 
only answer. It can be ensured when Police is directed 
to act independently, and genuinely wants to curb 
communal violence. I may sound cynical but frankly I 
must say that no political party today wants Police to 
become neutral. Nobody wants Police to become 
independent in one way or other, each and every Party 
is enjoying power either In some State or at the Centre. 

20.00 hra. 

Yet I may say that the Home Minister should set the 
ball rolling. Time has come to discuss and arrive at a 
conclusion to make Police apolitical. Attempts should not 
be made to portray Hindu-Muslim clash only as communal 
about which I have said earlier. 

And these are my concluding remarks. I would only 
appeal to the respective Govemments to enforce the law. 
Then only, we can stop this menace. 

MR. DEPUTY SPEAKER: The time for the sitting of 
the House was first extended up to 8 p.m. I think there 
are 2-3 such hon'ble members who should speak. I would 
like the hon'ble Minister to reply afterwards, therefore the 
time of the House may further be extended by half and 
hour. 

/Engllsh/ 

Now, Prof. M. Ramadass, you take only three minutes 
time. 

PROF. M. RAMADASS (Pondlcherry): Hon. Deputy 
Speaker, Sir, enough has been said about the communal 
violence in the country. Therefore, I would not repeat 
whatever has been said. But I would only confine to 
draw the attention of this august House to the situation 
that is developing in this country in 2006 after the 
recurrence of a number of incidents of communal violence. 

The country today has all the benefits of growth. 
The country today is on a tremendous path of progress. 
But, at the same time, the country is losing very badly 
on account of man-made disasters as well as natural 
disasters. Therefore, we tend to have a feeling that we 
have everything. At the same time, we do not have 
everything. 

I am reminded of what Charles Dickens said In his 
classical immortal, ~ IS/til of two c/ti(Js, which would be 
more appropriate to quote for the attention of all the 
Membera here. 

·'t was the best of times, It waa the worst of times, 
it was the age of wisdom, It was the age of 
foollshneu, It was the epoch of belief, It was the 
epoch of Incredibility, It was the Huon of light, It 
was the season of darkness, It was the spring of 
hope, it was the winter of despair, we had everything 
before 1», we had nothing before us, we were all 
going direct to Heaven, we were aH going direct the 
other way." 

This Is the balance-sheet type of situation that is 
emerging In the country in the midst of violence, riots 
and k1IHngs that are taking place In the country. Therefore, 
in the mldat of all these, all our efforts at development 
are washed away like the writings on the sea sand are 
washed away by the seawatera, we will have to look into 
this Issue very deeply, and every one of us has to be 
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concerned about it. We have to look Into this. As Mr. 
Anant Geete has said, we will have to take an objective 
and dispassionate analysis of the genesis of the 
communal violence in the country. There is no point in 
blaming one section of the society or the other. There Is 
no point in blaming one Party or the other. If all ttle 
Parties in the Parliament today come to an understanding 
that we will not take undue advantage of the communal 
violence that is taking place and if we are not going to 
con~rt this policy of violence into vote bank politics, I 
think half of the problem in the country will be over. 

The other steps that would be required would be the 
administrative steps that are to be taken by the 
Government for doing a lot of amity work among the 
various communities. We should also develop or foster a 
sense of oneness among these communities. Now, there 
is also a suggestion that history is breeding communal 
hatred. Therefore, we may think of re-writing history In 
the light of secular fabric of the country and how the 
nation has to go. 

Secondly, the Government should increase the 
content of value-oriented education. Today, we give all 
kinds of education in the country, which is not inculcating 
a sense of value. All religions today teach better values 
of how to lead a good life and how to build a secular 
society. What we are now not dOing is that we are not 
incorporating all these values in the tender minds of the 
young people and we should be able to inculcate these 
values. 

The greatest remedy for abating this communal 
violence would be to promote growth in the country and 
get distributive justice. We have to try to distribute equally 
the benefits of development, the benefits of growth to 
every section of the society and try to help the SOCiety 
economically so that the communal violence, the 
communal hatred and the communal disunity can be 
reduced. 

That is the only way by which we can do It and the 
Government should be able to bring or organise a number 
of round-table conferences among the leaders of various 
communities periodically, once in three months or once 
in six months, as the hon. Prime Minister did it in the 
cue of Jammu and Kashmir to bring them together 
acroes the table. Let them sort out the issues and try to 
bring about a feeling of oneness among them. 

The best way would be that the Govemment should 
be able to bring more sense of oneness among these 

communities. The belt way would be that the Hindus 
and the Muslims must undel"ltand each other and they 
should try to come together forgetting all differences. The 
best way for them to overcome the discord Is to know 
each other better, to appreciate the true facets of their 
relationship and to remove the causes that have brought 
about the alienation. Once the goodwill, mutual trust and 
confidence are restored, they will be table to bring to the 
fore the wealth of their many-splendoured coUaboration 
in every field. which spreads over a thousand years. That 
is the crying need of our times. India demands of both 
Hindus and Muslims to work for accord and not discord. 
Ben Jonson said: MAli accord Is bom of contraries", while 
the Pope said: MAli discord is born of harmony not 
understood." India contains the second largest Muslim 
population In the world; It cannot be wished away. It Is 
an integral part of the nation. A nation, as Lincoln told 
the Americans on the eve of the civil war, which Is divided 
against itself, cannot stand. 

These words of wisdom should awaken both the 
communities to the urgent need of rebuilding India as a 
united, strong and prosperous nation so that It ensures 
stability and security for the people. For this, a realistic 
understanding of each others' needs and difficulties has 
to be sincerely fostered. 

20.07 hra. 

[SHRI BASU Dee ACHARIA In the ChillI) 

Let me conclude by saying that Allama Iqbal has 
said in his poem. He had said: 

If you don't mind, oh Brahmin 
I must tell the truth-
These Idols in your temples 
Thes~idols have grown old. 
They teach you to hate your Kith and kin 
So does the Mullah, climb the pulpit 
And preach aggression and war. 
In disgust, I have shut my ears 
To the chants and the calls 
From both, the temple and the' mosque. 
In stone, oh Brahmin, you seek God 
I see Him in the dust of my motherland. 
Let the temple betls mingle with the muezzin's call, 
Let us erase every trace of aHenation 
And break the barriers of separation. 
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Let us build a new temple of unity, 
The grandest, whose ",nJ will reach the sky; 
Let the devotees drink the elixir of unity 
And sing the song binding the bonds of harmony 
For human liberation 1i88 In love and compassion. 

SHAI KINJAAAPU YEAAANNAIOU (Srikakulam): Mr. 
Chairman, Sir, the subject of discussion today is 
communal violence in this country. This Is a very Hrious 
issue. I am, indeed, upset by the incidents which took 
place in Vadodara. I am also pained to know that six 
persons have died and more than 61 persons injured in 
the recent communal clash. The question is how to 
maintain the law and order and also communal harmony 
in the country. 

For so many years, we have been discussing this 
subject, but such incidents are taking place. In the recent 
past, there were incidents which took place in Aligarh, 
Lucknow, Marad in Kerala and Vadodara. Everywhere 
such incidents are taking place. What is the root-cause 
of this? According to me, the State Governments should 
have a will. If there is a will, there is a way. The TOP 
was in power in Andhra Pradesh. S1nce 1983 till 2004, 
our party had ruled the State for 17 years. Shri N.T. 
Rama Rao was the Chief Minister. Then, Shri 
Chandrababu Naldu was the Chief Minister. No such 
incident took place. . .. (IntsmJph"onsj Only one or two very 
small or minor incidents took place. We had taken such 
steps as were necessary. We had dealt with It with an 
Iron hand. In-between during 1989 to 1994, the Congress 
Government came into power to throw the Chief Minister 
from his seat. Automatically, they created communal riots. 

If the political parties provocate communal riots by 
keeping poverty, illiteracy, etc., then they are cOming in 
the way of creating communal harmony. We have to 
tackle these two basic issues. Firstly, there are political 
parties who try to garner votes from the majority 
community, and secondly, there are political parties who 
try to garner votes from the minority community. These 
political parties are not doing any welfare for the 
minorities. These political parties are not doing any welfare 
for the minorities. We have to tackle this issue in a 
proper manner. 

What is the root cause for it? How are we to tackle 
this issue? According to the figures, for the last three 
years, there are many Incidents that have taken place in 
Bihar, Gujarat, Karnataka, Maharashtra, Aajasthan and 

Uttar Pradesh. They have mentioned that the total 
incidents. which took place In the year 2002, are 722, 
and out of those 722 Incidents rnore than 60 par cent 
have occurred in these five States. Why have they 
occurred in those States? Why was police not able to 
control it very efficiently and effectively? In other States, 
the number of incidents Is very low. How Is it that those 
States were able to control such Incidents while these 
States could not do It? All this is happening even after 
repeated Instructions given by the Government of India. 

Shrl Mahatab also mentioned the fact that the issue 
concerning police, and law and order is a subject confined 
to the States under the Seventh Schedule of the 
Constitution, and we should leave it to the States. I would 
like to mention that the constitutionally elected Government 
has to protect the life and property of its citizens. This is 
the fundamental and Constitutional right to be given by 
any Government. If something has happened In a State, 
then the Government of India should intervene and guide 
them properly. 

What had happened in Vadodara? What was the 
necessity to suddenly demolish the mosque? What was 
the urgent need to do it? You have to give some time 
for them to negotiate. The issue of development is one 
aspect. In Hyderabad also we are widening the roads 
where there are many places of worship Including temples, 
churches and mosques. We are convinCing them by 
negotiations to solve the problem. In case they are very 
particular of a place of worship to remain, then we are 
diverting the road from another place. This is done 
keeping the sentiments of the people in mind. Therefore, 
we have to take a holistic view not only for the sake of 
development, but also take the sentiments of the people-
for places of worship-into account. This was a very 
simple issue, and this would not have happened If we 
had stopped it for some more days. Heavens would not 
have faHen because of it. There was lack of proper 
tackling of the issue. How do you tackle this issue? The 
lack of sensitivity also creates these problems everywhere 
in the country. 

MA. CHAIRMAN: Please conclude your speech. 

SHAI KINJARAPU YEARANNAIOU: Most of the 
people in the country want peace, harmony and 
tranquillity. Who will be happy if curfew is imposed? I am 
saying this because nobody would be able to go outside 
Including children, parents, etc. They all would be confined 
Within the four walls of their house. Therefore, nobody 
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[Shri Kinjarappu Yerrannaldu) 
likes curfew being imposed. A few people who want to 
create trouble an take advantage of the aituatlon become 
very happy about curfew being imposed. 

MR. CHAIRMAN: Please conclude your speech. 

SHRI KINJARAPU YERRANNAIDU: It is just that they 
do not want people to be happy. Therefore, the 
Govemment of India and the Home Minister should take 
all these incidents into account. 

Some of the States are not taking much Interest in 
controlling these incidents. Therefore, the Govemment of 
India should take a holistic view, and give more powers 
to stabilise, strengthen, educate and train them in order 
to control such riot situations. We also need to give more 
money to the State Governments to strengthen their police 
machinery. The Govemment of India should take such 
type of necessary steps to control riots In the country. 
These steps would allow the country to progreea. If there 
is peace, then development will be there. If we want to 
achieve more than eight per cent growth, then W8 have 
to create peace in the society. Otherwise, It would be a 
very difficult task to achieve. 

The economy also depends on peace in the country. 
Therefore, there are more advantages once we are able 
to control issues of law and order, terrorist activities, riots, 
etc. Thereafter, the country would certainly progress. 

MR. CHAIRMAN: Mr. Shivanna, you will have to 
complete your speech within two minutes. 

SHRI M. SHIVANNA: Sir, this is an important iaaue. 

MR. CHAIRMAN: Please try to finish within two 
minutes. 

SHRI M. SHIVANNA: The earlier speakers have taken 
one hour each. We are first-timers, Sir. 

MR. CHAIRMAN: Do not waste your time. Please be 
brief. 

·SHRI M. SHIVANNA: Mr. Chairmen Sir, it is shocking 
to note that communal violence Is spreading like cancer 
disease in our .ociety. Even after 58 years of 
Independence we are not In a position to control this 
communal violence completely. In fact this is being spread 

·English translation of the 8peech origlMlty dellve* In Kannada. 

by a .ectlon of our society. The poor people particularly 
those who have to work hard for their food, clothing and 
shelter do not indulge In spreading violence. Some 
reUgioua leaders. new pollticaJ leaders and other vested 
interests indulge in this activity of communal violence. 
Some leaders feel that they can get votes by spreading 
the communal violence. Therefore, they Inatigate one 
religion against another religion. Thia Is the mOlt 
unfortunate thing in our country. Our ancient society 
always stood for communal harmony and brotherhood. 
There was peace and happiness everywhere. Our cultural 
heritage Is appreciated all over the world. But 
unfortunately, our present society Is loosing Its cultural 
identity very fast. Terrorists are attacking a particular 
community people. Communal clashes are talking place 
in various States. 

In GuJarat Communal clashes went on unabated for 
years. Recently, more than thirty persons belonging to a 
particular community were killed in Doda, near Jammu. A 
numb.r Churches were attacked In Karnataka near 
Mangalore. These are all antisocial elements of our 
society, who have forgotten our Indian culture, tolerance 
and co-existence. Lekha and Lakhs of devotees visit 
Amamath Temple. The idol of Amamath Mandlr was with 
a Muslim. His family gets a share of offerings of Amamath 
Temple even today. There is a worship place near Bijapur 
in Karnataka where both Hindu and Muslim devotees visit 
every day. This world is the VssudhlliVll Kutumbakllm. It 
is the family of all people. Swamy Vivekananda gave his 
historical speech in Chicago addreaeing the gathering as 
'Brothers and Siste... of America'. That was a world 
religious meet and the clapping by the audience went on 
for a long time. This Philosophy of universal brotherhood 
appreciated and respected allover the wor1d even today. 
This is the land of peace and amity which is celebrating 
the 2550th year of Gautam Buddha's birth. We are all 
children of mother India and there is only one God. He 
looks after all of us. India Is the birth place of Guru 
Nanak, Mahaveer Jain, Mahatma Gandhi and others. 
Peaceful co-exlstence is the guiding prinCiple of our like 
and there Is no place for violence. We have to follow the 
footsteps of these leaders. Mahatma Gandhi says, I quote 
'India Is to me the dearest country in the world not 
because It Is my country but because I have discoverea.. 
the greatest love in it.' All of us should live together 
happily and peacefully and It is called as Ssrvsjano 
sukhino bhavllnIJlhu. Let us keep up this tradition and 
surge ahead towards a new, enlightened wor1d of heaven. 
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Sir. I thank you for ~ng me this opportunity to 
speak and with theI8 words I conctude my speech. 

SHRI ASAOUODIN OWAISI (Hyderabad): Sir. at the 
outset I would like to compliment the hon. BJP Member 
for being the devil's advocate. I happened to go to 
Vadodara on the 8th of this month. I have even gone to 
the place where this Oargah stood once. If the municipal 
authorities were doing a work. why was there a need for 
the Mayor and the concerned MLA to be there? Why 
was there a need that all of them' had to clap. an of 
them had to raise religious slogans when this Oargah 
was demolished? I fall to understand that. 

I went to the Government SSG hospital to see the 
24 injured patients. Out of them. 23 belonged to the 
minority community. All of them had bullet injuries above 
the waist. I even went to the houses of the deceased. I 
do not know whether any of the hon. BJP Members had 
gone or not. What crime did Mohammad Rafiq Vohra 
had committed that in front of his house he was first 
attacked by swords. killed and then burnt? When his 
family telephones the local police. the police asked them 
to go to Pakistan. It is there on record on NDTV. What 
crime had Ashfaq Ahamed committed that he was shot 
in the head? He used to work in a night showroom. 
What crime did Mohammad Ayaz-a boy of 17 years. a 
brother of three sisters-had committed? All this clearty 
shows the complicity. connivance. conspiracy. and open 
support by the Gujarat Govemment. But for their active 
support. this Incident would not have happened. In the 
name of development. minorities have been destroyed. 

Under the Central Wald Act of 1995. all Muslim 
places of worship. mosques. dargahs and graveyards are 
protected. How can any Government go and eliminate a 
wald property? Has the concerned State Government 
conducted any proceedings? Has any order been Issued? 
Nothing has been issued. 

We are taking about Gujarat only here. At the same 
time, on April 14. a bomb blast took place in Jams Masjid. 
I have a complaint here with the Govemment alao. So 
far, not even a single person has been caught. A bomb 
blast took place in Benaraa. Within 48 hours two youths 
were killed in an encounter in Delhi and one person was 
killed in Uttar Pradesh. After 25·30 days' time, Maulana 
Waliullah and his associates were caught. Whenever a 
majority place of worship is attacked, immediately within 
48 hours or even ten days five to six Muslim youths are 
killed in encounters. It happens as if you have a buffer 

stock of Muslim youths who can be ki11ed any time. When 
Jama Masjid bomb blast took place, why was this not 
done? Wh" is responsible for the bomb blast In Jama 
Maajld? Why did Delhi Police have to say that It was not 
a terrorist act when It waa a terrorist act? It is not found 
out as to who was behind that act. 

The next point is about Uttar Pradesh. We are talking 
80 much about secularism over here. Fifty Muslim youths 
were hit above the waist In Allgarh. The National Minorities 
Commission has demanded a judicial inquiry. What action 
is the Govemment going to take? 

I was hearing the hon. Member from Shiv Sena. 
The hon. Home Minister represents that area, Nanded 
area. On 6th of April, 2006, a bomb blast took place in 
the house of Laxman Rajpodwar. They are known Bajrang 
Dal activists. It was a single bomb blast. Later on, Surya 
Pratap Gupta the Inspector General of Police of that area 
said t~t they were manufacturing bombs. The police 
confiscated a live lED bomb with a timer attached to It. 
It was a timer similar to the one that Is used In the 
Jama Maajid bomb. So, who is responsible? Those people 
are known Bajrang Dal activists. Why is the Maharashtra 
Govemment not imposing the Maharashtra Control of 
Organised Crimes Act? What is stopping the Maharashtra -
Govemment from Imposing that Act on them? Why is the 
Govemment of Maharashtra from imposing that Act on 
them? Why is the Government of Maharashtra not 
requesting for a CBI inquiry so that the truth cornea out? 
I am very surprised. Who is going to pay the price? In 
Ghatkopar bomb blast, Gateway of India bomb blast, all 
the people have been exonerated. 

I am really surprised that 80me upper caste chocolate 
boys do the demonstration in Mumbai; police do 161hl 
charge; and an inspector is suspended. 

What about Ghatkopar bomb blast incident? Accused 
were exonerated. What about Nanded bomb blast 
Incident? How many police people have been suspended? 
It shows that there ~'~ value for a Muslim life over 
here. ~:.J., 

The UPA Govemment was formed to stop the 
obscurantist forces. It was a verdict against the communal 
forces. My main grievance and grudge is with this 
Government. We know what RSS stands for? Maybe, 
the Sangh P6fiv11r is celebrating the centenary celebrations 
of GoIwarkar and to pay huge tribute to him, they are 
indulging in all these activities. 
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[Shri Asaduddin Owaial] 
In Mahasamud district of Chhattlagarh, on April 23, 

2006, a mosque was demolished. In fact, burnt. Koran 
scriptures were bumt over there. Who is responsible? 
But for the Sikh community, nearly 20 families would 
have been killed over there. 

Not only that, in Rajasthan, in Pali Town, Saint Milad-
Un-Nabi procession was attacked. On 11th of April, in 
Kandura in Madhya Pradesh, Milad-Un-Nabl proce18ion 
was attacked. There is an end to it. 

I would iike to bring it to the notice of the hon. 
Minister thal in Karnataka, in Budkal, Jagannath Shetty 
Commission has come out with its Report. There is a 
huge tension over there. I am bringing this to the notice 
of the hon. Minister that the Govemment should take 
immediate steps to ensure that this tension does not 
lead to communal riots. 

I would demand from the Central Govemment that it 
should pay compensation to the victims of Baroda. This 
Govemment should immediately come to the rescue. I 
know that it is a State subject. But people are asking 
that when Sikhs were killed, three lakh rupees were given 
as compensation, why not to Muslims. What is stopping 
the Central Govemment in giving monetary compensation 
to the people? I think, it is a very important issue. 

Justice Srikrishna Report is there. Secular 
Govemment Is there In Maharashtra. The same person 
who used to say that if Justice Srikrishna Commission 
Report is implemented, Mumbai would bum. That man Is 
in your Congress Party. Why do you not implement the 
Justice Srikrishna Commission Report. Nanded Incident 
led this Govemment to pressurise the State Govemment 
there. Let them ask for a CSI Inquiry in the Nanded 
incident. Bajrang Dal activltlsts were Involved. These same 
people have committed crimes in Parbani and Jalna. I 
had been to the mosque over there. Unless and until the 
lives and liberty of minorities are safeguarded, this country 
cannot progress. If the feeling of insecurity is there, Sir, 
it is very bad for the nation. t the Govemment will 
take from corrective action. 

[Translation} 

SHRIMATI JAVABEN B. THAKKAR (Vadodra): I think 
so that after the statement of the hon'bIa Home Minister, 
SM Shivraj Patil, time snould be no room left for debate. 
The statement given by the Minister himself was about 
serious incidents which took place at 99 plac:ee across 

the country and he himself given the whole ftgu ..... While 
stating about the condition and how the InCIdent took 
place, the hon'ble Minister assured that the situation is 
absolutely under control and there Is no need to worry. 
Then Shri Gurudas Dasgupta said that this statement 
has been given quite innocently. While giving these figures 
you said it quite innocently that there Is no' need to 
worry and no need to take any further action. I think that 
the Union Home Minister took immediate action in the 
whole incident and I have been a witneaa to his prompt 
role in the incident. When on third day Chief Minister 
came, the hon'ble Home Minister telephoned and at that 
point of time, all people Including Mayor, Deputy Mayor, 
Police Commissioner, MuniCipal Commissioner, all 
Legislative Members and myself were present there. We 
were qulte apprehensive of the situation In Vadodara and 
what action is needed there? Then our Chief Minister 
said tt.at. ... (In/emJptions) 

{English} 

MR. CHAIRMAN: Just a minute, Shrlmati Thakkar. 

Hon. Members, to conclude the debate today, we 
will have to extend the time of the House. It was last 
extended up to 8.30 p.m. and it is already 8.30 p.m. 
now. So, if the House agrees, we may extend the time 
of the House. 

SOME HaN. MEMBERS: Yes, the time may be 
extended. 

SHRI SHIVRAJ V. PATIL: The House may be 
extended until the proceedings are over today. 

MR. CHAIRMAN: All right, the time of the House is 
extended until the reply is concluded today. 

Shrimati Thakkar, you may continue now. 

[Trans/a/ion} 

SHRIMATI JAVABEN B. THAKKAR: Hon'ble Chief 
Minister Bhal Narender Modi told Shri Shivraj Pam that 
out of the companies of security; forces which are 
deployed in GUjarat, we have sent few companies to 
other states, as per your instructions. I would like that It 
is not fair to paint this incident which is vitiating the 
communal harmony as communal riot. As the development 
work which has been done here, under that four 
metropolitan states falls In those four Metropolitan states, 
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the work was going on for the lut one year. Thle work 
wae scheduled from 2006 to 2006 and if there would 
have been further encroachment8 and that too on 
highways, Inaide the roads and on the 8tate routes where 
there are encroachments, remaining them and developing 
them is the sole objective of the State Govemment and 
under that thousands of jhuggl jhoprls and commercial 
plots were removed. If I talk about Vadodara then the 
drive which was moved under that anti-encroachment drive 
which was run in Gujarat State under Urban Development 
Area, 2005. Under the any kind of encroachment, be it 
in the form of plot, in the form of land. or In the form of 
road, or in the form of National Highway, pasture land or 
in the form of revenue land, that has been removed by 
the Government. The Gujarat High Court overseen thle 
drive and a suo-moto P.I.L. was also filed and .. per 
the instructions of the High Court, the Vadodara Municipal 
Corporation removed 3299 structures under them, 1601 
jhuggi-jhopris, 1265 residential type plots were removed, 
and 385 commercial structures 48 such structures which 
were religions type, and were related to Hindu and Muslim 
sect, were removed. I would like to reiterate that under 
this drive 48 structures were removed out of which 42 
structures were of Hindu sect and rest were related to 
Muslim brothers. 

MR. CHAIRMAN: Please conclude now. 

SHRIMATI JA YABEN B. THAKKAR: Mr. Chairman, 
Sir, some queries were raised, you have Initiated a debate 
on this issue and raised many que8tions. 

MR. CHAIRMAN: Shri Harin Pathak has replied to 
all queries. 

SHRIMATI JAYABEN B. THAKKAR: I hall from 
Vadodara, the Chapaner area of Vadodara and under 
that Fatehpur area is my birthplace. When I was a child, 
I know Vadodara since birth. It was settled by Sir 
Sayajirao Maharaj, at that time it was planned fantastically 
and it was a walled city with four gates, it was nothing 
more than this at that time. Initially there were small 
colonies and the total population within walled city was 
not more than 1,50,000 but during the year 2005-2006, 
it has a population of about 17,00,000. 

My second point which I would like to mention Is 
that I have been living there since my childhood and I 
used to travel by T anga and even today I use those 
roads. People used to commute bycycle8, Cycle 
Rickshaws and at few places there used to be vehicles. 

At that time, In the region of Maharaja, there ueed to be 
4-5 vehicles. Therefore, the question of developing thle 
area did not arise. The mention of Dargah or grave on 
which we all are having a diecu88lon and are worried, 
the State Govemment Is equally worried and our Centre 
Govemment is acting fast on that. That place Is my 
birthplace. Since my Childhood, I have been vlaltlng there, 
out of the above-mentioned gates, the main gate Is 
'Mandvi gate'. If you wish from Han to Haral via Panlgate 
and Mandvi, the road Is quite narrow. The 67 percent of 
that road Is still used. On that road the grave on left 
side was just only on the road. The people who use that 
road, even if I use to go through that road, I shall have 
to tum my vehicle a bit In order to pass through that 
road. When we cross that road, the person coming in 
front would also require to tum a bit and will come face 
to face with the next person. The Issue was that the 
roadside encroachments are required to be removed. It 
has been mentioned here that whether discussion· was 
held with the officers who are responsible for the 
construction? Yes, I would like to mention that we were 
continuously talking for the last three days to solve this 
problem. 

MR. CHAIRMAN: Please conclude within a minute. 

SHRIMATI JAYABEN B. THAKKAR: All right, I am 
concluding. Sir, talks were going on for three days and 
all ended In smoke. They were asked to 8ubmit their 
papers. Those people were not ask to submit the 
construction plan and from 1905 to 1912 sanction for 
construction. Through you, our Members should also 
aware of the factual position, it is equally important. The 
Chairman of our Standing Committee, the Deputy Mayor, 
Commissioner and all officers met and they were called 
to meet them on the same day at nine o'clock In the 
moming. The discu88ion were held to know that how 
they would cooperate. Then they Insisted on the same 
thing that we shall not allow to remove the construction. 
When 42 Illegal constructions, which were prayer sites 
for Hindus, were removed, they let the encroachment 
removal work go on without any obstruction. 
... (Intenuptions) Please do not interfere. When your tum 
comes, you may speak. They were not ready to cooperate 
and Municipal Corporation requested us to take initiative 
and help in removing encroachment. Then at around 10.30 
A.M. we were bound to take this decision. The Governing 
body be it Municipal Corporation, State Govemment or 
Centre Govemment, they are required to keep a balanced 
view and under that encroachments were removed. 
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MR. CHAIRMAN: AU right. You have taken ten 
minutes. 

... (Inftlnuplions) 

MR. CHAIRMAN: You have already spoken 
10 minutes. 

... (Inlenup/ions) 

SHRIMATI JAYABEN B. THAKKAR: Sir, I want to 
express my thanks. . .. (Inlenuphons) 

MR. CHAIRMAN: Complete your speech in haH-a-
minute. 

... (InftlnuptiDns) 

SHRIMATI JAYABEN B. THAKKAR: Sir, Shrl 
Shriprakash Jaiswal had also paid a visit and I had 
accompanied him. He made a detailed survey, met the 
injured and had a meeting with me also. I appreciate the 
statement made by him later. I thank our Chief Minister 
as well as. The Minister of State in the Ministry of Home 
Affairs and all others for discharging their reeponaibllities 
effectively. Therefore, H anyone tries to spread such 
rumours, the correct picture should be depicted. The 
thoughts of Hindu-Muslim differences should be eschewed. 
Our hon. Chief Minister looks upon the entire population 
of five crores in Gujarat as Gujaratis--not as Hindus or 
Muslims. Other should also emulate him. . .. (InftlmJptions) 
I thank all of you. 

CHAUDHARY BIJENDRA SINGH (Aligarh): Mr. 
Chairman, Sir, I would like to thank you for giving me an 
opportunity to speak on this issue. In this august House 
several of our learned colleagues took part In the 
discussion concemlng the Issue which is detrimental to 
the country's progress. Communal violence mars the 
peace of the country and the biggest draw back Is that 
it hinders the nation's progress. I heard our leamed 
colleague, Shri Pathak jl speech. However, I do not want 
to indulge in petty politics by criticizing his party. My only 
contention is that we should define communal violence, 
bringing out its meaning and the cause of its origin. During 
freedom struggle when Hindus-Muslims-Sikhs and 
Christians were fighting shoulder to shoulder, there were 
true ideologies. When the earth came into being the 
Almighty created human beings. The first Ideology was 
represented by those who fought unitedly for the country'B 
Independence. The other types of ideologies did not favour 
country's unity. When the country was fighting for the 
independence under the leadership of Mahatma Gandhi, 

he was Idtled by Godse to put an end 10 the secular 
Ideology. This gave rile to violence. What could be bigger 
than the fact that communal violence cld not exist when 
HindU8, Muslims, Sikh8 and Christians were fighting for 
the country's independence together. When Pakistan was 
created Iakhs of people were massacred. Humanity sank 
to Its lowest and a lot of blood shed took place. This 
sowed the seeds of violence. Sincere efforts were not 
made to nip the violence In its bud. I thank an my leamed 
colleagues for taking part In this discussion rising above 
party politics. 

Mr. Chairman, Sir, when our emotions, motivated by 
politics mix with communal violence, It gives rise to 
terrorism. We know at one point of time, BJP had only 
two Members of Parliament. In the face of such an 
ideology efforts were made to strengthen secular ideology 
since our Intention was not to allow religious frenzy to 
raise Its ugly head. I have no hesitation in saying that it 
was BJP's march from Kashmir to Kanyakumari that 
created communal tensions leading to communal violence. 
This resutted In communal violence taking the shape of 
terrorism. During communal violence, faith of the people 
Is shattered, giving rise to terrorism. I have no hesitation 
in saying that a correct picture will emerge only H we 
take note of the communal violence. ChronoJoglcally, that 
occurred during the NDA regime. At that time the 
government failed to gauge Its Hriousne88. What gave 
rise to terror1em then? The reuon being that the violence 
arising out of religions shook the people and It pained 
them, giving nourishment to terrorism. This gave rise to 
terrorism which became serious. 

Mr. Chairman, Sir, recall the Incident that took place 
on 6 December, 1992, shattering the peace of the country. 
At that time Uttar Pradesh had a BJP govemment, led 
by their Chief Minister. Party's National leaders were 
present there. The slogans raised at that time was 'Ek 
dhaka aur do, masjld tor do.' With this the entire country 
was enguHed In violence. This affected the development 
of the country. The people had elected the government 
for five years but elections were held within 13 months. 
Millions were spent on elections. Nothing could be more 
criminal than to see a person occupying a high 
conatitutional position, see it happening before his own 
eyes and make such comments. The constitution was 
openly violated. The court at Rae Bareilly gave a verdict 
agaJnat them, but their leaders said they will not accept 
the verdict. . .. (In/tmuptIDns) 
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I am not saying all this only for you. Tak. the recent 
caae of attack on the Hanuman Tempi. In Varanul In 
Uttar Pradesh. I thank the UPA Chairperson for rushing 
immediately there. Otherwise the entire State would have 
witnessed religious violence. We have committed 0UIHIve8 
to maintain peace. We have always commmed ourselves 
to uphold constitutional provisions with all dedication. 
Aligarh is called 'kaba' for minorities living in all ov.r 
India. When riots took place there, we believe that those 
riots were not between Hindus and Muslims. I would like 
to congratulate Shri Shivraj Palll that aft.r talking to me 
on phon. he immediately sent Minister of State In the 
Ministry of Home Affairs there, and demanded for action 
against the guilty officers Immediately and a JudiCial 
enquiry against them. But I was pained when honourable 
Kalyan Singh ji said that I.G. of that area was an agent 
of the I.S.I., it hurt the faith of lakhs of people and created 
tension there. We want to congratulat. our govemment 
that it not only healed their wounds but also consoled 
them, gave them financial assistance and took Immediate 
action. 

Sir, whenever any Incident has occurred during the 
rule of this govemment, it has tak.n action immediately 
and senior officers and ministers reached the apot 
immediately. I want to talk about riots in Allgarh. It was 
a minor dispute over a small temple. Had that matter 
been solved there, then lives of 8·10 Innocent people 
would have been saved. Govemment ia al80 somewhat 
responslbl. for every violence that takes place. 

SHRI SANTOS'; 'GANGWAR (Barellly): Pleasa al80 
tell about the murder of a legislator's son. 

CHAUDHARY BIJENDRA SINGH: I feel sorry for It; 
he is my colleague. But there are some reasons behind 
his arrival in the town four kilometers away; where he 
was murdered. . .. (Inltlnuptions) 

SHRI SANTOSH GANGWAR: Why he was burled? 

CHAUDHARY BIJENDRA SINGH: There were some 
reasons behind it. For four days we failed to know who 
he was. . .. (IntsnvpHons) 

MR. CHAIRMAN: Gangwar jl, let him &peak, let him 
finish his speech. 

CHAUDHARY BIJENDRA SINGH: We demanded for 
a judicial enquiry but it was not conducted. 
... (InMnvptions) Honourable Chief Minister was also guilty 
tor It, because as he had· visited Meerut after the incident 

which occurred there, he should have vl8lt8d Allgarh too. 
... (Inftlnupllons) According to /lyas Azmi, Congress is 
guilty for It. I would like to say that when Godhra was 
burning, when law wes being violated there, at that time 
the leader of his party was al80 with them In giving a 
ctean chit. W. have never supported communal forces. 
Any party could join hands and form the Govemment but 
w. have nev.r don. that. 

I would again like to congratulat. the Minister of 
Horne Affairs Shrl Shivraj V. Patti, Chairperson of U.P.A. 
Govemment Shrimatl Sonia Gandhi jl and the Gov.mment 
is making a provision to check such riots and for making 
arrangem.nts to provide financial anl.tance to the 
iMacent people for the first tim. who have Ioet their 
lives. At the sam. time, Its hearing will take place In a 
time bound manner In apeclal Courts and efforts will be 
made to provide them justice as earty as possible. I 
would also like to plac. two more proposal •. 

(English] 

MR. CHAIRMAN: Nothing will go on record. 

... (lnMm/plJon$)" 

{TrsnsI8t1on] 

MR. CHAIRMAN: You hav. epoken for ten mlnutea. 
Now you sit down pl ..... You repeatedly .. king for a 
second. Pl.... conclude In one sentence. 

CHAUDHARY BIJENDRA SINGH: I would like to NY 
that If w. really want to check communalism by leaving 
aside the political point of views and want the well being 
of the country we should collectively make efforts. A 
coordination commm .. , comprising of all parties should 
be conatItuted. Provocatlv. statements should be banned 
which arouse the sentiments of the people. 
... (Intsrruptlons) 

[English] 

MR. CHAIRMAN: Nothing would go on record. 

... (Int.nuplions)· 

rrrsnsMtion] 

MR. CHAIRMAN: You have spoken for t.n minutes 
and still you are not conctuding. Now nothing is going on 
record. 

. .. (Intsnvptions)· 

-Not recorded. 
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MR. CHAIRMAN: Athawale ji, now It Is your tum. 

SHRI RAMOAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, India is not strengthening on the basis of 
the principle of secularism and equality to all religion 
provided for in the constitution of our country. Struggle 
keeps on going in our country in the name of religion 
and caste. Today when we are having this discueslon, 
our Home Minister and we all are present here. We have 
discussed about communal riots many a times but when 
will such discussions would stop. Are you going to take 
any steps to check these riots? 

Mr. Chairman, Sir, our country' got Independence on 
15 August, 1947. Before that, constitution of India had 
given full protection to temples, mosques, shrines, 
churches, Buddhist temples or Gurudwaras, and such 
cases needed approval to be obtained by the Wakf Board 
or municipality on the Court. They deliberately tried to 
demolish that shrine, there was no communal riot there 
but pOlice started firing there. People tried to express 
their sentiments when you people had tried to demolish 
Babri Mosque in Ayodhya, there was Kalyan Singh's 
Govenrment. He had deployed his police there. It gave 
you full protection but in Gularat there was Narendra 
Modi's Government, the police there always commit 
atrocities on minorities. Therefore, we have demanded 
many a times that Pathak jl should be sent there In 
place of Narendra Modi jl. 

20.52 hr •. 

[MR. DEPUTY SPEAKER in thtl eh.til} 

Mr. Deputy Speaker, Sir, in the end I only want to 
say that as our one of the honourable Member was saying 
that whenever any riot takes 'place, it should end within 
four hours but if it does not end in four hours, then it 
means that it is planned. I want to say that if I ever get 
a chance to become the Chief Minister of Maharashtra, 
I will wipe out all riots in one hour only. I only want to 
urge that compensation of five lakh rupees should be 
given for the five persons who have died, one lakh rupees 
should be given to the persons who have been injured 
and Section 302 should be Imposed on the police offICials 
who had fired the guns. When will you stop these riots? 
Till when persons belonging to minority will get killed. 
People who organize the riots will lose every election. 
Peace will only prevail in our country when enemlty tums 
into friendship. When Hindu-Muslim start living in harmony 
then country will prosper. In this way honourable 

Shlvraj II PatH Sahib, honourable Manmohan Singh II and 
Shrlmati Sonia Gandhi jl and we an are together to brtng 
proaperlty In our country. On one hand, an the people 
are trying to establleh peace In the country, but on the 
other hand, you want to disturb the peace procese. If 
you would try to disturb the peace process In the country 
then the voters of this country will tum you out. Therefore, 
kindly keep quite. . .. (InftlnupHoM) I hope that you would 
maintain peace in the country. 

SHRI CHHEWANG THUPSTAN (Ladakh): Mr. Deputy 
Speaker, Sir, first of all the notice for thle dlscuuion was 
moved as a calling attention. Then It was traMformed 
Into the discussion under rule 193. The statement read 
out by the Hon'ble Horne Minister also mentioned about 
the incident of Laddakh, which created a few doubtl. 

DEPUTY SPEAKER: The reply to the dlscuselon 
would be given by the hon'ble Home Minister. 

SHRI CHHEWANG THUPSTAN: Mr. Deputy Speake" 
Sir, I want to mention it as his statement arose a few 
doubts. I want certain clarifications from the hon'ble Home 
Minister. ,.. all of you are aware that Laddakh has been 
an example of communal harmony. In 1990, when various 
types of violences were taking place in Jammu and 
Kashmir, the Laddakh was absolutely peaceful. There .,.. 
two major communities here, people of one of them are 
Buddhist who believe In Buddha sect and others are 
Muslims. We believe In Islam sect. They were living In 
complete harmony and there was a complete peace but 
unfortunately the statement mentions of Laddakh that such 
kind of Incident took place there. After listening to the 
statement made by the Hon'ble Home Minister in the 
House, I felt that may be the State Government must not 
have given the complete information or the sources based 
on which the statement was given, it led to certain doubts, 
which I want to mention here. The statement given by 
the hon'ble Home Minister says:-

/English} 

·Communal tension developed In Ladakh and Kargll 
regions of J&K between Buddhist and Shia Muslims 
on 5.2.2006 when some miscreants entered· the 
Mosque and allegedly tore pages of the Holy auran". 

[Tl'lln8llItion} 

Mr. Deputy Speaker, Sir, the statement says that 
some people entered the mosque and tore off certain 
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pages from Ouran kept there. If the enquiry had been 
conducted in the right manner, the people who were 
involved in this incident would have been apprehended. 
I acknowledge that an incident took place there and all 
this happened under a conspiracy and this must have 
been clear to all people as to who were those people 
who did all this. When this incident took plaoe there, 
after the incident was over, the seasoned leaders of the 
village whether they were Buddhists or Muslims, they 
were supposed to play a vital role in controlling the 
situation not the administrative officials .ent by the 
Government. Among them, loG. Kashmir and divisional 
Commis.loner visited the place. The hon'ble Home 
Minister said that peace was established there becauae 
of the Government emplOYees, which Is not correct. Be 
it the incident of Leh or Kargil, the able leaders of both 
the communities, had played a vital role In controlling the 
situation. It was only because of their positive role that 
the situation remained under control there. Otherwise this 
kind of incident could lead to an internationally critical 
situation and under that situation Kargil Incident al80 took 
place. 

Sir, I want to say that the Masjid Sharif which was 
mentioned here is a House in the Bodhg khabu village. 
I want to tell you that Bordhkhabu village does not have 
even a single Muslim family. All of them are Buddhists. 
Beside road side there was a room, in that room our 
Muslim brothers who used to come from Kargil for doing 
job, used to stay in this room for the past 30-40 years. 
They used to offer Namaj in that room. This way the 
Masjid came up there. For the last 30-40 years, no 
incident took place there. Nobody even touched it. The 
Local Buddhist people used to maintain the mosque. 
There must be some conspiracy behind this Incident since 
the conditions prevailed there clearly show this. The 
elections of autonomous with development council were 
conducted recently. I belong to Laddakh Union Territory 
front. We have won 24 out of 26 seats in this region. 
Through this some people have tried to create such kind 
of situation there and they hatched a conspiracy to 
destabilize the Laddakh. 

Sir, few people were arrested and brought even up 
to Delhi to conduct an enquiry, but they were released 
in between without conducting any enquiry? One Hon'ble 
Home Minister or State Government can tell as to why 
they were released without conducting an enquiry. The 
people who were arrested had clues about this incident 
and, they were arrested for this reason only, but were 

freed without conducting any Investigation. I just want to 
mention here that no vloleno. ever took place In the 
senaltlve area like Laddakh. Neither communal nor any 
other kind of violence took place there. Violence or other 
Incident might have taken place against the nation In any 
part of country, but nothing ever happened In Laddakh. 
This i8 quite unfortunate that 8uch kind of Incident took 
place there. I think that the State u well as the Centre 
Government have a vital role to play to find out the 
reasons behind this incident. Before arriving In Deihl, I 
also went to Kargil and Laddakh. There 18 a Bodh Sangh 
In the Laddakh which Is open body of Buddhist. There Is 
an Islamla school In Kargll and Imam Khumanl Memorial 
Trust and AI Sunnat are also there. I had a dlscuulon 
with them also. Everybody wants that It should be 
Investigated and It should be a CBI enquiry. 

21.00 hr •• 

Whosoever has done It should be brought to book 
so that the Incident that took place In an area like 
Laddakh may not recur. I would like to know from the 
hon'ble Minister of Home Affairs whether he would order 
an CBI probe Into It 80 that truth may come to light, J 
assure you that the people of Laddakh are aware of 
their responsibilities and they will maintain communal 
harmony at all costs. 

/English} 

MR. DEPUTY SPEAKER: Now, hon. Minister will 
reply. 

... (InMrruplionsj 

SHRI P.S. GADHAVI (Kutch): Sir, I will take one or 
two minutes only. 

MR. DEPUTY SPEAKER: Okay, you are allowed to 
speak only for two minutes. 

{Translation} 

SHRI P.S. GADHAVI: Today, Gujarat is being 
discussed in the House. Whenever, Gujarat i8 discussed, 
it is always Vadodara or Ahmedabad which Is the topic 
of discussion. Besides, Vadodara and Ahmedabad, there 
are 27 more districts in the State, nobody talks about 
them. Have there been any riots there? The minority 
population live peacefully. In Saurashtra too, the minority 
population live peacefully and comfortably. What the 
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people of minority community want-they just want 
development and Income. Nobody talks about whether 
they get It or not. What Is dlecuued Is what Is happening 
in Vadodara. Why It Is happening. The riots took place 
there only at two or three places. Why It happened, we 
should discuss It In detail. As the prevloua apeaker has 
said that an Investigation should be conducted as to why 
such circumstances arose In GuJarat. Today, the growth 
rate In Gujarat Is higher than the growth rate of any 
other State In the country. Whole country Is facing 
electricity crlals, while In Gularat, all 18,000 villages are 
getting round the clock power supply. There la no Increase 
In power generation In Gujarat, but they have managed 
well. Agriculture has made a remarkable growth there. 
Earlier, the annual Income from agriculture was RI. 9000 
crore which has now increased to Rs. 21,000 crore. All 
the people of the State are beneficiary of this Income. 

The Commlsalon for Minorities had villted our State. 
They asked the Chief Minlater .. to what they do for the 
minorities. The Chief Minister told them that he does not 
do anything for them and added that they should ask the 
reuon why he does not do anything because there Ie 
no majority, there is no minority, all are equal In his 
State. People live peacefully there. But here, Guiarat'ls 
discussed everyday without a mlas. Only Gularat is 
discussed here. Nowhere in the country rivers are linked 
together, but in Gujarat. That Is why the people In Gujarat 
live in peace. You please let us live peacefully. Do not 
play with the peace and tranquility of the State. Do not 
worry about Gujarat. I want to say this much only. 

{English} 

MR. DEPUTY SPEAKER: Now, hon'bla Minister will 
reply. 

{Translationj 

'SHAI BHANU PAATAP SINGH VEAMA (Jalaun): Sir, 
would like to thank you for the opportunity you have 

given to me to speak about the situation arising out of 
communal violence In various parts of the country. 

Sir, the communal violence has always been an Issue 
of discussion in the House. This discussion coUld be 
fruitful only when all the parties work together rising above 
their selfish ends. I would like to make a mention of 
A1igarh riots. Sir, four people were killed and several 

'Speech was laid on the Tabl •. 

others got Injured In theee riots. Muslim Organlsatlone 
oiaim that all the,e people were Musllma while the whole 
country knows that the police administration buried a boy 
taking him .. Muslim who wu the son of a BJP harljan 
MLA from Sansl constituency In Uttar Pradesh. When the 
MLA came to know about the killing of his IOn, the 
police administration exhumed the body, and then, att.r 
a while, the boy could be cremated with Hindu ritual •. 

Sir, such Is the law and order situation In Uttar 
Pradesh that a Hindu boy wu buried being taken .. 
Muslim. Whenever Mulayam Singh jl came to power In 
Uttar Pradesh, the riots have Increaaed. How almple we 
are. The riots first In Mahu, then In Lucknow and now In 
Allgarh, clearly indicate that there are certainly 80me 
elements who actively working against the communal 
harmony. Who would make common men understand that 
these riots harm them and their business. A riot took 
place In my Lok Sabha constituency Ural on 29.10.04 in 
which two ptlople were killed, but the District 
Admlnlatration Instantly took steps, put all Its foree Into 
action and' checked the riot. Mr. Speaker, Sir, recently 
riot waa about to occur on 1.5.06 at Kalpl Nagar In Jalaun 
diatrlct of Uttar Pradesh, however, the party workers In 
the UP Govemment tried their best to flair up the riot u 
the students who were not present on the spot at the 
time of the Incident were falsely Implicated and were 
penalized, however, the people of Kalpl ahowed their 
patience and the riot did not break out. Mr. Speaker, Sir, 
riot had broken out on 1.2.2004 in Konch Nagar where 
I reside. The party workers rushed to police station and 
got involved in sabotage and as a result of this three 
persons were killed In police firing. The asaets worth 
Iakha of rupee of the district administration and vehicles 
of the police and other departments were burnt. I feel 
that the party workers of the ruling party get more and 
more Involved in such activities after getting the protection 
of the police administration. Such riots should be stopped 
at any cost so that people may not get killed and property 
may not get destroyed in riots. We will have to understand 
this fact only then the occurrence of riots can be checked. 

{English} 

SHAI SHIVAAJ V. PATIL: Sir, we have diecuased 
this ielue for a pretty long time. Some very good points 
have been made by hon. Members. I sincerely feel that 
It would have been better H some of the statements made 
by hon. Members were avoided. When Mrs. Sonia Gandhi 
went to eenaras and visited the temple, some people 
asked questions to her about what the Government of 
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India would do. She waa very careful In making the 
statemelll that we are aU sorry and the State Government 
and the Government of India would take necessary steps 
to move against the culprits. She did not say anything. 
which could hurt anybody. When the incident happened 
in Jama Majid here, the Imam of the Masjld made a 
statement saying that those, who have done It, are the 
enemies of the country and the people. They are not the 
persons belonging to any religion but enemies of the 
country and the people. When I went to Udhampur and 
visited that place, the villagers, the rultlc villagers, were 
wise enough to say that terrorists are trying to divide us 
but we will not allow them to succeed. We will live here 
together and we will share our sorrows and happiness 
and we will act against them. Now, these are the 
responsible statements made. Any wrong statement made 
at any time can flare up the situation. Now, here If we 
make the statements against each other, will it help us? 
It is not going to help us. The correct approach should 
be to find out what is the communal situation in the 

'-country. Why the communal harmony is disturbed and 
what can be done by us, by the people, by the Union 
Government, by the State Government, by political parties, 
by Media and by individuals? If we approach this problem 
from this angle, It will help us a lot. While replying to this 
debate, I would like to touch upon the incident that 
happened in Vadodara very briefly; flbout the situation 
that prevails in the country; and then about the 
suggestions, which have been given by hon.- Members 
and after that as to what can be done by all of us 
together. This would be my approach to this debate. While 
speaking on the incident in Vadodara, the Members from 
both sides gave the facts and figures and presented to 
the House as to what actually happened there. Both the 
sides have come before us and it is not neceaaary for 
us to go in greater detail of those things. I would like to 
give some figures. Persons killed are 6. Persons Injured 
are 51. Offences registered are 53 Arrests made are 
merely 1,192, temporarily and substantively. Tear gas 
shells fired are 497. Bullets fired are 191. Aubber bullets 
fired are 24. 

The number of grenades fired was 14 and the loss 
to property, as assessed by the State Government, was 
to the tune of nearly As. One crore. 

Sir, a question was raised whether we would like to 
give compensation to persons who are aHected. It has 
been the policy of the Union Govemment and the State 
Government also that whenever some persons lUffer, we 

try to give compensation to them. We give compensation 
to the members of the family which haa lost It. dear and 
near on ... We give compensation for loss of life as well 
as damage to property. We expect that the State 
Government would look into this and would give 
compensation to famUIes of persons who were killed, give 
compensation to persons who are Injured and give 
compensation allo to person whose property has been 
damaged. 

I would like to say that when these Incidents were 
taking place, the State Govemment and the Union 
Govemment were constantly In contact with each other. 
At the dead of night, at 2 o'clock In the night, it was 
possible for me as well as to the Home Secretary to talk 
to the Chief Minister, Chief Secretary and Home Secretary 
had taken account of the situation over there. When we 
were Informed about what was happening, we tried to 
understand trom them .. to what kind of assistance that 
was required. When they suggested that lOme companies 
of Rapid Action Force should be given to them, some 
companies of para-military forces should be given to them 
and, If possible, military assistance al.o should be given 
to them, we instantaneously agreed to give that assistance 
and the assistance was given. I would like to say that 
when the aaslatance was given to them, we had requested 
them and told them: 'Look, whatever you are asking for 
is being given to you, now it would be your duty to 8ee 
that the Situation is brought under control' and I must 
say that they did bring the situation under control. There 
is no pOint in criticising each other by their saying that 
we did not give assistance that they wanted and our 
saying that they did not act. It does not help. It can give 
pleasure to criticise each other, but that do" not help in 
any way. 

Having said this, I would like to say that the MuniCipal 
Corporation of Vadodar. should have conducted Itself a 
little dlfferently. If they had come to the conclusion that 
some section of the SOCiety was agitated on the action 
taken by the Municipal Corporation In demolishing that 
structure, if they had waited tor some time, It they had 
negotiated this matter with them and having come to the 
conclusion that negotiations were not producing the 
results, if they had waited for some time, probably this 
situation could have been avoided. As the peopie who 
are governing at the local level or the State level or the 
Central level, we shall have to take these kinds of things 
into account while taking action. They should have 
anticipated as to what could happen and if a little of tact 
had been shown, it would have been better. 
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We were told that there were some persons who 
were pressurlslng the Mayor of the Municipal Corporation 
and the officers to take action and they could not 
withstand the pressure and so they took action. I do not 
know whether this is correct or not. But if this Is correct, 
the second thing which has to be understood by us Is 
that politically we should not pressurise these people to 
take action like this. We should give them the liberty to 
take action as they think fit and if we had done that, 
probably those six lives would not have been lost and 
these kinds of disturbances would not have happened 
over there. 

I was also told that the Court took notice of the 
situation over there suo motu on the basis of an article 
which appeared in one of the newspapers. I was also 
told that the Court was also attacked. and the jUdgement 
was given by the Court. The judgement given was 
applicable to the structures in Vadodara. structures in 
Ahmedabad. structures in Rajkot and structures in other 
places. If the structures in all the places were to be 
pulled down or demolished at one and the same time. it 
would not have been possible or it would have been 
difficult for the Government to control the situation. This 
matter was then brought to the Supreme Court and the 
Supreme Court stayed the order and the situation became 
less difficult. But to say that it was done under the orders 
of the High Court is also not correct. In Vadodara it was 
decided that the structures would be pulled down. and 
as per their plan they were pulling down the structures. 
They were pulling down the structures belonging to the 
private persons; some religious structures were also pulled 
down. But that was not in pursuance of the order given 
by the High Court. The orders were given by the High 
Court later on but before that have negotiated or talked 
about it. I am just mentioning these facts to give a correct 
picture of the situation over there. Having said this much 
about what happened in Vadodara. I would not like to go 
into greater details of it. 

Sir. the Union Government had given 21 companies 
of Paramilitary Forces. eight companies of Rapid Action 
Force and two columns of the Army and all of them 
were used. When the Army came on the street doing 
flag marches in the city of Vadodara. it did help and the 
situation could be brought under control. The Supreme 
Court order also did help them to bring the situation 
under control. 

What is required to be done by the State Government 
or the Union Government? What is required to be done 

by the State Government or the. Union Government Is to 
anticipate what could happen In a particular situation and 
be ready to tackle that. Not anticipating probably does 
not help. probably creates problems. That is why. for the 
Governments at the national level as well as at the State 
level. I would say at the local level aiso, antiCipating the 
situation and taking action In time Is necessary. The 
situation In Vadodara was cuaslng concern to all of us 
but because of the cooperation and because of the action 
taken It was controlled. But, If the Municipal Corporation 
had anticipated and If pressure was not put on the 
Municipal Corporation. probably the situation would have 
been different. I do not want to say anything more than 
this on Vadodara. 

What is the communal situation in the country? Sir. 
while replying to the Calling Attention Motion. I had given 
the statistics. What do the statistics indicate? It is true 
that at different places in the country, comrr.unal 
disturbances have occurred. but Is the number of 
communal disturbances occurring in the country going up 
or coming down? It is not the stand of the Govemment 
of India or any State Government also for that matter 
that communal violence is not taking place anywhere in 
the country or in the State. This is not the stand. 
Communal violence has taken place. The question is 
whether the number is going up or the number is coming 
down. and I have given the statistics. It is not necessary 
for me to repeat the statistics; it is part of the record. 

Sir. it goes to show that the number of communal 
Incidents. the number of killings and the number of injured 
persons have come down. It has not gone up. If it has 
come down, then something is being done at all levels 
to control it. If it is not fully controlled. that means that 
something more is required to be done to control it in a 
better manner. That is the situation obtaining in the 
country. Now. if this is the situation obtaining In the 
country. what can be done? 

Sir. one of the things. which can be done by all of 
us. is to avoid making statements which can incite 
communal violence. If somebody says that one section 
of the society is being attacked, if somebody says that 
the Gujarat Govemment Is responsible or the Kashmir 
Government is responsible, does that help us? It does 
not help us. So. it is better to avoid these kinds of 
statements. If we do not avoid these kinds of statements. 
it is likely to ignite the fire of communal violence 
somewhere in the country. And in that case. our 
statements would be held responsible for this. This is 
one thing. 
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The second thing Is to be vigilant all the time. We 
shall have to be collecting the information all the time 
and acting In time. Only information is not sufficient. We 
shall have to act in time also. 

The third thing is that there should be a mechanism 
available to the Govemments at the national level, at the 
State level, at the district level and at the local level also 
to take rapid action, timely action against these things. 
That kind of mechanism has to be built. We have been 
discussing this matter at the national level. We have our 
own plans. The State Govemments are also doing their 
bit. We have discussed these matters with them also 
and we are asking them to take some action. 

The fourth thing is that broadmindedness is required. 
It does not COlit any money to be broadminded. To be 
kind and affectionate, and understanding with fellow 
human beings, does not coat anything. But in the name 
of religion, in ~he name of caste, in the name of trait, in 
the name of lfinguage and In the name of province, we 
are dividing tHe society, and this diviSion Is not helping 
us at all. No religion is there to divide. Religion has to 
unite. Religion should unite human beings. Religion should 
unite human beings with other creatures. Religion should 
unite human beings with the plants also and with God 
ultimately. If religion does not unite human beings and 
does not unite human beings with God, then it is not a 
C"orrect kind of a religion. But this is exactly what is 
happening. 

We have gone to the religion, from there to the caste, 
from there to the sub-caste, from there to the language, 
from there to the province, and from there to something, 
and then quarrelling betw,en ourselves. I am not saying 
that you are doing it or I am doing. I am saying that 
there are people who are doing it. But the most important 
thing that is visible in our country is that 99 per cent of 
the people are peace loving and broadmlnded. 

If people In Benaras could understand and could 
behave in a responsible manner, if people around Jama 
Masjid in Delhi could understand, and H people in Dada 
could understand, then we can say that they are the 
most responsible peace loving people and they want 
tranquillity in the society. This is the real strength. We, 
the politicians, sometimes commit mistakes. Probably we 
are less secular than the people are. 

That becomes visible whenever we talk in election 
meetings, whenever we talk in Parliament and whenever 

we talk outside also. But privately we are really secular. 
Politically, probably, we try to take advantage of the 
aituation. Now, this has also to be avoided. 

In our country, there are people who want to create 
problem for secularism, create problem for the unity of 
the country and for all of us. They are out to create 
problem. They may belong to any religion. They may 
belong to any party. We shall have to be careful about 
them. We do not have to treat them as enemies but we 
shall have to understand their design and we shall have 
to be careful. 

Then, there are forces from across the border allo, 
which are trying to create problems. I am not saying that 
the Govemment in other countries and the people In 
other countries are doing this. But what I am saying Is 
that as there are people who do not undellltand as to 
how they should conduct themselves In our country, there 
are people In other countries also and they are acting 
from across the border to create problem for us and In 
our country also. Now, these are the reasons which have 
to be really undellltood by us and we shall take action. 

What can be done? One of the hon. Members from 
Orissa made a very good statemenl He said: "Strengthen 
your police." One of the suggestions given is to strengthen 
the police, and that Is exactly what we are trying to do. 
We are trying to expand the para-military forces at the 
national level. We are trying to give them better 
equipment. better training, better communication facilities. 
better transport facilitieS, better welfare facilities, better 
pay and salary and strengthen them. We are trying to do 
that. 

Not only we are doing that but also the Govemment 
of India is giving a lot of money. Funds, in thousands of 
crores of rupees, are given to the State Governments for 
expansion of their police, for modernisation of their police, 
for providing vehicles, transport facilities and training 
faciHtles. We are giving them the funds in order to protect 
the coastline also. Not only that but al80, you will be 
surprised that on all the intemational borders, the para-
military forces are standing. In the naxallte-affected areas 
also, we are giving them a lot of para-military forces. Sir, 
27 battalions are given to them. Sir, 27,000 men and 
officers are given to the naxalite-affectad areas and to 
the North-Eastern States. We are giving them there, and 
here also. Over and above that. we are allowing them to 
raise nearly 20,000 more men and officers in order to 
expand their forces. 
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We are giving money for them. Further, we are 
requesting them that if the funds are given to you, please 
make use of the fund. I am not saying It to blame 
anybody because I am not giving the name. of the States 
which have not utilised theae funds. Names are there. 
But I am not giving them because my Intention Is not to 
blame anybody but to make a point that If the funda are 
given, they should be used. If the funds are given and 
if they are not used, It does not help. 

Not only that, but also one of the points which I 
have been making in the Government here, with my 
colleagues, with the State Chief Ministers and with the 
Home Ministers also la that If you want economic 
development, funds would be required. Funds are given 
for economic development by the Govemment to different 
Departments to bring about economic development. But 
if you do not give enough funds for the development of 
the police and their machinery, which can really protect 
what you produce, then what is the use of producing It? 
Economic development also will not be very much 
accelerated. So, more funds have to be given by the 
State Governments to their police also. We are asking 
them to provide more funds and those funds should be 
utilised. This Is the approach we have taken. I need not 
go Into greater detaHs than this on police modemisation. 

One of the suggestions made was a very good 
suggestion. We were trying to make a law to control the 
communal violence in the country. We 'have drafted a 
Bill. We have called it 'Communal Violence Prevention 
and Compensation to the Victims Bill.' 

That Bill has been introduced in Rajya Sabha and 
that Bill has gone to the Standing Committee and it is 
before the Standing Committee. We are expecting that 
that Bill should be passed immediately. What is it that 
we are trying to provide in that Bill? Everybody will be 
suprised that that Bill Is going to be very good for 
controlling the communal violence in the country. It 
provides as to how the Investigation can be done in a 
proper manner, as to how the cases can be decided 
without any delay In the courts. as to how the officers 
who are given the responsibility to control the situation 
would be held accountable If they do not perform their 
duties. The most important thing which is belrl(l suggested 
in the Bill Is to protect the witnesses. That is also 
providMi. 

Above all, the most Important thing which is provided 
in that Bill is that the victim of the communal violence 

shall be given compensation. It Is not provided In any 
law. We are doing It fiX gMtl., we are doing It In case. 
which are brought to our notice. But In this law, It Is 
provided that If a man loaes his life, the surviving 
members of his family will get the compensation because 
of hie death; If hie property Is damaged, the compensation 
shall be given. There shall be fund at the national level 
and the State level and that would be done. That Bill Is 
going to be a path-breaking, new type of Bill which will 
be brought before us and It will help us all. The principle 
which we are accepting under this Bill Is that It is the 
responsibility of the society to see that there Is no 
communal violence and if anybody suffers In the 
communal violence, compensation should be given to him. 
Because the community as a whole cannot give 
compensation because It is In amorphous state, the State 
Govemment. which has the funds from the society, should 
give the compensation to him. I would be very happy to 
see that the Bill Is presented to the Ralya Sabha and 
passed there, and It is brought here and It Is passed 
here. That Is going to be one of the most Important 
steps that we are taking. 

The second step which was suggested here was 
what happens if the State Government does not perform 
its duty. On this point, there are differences of opinion. 
Some hon. Members, while speaking on this pOint, 
suggested that if anything happens In any State and if 
the State Govemment is not taking the action, should 
the Union Government keep watching what is happening 
there, without doing anything? I think, the previous 
Govemment also tried to do something, but they were 
not able to do that. Even today we find It very difficult 
to get this idea accepted and we are not going to thrust 
this Idea on the country without obtaining the co-operation 
of the State Government. If you want that this should be 
done, we will do it. Otherwise, we will keep it aside, and 
try to persuade them. The problem today here is that if 
anything happens, we hold the Union Government 
responsible. Sir. Is it realised by us what is it that we 
are discussing today In this House? Is it realised that the 
aetton of Munlt:ipal Corporation of Vadodara Is being 
discuased here, not the aetton of the State Government 
of Gujarat? We are discussing the action of the Municipal 
Corporation of Vadodara. ' 

In the same fashion, the expo was set on fire in UP 
and people died. I think, there is a Caning Attention Motion 
tomorrow on it. What is it that we will be discussing? 
The action taken by the district officers over there and 
not by the State Govemment. The Union Government is 
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not in the picture all. But you are there. Something haa 
happened. It Is not acceptable to people and you would 
like to get some information through the Home Mlnlatry 
and the Home Ministry is duty-bound to give that 
information. We are giving It, but legally apeaklng, ootT8Clly 
speaking, this is not correct. This has to be diacuaed In 
the State Government and yet w. are not objecting to 
the discussion because when this matter Is dlscusaed, 
so many goods things are suggested by you, which can 
be used. 

One of the things which are suggested Is that aHow 
the Union Government to take action In any district or 
any area of a State when the State Government Is found 
wanting and not taking action against the persons who 
are doing it. 

I have said that this Is a complicated Issue, and It 
needs the concurrence of the State Governments. Our 
intention Is not to impose this on the State Governments 
without their concurrence. If there is concurrence, then 
something can be done. 

What Is the result of this? Supposing something 
happens in a State that is not controllable, then the only 
remedy available with the Union Govemment is to remove 
that Government from Its position and Impoae President's 
rule to take action. This Is the extreme step. If one area 
is disturbed In a particular State, then by taking this 
extreme step you are disturbing the entire State. 
Furthermore, if this extreme step ia taken, then alao 
objections are raised about it. This is the reason that it 
cannot be done very quickly. Theae two atatements have 
been made here. I would request the hon. Members to 
consider these statements very carefully and say whether 
to say 'Yes' or 'No' or to see that it is modified. This 
point was also discussed while drafting the Criminal 
Harmony Bill, and we had said that let the Members 
discuss it. We would not insist on getting it passed, and 
we would allow the Members to discuss It. Let them give 
suggestions to us, and we will do it. 

It w.. aJao auggested that the CrI_aI Procedure 
Code (CrPC) Ihould be amended. I would like to bring 
to your notice that two sets of criminal amenclmenta were 
pueed by the Parliament In a period of one and a half 
years, and the third aet Is ready. We are going to 
Introduce It, and the CrPC will also be amended. A lot 
of suggeltione-whlch you have given while abualng and 
taking us to tuk-have also been accepted by us, and 
we are trying to put them In the CrPC. 

These are some of the steps, which have been taken. 
But the only remedy that lies In our hands Is to be 
broadmlnded, to understand the altuatlon and help. If you 
depend only on police and say-if they act-4hat they 
have acted going beyond their rights, and If they do not 
act, then It Is said that they have not acted. Hence, the 
poor policemen find It very difficult whether to act or not 
to act. This h .. to be understood by ua. W. ahall have 
to help them as 8 IOClety. 

All the same, I would like to say that we are very 
few In the House right now, but the points made here 
were very very relevant. If It becomea poulble for us to 
act on them with concurrence of all, then we can amend 
the laws; we can have a machinery In place; and we 
can create a situation In which we can better the 
communal harmony altuatlon In our country. 

MR. DEPUTY SPEAKER: The House standa 
adjourned to meet tomorrow the 19th May 2006 at 
11 a.m. 

21.37 hra. 

'ThtI LoIr Ssbhll 1htN7 IIdjoutnlld /ill EMKIf1 (J{ 1M Clock 
on Friday, MIIy 19, 200fVVlliallkhll 29, 1928 (SIIk6). 
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1. Shri Anandrao V. Adsul 488 30. Shri K. 8ubberayan 484 

2. Shrl Hansraj G. Ahlr 484 31. Shri RamJI Lal Suman 496 

3. SM Joachim Baxla 489 32. Shri V.K. Thummar 492 

4. Shrl Avtar Singh Bhadana 485 33. 8hr1 Ratllal Kalldae Varna 482 

5. Dr. Chinta Mohan 490 34. Shri Ravl Prakuh Venna 488 

6. Shrimatl Sangeeta Kumarl Singh Dec 491 35. Shrl Kallaeh Nath Singh Vaday 495 

7. Shri SukhdeY Singh Ohindsa 496 
MsmNr-w/8s Indu 10 Unst.1TtHI QutI8IIon8 

8. Shri Ajlt Jogi 489 

9. Shri S.K. Kharventhan 497 
SI.No. Member's Name Question Number 

10. Shri Sajjan Kumar 485 1 2 3 

11. Shri Blr Singh Mahato 494 1. Shrl Ohanu.kodi 4270, 4215, 4134, 
4143 

12. Shrl BhuYaneshwar Praead Mehta 493 
2. Shrl J.M. Aaron Rashid 4091, 4179 

13. SM MoM. Mukeem 482 
3. Shri Baeudeb Acharia 4154, 4228 

14. Shri Asaduddin Owaisl 483 
4. Shrl Anandrao V. Adaul 4278, 4189, 4224, 

15. 8hrl Prabodh Panda 497 4225 

16. Dr. Laxminarayan Pandey 496 5. Shri Hansraj G. Ahlr 4288, 4264, 4241 

17. 8M Brajeah Pathak 483 B. Shri Suresh Angadi 4148, 4217 

18. Shri Harikewaf Prasad 494 7. 8hr1 M. Appadurai 4110, 4112 

19. Shri Kashlram Rana 492 8. Shri Ramdas Athawale 4262, 4286, 4123, 

20. Shri Mohan Rawale 490 4236 

493 9. 8hr1 O.K. Audikeaavulu 4211,4226,4168, 21. Shri Ashok Kumar Rawat 
412~ 

22. Shri G. Karunakara Reddy 487 
10. Shri l!yes Azmi 4137 

23. Shri Magunta 8reenivasulu Reddy 601 11. 8hri Kallaah BaItha 4072, 4111 
24. Shri Klren RIJIJu 500 

12. Shri Jashubhaf Dhanabhal 4268, 4081, 4112 
25. Shri A. Sal Prathap 498 earad 
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13. Shrl Hiten Bannan 4201, 4234, 4260, 38. Shri Eknath M. Galkwad 4214, 4289, 4148 
4071, 4192 

39. Shri Girldhar Gamang 4088 
14. Shrl Ranen Bannan 4067, 4234 

40. Shri Santosh Gangwar 4258 
15. Shrl A. V. BaIIannin 4151, 4110 

41. Shri Tapir Gao 4149, 4219, 4272 

16. Shrl Mahavir Bhagora 4121, 4125 42. Shri G.V. Haraha Kumar 4098, 4195, 4258 

17. Shri ManoranJan Bhakta 4273, 4070, 4126, 43. Dr. M. Jagannath 4288, 4102, 4238 
4220 

44. 8hr1 Mohan Jena 4152 
18. Shri Jaawant Singh BJehnoi 4068 

46. 8hri Raghunath Jha 4292 
19. Shri Kuldeep Bishnoi 4189, 4248, 4074 

46. Shri Ajit Jogi 4191, 4252 
20. 8hri Subrata Bose 4075, 4167, 4239 

47. Shri Pralhad Joshi 4063, 4149 
21. Shri Sansuma Khunggur 4162 

4194, 4120 Bwilwmuthlary 48. Shri P. Karunakaran 

Shrl Vijoy Chakraborty 4139 49. Shri Chandrakant Khalre 4262, 4096, 4183, 
22. 4192 
23. Shri C.K. Chandrappan 4229, 4280, 4147 

SO. SM Sunil Khan 4118 
24. Shri Mani Charenamel 4167 

61. Shri Vijay Kumar Khandelwal 4110 
25. Shri Bapu Hari Chaure 4131, 4203, 4214 

62. Shri Avlnash Rai Khanna 4076 

26. Shrl Harlshchandra Chavan 4245, 4069, 4112, 
63. SM S.K. Kharventhan 4233, 4244, 4185, 

4188 4224 

27. Shri Harisinh Chavda 4108, 4117 64. Shri Raghuveer Singh Koshal 4093, 4291 

28. Dr. Chinta Mohan 4204 55. Shri Srichand Kriplanl 4121 

29. 8hr1 Nlkhil Kumar Choudhary 4105 58. Shri Vljoy Krishna 4180, 4262 

30. Shri Pankaj Chowdhary 4110 57. Shri Nlkhil Kumar 4097, 4218, 4271 

31. Shri Adhlr Chowdhury 4247, 4136, 4182, 58. Shri ManJunath Kunnur ,,112 
4095, 4097 

59. Sardar Sukhdev Singh Ubra 4257 
32. Shri Blkram Kesharl Deo 4166, 4223, 4276 

Shri Vlkrambhal Arjanbhal 4103, 4209, 4287 60. 
33. Shrlmati Sangeeta Kumari 4253, 4170 Madam 

Singh Deo 
61. Shri Subhash Maharla 4128, 415f9 

34. Shrl Milind Deora 4078 
4113, 4253, 4266 62. Shrl Sunil Kumar Mahala 

35. Dr. K. Dhanaraju 4123 
4166. 4089. 4112. 83. Shrimatl Klran Mahelhwari 

36. Shri Sukhdev Singh Dhlndsa 4178. 4257 4140 

37. Shri Sanjay Dhotre 4214 64. Shri Bhartruhari Mahtab 4136. 4207, 4286 
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65. SM T ek Lal Mahto 4100 91. Shri Kishanbhai V. Patel 4150, 4210, 4224, 
4126, 4138 

66. Shri Sanat Kumar Mandai 4083, 4181 
92. Shri Brajesh Pathak 4188, 4250 

67. Shrimati Nivedita Mane 4146, 4214, 4289 
93. Shri Balasaheb Vikhe PatH 4200, 4287, 4112, 

68. Shri Rasheed Masood 4161 4122, 4125 
69. Ms. Ingrid Mcleod 4287 94. Shrlmati Rupatal Diliprao 4118, 4252 
70. Dr. Babu Rao Medlyam 4159 Nllangakar Patll 

71. Shri Kailash Meghwal 4082, 4174 96. Shrl Shrinlwas Dadasaheb 4125 
Patil 

72. Shri Alok Kumar Mehta 4123 
96. SM Devldas Plngle 4119, 4232 

73. Shri Bhuvaneshwar Prasad 4276, 4222 
Mehta 97. Shri Lalmani Prasad 4141 

74. Shri Punnu Lal Mohale 4155 98. Prof. M. Ramadass 4129, 4292 

75. Shri Mohd. Mukeem 4187, 4249 99. Shri Kashiram Rana 4282 

76. Shri Mohd. Tahir 4124, 4132, 4150, 100. Shri K.S. Rao 4077, 4184 
4206, 4121 

101. Shrl Rayapati Sambaslva Rao 4211, 4230, 4281, 
77. Shri Subodh Mohite 4079, 4190 4112, 4134 

78. Shri A.K. Mcorthy 4084, 4175, 4252 102. Shri Ravichandran Slpplparai 4262, 4066, 4153, 

79. Shri Hemlal Murmu 4265, 4125, 4192 4214 

80. Shri Anania Nayak 4208, 4266, 4132, 103. Shri Ashok Kumar Rawat 4206, 4121, 4132, 

4136, 4207 4160 

81. Shrimati Archana Nayak 4066 104. Shri Kamla Prasad Rawat 4099 

82. Shri Jual Dram 4264, 4104, 4202, 105. SM G. Karunakara Reddy 4242, 4261 

4214 106. SM M. Raja Mohan Reddy 4097, 4135, 4252 
83. Shrl Asaduddin Qwaisi 4252, 4135, 4149, 107. Shri Magunta Sreenivasulu 4233 

4168 Reddy 

84. Shri K.C. Pallanl Shamy 4217 108. SM N. Janardhana Reddy 4124 
85. Shri Prabodh Panda 4166 109. Shri Suravaram Sudhakar 4064 
86. Shri Pannian Ravindran 4229 Reddy 

87. Shri Datpat Singh Parste 4183, 4193 110. Shri Tukaram Ganpatrao 41 85 
Range Patll 

88. Dr. Prasanna Kumar Pataaani 4290 
111. Shri Vishnu Deo Sal 4092 

89. Shri Dahyabhai Vallabhbhai 4173 
Patel 112. SM Iqbal Ahmed Saradgl 4189, 4261 

90. SM Jivabhai Ambalal Patel 4108 113. Shri Tathagata Satpathy 4090 
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114. Shri Raghuraj Singh Shakya 4255. 4114, 4192 133. Shri Bagun Sumbrui 4115, 4252 

115. Shri Adhalrao Patil Shlvajlrao 4182, 4196, 4258 134. Shri Chengera Surendran 4229. 4238, 4153, 

4106, 4227 
4120 

116. Shri M. Shivanna 

117. Prof. Mahadeorao Shiwankar 4221, 4274, 4121, 135. Shrimatl Jayaben B. Thakkar 4085.4125 

4132, 4150 136. Shri V.K. Thummar 4172,4254 

118. Shri G.M. Siddeshwara 4086, 4107 137. Shrl Chandra Manl Trlpathl 4118. 4252 

119. Shri Navjot Singh Sidhu 4111 138. Shrl Braja Kishore Trlpathy 4142, 4213. 4289 

120. Shri Dushyant Singh 4259, 4127, 4146. 
139. Shri Balashowry VaIIIIbhanenI 4231.4283 4198 

121. Shri Ganesh Singh 4212 140. Shri Bhanu Pratllp Singh 4178, 4087 
Venna 

122. Shri Kirti Vardhan Singh 4214. 4289 
141. Shrl Ra~ P~h Venna 42n, 4134, 4189, 

123. Shri Mohan Singh 4111 4224 

124. Shrl Prabhunath Singh 4101, 4186, 4283 142. Shrl C.H. Vijayashankar 4130 

125. Shri Rakesh Singh 4094, 4180, 4248 143. SM K. Vlrupak8h~a 4205. 4133 

126. Shri Rewatl Raman Singh 4148 
144. Shrl Anjan Kumar M. Yadav 4254, 4282. 4211. 

127. Shri Sugrib Singh 4222. 4284, 4126, 4073, 4133 
4197 

145. Shrl Bha/ Chandra Vadav 4109 
128. Shri Rajiv Ranjan Singh 4125 

"Lalan" 146. SM KaBash Nath Singh 4206, 4121, 4132, 
V.day 4150 

129. Shri M.K. Subba 4171, 4240, 4080 
147. Shrl Mtt~n V.day 4145, 4218 

130. Shri K. Subbarayan 4252 
148. Shrl Ram Krlpal Yad.y 4279 

131. Shri E.G. Sugayanam 4243. 4142, 41n. 
4089 149. SM Madhu Goud Yaakhl 4214, 4148 

132. Shri Ramjl Lal Suman 4125, 4204 150. SM Klnjarapu Yerrannaidu 4144,4237 
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ANNEXURE II 

487, -i93 

485 

491 

AnntIxuIB 1/ 520 

HtJavy Indusm. and Public EnltHpris8s 

Minotity Affllirs 498 

PtJtroltJum lind Natullll Gas 

Railways 

Soc;"1 Jus/ic8 and EfT¥JO..""."t 

T oulism lind Cuhurtl 

Civil Avistion 

Food ProctJSsing Industritls 

484, 490, 494, 496, 497, 600 

483. 486. 489. 499 

492 

482. 488. 495. 501. 

Ministl}'-wistI IndtIx to Unsflll'rtld QUMIfons 

4074.4084.4100.4118.4119.4120.4122,4144,4149.4153, 
4157.4158,4182.4183.4194.4209.4210,4211,4213,4215, 
4217, 4219. 4227. 4228, 4230. 4251. 4254. 4268. 4281. 4282, 
4268. 4270. 4272. 4287. 4290 

4083, 4070, 4101. 4128. 4150. 4185, 4166, 4176. 4178. 4203. 
4208. 4222. 4225. 4256. 4269. 4282. 4284, 4289, 4292 

4129. 4179, 4184. 42n 

Huvy InclustfitJ8 and Public EnMfpns. 4065. 4096, 4151, 41n, 4191. 4224, 4231. 4291 

Minority Aff8/ts 

PtJtro/tJum and Natural Gas 

Railways 

SociIIl Juslice and EfT¥JOwrmntII7f 

Toutism and CultUrtl 

4105. 4188, 4220 

4084, 4085. 4066. 4089. 4090, 4095. 4097. 4098, 4099, 4104. 
4125.4128.4127,4134.4138.4146,4148,4181.4164,4173, 
4181, 4182, 4185. 4189. 4195. 4197. 4198. 4199. 4200. 4203. 
4204. 4216. 4248. 4250, 4259. 4265, 4268, 4273, 4275, 4278. 
4283 

4066. 4067. 4068. 4069. 4071. 4076. 4079. 4080, 4083, 4087, 
4088.4102,4103.4107,4108.4109,4110,4111.4114,4117, 
4121,4124.4130,4132.4133.4137.4139.4143,4146,4147, 
4154,4155,4167.4169.4171.4172,4180.4186,4190,4192, 
4196. 4201. 4206. 4214. 4218. 4221, 4226. 4229, 4232, 4233. 
4234. 4237. 4239. 4240. 4241. 4242 4246. 4247. 4248. 4253. 
4255. 4260. 4263. 4267. 4274. 4279. 4280. 4288 

4076.4113.4115.4123.4131.4142,4152.4160,4174,4187, 
4193. 4236. 4252 

4072.4073. 4On. 4078. 4081. 4082. 4106, 4112, 4118.4135, 
4136. 4140, 4141. 4156, 4159, 4163, 4168, 4170, 4176. 4206, 
4207. 4212. 4223, 4235, 4238, 4243, 4244. 4249, 4257, 4284. 
4271, 4276, 4281, 4285, 4286. 
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